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Tuesday, August 2, 1977|Sravana 11
1899 (Saka)

The Lok Sabha met gt Eleven of the
Clock

(MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

A T fag  gorer wEEw,
AT qTEAT FT 91 |

AW WS : FATAF WA H
SATT FT F79 LN 271 2 )

A qwE fmg: oww o=y
FH7 Tz T | ag FA99F T BN 2 |
MR. SPEAKER: Originally there was
a mistake in the question which has
been corrected,
Wifraw, @mw wtt IaTE |51
(=t TRt FvEw @) oEAY @Y
qTEr J1fET |

MR. SPEAKER: Office says '“e cor-
rection slip has been given to every

2

Member. Moreover, this question -
would again be debated in a two.hour
debate. Therefore, I do not propose
to allow many supplementaries.

faf, -ama ot s w0 darem o
wagfea st aar wagfaa wwonfa &
wHAT

*725. st TR fa=Ta arEET
Fa1 fafw, =@ Wit wert @ HAT
qg qaTy F O FAT F4T F

(%) 3% ware & fafaw st
F a8t qT gagfan anfa qar swgf=a
waafa & feasy FEAQE ; AR

(@) mgfaa srfaar aar sagfea
saeTfagl & fao greferd o 1 9@
Ffaog@ER AT FW /T GFr ¢ !

fafa, -ama WX vt @ AN
(st fa waw) :(7) fafy, A Ak
FFqAT ¥4 daraa ¥ fafew sife &
q3t o¥ fagea sagfaa snfaai wc
wagfag swerfaal & ss7 a@fam 1
SEFT T I AFX & —

Tz FT HIfe LEGIR G

wAgfaa safagt arT

sfoat & & =fer

afw

qu ¥ (= 1) 32 2 34
QT & (= 2) 42 6 48
g« (7t 3) 218 45 263
gT v (7 4) 180 32 212
qrr: 472 85 557
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(7) &wwiiaw v ywafas gae
foamr gro fafge wew Oeed F
g Y /gt § foww s
# wrere ¥ faw 99 fawmr g @wa-
¥Ry 9 910 feT s waRwi &1 qh
FAHAT § HAT FT QR E |

Wt Tt faam qmam  weae o,
xu e g fr fafaw Sfrgd & Jew
sHard feaa € fafy, =@ oY F=o=t
o7 favam &, g @t T @ IER
gafas fafaw Aoy & o<f ox foaa
WELT FRIF AT WIGeT 7159 &
SHITA 1 q1fgd ?

st mfa waw : g feoHz ®

fraq 7 wfeey fearddz 9t § s @

fafredr & sawrargs  Mv gm fafa=
# & w9 fezy fawm & 57 777
& @Y afeeq feqrddz & &1 g9
AR A A A7 &, FFr A A
fsmédza E-rrer whas, afrafar
T Fe9AY AHFE-ITRT d847 3 1 TH
N dFAT QiEw df 3,579 WA A
Xy deTwr gE §ag 3,3128 oA &
WEYFT FEIT F 472 § WX WEUE
FEBAF 851 TAFN TITY WYL
®TEEH S A e fFar rar & 15 97|
IqF YA WITTT FIECH T A1 14
qzdz § AR AL IS AT AR 7
qedz A foysd T ¢ S9F  wiwe
art q7de ¥
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st vw fasm qraam v oW @
qg 3 w9 g9 92 faar fad, o qer
qt fw fafqa soir & o2t 9T I9%T w7
QEASA F WIT Srea AT § 7

At wifes e 3d § gagT A
1% 401 FT7 d37+% qreeq § fagd
349 w3t 2§ § | 377 WwgqFY FEH
¥ 32 91T WggFs ImEeR ¥ 2§ )
TIREA ZAT 9. 17 AL, ATAT 9 Fawdy
T 1T I AT ATFT FTEEA FT /I
SIIT7T FTTFET AT AIIT 9LHE & AILT
qISAMI 1 FATT 2 F fAF qUEST qar
ZA13 8 TTHZ ¥ TS AT WI7E FTEH
F HIX A1 TET REIFE T5eH &7
FA6 3§ qI3 12 970 AYFE FRIA
F1 A 71§ 98z X §B FAT AIG®
ZIZEY &1 | A FATF 4 § 24 TH
7 FIT WILFT FTEEH T A 4.3
qIqZ NI TS FT |

ot TR faare qraaa - AT AT IA
2 {5 wregee Frezd AT NIYEE T
F fag ot #re7 &, saA qfa F foa
FTFT AT FIH I3 AN G A A0
IR g WY Fargay f weit a% feaet
frarsd Qi %1 fe-frored g mar @ 7

oY wfea qam: 24 A, 1977
737 7 7§ R W TS AT §,
grzafarrHagaasTrar@ s GE
qIAAIT GTE F g ATAHC AT AT
fe 24 a1, ¥ 24 qaTE TF ¥ 4 AGAY
¥ TE IMET F FARE A FATH-1
# q2f 9T 9 Wrefqal & qarge fwar
ngr g, faad & 2 Rygew weEw X
fad wq & ardr 22 9CET 1 15 IHE
¥ gitrez 22 7Lz w1 fogedz wamm-1
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# et & 1 fareraw ag v §
ﬂ%%qﬁwﬁr{?mtaﬁﬁm‘r
¥ forar wrar & SR FT9- 1 9T FT- 2
# 7Y faar mar | TH 9@ § FE-2
¥ 14 H & 3 Yes F1eq & fad
T E ardAr TAE T 21 qIET WIS
wEzq & g1 -] qR Fma-l]
§ W3T7T gr3E@ & AW AL A |,
gafar frgfaar sasr @) g a4r
g F.fow 78 2 7 sawr of famn
¥ | AfFr FR-II1 7 ot 5 adfewa
qYe2 #, IR AIFFT I F AW fAq
g1z wafs § 6o I X & 9
g~z Zrgew F A fad @ F A
13 97A2 1 % Q12 979 9747 § A

g

SHRI B. RACHAIAH: The hon.
Minister has given the figures of ap-
pointments made after the .Tanata
Government has assumed office and
has mentioned that according fo the
number of vacancieg that nave been
filled, the quota of 15 per cent in
favour of the Scheduled Castes has
been exceeded. This is not the correct
procedure to calculate the percentage.
In Class. I, at the all-India level they
have to give the figures from the
date the reservation order came into
being. Therefore, we would like to
know what was the backlog in all these
categories from the date when the
directive was issued to this depart-
ment by the Ministry of Home Affairs
for making reservation in favour of the
Schedule Castes and Scheduled Tribes.
That will give the correct picture.

SHRI SHANTI BHUSHAN: As I said
earlier, in all there are 3,312 employees,
out of which the number of scheduled
castes people is 472, i.e. 14.5 per cent,
which is only a little less than 15 per
cent reserved for scheduled casies. Be-
cause of the shortage, effort is going
on to recruit them in a higher per-
centage. That is why, as I said, in
Class I, out of nine appointments made

after 24th March, we have made rec-
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ruitment of two persons frofa the
scheduled castes, which is 22 per cent.
So, the effort is to bring it up to 15 per
cent, which is the prescribed quota.

SHRI L. K. DOLEY: In view of the
outstanding backlog in respect of
Scheduled Castes and Tribes and be-
cause of its enormous nature, what
effective steps the Government is go-
ing to take to remove this back and
in what period?

SIIRI SHANTI BHUSHAN: So far as
ine Scheduled Tribes are concerned,
there has been difficulty in getting
quaiified persons for various posts.
For instance in Company Affairs De-
partmeat, there are posts which re-
quire a candidate to be Chartered
Accountant, etc. If Chartered Accoun-
tants from among the Scheduled Tribe
candidates are not available, then Mt
becomes difficult to fill the quota of
those posts. We are taking various
steps to fill up the reserved posts.
Various posts have been advertised for
recruitment from among the Scheduled
Castes and Scheduled Tribes persons.
We keep on writing to the Public Ser-
vice Commission and the Public Seg-
vice Commission is also taking stefis.
They have already advertised certain
vacancies for these people. So, full
attention is being paid and, therefore,
we hope to fill up the quota to a
fairly substantial extent.

! ®WT UF WiIW : TIT AR,
VEYTE FTEE WIT YILTE FTLe &7 FIT

w19 afqEs § avTE T FTNT A Iqwt
T T & oy Yy e < 8, Pferey
# T AT TR WX TEGEE TN
® FFT BT AFC THET w7 a1 § W
FFATT WX FT AR T I ATy
g7

st mifa wwwr: fafredy & oY w1
foorgo &7 weT & WY | o %
FEEE R g FET q7 Tqawr fw
WEL AFAT § | WHACHTS AY AHeT
Tr T EwfE AR wed fawwr ¥
15 Tde & fooduT & Wi a3 14
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! qrdeqYaea . . . (wwww) |
RETEE 2 TR Y Forett w qg Y ovar
AT IET W F T F ¥O
fews quanfat § )

! X WM : I FE B H
framtflar g M araRFAE T H

AR

st wife s : 7 Fr 5 oHE-
wIe SqreT AFA™ T 2 | AfFT 7O
Tl § sexdFATT ¢ 9 ITH IY
qT F T i #Y 91 Gy &1 J4w
T wg froy Iad ¥ o W
T OR F9E T FT pede  fpar v @
3N I T F FF qIET 22 HIX 21
gqe T § 1 w36 A ¥ gurd
wiferw wTAgTe g WY Y gw gEed
: fr AR | W WY gw Fer
q F AT |

TEYTE JIEH A FB T § FAM
S Grgar W IT AR AL F
farg fretfea & <@ drmar & =& fa7d

gAY g A T g

MR. SPEAKER: I am going to allow
two hours discussion and in that dis-
cussion mainly the Scheduled Castes
- and Scheduled Tribe Members and
‘'those who have not hitherto got any
opportunity would participate.

S m—

SHRI A. BALA PAJANOR: You have
allowed a 2-hour discussion on this.
But here we want to get information
from the hon. Minister. We cannot
get this information later on.

AUGUST 2, 1977
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Payment of Income Tax Arrears by
LO.C. and other Concerns

o}
*726. SHRI SHANKERSINHJI
VAGHELA:

SHRI PRADYUMNA BAL:
Will the Minister of PETROLEUM

AND CHEMICALS AND FERTILIZERS
be pleased to state: -

(a) the income-tax
arrears outstanding against the Indian
Oil Corporation amd other bodies

amount of

under the administrative control of
his Ministry;
(b) the period since when this

amount iz due and the reasons for
non-payment: ang

(c) efforts made to see that the pay-
meng of income-tax grrears is made
immediately by these concerns?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) ‘o (c).
Certain income.tax demands against
taken over Undertakings relating to
the period when these were in the pri-
vate sector, have not yet Licen paid om
account of stays granted ny Courts/
Tax Authorities, or finalisation of as-
sessments. Details of companies and
amounts are given in the statement laid
on the Table of the House. In :ddi-
tion, there is a demand of Ks. 18.76
lakhs against Balmer Lawrie & Co. for
the year 1973-74 which has not been
paid pending finalisation of assessment
of 1972-73.

Other Undertakings including Indian
Qil Corporation Limited have reporied
that no amount of income-tax arrears
are outstanding against them.
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st shecfagolt ardwr ;. WA &
oY are gt §, SEQ wrepw gav § fr
T FAAT#Y AT X & wrAey
¥ T FTH! GO §, FF FETY F-
frai &t ag grew & o fas svafaat a1
NN A I1IT@RNITg
AR Wall S Wt Wy F qE0 ¥ q°
a& & 1 & 5 o ¥ qur wrgt g f
FETO F39al F w7 F foag i
rTuTET fad §, IAF 7 FTCOT & AGT
15— 16 8T § AT STG-FH FHTT IATHT
WY, I0FT BEN A FTH & fAg &
e

ot FEAA A= AP ¢ AT,
qgeT It at ¥ gty g & faerar-
qd+ 78 ¢ 3 fF T Tl ) Eaw
T HYE THFT AL &, WA T T AeAS-
Gt § T @ & @ el a
s w1t arr §

ot il araen : o sEArd ¥
TR R = @

sit weelt A g - & HEAR
® B e A g SO A
weard ok NEEdiw Ag g
g ok ow W 7 s@ eI w
e=re @, IET TG TSI X
AFT AT FEaAT § | Afew F wad Areqw
¥ AT T HY gaeT qaen  fF ag
TEHT AR T FafFa F I
w7 | I g darfeaw w1e-
GRET FY a6 91 991 §, A 99 I
T 7T, T TAA TR 4Gy forar 4w,
W AAW FT ¢ | I THA & HFAT F
wfafafa e qFcwr 78 @ E | =9
&y w1 QAT g™, 9 e fafredy
AT R, MM T® § FH F@I
gt ag [HEW AW QG | T AT
T TR & g JE T AR 3 R,
oY o deeTd § A I qEA FEEA
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FY YT AY Wy BEST T, TEETAT IR
I ¥ FTAT, FEHIT T TAHT F1% O
T

it swclagelt aaeT: Y STEae
TG AT FFAT & TS § 378
a1 faw qaR-U=l ZUT & U FIAT §,
aa fe gadt 3T 1 & @ § Wk ¥
T T BEAT &7 SFHT 7

=Y FWAAT AR AT : AU Uy
ST & IPT AG FAT &, TR R
Fot F fzoe T g3 wggr ST
g9 H AT 2| OER] FROEr OF
fafrae arire @ S15aT FA9A 9, I
e F@TA F3947 a1, a1 oo a1de
T 98 GCHTA F5I41 AT 41, I arae
TF FT IFAT I TUAT TH941 & G
¥ @ |

SHRI PRADYUMNA BAL: On July
8, the Finance Minijster in this House,
in answer lo a guestion, tabled a uocu-
ment in which it is mentioned that
income-tax arrears against the Irdian
Qil Corporation are to the tune of
Rs. 18.10 crores. I would like to know
from the hon. Minister whether the
Finance Minister ig right or, when he
says that there are no income-tax
arrears pending against any of the
public sector c¢il companies, he s
right.

SHRI H. N. BAHUGUNA: I wish the
hon. Member who has put this ques-
tion had referred to me. He is refer-
ring to a reply made by my colleague.
I cannot say what reply has teen given
by my colleague because the papers
are not before me. I am making a
clear statement on the floor of this
House and there can be a breach of
privilege against me if I hide anything
from the House. I am re-emphasising
that there ig not a penny nagainst the
Indian Oil Company or any of the
Government undertakings which is in
arrears. 1 quite know and therefore
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all I say today is that we owe nothing,
so fary as the nationalised sector is
concerned.

SHRI SASANKASEKHAR SANYAL:
Mr. Speaker, Sir, the hon. Minister
knows that this Company and other
companies maintain double accounts,
One is the real account and the other
is the ghost account. What sieps Gev-
ernment has taken to unearth it, be-
cause the account which ;- kept in
these books...... ?

MR. SPEAKER: May not :ri.

SHRI K. A. RAJAN: In the clate-
ment made by the hon. Minizrer, there
is a catagorical mention obLout the
undermining of the public :ector or
something like that. Will the hon.
Minister take steps to see that the
public sector is not undermined by the
vested interests?

SHRI SONU SINGH PATIL: Will the
hon. Minister clarify whether Govern-
ment has taken any eflective steps to
vacate the stay; if not, why not?

SHRI H. N. BAHUGUNA: It is fur
the Ministry of Finance to tell al.out
it. My Ministry does not deal with this
litigation.

=it ofewt g far@t: & SRAT
ArEaT § F o qYTe § wrgd e At
#r 2% WA foan, @ S@ TR ST
foe oY TAFT S @ TR 4, T
I IT%T fgema X faur ar Wik I
FRR § F1e forar ar g7 g, a1 e
T FT A THQT AT TEAT |

oft FAEA A T : FEFT Q]
TR T | AN N FE AT AQ

g

SHRI SOMNATH CHATTERJEE:
May I know from the hon. Minister,
when he said that nothing was out-
standing, whether it was on the basis

SRAVANA 11, 1889 (SAKA)
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of a completed assessment or upto the
year for which the assessment has
been made because the question ef out-
standing will depend on that?

SHRI H. N. BAHUGUNA: There were
certain demands and completed assess-
ments with regard to certain years.
The Income Tax Officer had assessed
the Indian Oil Company in a particular
year for Rs. 18 and odd crores and the
tribunal set aside his order saying
that it was a foolish order; it was not
correci.

WA FA N @ ™ & feal ¥
AT
*727. w0 TAA AT AT FqT
TA AT qE II7 T P FO F 4T
FEETC HeAl B AR I F foea A gt
@ g, af g, 71 T o faw g agor
T § AR Y fpa azer o § 7

W AM (Mo Aq dvAR) : §fF
gfusin g7 9% & a¥ ga §; zafaq
7 gEl W & frafaq qardr fesal &
Ted 9 ¥ fog IvgE 7 & wifE
@ o & frafae gardl fesd OO @@
TIE F T FH IO A G
e F 3 Anfed | fer o, & HA
F1 qded qardy fesai & & § qgaq ¥
araTaT o3 e fear s g )

oY TR W GRA 2 FAAT qUE
Y G H TTF a7 GAT 57 AT
W ST @A w9 ¥ F9 AR fag o
# faag 2 1 o= &1 & gEAT &
II-qTq A F oY FHTAT T AT |
ATAHTT § KX Iq q qF wfag) qar
FATEE TIET F HIAT T AT HT I9ANT
fear wrar a1 ; Jfew & gwmar g
fis s @11 A FE ArAEAHAT G
AU FAT qg & & Wa wfaw &
Tq9 Rt ® aqr I9 ¥ ¥F 92 ®
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ofuwifat & fag AT & giar
-gywrew 41, ¥4 f¥ gax fawri & s@
T ¥ afgwfat & fag &A1 f16
sqaeqT ¥ °v

MR. SPEAKER: Please come to the
guestion,

&t Tl e gaw : § g 99
Wi gad foava e &
gy fg=dr 7 auaq g, 59 fqu 79 ag
T aAa s § g ©® WE |
T AT A I B T F wHAL S
§ A1 A FT TEIRTA F GO g A6
/g TS T F AT A9 F wlgwrd
5, g w2zg F afgsrd § I9F
far &d7 #T s3qeqr TEY R | THF 919
FEH H FT WA § Fg ¥ ATAT
1z § 1 FA1 AT F1 mfaeex a7
gy w4 ?

T oY Fforal F1 THTT FIEF @S
¥ aF &Y Ao 74 &7 gt fa=wr g ?

Mo A T¥xX: §47 & faafad
¥ qANT qIEL K1 TATHIAL 7
Faz ¥ qag ¥4 faw F @19 Famr
qr fr &% fas efen 5§ fag ad ¢,
337  AMIFIAET § FF FH@ &
frq gfear F €7 H 781 & 1 g7 7011 7
12 7§ 1977 ® &3 ¥ IWA F
faafay & geiac fawre faar g fae
& fa% &% 357 qraor & @ fwar ar
ga it ¥ e7er fgzraa g f5 G4
AF TAT § AT TZ CF TTFAT ST
frdraer @ arFr fesar oar 2,
M gary £7or wiw ag § 5 w1
o FAF  RAAT ar :1§ 4 glawd
7 T IAWT ARIFA & o 7
wL XFFa T T7Z 7T T30 ITF! fAdraro
Fx ¥ Ry Frar &, 35 w0 fAdrgo 7
A0 ACTE XET GIT F A ATH AN
¢, oy w1 f1f Ja7w af § dq wY
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ATEATEEL T@ q<g 1 g 9%
fwuT wie & 3% & fag o
taﬂaﬂ’rmﬁ#iwm

T § & & A WG § | g W
g & o saTeT & SaTeT 99w wifead
fesat & w7 #3 fear s 1 AfFT gam
¥ @qTer ¥ GFT gENT Agl @) 9T T
g wifs =12 &fFs @mg AR =1
FEZ FATH ¥ A1 AT feed § 3 Ew F
gm Arfg® 1 TRAr AAg Ag & f& w9
TFAIET g1 & Frfaw g faax
&I FY FIAT Z AT SITIT AFATA g7 &,
SqTAT A 974 £ zafaq §2aW s
ST & F o3 Fmdr & 1 T ATA
gATT UF 7971 A g5 A1 & 5 a9
AT TEAT 1 3991 gfeee wfeaw #
Fage ¥ fzar oo W zf st
ot a5z ® fAm 72 afe Sfan fifsw
fag %1 Fg7 # 39 9<g T ITH FAQUA
grar 1 ot wfawrfai, wfagn, sa@
AXFAS T qCH T ATL GETHAA & A7
T AT ZIAT 3 A FAT FFT T FTRATH
2t frar Jroar gz JTAFE § 39 F7
3qT AMZATE

W URA AT GOA : FT TF ZAR!
FAE FA F AT g, F4 qF A9
aar FT I 7

Sto AY d¥AX:  HqTH AT 9
1001 &FF § | g% AT 7 7g WY gz
31 g fF $eiwom &9 faw wew &9
AT AFITIT 4 & F72 fg s ok
1977 ® ag &% T fwar smg 1 34
Tifeat & A9 FAF T AT JTH & WY
URWE | AT ITF 26 FY TEUT #YT T
2| ETWAWE 60 wifeai g vk § o=
¥ arq @ 7 AT 0GR 1 200 T
miyar § wgi Wgfee g9 537 &
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A s ewanws § v
FeAna frwx garer 13 F 92 W
wor &T ¥ Ifee wifew ¥ waad
HC HNX

st T waaw fag fedr g
a 1| St 7 fawr 39 § 1 ofqaq
fau @@t gy aifeq w¢ fgar, sa®)
a7 giftg T fear 1 @@ Oy
gRAT a1 GAT St IHH FWIA I,
AT AT @ 79 @ W wvE amar
ArET FATET FAT R To W wAET
AfAAT A1 F+gq 4 fa 47 T4 TAATSY
F o Fursrqrr wrgm w7 fx o mfean
T FqF OF 29 & (229 27 q0T HI¢ gt
AT OF T 4 g1 AR FT T ¢ A1 47
g4T 9237 77 9T FT [TEGT FIN 7
ST ST A1 g qETAAE @

Wo 7y d¥aA : "FAET, #J
ANz & gHg  ATH fFar ar & A
FAFT 3T a1 fqar ady mfear srgay
FZ FHT FAqr arfear g | wre &
TT @I FI OF F4T AT F1 GIL AT
TEAME | K F¥ag W Fgrar f&5 a7
AFT FATT FITEHZ  qufafgs FIEHT
oy g AR gma g Wk a9
i | IEET A9y Ared AT feodt ¥
o7aT § A & gedg ggeat w1 feesr
VAT 9L A AT F&F  FE4F9T FUATL
FqTT ATRaT § o R yFm Ay amraew
3= AT W § A "I Ay ;AT Saar
FATAAT 370 G, 59 ara &1 & g%+
faarar =mgaT & |

SHRI K. GOPAL: I am rather
amused to hear that instead of calling
them saloons they are calling them
inspection coaches. Whatever may be
the name, will the Minister kindly tell
us whether he is aware of the fact
that not all the coacheg in the Indian
Railways are made of steel and that
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on the branch lines we do have timber

coaches? In that case, will ha convert

these saloons for use on the branch
lines also?

PROF. MADHU DANDAVATE: As
far as the nomenclature is concerned,
even technically they are called ‘ine-
spection coaches’ everywhere.

As far as the construetion material
is concerned, in all the new cuaches
that are being constructed, for safety
purposes or reasons the new compart-
ments will be only steel compartments.
All the experts have clearly indicated
that during accidents, if the safety of
the passengers is to be ensured, it is
better that the material used is steel
and, therefore, henceforth, we will not
use timber bedy coaches for this pur-

pose, We are however not prepared to

waste them. 1 would like to inform
the Housc that whatever cld saloons
are there will remain; but we are not
undertaking the construction of cven
a single new saloon on additional
account. As the saloons disappear
gradually, they will not be replaced by
new saloons.

it aew 3 oy : WA TR,
AT wE St ¥ T 9T Faers g )
I3 wa1 fF dqa wwd & & Afew
7 srafre &7 a7 ) § fady fored
TAMISAA F ATH ¥ TET FAT § IAR
AT Frs T4 AL A {1 TET AT IS
mfedt & & &9 qmA F oaw@
A fred W sarm ¥ W 1@ WK
¥ gherc I fog & dfea 3@ aTa9R
qofY 27 & @7 wwy § A @ S
TR AR T NI &
qrfFed ¥ & | e ¥ wOH
Tier @wT # AT FAATATE 1 WA
e & i Q% Qg q A FT IT
feored uAWIS YA & A ¥ ag fwar
SITAT BT I TgA AN T &Y sqFeqT
griv av faqw wigsr g@Fr  Ta
WIqH WISW F ATY FX 7 AT AT
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g & frdy ¥ § Rvw w7 AW S
FF Todifeez Buew ¥ qrET F&
g 9T @ AFX #7 gfagd Iy
Y T § 1 ofz 3% Rux T WY F
TR § AV ITHT 7 ATAT H A &F wTEAH
¥ Y T =gy afer F ST R
fore 27w & 9T AT SEqEWA F&F gEA
g ¥ W W |

w9 F@7 & F 799 ¥ § arw

¢ afew ot @@ A @, @9 FEqA
ot 37 gu E fama oo gamREaa
FE ARG AR #r I & fag
i g ) (suw)

Sto WY IXAA : TE FTAATE

&

fag mtg @=T F1 gAE g AR
] X w1 w1 faqr s

Enquiry against Foreign Companies
under M.RT.P. Act

*728. SHRI K. KUNHAMBU: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether any of the foreignp firms
are facing enquiry under the Mono-
polies and Restrictive Trade Practices
Act; and

(b) if so, which are the firms and
action taken againsy them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). A
statement indicating the names of the
foreign firms and the action taken
against them is being placed on the
Table of the House. The statement
includes not only foreign companies
which operate in India through their
branches, but also those which operate
through their Indian subsidiaries. These
cases relate to restrictive and mono-
polistic trade practices which are being
looked into by the Monopoly znd Res-
trictive Trade Practices Commission.

Statement
S. Stage of enquiry before
No. Name of the Company Section M.R.T.P. Commission.
1. Indian Aluminium Co. Lid., 10{a)(iv) The enquiry is in the pleadings
Calcutta. stage.
2. Philips India Ltd., Calcutta - 10(a)(iv)} Do.
3. Western India Match Co. Ltd., 10(a)(i) The enquiry is in the final stage
Bombay. 10(=)(iv) of pleadings.
4. Ciba Geigy of India Lid., 1o(a)iii) Do.
Bombay.
5. Alkali & Chemicals Corpora- 10(a)(iv) The enquiry is in the pleadings.
tion of India Limited, Cal- 10(&)(i) stage.
cutta
6. Ashok Leyland Ltd., Madras - 10(a)(iii) The enquiry is in the final
10(a)(iv) stage of pleadings.
7. Avery Indis Ltd., Calcutta 10(b) The enquiry is in the pleadings

stage.
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1 2 3 4
8. Britania Biscuit Co. Ltd., Cal- 10(s)(iv) The enquiry is in the
cutta, pleadings stage
@. Chloride India Ltd., Calcutta * Do. Do.
10. Dunlop (India) Ltd., Calcutia - 10(a)(i) Do.
11. General Electric Co. of India 10(a)(iii) Do.
Ltd., Calcutta.
12. Gramophone Co. of India Ltd., 1o{a)(iii) The enquiry is in the final
Calcutta. stage of pleadings.
3. Guest Keen Williams Ltd., 10o(a)(iv) The enquity is in the pleadings
Calcutta. stage.
14. India Foils Pvt. Ltd., Calcutta - 10(a)(iv) The enquiry is in the pleadings
stage.
rs. Indian Oxygen Ltd., Calcutta - 10(a)(iv) The enquiry is in the final stage
of pleadings.
16. India Tyre & Rubber Co. 10(a)(i}' The enquiry is in the pleadings
(India) Pvt. Ltd., Bombay. stage.
17. Reckitt & Coleman of India 10(a)(iv) Do.
Ltd., Calcutta.
t8. Firestone Tyre & Rubber Co. 10(a)(i) Do.
of India Pvt. Ltd., Bombay.
19. Goodyear India Ltd., Calcutta - 10(a)(i) Do.
295. International General Elccrric 1o(a)(iv) The enquiry is in the pleadings
Co. (India) Pvt. Lid., stage.
Bombay.
21. Tri-Sure India Pvt. Ltd., Bom- 10(a)(iv) The enquiry is in the final stage
bay. of pleadings.
22. Union Carbide India Ltd., Cal- 10{a){iv) The enquiry is the pleadings
cutta. stage.
23. Moor Industries Co. Ltd., ro(a)(iii) The enquiry is in the final stage
Bangalore. of pleadings.
24. Polydor of India Ltd., Bombay Do. Do.
2%. Siemens India Ltd., Bombay - ido. The enquiry is in the pleadings
stage.
26. Heatly and Gresham Ltd. Do. Do.
27. Mazda Lamp Co. Ltd., New Do. Do.
Delhi.
28. Glaxo Laboratories (India) Ltd., Do. Do.
Bombay.
29. Asbestos Cement Ltd., New r1o0(e)(iv) Do.
Delhi.
j0. Colgate Palmolive (India) Pvt. Reference wag madetothe Com-
Ltd., mission under Section 31
of the Act. The enguiries iQ
31. Coca-Cola Bxport Corporation these cases had been sta}'ﬁ
by an_ order of the
32. Cadbury Fry (India) Ltd. High Court.
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SHRI K, KUNHAMBU: May 1 know
from the hon. Minister, how many of
the companies listed in his statement
are facing charges of Restrictive Trade
Practices and what are those Restric-
tive Trade Practices?

SHRI SHANTI RBHUSHAN: The
statement which I have laid on the
Table of the House contains the names
of 32 companies. It has also been men-
tioned that most of the proceedings
which are pending before the Commis.
sion relate to Restrictive Trade Prac-
tices except Serial Nos. 7, 30, 31 and
32, which relate to Monopolistic Trade
Practices. These proceedings are
pending. If the hon. Member wants
to know the nature of the Restrictive
Trade Practices, which is the subject
of the enquiry before the Commission,
I require notice for that. In that case.
the information will be laid on the
Table of the House.

SHRI K. KUNHAMBU: lHow many
of them are multi-nalional ompanies
and what steps Government are tuking
to dilute the equity capital to bring
in line with the provisions of the
Foreign Exchange Regulations Act,
1973.

SHRI SHANTI BHUSHAN: So far as
the dilution of the foreign equity 1is
concerned, that is a matter wahich is
fooked after by the Ministry of Finance.
The Foreign Exchange Regulations Act
is administered by the Ministrv of
Finance.

ft wiw awtw @it WEE
agea, & we wgeg § g ATHAT ATEAT
g & v o ag aw 2 fe falwd
weafaat wTeaad ¥ wATR F €W A
TET FTT T WA QWT HT ¥ A7 T §
oY T ¥ faRe gz &Y ga 7@ fa
g g ? oY W wOEI #7 fawre EA
fadeft sefadl w1 weaw<r s@
o § ? gfe §, oY ¥ fxwr & &y yafa
g€ & Wi sx o W 37 T WA
& 7
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SHRI SHANTI BHUSHAN: | gubmit
that this does not arise out of the ques-
tion. 1 require notice for this.

SHRI N. SREEKANTAN NAIR: In
the list of 32 companies, 29 companies
except the last three, come under one
category, that is in the pleading stage.
It seems that the Monopoly and Res-
trictive Trade Practices Commission is
dancing to the tune of their mausic
and takes unison steps. May 1 kuow,
why all these cases are in the same
stage and not even one company has
been convicted?

SHRI SHANTI BHUSHAN: l'he List
contains only those companies, against
whom the proceedings are still pend.
ing. That was on account of the fact
that the question asked was, whether
any of the foreign lirms were tacing
enquiries. So far as those cases where
the enquiry has been concluded and
the final orders have been passed are
concerned, I have got a list with me:
twenty companies are there. Those
were cases of restrictive trade nractices
and ‘cease and desist’ orders were
passed. What happens is tniz. If the
practice is found to he a restricled
trade practicec against the interest of
the public, then the Commission passes
a ‘cease and desist’ order, which re.
quires those companies to dizcontinue
that practice. In a1l such cases where
such orders were made and complied
with by those companies, there is no
information that those orders h:ave been
contravened by these companies.

*t T AT TR WEAM  FRIEG,
gar wIilzg A Wt 32 FEqfaai
F awm far ¥ ST ¥ ¥
gyqfaai  gdr & W1 AW
Fafrai & gt § & welt wERw
¥ 7g qo A § fv s e
£, 39 & fau g Fa1 FaaE *7
HE ? Fawm Ak yag v
wigaT g {6 w1 ¥ Sy wrar &1 @9
at a7z &< fear ¥few 3w & foo Wi

wreeifen fgw o1 waamw af fear §
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oY & 7 saAT Angar g 5 ¥ < 3 AT
qat Feqfaar §, 9T F JoTC WY FIE
WTRAfed ATy FG forg § I #1
ARG o} " F ITT W A FY
qfees JweT # a1 AT FE & A W
e = ?

MR. SPEAKER: IL does not arise out
of this question.

SHRI KANWAR LAL GUPTA: Three
companies listed at 30, 31 and 32 are
monopoly companies. My questiion is
when the Government will abolish the
monopoly companies and whether the
Government is prepared to munufac-
ture the concerned items in the public
sector. This is Lecause if you abonlish
the monopoly companies, you must
provide alternative arrangemenis for
manufacturing those items. What steps
is the Government taking in this direc-
tion?

MR. SPEAKER: It does not arise
oul of the main question.

AN HON. MEMBER: No cold drink.
Water is enough.

SHRI KANWAR LAL GUPTA: My
question is very relevant. Ser:ial Nos.
30, 31, and 32 are monopoly houses.
So I want to know what steps are the
government taking to end the mono-
poiy and what steps are the govem-
ment taking to provide an alternative
drink either through the public sector
or some other agency.

MR. SPEAKER: It is for the Com-
merce Minister and not for this Minis.
ter to say what substitute ne will pro-
vide. If he wants he can answer, but
I do not think it arises.

SHRI KANWAR LAL GUPTA: Alter
all they come under monopoly. ......

(Interruptions)

. SHRI JYOTIRMOY BOSU: Since
Cadbury Fry, Colgate Palmolive, Ponds
and Coca Cola export corporation are
companies which have obtained injune-
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tion from the courts, will the Minister-
kindly tell us whether it is or it is
not a fact that a technical defect in
the references made by the Ministry
was found and as such the foreign
companies has taken advantage of it?
Also, in the context of the same, will
the government withdraw the refer-
ences and issue fresh references re-
moving the technical defect so that
the foreign companies cannot misuse
the courts and even if they go to the
court they do not get relief as they
have done in the previous references.

SHRI SHANTI BHUSHAN: So far
as the monopolistic and restrictive
trade practices are concerned, there
are two ways in which a matter can
reach the Commission. Either the
Commission may siart proceedings
suo motu or the Government can
make a reference of the monopolistic
trade practice to the commission. In
these three cases which are included
in the statement, government  has-
made a reference to the commission.
The point raised by these companies
in respect of which they have filed
writ petitions before the Delhi High
Court was that before the government
made such a reference to the com-
mission, the principles of natural jus-
tice have 1o be complied with and
that {hey should have been given a
hearing and opportunity to show
cause before such a reference was
made to the commission. - That point
is stil] pending consideration by the
Delhi High Court. The Delhi High
Court has stayed the proceeding so
long as the writ petitions are pend.
ing,

So far as the other suggestion given-
by the hon. Member, it will be consi-
dered,

DR. HENRY AUSTIN: May I know
from the hon. Minister whether any
of these foreign companies—most of.
them happen to be multi-nationals—
now facing inquiry under the Mono--
polistic and Restrictive Trade Prac-
tices Act have been allowed expansion.
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during the pendency of these inqui-
ries and whether they have also been

allowed repatriation of profits and
-capital.

SHRI SHANTI BHUSHAN: So far
as repatriation of profits is concerned,
that again is not a matter which con-
cerns this Ministry, But so far as ex-
pansion programmes are concerned, I
will require notice of the questior in
which case I will collect the informa-
tion and give.

DR. HENRY AUSTIN: This is a
very relevant question.

MR. SPEAKER: He says he wants
notice.

SHRI SHYAMNANDAN MISHRA:
May we know how long these proceed-
ings have been under way and how
many of these cases. out of 32, have
been referred to the Commission by
the present government and how
many were referred to by the previ-
ous government.

Secondly. would the government also
be pleased to tell us whether these
very companies have made further
proposals for expansion, take-overs
and mergers and whether these cases
also have been referred to the Com-
mission?

SHRI SHANTI BHUSHAN: I will
require notice of the question. In that
case the information in respect of
these 32 companies can Ye collected
and made available.

SHRI SHYAMNANDAN MISHRA:
We must know how long proceedings
have been under way before the co-

SHRI SHANTI BHUSHAN: In each
case it will be different. Therefore, if
the hon. Member wants this informa-

SHRI SHYAMNANDAN MISHRA:
"The longest period.

SHRI SHANTI BHUSHAN: I will
«collect that information and give.
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SHRI JAGANNATH RAO: From
the long list it is clear that many ca-
Ses are only in the initial stage, that
is, the pleading stage. May I know
the reason for this long delay? Is it
because the MRTP Commission is
overworked or is that they are giving
long adjournments to these firms?
Most of these—29. 31 and 32—are at
a prel:‘minary stage,

SHRI SHANTI BHUSHAN: List of
those cases in which proceedings have
already been concluded and final or-
ders passed has not been given. That
is a separate list.

SHR! JYOTIRMOY BOSU: Kindly
make an observation. We want the

two lists to be laid on the Table of
the House.

SHRI SHANTI BHUSHAN: I shall
lay them on the Table of the House,

SHRI A. BALAPAJANOR: He re-
quires notice for the two guestions put
by Dr. Henry Austin and Shri Shyam-
nandan Mishra. I feel the first ques-
tion is—which are the companies on
which Acts have been made? Com-
panies are enlarging from the listed
number, I want to know categorically
whether these companies which are
listed here on which action has been
taken are expanding or Yy-passing by
another method?

I feel no notice is required for this.

SHRI SHANTI BHUSHAN: So far
as part (a) of the question is concern.
ed, the question relates to the enquiries
under the Monopolies and Restrictive
Trade Practices Act. Those enquirles
are going on.

So far as part (b) of the question is
concerned i.e. about action taken, ac-
tion will be taken only after the en.
quires are concluded,

A Statement will be laid on the Table
of the House in regard to those cases
in which enquiries have been conclud-
ed.
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Quota for Recruitment of Children
ang Dependants of Employees in
Rallways

729. SHRI K. MALLANNA: Will
the Minister of RAILWAYS be pleased
to state:

{a) whether Railway Ministry has
fixed any quota for children and de-
pendants of railway employees for
recruitment to the varioug categories
of posts in the Railways; and

{b) if so, the details thereof?

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE): (a)
No, Sir.

(h) Loes not arise.

SHRI K. MALLANNA: May I know
from lhe hon. Minister whether any
employment opportunity or benefit to
the children of the Railway emplovees
who met with an accident or un-natu-
ral czlamity is given?

PROF, MADHU DANDAVATE:
Normally Class 1I appeointments are
made through the Railway Service
Commission and Class IV appointments
through the proper screening machi-
nery—after screening casual and other
workers. As far as this aspect is con-
cerned there ig provision alreadv in
1he rules that on compassionate ground
such cases can be considered. The
General Managers have powers to g0
into such cases and make necessary ap-
pointments. He can be rest assured
that if any cases are brought to the
notice of the administration, all those
cases will be sympathetically consi-
dered.

it frmreetra : ¥ wdY Y ¥ ag AR
FTAT 9rgar § f& FOwaz grovew
qT TCATEE AT FX FT A1 qTaT TAA
dawd #1 Y gE &, vwH ag EreA
Wgtawea FMy §, Aq fF 8, 10 qIA
qET I FE  TEATE qU al IawT
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TIT IH GRT WILAC 94T, qZ T=97
8, 10 &1 & 7% & I A
q faran ot gFar g, Jfe s davd
®1 AT qra Y wf § IuH 5 T aw Y
QEWE 3 @Y grac & wd
TH gT@ A 8, 10 ATH AT FX A
qTer @91 BT AFO qTAA A T -
TEGRTE 1 IT T FT W UFAT-
TARE AEHT A TF, 5T I A HAT
HEIRd AT FTATE F & & !

Mo AY Txa : Y fEFFa ArT
geeq d Farg § g faael & waar
ferra srex & 1 AfFa S gara IR
ot fzar &, T7 axg #r o %
FAFTTET #7 a7 & 21 & 1| 99T
T EH AETLEATT X T § | TH WFHL
¥ frawi & Y sravEs qadey £
STaet, ag & aqTAT ATEAT § |

SHRI K. LAKKAPPA: What about
recruitment regarding the children of
the employees of the railways? My
question is this. Children of the Class
IV employees are suffering a lot. I
want to know whether you will send
those applications to the Public Ser-
vice Commission of the Railways or
whether you will take decision at the
administrative level so that the child-
ren of these unfortunate employees of
the railways could be recruited with-
out going through all the formalities of
the matter Yeing referred to the Rail-
way Service Commission.

PROF. MADHU DANDAVATE: It
can be combined with the original
query which was made. The question
was whether a definite percentage of
quota was reserved for wards or sons
of railway employees. He wants to
know whether recruitment can be done
direct instead of getting it routed
through the Railway Service Commis-
sion. Even if we decide tomorrow to
fix up the quota, that will have to be
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referred to them, as far as Class III is
concerned. The main point is about
Teservation of guota and here this is
a matter which is being examined in
the light of the constitutional provi-
sions. Art. 14 and Art. 16 are attract.
ed if we flx up a definite quota. Tn
spite of that. ‘we are examining the
matter in consultation with the Law
Ministry, how the spirit of the sugges-
tion can be accepted without violating
the provisions of the constitution,

ot peR "= woET : ST AR
A I F IATH Tg T qATH ALY
Fzar”’, ‘g q3r A grar’ FEFE<
are fear & 1 &Y WY gFT @
w7 FHfE! ¥ == & 7Y =@
TG AT ¢, TF q19 F1 IR EEI
fear g1 fow swa = # ggaw
g€ 4 3§ @y FTH! I H&GT R A1 AT
gEare F1 faim FT @ 9 9% gTaveT
FHaf@El # fregae s & ggamw
fegr 41, S9F a==1 ®W SHAT w1
¥ ¥ g F1 dEwr ¥ Sy Ao
2 1 W3 A 7 g wgw T A™
ggor #17 f5 gEare & YO Aven
fAFr 77 J, gA ¢ a9 A L § |
afFa gror WY A AT AW AT AOG
€ fear mar & 1S9 ET wAwi 909-
ursi qT gRWT ¥H &39 ¥ anfear
gudr &, afea arge S9 9 gHA TG
grar ¢ 1 & @ e ¥ ¥% gImEgw
FRDOTE | § gz I SIEATE fF Y
AT EEATE XA &, FATITF I==1 &
FTH A ANG §17 I I qcqTd FIH
93 fo% ST FT g FTOAOIAT

o wg Twaw : I AT F qHG
—OF Ay AT STEAT FT ESATT WK
e w1974 F TIIE—ITA
FETL 1T JOF I HATEF A 4 haqen
foar a1 f& 97 & wqE S FHA
fesTTa 47 AN TS g, T F FIAL
o Ao & afcae & &mi & fag
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wrer fafees fear oy | afer o
IEM Tw A} ¥ & faftst & a9
gaEg-RvAT fggr, @ I A A;W
T fe St ey e Et @ § aE
ACFTAT @, M FrELrEg T & e
14 WX 16 FY 3@ FI I¢ g7 797 %
T ¥ wTgEEr g 1 TE faw gTA
WA A UF a7 ww fEan fEammw
TS F g4l 71 AR ey & fAv
¥ % S= FAInde qrEEd q% A
feard 13, #v FRtwRe aRET =
FEAT AT FT 77 A1F7 faerd af
# ¥qez F7A1 Tvgan g fx wrare qeew
T FE AT A/IT FT 2, 98 AT F7 @Y
gz afquai &1 =i @ 2 & fooy
TE ¥ A, afer @d A1 gz A

w fEa a7 % = worg |1 76-
arfxai & a==1 7 fag @3 &1 Al
w1 fafosg ovH9isw w@r 7y | &
asma fearar =g g 5 o 3@ &
FEAFISE fGFra g, aren 9 S
@ & afwa F7 17 fagat a1 qrg
T AET, afed 0F oL I ¥ W IR
gfaar 37 =1 Fifoor =37

qIAATT qgEq AFgI g fFgeam &
aug fa Fwarfay 1 faser Tav 9,
e g1 &M F1 wAY qF IIIF AGY
faar war & 1 &Y gfAadi @ aqmar
2 £ 1974 Fr gzara # faw vt Y
fa®TsT TaT 91, FF FoGT IT 9T FT
¥ faarwar & 1 Sfew g wg W
gfraaqa o& ¥ aay fe AT &
gRAT 9 arad ag) foar w@m @
g= A famr smawm
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SHRIMATI PARVATHI KRISH.
NAN: sir, arising out of the railway
strike, a large number of casual work-
ers had been reinstated, But, they had
not been given the seniority to which
they were entitled to. Therefore, 1
would like to know from the hon.
Minister first of all as to what he
proposes to do to see that the inter se
senijority is restored between the victi-
mised casual workers who had been
reinstated and the new recruits who
have ccme,

Secondly, when you are talking ab-
out the railway employees’ sons being
given priority in the matter of jobs,
I would like to know whether the
Minister will see to it that before any
new recruitment is mace, the casual
and temperary labour who are there—
who even die ag casual lahour—will be
given the first priority in  appoint-
ments?

PROF. MADHU DANDAVATE: Sir.
before I answer the question of the
hon'ble ladv Member, may 1 say that
although Shrimati Parvathi Krishnan
was with us upto the end. yet some of
her party leaders betrayed...... ( In-
terruptions)

SHRIMATI PARVATHI
NAN: This is most unfair.

KRISH-

PROF. MADHU DANDAVATE: Mr.
Speaker. Sir, without getting agitated
I wish to make it very clear that
someone made a cryptic remark here
that I should not be unfair to the lady
Member. I have been fair to the fair
lady. I only said that Smt, Parvathi
Krishnan was with us in the struggle
upto the end, Only some of her lead-
ers gave the advice that region-wise
strike should be withdrawn, I know
she did not agree with that particular
advice, (Interruptions)
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SHRIMATI KRISH.

NAN: **

PARVATHI

PROF. MADHU DANDAVATE: *%

MR. SPEAKER: Neither the Mem-
ber’s observation nor the Minister's
observation will go on record.

WRITTEN ANSWERS TO QUESTIONS

Running of Can Factory of LO.C. by
Workers

*730. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether an offer was made to
the retrenched employees of the Can
factory attached to the Indian Oil
Corporation in Cochin to run the fac-
tory by themselves;

(b) if so, whether the employees
have agreed to accept the offer; and

(c) when a final decision is likely to
be taken in the matter?

THE MINISTER OF PETROILEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) An
offer has been made to sell the said
can factory at its book .value to the
ex-employees.

(b) and (c). While welcoming the
proposal, these ex-employees have
asked for further details which the
Indian Qil Corporation have been ad-
vised to furnish. The matter is being
discussed between representatives of
Indian Oil Corporation and these ex-
employees, and the same is expected
to be finalised after these discus-
sions.

J—

**Not recorded.
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Introduction ¢f more Double Decker
Traing

*731. SHR] RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose tu
introduce more double decker trains
in the country shortly; and

(b) if so, the number of such trains
to be introduced during the current
year and the routes on which thase
will run?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes Sir.

(b) One prototype Double-dezker-
coach has been manufactured and is
presently running on 311/312 Madras.
Jolarpettai Express, An order for 12
more Double-decker coaches has teen
placed with the Integra] Coach Fac-
tory. These will be put on short dis-
tance services as far ag possible by the
enq of the current financial year. No
decision has vet been taken regarding
the routes on which these coaches will
be introduced.

fadsht sitas werfamt gron fadsi qar it
AT gATfT w7 IIA S WAT ATAT

*732. o} WETIF q2F . FAT
AAfrIR T TIrTA WX IIE HAT
qZ T & FU F 5

() #arwiza & g FT 7@
frsft stwg wifrar gfx a9 Fraey
A& & AT gAafe w37 2@ #7 AAA

L3

g1

(x) afe gt, & sa7 awR N
FraFTdr § fe wa o a6l ¥ Qat feaey
afer a € aar few 2o &7 KA 1,
1K

(1) |@T A femia & gE@A &

fag #ar srdaE & &

¥fermm, e st AT SR
(st geast 7z wgonr) : (F) WX
(&). 40 sfrws ¥ afas fa2 arq
qat & g7 faeit geg fagiar sm-
fraY & arw 1973, 1974, W\ 1975
F YT 33F Frov/ATAI AR [TARLY/
aFdrer w55 mfz & w7 § qge K
wf ufer oY 37 2o & amw w7 ofw
qAT T 9 FY AT A7AT OF fagor
yg aF| L

(m) aYaq 3T F F1d FT @
faxet Fvafaal afgr faaonr #eafagy
¥ FTaFaTd fa3o qzr fafagwa »fa-
faaw, 1973 ¥ graamEy ¥ go7iq fafq.
afas & AR 37 wfafqaw & 7oz 29
d9197 & fau wwigss A dY feo wg
g

farm ameq qaft ®Y F7 F77 F
a1q @19 faeet oo &wHf F F14-
Faml &1 fafrafga sr & ax &
A9y HR 99T Fhr q3 grar afafe
F gt fooid & fafww fawrfed #r
& 1 =7 fawrfourt o wiver favia 33 =Y
gargar 2
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aad € ¥ (%) foo

A T AEw oo
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dgd ¥F wd ¢ 0w 7% (€o)

fao

dud qr Sfrw (§.) Fafde

dqd BEAT (fo) faro

18.! #97 foatan fepam fafads

19.

20‘

#qd Ut S18FEq foo

fad dery (£0) firo

2.19 (1973)
0.32 (1974)
2.40 (1975)

98.7 (1973)
108.18 (1974)
59.00 (1975)

7.02 (1973)
T (1974)
4.21 (1975)

T (1973)

a7 (1974)
I (1975)

L

10.85 (1973)
9.63 (1974)
T 1975)

[

(

22.75 (1973)
= (1974)
Gl (1975)

L

68.63 (1973)
34.31 (1974)

T (1975)

29 (1973)
4.65 (1974)

53 (1975)
16.53 (1973)
16.53 (1974)
8.59 (1975)

9.90 (1973)
1.52 (1974)
9.15 (1975)

Fez FHAT

?{o%o

il'oQ‘Gol‘[o

I:Lc %‘o

JoUHoTo

q\o[{‘qat[o

!IOQ'H'OQO

i{o@oQo

ferza@oe




41  Written Answers SRAVANA 11, 1899 (SAKA) Written Answers 42
1 2 3 4
21. dgg g (§o) fro L) (1973) FoTF oo

L (1974)
(197351 1974 &
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31.
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37.

39.
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30.00 (1975)
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L) (1974)
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41. #gd fawear (§0) fao . (1973) ToFo
0.03 (1974)
T (1975)
42. 4qd FET IAF T FIIA . n (1973) FoTHoTo
0.14 (1974)
1.10 (1975)
43. #ad goug. fazifaes oz waf 0.25 (1973) ToTHTo
fafaes wq (1974)

0.25 (1975)

Steps taken for Re-Structuring of
Railway Board

*733. SHRI M. KALYANASUNDA.
RAM: Will the Minister of RAILWAYS
be pleased to state the sieps taken for
restructuring the Railway Board in
pursuance of the assurance given by
the Minister of Railways during the
Lok Sabha debate on the Railway
Budget?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): It
has been decided to restructure the
Railway Board broadly on the basis of
the recommendations contained in
the Administrative Reforms Commis-
sion’s Report on Railways. The details
are now being worked out.

Stagnation due to Desk Officer System
in Ministry of Railways

*734. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the date from which the Desk
Officer System has been introduced in
the Ministry of Railways;

(b) whether this scheme has re-
sulteq in stagnation of promotion for
Asstts, entire UDCs cadre, LDCs and
Class IV employees in his Ministry;
and

(c) whether this scheme is proposed
to be scrapped in the interest of the:
majority?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
with effect from 20th May, 1975.

(b) Yes, Sir, to some extent in the
case of UDCs and LDCs only.

(c) No, Sir.

Increase in gllocation for Railway

Electrification

*735. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what percentage of Railways’
total investment hag been allocated to
railway electrification during Fourth
and Fifth Plans; and

(b) due to the energy crisis, will
the Ministry of Railways increase this
percentage?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
While in the Fourth Plan, investment
on railway electrification accounted
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for 49 per cent of the total railway
investment, the percentage in the
Fifth Plan is about 4.7 per cent.

(b) The allocation of funds for Rail-
way Electrification in the Fifth Flan
has been made by the Planning Com-
mission keeping in view all relevant
factors including the energy crisis.

Production of Crude 0Oil by
0. & NG.C. in Assam

*736. SHRI NIHAR LASKAR: Wil
' the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether the Qil and Natural Gas
Commission propose to raise its pro-
duction of crude oil from Assam in the
Eastern region by the end of the cur-
rent financial year;

(b) if so, to what extent production
- of oil is likely to be increased;

(¢) whether any decision has been
taken in regard to the supply of gas
by the Oil and Natural Gas Commis-
sion to the Assam State Electricity
Board during the current year; and

(d) if not, when the decision is like-
ly to be reached?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,

. Sir.

(b) ONGC plans to oroduce about
"1.42 million tonnes of crude oil from
its Assam fields during the year 1977-78
as against 1.16 million tonnes produced
during 1976-77.

(c) Yes, Sir. The supply of gas
would rtart towards the end of 1978
when the Assam State Electricity
Board’s new Power Plant is likely to

be set up.
- (d) Does not arise.
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Memorandum regarding use of Public
Sector Undertakings Vehicles by
Congress Leaders for Election

*737. DR, LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO.
LEUM AND CHEMICALS AND FER.
TILIZERS be pleased to state:

(a) whether 3 memorandum addres-
sed to the Home Minister on 14th June,
1977 has been received indicating that
vehicles of Fertilizer Corporation of
India Ltd. (Nangal Unit) Naya Nangal,
were allowed to be used for electione-
ering purposes both during the last
Lok Sabha elections ang Assembly
elections by showing the journeys as
official; and

(b) if so, what actiopn has been taken
thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
Ministry of Home  Affairs are not
aware of the memorandum said ‘o
have heen sent to the Home Minister
on 14th June, 1977.

(b) Does not arise.

Wastage of Gas while extracting
Crude 0il

*738. SHRI G. M. BANATWALLA:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are aware
that while there is shortage of gas in
the country, a large quantity of gas
is allowed to be burnt during the
courge of extraction of crude oil in
Kubla region and Bombay High; and

(b) the steps being taken for full
and proper utilisation of the gas pro-
duced and to check its wastage?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. However, the reference to ‘Kubla’
region in the Question is not under-
stood.

(b) Steps have been taken for trans-
portation of gas from Bombay High
via North Bassein to Uran where a
shore terminal would be established.
This pipeline is expected to be laid
by the end of May, 1978. This would
ensure appropriate utilisation of the
gas.

HTS &1 9T & TAI €77 9 f7a7 AAw

*739. =it gemfars ami:  #4T
s AT 7Z FATT |1 FA0 FaT fF

(%) #a1 97 7 17 fpar w17 aren
AT qZT § AIAAL K 913 T IAT €qH
QX 7 WF FT 777 17 97 97 fFay
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(@) =fz zi, ar 7 &7 aof &
g A # foaa & 998 77 § AN
I0% faeg #a7 FdAEr FT ATV § 7

WA A (Mo Ay TEEA): (F) W
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g | g % qgdy sufeadi F1 "
g wravas rearg gfea fagrr amr
Fadfr g

Loan given to Sri Lanka for getting
up Urea Fertilizer Factory

*740. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether our Government have
given loan to Sri Lanka to set up
Urea Fertilizer Plant; and

(b) if so, how much?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Yes, Sir. An agreement was en-
tered into by the
of India with the Govern.-
ment of Sri Lanka in November, 1975
providing for a loan of Rs. 10 crores
to that Government to assist in financ-
ing part of the foreign exchange cost
of establishing an urea plant in Sri
Lanka. The loan can be utilised only
for supplies and services from Indian
firms.

Government
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Projects undertaken by Hindustan
Insecticides Limited for Agricultural
Produge

*741. SHR] K. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Hindustan Insecticides
Limited has taken up any projects to

AUGUST 2, 1977
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(b) if so, main features thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
{(b). Yes, Sir. The main features of
the projects being implemented by
Hindustan Insecticides Limited are as

aid agricultural production; and follows:

Name of the Proiect Capacity Location Likely date of com-
(Tonnes/ missioning
annum)

Malathion . . . . 1800 Rasayani Early 1980
D.D.T. - . 5000 Rasayani Early 1930
Endosulfan . . 1600 Alwaye Early 1980
BHC Granulation - 6600 Alwaye Not vet determined
Dicofol - . : 150 Delhi - Next vear
Methoxychlor - 5 Delhi - Next year

Hindustan Insecticides Limited are
also setting up plants for making for-
mulations of Endosulfan and Malathion
to the extent of 50 per cent of their
production of technica]l] material and
of DDT to the extent of 100 per cent
of their production of technical ma-
terial. Their formulation plantg for
Endosulfan and Malathion are ex-
pected to be completed by the end of
1977 and September 1978 respectively
and their DDT formulation plant is
likely to be ready by November 1978.

AT~ HIZT AW A} N
i s ¥ s

*742. St TRETH TR : 7
WA TR TAA MY FW FGA fE

(F) ®T T FAAF-AET HIEX
Ao wmET Y a@ AqTEA F qTAX K
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(@) afz g, a7 smark & 5=
JE AT FTAATET &Y A€ F; AR

(7) 3% AT FY 79 ACET F
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FIAT ATEA FT JET ATEA F T &
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o q1
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Setting up a Statue of Netaji at Gomo
Station

*743. SHRI SAMAR GUHA: Wil the
Minister of RAILWAYS be pleased to
state;

(a) whether it ig a fact that Netaji
Subhag Chandra Bose boarded on the
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S
Frontier Mail in 1941 (January) from
Gomo Station in Bihar, jn course of

his great escape from India, then
under British domination;

(b) if so, whether in memory of
this historic incident the Railway
Ministry propose to set up a statue
of Netaji at Gomo Station with a
plague describing the heroic journey
of the Revolutionary Pilgrim of India,
who went abroad in fulfilling hig mis-

sion of national liberation of India;
and

(¢) if so, the step proposed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Though there are no such records
available with the Railway Acdminis-
tration, The Netaji Subhas Memorial
Committee had informed the Railwavs
about this event.

(b) and (¢). The Netaji Subhas
Memorial Committee was granted per-
mission in 1968 to instal a statue of
Netaji in the circulating orea of
Gomoh Station at the Committee’s
cost. However no further action was
taken by the Committee.

g feafs & o WA ava@ &
Axr frga fry ma, frsfas 'fea m
i qgfad § AF ™ wFAQ

*744, 5 IR SAR QAR ¢
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Study on the defect of FACT,
Cochin Phase II

*745. SHRI N. SREEKANTAN NAIR:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the study on the defect
of Fertilizers and Chemicals of Tra-
vancore Ltd., Cochin Phase II is com-
pleted;

(b) if so. the findings thereof;

(¢) which are the firms who made
the study and the amount paid to
them; and
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(d) what steps are being taken to
improve and rectify the defects of
Cochin Phase II and when the plant
i likely to be commissioned for pro-
ductions?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTIILIZERS
(SHRI H. N. BAHUGUNA): (a) to (d).
Cochin Phase-II Project of FACT con-
sist of three major plants viz.

(1) Sulphuric acid plant;
(2) Prosphoric acid plant; «na
(3) NPK plant.

Sulphuric acid plant and phosphoric
acid plant have been successfuily com-
missioned and are presently operating
satisfactorily. The Company has also
been able to operate successfully the
NPK plant for producing NPK f rmu-
lations 28:28:0 ang 18:46:0, Hcowever,
certain difficulties were experienced
successfully operating the plant fcr
production of NPK 17:17:17: formula.
tions. The company has obtained ex-
pert advice from the foreign ecollubora.
tors viz. M/s. Davy Power Gas Com-
pany, US and modifications found
necessary are being carried out. FACT
have only to meet the expenditure foi
the expert expatriate personnel sent
by their foreign coliaborators at their
request in accordance with the terms
of the technical contract with theni.

wa faag wfafras s @9-3Ow
wiafraw

*746. S0t YW SETHW &AW AT
fafq, o ST WUl €@ HAT
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(&) =ar s w1 free
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construction of West Coast Konkan
Railway

*747. SHRI EDUARDO FALEIRO:
Will the JMinister of RAILWAYS he
pleased to state when will the work of
construction cf the West Coast Konkan
Razilwayv line begin and when is it
expected to be completed?

THE MINISTER OF RAII WAYS
(PROF. MADHU DANDAVATE): The
Railway  Ministry has taken up the
question of the construction of Konkan
line with the Planning Cominission
and their clearance is awaited.

Adoption of Children Bill

*748. SHRI D. B. CHANDRE
GOWDA:

SHRI SUKHENDRA SINGH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleasea
to state:

(a) whether it is a fact that  the
Indian Council of Social Welfare has
urged the Government to consider the
early passage of the Adoption of Chil-

dren Bill; and
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|
(b) if'go, the reaction of govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) The matter is under considera-
tion of the Government,

Removal of Official Documents by
Railway Employees

5690, SHRI BATESHWAR HEMB-
RAM: Wil] the Minister nof RAILWAYS
be pleased to state:

(a) whether it has been brought to
the notice of the Government that some
of the unscrupulous railway employees
are systematicaily removing official
documents and selling them to the
Secretary, Railway Station Porters’
Cooperative Labour Contract Society
Ltd.,, Allahabad, who in turn is using
their photostat copies for blackmailing
other Labour Cooperative Societies
and individuals;

(b) whether certain retired railway
officers and sons and relatives of rail-
way employees have been employed
by the Society with a view to collect
official secrets and documents;

(¢) whether any enquiry has been
ordered by the Government in this re-
gard; and

(d) if so, the results of enquiry?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
It is not a fact that some railway em-
vloyees are systematically removing
official documents and selling them to
the Secretary, Railway  Station Por-
ters’ Co-operative Labour Coatract
Societies Ltd, Allahabad. However,
two identical complaints have recently
been received stating that copies of
official documents had been passed on
to the Secretary of the aforesaid
Society by the Railway employee.

(b) A son of a Head clerk Com-
mercial and one retired Statistical
Officer are working with the Society..
The intention to collect official secrets.
and documents could not be substan-
tiated.

{c) Yes.

(d) The allegations for passing on
secret documents to the Secreiary.
Railway Station Porters’ Co-operative
Labour Contract Society Ltd., Allaha-
bad have not been substantiated.

Overbridge at Level Crossing of
Rayagada Town

56¢1. SHR] GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry received
any proposal by the Government of
Orissa to share the cost of construc-
tion of overbridge on leve] crossing of
Rayagada town (South Eastern Rail-

way);

(b) if not, whether his Ministry
asked the Government of Orissa to-
send such proposals which are pend-
ing since long; ard

(c) what is the present position of
the over-bridge?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No proposal has been received by the
Railway from Orissa State Government
for the construction of a road over-
bridge in lieu of level crossing at Raya-
gada, on cost-sharing basis.

(b) and (c), The state Government "
was asked by the Railway in February
1974 and July, 1975, to sponsor this-
proposal and agree to bear their share
of cost for the construction of road
over-bridge as per extant rules. State
Government however, advised in .April,
1976, that due to paucity of funds they
have no proposal to take up construc-
tion of the road over-bridge at Rayaa-
gada in the near future.
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Employment Poliey of Engineers
India Limited

5692. SHRI AHSAN JAFRI: Will the
‘Minister of PETROLEUM AND CHE-
MICALS AND FARTILIZERS be
pleased to state:

(a) whether the employment policy
-of Engineers India Limited to employ
people under categories of 8, 9, and
10 for a project and on completion of
the project to terminate their services
after getting their best days of life
for the good of the nation, has been
approved by his Ministry: ang

(b) if so, the reasons therefore and
if not. then what steps Government
contemplate to stop such an anti-lab-
our policy?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTIL'ZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Engineers India Limited is a fully
owned Government Undertaking. How-
ever appointment to categories 8, 9,
and 10 of construction personnel for its
projects, are within the powergs of the
Company. Recruitment to these posts
are made on temporary basis for the
duration of the project and the num-
ber of persons to be employed depends
on the size of the ©project. As per
Government policy, local people are
engaged in these unskilled and semi-
skilled categories. These can not be
transferred from project to oroject,
There is also no difficulty in finding
such personnel wherever a contract is
obtained. If Engineers India Limited is
forced to engage these categories also
on its permanent rolls, it will become
uncompetitive and may even run out
of busiress. Such people are however
given terminal benefits as provided
for in the Industrial Disputes 2ct.

Number of Persons employed in
Fertilizer Factory at Talcher

5693, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
PETROLFUM AND CHEMICALS

_AND FERTILIZERS be pleased to state:
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(a) the number of persons em-
ployed in the Fertiliser Factory at

Talcher in Orissa State in all the
grades, categories and classes;

(b) the number of people employ-
ed as N. M. R. if any;

(c) the number
ployed from Orissa;

of people em-

(d) the number of people employed
from outside Orissa; and

{e) the number of people employed
as Class I and Ciass 1I employees from
Orissa?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) €49 as
on 30th June, 1977

(b) Nil.
(e) 797.
(d) 182. SR
(e) 107,

wIL IANT H AANT & IO w4

5694. S! UAo QHo ®IWMI:
T feaw aqr @EA W) IT0w
THY 72 IATT AT FAT FA (F

() #a1 39 a9 ArqEA F €T
FIFAT A F FTIO ATAAE FT FIST
AT ATy IATT FY WA FisATEat
T ATAAT FTLAT 92 W@ & ;

(@) afz g, &y A" & a6t
N  wAwAT: T fEFET sraewar
& AYr zar dargAl ¥ ag fEFar
IqHAT  §; AT

(w) =19 ad # AT F fFa
gt FT AT F74 &1 fAEi g W%
ga¥ faq feady fadet mEr ®7
graza fearwar § ?



61 Written Answers SRAVANA 1}, 1889 (SAKA) Written Answers 62
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Wferaw , Tamaw ofte wdos s
(st Yot v ) ;- (F) @
(v)., =g faflg = & QU
e grt ' qafgETiRa wrawawar
FNT 17,000 Hro =7 WX qATgaTfTa
JOTET AAWT 16,000 Wre T FA
FT WAAF E | FAWT 1,000 HYo 2
FY FHY FY ATAT 2.5 FUT T K
g ® gl gra g &y s w
wTaT

Special Trains/Holiday Special/Tourist
Specialg Superfast Train not touching
Pathankot

5695. SHRI DURGU CHAND: Wwill
the Minister of RAILWAYS be pleas-

ed to state:

(a) whether special trains from
Calcutta and Bombnay, holiday specials
tourist specials and superfast trains
for Jammu Tawi make a halt at Chakki
Bank and do not touch Pathankot;

(b) if so, the reasons therefor;

(c) whether there arc no facilities
such as drinking water etc. for passen-
gers of Chakki Bank;

(d) whether passengers for Kangra,
Chamba, Manali, Palampur are put to
inconvenience as they cannot get a
connecting train at Chakki Bank and
they have to go to Pathankot: and

(e) if so, what steps Government
are taking for making trains bound
for Jammu Tawi halt at Pathankot?

THE MINISTER QF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes. -

(b) In case of diversion of through
trains via Pathankot, it will increase

the journey time by 80 minutes crea~
ting operational difficulties by way of .

path, availability of platforms etc.
1894 1.S—3

(¢) Adequate drinking water and
waiting facilities are available at
Chakki Bank.

(d) No, as adequate road transport
to cover the distance of 4 KMs. bet.
ween Pathankot and Chakki Bank is
available.

(e) Does not arise,

‘At qv mfyat & g &
forat o ameT =

5696. =t Fedgwa wwTT AT W7
@ FAY TR FAA A IO F
fw

() 7373 T v & EHmt
9T W H 9N a arfadl # IAE
HYAT WA J g AT $T I S J14
gt fafew mfedi F grgai @ ww
¥ wew faar o @1 & T9T 9w =
¥ X W

(w) =% fa==ft, gzar X'®wre,
TN AIATHTIX RWAT T AT T
A A & fog 3FE & feay
FOUIaCy 3% far a% E Wl I
weuEl F AW | § @ ag e
AT WY g

(7) = sERAI ATl fF @
¥ qfoorrreasy gWY  swg Jwy ¥
wdaw |JqTa §; WK

(w) afz g, M €@ =g &
w7 wrdar ww w7 faare g ?

tw st (Mo ww FTwW) @ ()

o (¥). go @wal T &
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N



63 Written Answers

Iqwew § @ww & ofwd § @@
g€ sTxde & X aifen e o qrt
21 Q¥ I Toe ¥ AAR W fx@
Iy g

gXTT WX AT EFHIX 99 RwAl
qX FEA ¥ EEWT 9T NEAW AT 6
qAEqT 1 W FIX W 9 @
gg st vk IFEY AW @ TW¥R
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RET TG TMEIA FE A
#7 arow
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1 2 3

HATH CHIT

1-4-1964 W&/
gyl a3
WI® AT
van ¥ fag
1 %o

(7) W (7). v 7@ feg,
5 fuerad st g€ &, o ov oa%
oA & WK 9X FreArd AY o
W@ R

Reduced rates of Timber Supplied to
Rallways

5697. SHRI SUKHENDRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Forest Department, Madhya Pradesh
offered to reduce the rates of timber
to be supplied to the railways through
D.G.S. & D. in case loading facilities
are made available at Jagdalpur and
Dantewada stations on Kirandul-Kota-
valsa rail link: and

(b) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, an offer was received in 1972.

(b) The line capacity of Kirandul.
Kotavalsa rail link section is sufficient
only for handling the projected iron-
ore traffic for export and the proposed
steel plant at Vishakhapatnam. As
such, it has not been feasible fo open
Jagdalpur and Dantewada stations for
booking of general goods traffic, at
this stage.



65, Written Answers SRAVANA 11, 1899 (SAKA) Written Answers 66

Tenure of Parcel Clerks at Kela
siding New Delhi

5698. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that Parcel
Clerks working at New Delhi Station
are rotated after every one year in
Kela Siding, New Delhi,

(b) it so, reasons for extending the
tenure of some Parcel Clerks in the

year 1974.

(¢) whether it is aiso a fact that
maximum Jemurrage charges were
also forgone during the tenure of
these Parcel Clerks; and

(d) if so, reasons for awarding
Rs. 500/- to these employees during
the Railway Week 1976 by the Gene-
ral Manager, Northern Railway?

THE MINISTER OF RAILWAYS
(PROF., MADHU DANDAVATE): (a)
and (b). Yes, the Parcel Clerk working
at New Delhi station were being rotat-
ed after every year in the Kela siding,
New Delhi. But., there were instances
of their tenure being extended from
time to time in the exigencies of ser-
vice. The tenure of one Parcel Clerk
was thus extended in the year 1974.

(c).Information is being collected
and will be laid on the Table of the
House.

(d) The award was for the good
work reported to have been done by
one of the Parcel Clerks as a Luggage
Supervisor.

Caseg 0f compensation by Merchants
against Railways

5699. SHRI MUKUNDA MONDAL:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No, 2075 on 31st
August, 197¢ regarding booking of
handloom cloth from Cannanore, and
Erode stations and state:

(a) whether some more cases for
compensation have been filed by the
merchants in Aifferent courts at Can-
nanore, Erode, Nellore, MEBO and
Delhi against the railways for loss
of their eonsignments;

(b) it so, the total amount of com-
pensation claimed by the merchants;

(c) whether it is also a fact that
some supervisory staff of Goods Office,
Mineral Siding, New Delhi have been
compulsory retired /removed from
service for no exercising proper super-
vision thus causing a claim of
Rs. 25,000 against the Railways for
loss of a wagon loaded with cement in
the year 1976; and

(d) if so, reasons for not taking
similar action against the Chief Parcel
Clerk, New Delhi?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes. More cases have been filed in the
courts at Cannanore, Tellicherry and
Delhi.

(b) Rs. 1,60,959.29 Paise only.

(c) Yes,
(d) Charges have been framed
against the Chief Parcel Clerk, New

Delhi, and the enquiry under the Dis-
cipline and Appeal Rules is in pro-
gress.

Missing of Consignments of Handloom
Cloth, Typewriters and Brass at New
Delhi Station

5700. SHRI BHAGAT RAM: will
the Minister of RAILWAYS be pleased
to state:

(a) whether some consignments of
handloom cloth, type writers and brass
booked from varioug stations of Indian
railways to New Delhi station were
found missing at New Delhi station
during May, 1973 to May 19 o

(b) if so, total loss suffered by the
administration during that pesiod; and

r
(c) reasong for not transferring the

supervisory  parcel stafl for thg@'

slack supervision? .

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes‘
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{b) Payment of Rs. 1,04,279 hag been
made as claims compensation.

(¢) Since responsibility for the losa
has been fixed and disciplinarv action
is being taken against the defaulting
supervisory a8 well as other staff,
transfer of supervisory staff has not
been considered necessary for the time
being.

Complaint against Station Superin.
tendents of Delhi Division

5701. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis
ter of RAILWAYS be pleased to
state :

(a) whether it 1s a fact that there
were several complaints from Mem-

bers of Parliament against some
Station Superintendents (Gazetted)
of Delhi Division, Northern Railway

in the years 1975 and 1976 1cgard-

ing their corruptions and malprac-
tices;
(b) if so, whether the investiga-

tions have been compleied;
(c) the result therefor?

administration
beyond the age
the second

(d) whethern the
have engaged them
of superannuation for
term; and

(e) if so, reasons therefor?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) Excepting for & reminder letter
dated 8-4-1975 referring to an earlier
complaint of July, 1974 received from
a former M.P., no complaint wag re-
ceived from M.P(s) against the Sta-
tion Superintendentg (Gazetted) of
Delhj Divislon during the years 1975
snd 1976. However, in the year 1974,
two complaints were received from a
former M.P. against the Station
Superintendent, New Delhi Railway
Station and one complaint from an-
other MLP. .against the Station Super-
pmdnﬂ -Deliyi -Main.
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(b) Investigation into all the three
complaints have been completed.

(¢) The result of investigations in-
to these complaints are detailed in
the Statement attached.

(d) On attaining the age of super-
annuation in October, 1974, the Station
Superintendent of New Delhi Railway
SFation was granted extension of ser-
vice for a period of one year followed
by two spells of re-employment in
railway service for g period of one
year and three months respectively.

(e) The extension of service and
subsequent re-employment on two,
occasions was granted under orders
of the competent authority. The ex-
tension of service and re.employment
for one year each wag granted in view
of the very difficult operating pro-
blems of New Delhi Railway Station
and the good work done by the offi-
cer. The second re-employment was
granted for e limiteqd period for the
purpose of finding a suitable incum-
bent for the post of Station Superin-
tendent, New Delhi Railway Station.

Statement

Result of investigations conducted
into complaints received against Sta-
tion Superintendents of Delhi Divi-
sion:

L Station Superintendent, New
Delhi Railway Station.—The
two complaints received from
a former Member of Parlia-
ment were investigated by
the Northern Railway Vigil-
ance. These allegations re-
mained unsubstantiated dur-
ing investigation. The Central
Vigilance Commission, to
whom thig case wag referred
as per extent instructions,
advised that the term of re-
employment of the Station
Superintendents, who was al-
ready on  re¢-employment,
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should not be extended fur-
ther.

II. Station Superintendent, Delhi
Main.—~The complaint receiv-
ed from an M.P. was also
investigated by the Northern
Railway Vigilance. However,
none of the allegations level-
led against the officer was
substantiated. Hence this
case was closed in consulta-
tion with the Central Vigil-
ance Commission.

Loss of Production in Steel Foundry
in C.LW.

5702. SHR; ROBIN SEN. Will the
MINISTER OF RAILWAYS be pleased
to state:

(a) whether Government are aware
that there is a serious loss of pro-
duction in steel foundry section In
C. L. W. during May, 1977;

(b} if so, what is the actual man
hours involved and money value cf
the said losses:

(c) whether any responsibility has
been fixed up for this loss and causes
thereof investigated; and

(d) if so, the results thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) There was no loss of production
in the Steel Foundry Section of
C.L.W. during May, 1977. Production
of steel castings during May 1977 was
480 tonnes of good castings as against
400 tonnes produced during corres-
ponding month of May 1976.

(b) to (d). Do not arise.
YA ATTH QUy TElegwen, WAy

5703. S W FATC WTENY : wqv
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Change in Location of Qil Refinery at
Mathura

5704. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZRS be pleased to state:

(a) whether the Oil Refinery Fac-
tory of Mathura is being considered
for transfer to some other place;
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(b) whether the earlier guggestions
to establish this factory ay Gwalior
or Morena wil] be reconsidered; and

(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
No, Sir.

(b) and (¢). Do not arlse.

Repair of a Gun in Sindri Fertiliger
Corporation

5705. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether a gun was being repair-
ed unauthorisedly in the workshop of
Instrument departmeny of Sindri Unit
of Fertilizer Corporation India Ltd. on
7th July, 1977 at about 3.30 P.M;

(b) whether the gun wag repaired
at the verbal instruction of Shri S. D.
Gupta (Additional Chief Engineer)
and Shri Naresh Sharma and was
later on seized by the CSIF;

(c) whether discovery of gun in the
workshop created agitation among the
workmen; and

(d) it so, (i) to whom the gun be-
longed, (ii) how did the gun enter the
factory, (iii) who were responsible
for this illega] act ang what gsteps
were taken against them?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
to (d). An old toy air-gun (which
does not need licence) belonging to
Shri S R. Pandey, Deputy General
Manager, Fertilizer Corporation of
India, Sindri was taken inside the
factory on a written requisition of
Shri Pandey and duly authorised by
CISF personnel at gate for examining
its trigger mechanism which was
broken. Minor private jobs inside the
factory are allowed on chargeable
basis.
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The trigger mechanism of the air
gun was examined by one Shri Naresh
Sharma under the verbal instructions
of Shri J. D. Gupta, Additional Chief
Engineer. The air gun was taken by
CISF personnel and later, returned to
thet owner. This incident did cause
some agitation among workers.

Family Pension Scheme for Employees
who retired before 1.1-1964

5706. SHR] R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the rail-
way employees whg retireq after 1st
January, 1964 only get the benefit
of Family Pension;

(b) whether it is also a fact that
the employees who retired before 1st
January, 1964 have requesteq the
Ministry a number of timeg to make
them eligible for the benefit of the
said family pension scheme; angd

(c) what is the Government's res-
ponGe to the said request?

THE MINISTER OF RAILWAYS
(PFPROF. MADHU DANDAVATE):
(a) No.

(b) Yes.

(c) The Pension Scheme applicablce
to railway employees js based on the
scheme applicable to other Central
Government departments which is
controlled by the Ministry of Finance.
That Ministry have considereq the
above demand and it has not been
founq possible to concede the same.

Contracts awarded to Porters Co-
operative Labour Contract Soclety
Limited, Allahabad and Delhi Division

5707. SHRI SUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 4032 on
the 19th July, 1977 regarding goods/
parcel handling contracts awarded to
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Porters Cooperative Labour Contract
Society Limited, Allahabad and state:

(a) the rates fixeq for individual
item of Schedule of rates in respect
of goods/parcels handled on Delhi
Division;

(b) whether fixation of rateg for
individua)] item of schedule was done
by Railway Administration taking into
account the minimum wage rate fix-
ed for labour by the local authority;

(c) it so, the wage rates recom-
mended by the local authority for
each station separately on Delhi Dijvi-
sion; ani

(d) whether the Society is not pay-
ing local wage rate fixed by the autho-
rity at such stations ang if so, what
action i3y proposed to be taken in the
matter?

THE MINISTER OF RAILWAYS
(PROF., MADHU DANDAVATE):
(a) A statement is laid on the Table
of the $iabha. [Placed in Library, See
No. LT.-889/77].

(b) The rates for individua] jtems
of the goods/pareels handling con-
tracts are quoted by the contractor/
Society in the tender Form/Schedule
of rates proforma. The rates are ac-
cepted by the Committee after keep-
ing in view the relevant factorg in-
cluding the minimum wage rate fixed
by the loca] authority,

(c) The labour wage rates are fixed
by the Local Civil Authoritieg dis-
trict-wise and not station-wise. The
wage rates fixed by the Civil Autho-
ritieg for districts on Delhi Division
are indicated in statement laid on the
Table ¢f the House. [Placed in Lib-
rary. See No. LT-889/77].

(d) The labourerg are being paid
on the basis of work done by them.

Fixgtion of Earnest{ Money and Secu-
rity Deposit for Awarqg of Contract for
Cycle Stand, -

5708. SHRI R. L. P. VERMA: Will
the Minister of RAILWAYS be pleas.
ed to state:

(a) whether any procedure hag been
laid down by the Northern Railway
Administration for fixation of Farnest
Money and Security Deposiy for the
award of Cycle Stand Contracts to
private parties and “o-operative
Societies;

(b) the amount of Security Deposit
fixeq by the Railways for Cycle Stand
Contracts at New Delhi, Delhi, Luck-
now, Allahabad, Kanpur Central,
Aligarh, Ludhiana, Ambala and
Moradabad together with the wvalua-
tion of these contracts; and

(¢) whether Government propose t0
lay down uniform policy for fixation
of earnest money and gecurity deposits
by the different divisional authorities
to avoid any chances of manipulation
by the interesteq parties?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) A statement giving the infor-
mation is attached.

(c) The security deposit ig fixed at
10 per cent of the total value of the
contract. Instructiong have been re-
iterated to all the Divisions of the
Northern Railway to follow the uni-
form policy as laid down.

To avoid any chance of manipula-
tion by interested parties, the eranest
money has been recently increased
from 2} per cent to 10 per cent of
the estimated value of contract sub-
ject to a minimum of Rs. 1000/- for
‘A’ class and Rs. 500/- for ‘B’ class

’tation’. peyr N
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Statement
Station Secarity Tender
Deposit Valuation
Rs. Rs.

NewDdhi - . . 16,510 1,65,10§
Delhi -~ . 13,300 1,32,000
Lucknow 9,600 1,56,000
Allahabad . 10,000 46,105°01
Kanpur Central 14,000 1,46,000
Aligarh - - {2,000  17,105°97
Ludhiana 3,200 1,27,120
_Ambnl.lCantt. . ¥5,600 565,000
Moradabad - . . . . - 1,890 18,880

Payment of Wageg to Parcel Porters
- at Allahabad

5708. SHRI VINAYAK PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railway Station
Porters’ Cooperative Labour Contract
Society Ltd., was paying daily wage
rate of Rs. 3/50 to the Parce] Porters
working at Allahabad during the year
1975 and ag a result of agitation and
protests made by the workers it in-
creased the wages of workers to Rs.
4/- with effect from 1st September,
1976;

{b) whether increase in wage rate
from Rs. 3.50 to Rs. 4/- wag intimat-
ed by the Society to the Railway Ad-
ministration; and

(c) whether fines were imposed by
Railway Authorities for deliberate
failure on the part of Society to pay
workerg Rs. 5/50 which they were/are
receiving from the Administration?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) The Society was previously pay-
ing the labour at the rate of Rs. 3.50
per day which was increased to
Rs. 4/- with effect from 1st July,
1976.

(b) Yes.

{c) A fine of Rs. 100/- was imposed
on the society in October, 1876 for
failure to comply with Clauses 14 &
17 of the agreement pertaining to
payment of Fair Wages and Hours of
Employment Regulations, respectively.

Areas selected for oil drilling in
Jammy and Kashmip

5710. SHRI BALDEV SINGH
JASROTHA: Will the Minister of
PETROLEUM AND CHEMICALS

AND FERTILIZERS be pleased to
state:

(a) how many areas are selected
for oil drilling during the next two
yvears in Jammu and Kashmir State;

(b) the parties in collaboration
with whom the work will be under-
taken with terms and conditions
therefor; and
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(c) how many drilling experiments
have been made in Jammu and
Kashmir state so far and with what
results?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
.and (b). At presemt no area has been
selected for oil 4drilling during the
next 2 years in Jammu and Kashmir
State.

{c) Three wells have so far been
drilling in the State, which have not
shown any commercial hydrocarbon
accumulation,

Trains bétween Shahdarg and
Baghpat Road

5711. SHRI MAHI LAL: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether there is no day-time
train between 4.55 AM. to 645 P.M.
from Shahdara to Baghpat Road and
between 7 AM. to 9 P.M. from Baghpat
Road to Shahdara on a newly built
Shahdara-Saharanpur Railway Line,
which js at present functioning from
Shahdara upto Baghpat Road station;

(b) the reasons for not introducing
day-time trains on thig line and for
introducing all the trains at odd
hours;

(¢) whether day-time trains are
not being introduced by certain
Officers to help the bus operators
plying their buses on the road paral-
lel to this line; and

(d) the time by which new day-
time trains will be introduced?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) tg (d). Delhi-Shahdara-Baghpat
Road section was opened for passen-
ger traffic with effect from 8-4-T7
when two pairs of trains were intro-
duced on this section keeping in view
the requirement of commuters of this
area and operational feasibility. Sub-
sequently on the demand of the
public, one more pair of trains has
been introduced on this section with
effect from 10-6-77. Now three pairs
of trains are running on this section
as under:

1iDSB 3DSB sDSB
455 1845 23705

640 20°30 ©00°50 A,

2DSB  4DSB  6DSB

D. Delhi-Shahdara. A. 50  22-4¢ 420
Baghpat Rcad. D 7°CS 207585 2°35

‘The above 3 pairs of passenger trains
running between Delhi Shahdara and
Baghpat Road are considered by and
large sufficient to cater to the needs
of the passenger traffic on this section,
particularly the commuters traffic. The
introduction of an additional pair of
passenger traing on this section is,
‘however, not operationally feasible,
for the present for want of crossing
stations on this seclion.

Drilling operationg at Gopinathkila

in Meghalaya

5712. SHRI P. A. SANGMA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether drilling operations for
oil at Gopinathkila in Meghalaya by
Oil and Natural Gas Commission had
been abandoned; if so, the reasons
therefor; and

e TR
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(b) whether further drilling opera-
tions to locate pil reserves are being
carried out in any other part of
Meghalaya?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes Sir. A wel] drilled on Gopinath-
kila structure did not indicate pre-
sence of any hydrocarbons during
testing. Subsequent seismic surveys
conducted by the ONGC in this area
also did pnot warrant any further
drilling in this area.

(b) No, Sir.

Dacoity in 12 DN Train near Delhi

5713. SHRI BASHIR AHMAD: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether crimes such as daco-
ities have recently beep committed on
Railway passengers in 12 Dn. near
Delhi and the police failed to detect

it;

(b) whether the difficulties arose
in maintaining law and order on
account of the fact that the police
falls under the State-subject; and

(¢) what steps Government pro-
pose to coordinate the activities of
Police and of the Railways so that the
safety of passengers may be ensured?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) One case of robbery occurred in
12 Down Delhi-Howrah Express bet-
ween Ghaziabad and Khurja Railway
Stations on the night of 3/4-7-77.
Government Railway Police/Aligarh
have registered this case vide Crime
No. 162 under Section 382 IPC and
have taken up the investigation.

(b) No.
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(e) Coordination between Railwayg
and Police authorities ig regularly
maintained to ensure the safety of
passengers.

Ceiling on emoluments and perqui-
sites of top executives in private
Sector Companies

5714. SHR] JYOTIRMOY BOSU:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state;

(a) whether there is any proposal
under consideration of Government to
have a fresh look at the question of
ceiling on emoluments and perquisi-
tes of the top executives in the
private sector companies;

(b) if so, the broad outlines thereof
and when Government propose to
announce their decision to remove
the glaring disparities between the
salary structure in both the sectors in
the country; and

(¢) if not, the difficulties which lie
in the way of the Government in not
regulating the remuneration in res-
pect of private companies like Dun-
lop, India Tobacco Company which
pay fabulous salaries etc. to their top
executives?

THE MINISTER |OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) The disparities in the salary
structure in the private and public
Sector, and all other relevant matters,
will be taken into account in formu-
lating the revised guidelines on mana.
gerial remuncration. The decision in
thig regard will be taken as early as
possible.

«¢) Doeg not anise.
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Crimina] appeals pending In Bombay
High Court

5715. SHR] BAPUSAHEB PARU-
LEKAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many criminal appealg of
condemned prisonerg are pending in
Bombay High Court; and

(b) what steps Government propose
to take in the matter?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). According to the informa-
tion furnishea by the Bombay High
Court, two criminal appeals of con-
demned prisoners are pending in the
Bombay High Court. One appeal is
pending as the Paper Book in the
appea] has been sent to Press for
printing in June, 1977. The other
appeal is pending for want of a re-’
port from the Superintendent, Yera-
wada Central Prison, Pune that the
accused (who is of unsound mind) is
able to make hig defence.

Issue of tickets at Rohtak, Sampla,
Bahadurgarh Stations

9716. SHRI BHAGWAT DAYAL:
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that tickets
are not issued in time at Rohtak,
Sampla and Bahadurgarh Railway
stations; )

(b) number of complaints received
from January, 1976 to date; and

(c) the action taken thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). Five complaints for delay
in jissue of tickets—4 at Rohtak and/
1 at Sampla, were received from
January 1976 to date. Two out of the
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five complaints were subsequently
withdrawn by the complainants.” In
another two cases, staff at fault are
being taken up. In the fifth case no:
staff was found at fault,

Instructions have been reiterateq to-
the Northern Railway to ensure time-
ly opening of booking windows.

Re-opening of parcel office at
Armenian Ghat Shed No. 1
Howrah Station

5717. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Railways traffic and revenue have
been diverted to Road transport by
the persistent refusal of the authori-
ties to re-opep the parcel office at
Armenian ghat shed No. 1 lying
vacant situated acrosg the Howrah
Station, which is most convenient and
economic both from customers and
railways interests; and

(b) if so, loss of revenue per
annum?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). There has been no par-
cel office at Armenian Ghat., Only
now a proposal for opening a City
Parcal Office at Armenian Ghat is
under active consideration of the Ad-
ministration. As such the question of
diversion of traffic due to refusal to
re-open the Parcel Office at Armenian

Ghat does not arise.

Grant of HR. Allowanceg gnd Quar-
ters for Railway Labour gt Chidam-
baram, Tamil Nada

5718. SHRI A. MURUGESAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the

Railway labour at Chidambaram,
Tamil Nadu are suffering for want of
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quarters and also do not get payment
of house rent allowance; and

(b) it so, the steps proposed to re-
move the hardships?

THE MINISTER OF RAILWAYS
(PRO¥F, MADHU DANDAVATE):
.(a) (i) Railway staff at Chidamba-
‘yam who are classified ag ‘essential’
for the purpose of allotment of quar-
-ters have been provided with quarters
.except those who do not require
.quarters.

(ii) House Rent Allowance is not
-admissible to staff working et Chid-
.ambaram, as it is not a classified city
for the purpose.

(b) Does not arise.

Requirement of “AROMEX"” nraw
material by Printing Ink and Surface
Coating Industries

§719. DR. VASANT KUMAR PAN-
‘DIT: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Printing Ink and
Surface Coating Industrieg in India
require “AROMEX” a basic raw
material for their Industry;

(b) whether Bharat Refinery is
starving the above industry of its
basic raw material received; and

(c) if so, what efforts have been
made by the Government to keep the
ebove industry running?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) The availability of Aromex be-
ing low in the month of July, the
users of this product have been sup-
plied the same on a pro-rata basis.

(c) Steps have been taken to in-
crease the production of Aromex from
August onward in order to meet the
4ncreased demand of the prdouct.
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Foreign Collaboration in setting up of
new Fertlliser Factories

5720. SHRI YASHWANT BAROLE:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether his Ministry arranged
the construction of two new fertiliger
projects under a separate manage-
ment set-up and also invited foreign
collaboration for the purpose ignor-
ing the available technical gervices of
the F.C.I. which had done similar
jobs with distinction;

(b) if so, the names of the projects
and the reasons for not giving the
industrial technical leadership its due
place in decision making process; and

(c) what are the details of the
terms settled with the foreign colla.
borators?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). The implementation of two
fuel o0il based wurea projects at
Bhatinda and Panipat was taken up
by a new company namely National
Fertilizers Limiteq in 1974-75.

While the Indian public sector engi-
neering companies have developed or
acquired technology in regard to cer-
tain sections of fertilizer plants, the
fertilizer industry has, nevertheless,
to depend on external technology/
know-how relating to certain vital
sections of fertilizer plants like gasi-
fication, Ammonia Synthesis, C0O2
purification etc.

P&D Division of FCI which is exe-
cuting similar fuel oil based fertilizer
projects at Nangal and Sindri units
of FCI, also had to acquire licence/
process know-how for major part of
the plants as also basic engineering
from abroad. The services provided
by P&D Division of FCI in the crase
of plants at Nangal and Sindri under
FCI management, are being provided
by Engineers India Ltd. another
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Indian public sector undertaking, in
the case of Bhatinda and Panipat
fertilizer projects. The decision to
entrust Engineers India Ltd. with im=-
plementation of Bhatinda and Panipat
projects was taken in view of the
fact that P&D Division of FCI was
already implementing a large number
of projects and wwas expected to take
up for implementation four new pro-

jects also and was thus fully engaged.

(c) No foreign financial collabora-
tion has been made for these projects.
NFL has entered into engineering
contracts with M/s. Toyo Engineering
Corporation, Japan for supply of
technical know-how, processes and
basic engineering, including licences
for processes required and for pro-
curement assistance in respect of im-
ported equipment and material and
technical assistance for commissioning
of these projects. The value of the
contract with TEC for the above acti-
vity is Rs. 11.76 crores for Bhatinda
Project and Rs. 8.05 croreg for Pani-
pat project.

Fngineers India Limited, the Indian
contractor for the project has also
entered into an agreement with M/s
Veba-Chemie of West Germany for
providing technica]l consultancy ser-
vices for the design, erection and
operation of both the plants, specialist
assistance for pre-commissioning and
start-up, and training of NFL and/
or EIL technical personnel, The total
cost of the contract with the above
firm is Rs, 46 lakhs excluding the
local expenses of their specialists
which js also to be borne by EIL.

Earnings from Goods ang Ooaching-
Traffic (Nogtherp Railway)

5721, SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the earnings from goods and
coaching traffic separately on diffe-
rent Divisions of the Northern Rail-
way during the period April, 1875 to-
March, 1977;

(b) whether it is a fact that on:
account of continued hard work and
sincere efforts .nade by Senior Com-
mercial Officers under the guidance
of Divisional Superintendenty the-
earnings on Allahabad Division had
registered tremendous increase com-
pared to the earnings given in the

previous two years prior to April,
1975; and

(c) if so, what action Government
propose to take in order to boost the
morale of officers/Officials who were/
are sincere to their work?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Information about earnings is not
compiled division-wise but railway-
wise. Earning from Goods and Coach-
ing traffic of Northern Railway as a
whole for the period April, 1975 to
March, 1977 ig as under: —

(Rupees in Crores)
April, ¢75 to March ’77

Gocds = . . 342.26
Coaching 231.21
(b) and (c). Question does not

arise,
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Complaints received at Garhwa Road
Station (Eastern Railway)

HALIMUDDIN AH-
RAIL-

5724. SHRI
MAD: Will the Minister of
WAYS be pleased tg state:

(a) the number of complaints re-
ceived at the Garhwa Road Jn., East-
ern Railway during the month of May
and June, 1977;

(b) whether any action has been
taken ther#n and whether any en.
quiry has been conducted; ang

(¢) 1if not, the reasons therefor in
detail and the total numiber of com-
plaints received by Ministry of Rail=
ways after March 19777

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Nil
(b) and (¢). Do not arise. No

complaints regarding Garhwa Road
Junction Station have been received
after March, 1977.

Enquiry against Ganges Printing Ink
Factory Ltd., Cakcutta

5725. SHRI RAM SAGAR: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that an
enquiry was ordered into the mis,
management of Ganges Printing Ink
Factory Ltd, Calcutta;

(b) if so, whether the Registrar of
Companies, West Bengal, Calcutta is
also enquiring into the Accounts of
the said company; and

(c) the results thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
An inspection of the company’s books
of account etc. under Section 209A
of the Companijes Act 1856 is being
conducted.

(b) and (c). Registrar of Compa-
nies, West Bengal, Calcutta, has made
enquiries with the company about
certain items of the company’s balance
sheet and profit and loss account for
the year ended 31-12-1973. Com-
pany’s teply is yet to be received.
The Registrar of Companies, West
Bengal, Calcutta, has launched prose-
cution against the company and its
officers for their default in not filling
the accounts for the yearg 1974 and
1975.

Extension of Running of Passenger
Train from Gua to Bara Jamda
and Barabil

5726, SHRI S. KUNDU: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether a letter has been re.
ceived by his Railway Ministry, writ.
ten by a M.P. forwarding a represen-
tation signed by eight M.I.As. for ex-
tension of running of the passenger
train from Gua to Bara Jamda and
Barabil in South Eastern Railway in
Keonjhar District of Orissa; and

(b) if so, what action has been
taken on it?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Barajamda-Barabil is a single
line electrified section and is primari-
ly meant for clearance of mineral
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traffic for Steel Plants ag well asg for
export. The present capacity on the
section is fully taken away by the
present level of goods traffic carrying
iron and manganese ore. Since only
goods trains run on the section, faci-
lities for running passenger trains,
like platform, watering and terminal
facilities for the maintenance of
coaches etc. have not been developed.
The present level of passenger traffic
is adequately catered to by conveni-
ent road services. In view of the im-
portance of the section angd the need
to carry ore traffic in the interest of
the economy it is not propased to
Tunp a passenger train on this section.

Supply of Gas from Bombay High to
Gujarat

5727. SHRI] PRASANNBHAI
MEHTA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Central Govern-
ment has assured Gujarat Govern-
ment the supply of gas from Bombay
High;

(b) if so, whether the Prime
Minister had also assured the State
Government in this regard;

(c) what is the total quantity of
gas supplied to the Gujarat State at
present; and

(d) to what extent the require.
ments of Gujarat State are being met?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) and (b). The Central Government
including the Prime Minister assured
the Gujarat Government, supply of
gas from offshore fields.

(c) and (d). The total quantity of
associated end non-associated gas be-
ing produced from the onshore flelds
in Gujarat ig about 2.3 m. cu mts.
per day. Almost the whole of this
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is committed for supply to various
consumers in the State of Gujarat
and this meets the present require-
ments of the State almost fully.
There is a small quantity of about
80,000 cu. mts. per day of low pres-
sure gas for which there are no
takers. The ONGC is on the look
out for consumers to utilise this gas.

Protein Foods for Invalids

5728. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are gware
that many protein foods for invalids
are being sold at high prices; and

(b) if so, what steps are being
taken to provide cheaper protein
foods for invalids?

THE MINISTER OF PETROLEUM.,
AND CHEMICALS ,AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Some of the popularly
marketed high protein food in India
are:—

1. Complan/Casilan
2. Protinex
3. Protinule
4. Enriched Cubes
5. Threptin.

Presently, prices of these protein
foods are not statutorily controlled
by the Government. However, to in-
crease availability of high protein
foods a proposg] from M/s. Wander
Ltd. to manufacture high protein
foods besides fortified Chhatu has
been approved for an annual capa.
city of 2,000 metric tonnes with a
condition that quantity of high Pro-
tein foods shall not exceed 25 per cent
of the total capacity approved. When
this unit is set up, it is expected to
increase the availability of protein
foods at reasonable prices.
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Amendment of the Constifaution

5730, SHRI KANWAR LAL GUP-
TA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseg to state:

(a) whether Government are aware
that the Constitution bench of the
Supreme Court hoped that Article
144-A would be so amended as to
leave it to the court itself to decide

1894 L8—§

the size of the bench for a particular
case:

(b) if so, what is the reaction of
the Government thereon and what
action has been taken by the Gov.
ernment thereon; and

(c) what are the reasons given by
the bench for the amendment of
Constitution for that purpose?

THE MINISTER. OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) Governmcnt will give the ut-
most weight to the sail views while
exsmining the propnsals in respect
of amendment of Article 144A of the
Constitution.

(¢) The relevant portion of the
Supreme Court judgment (M/s.
Misrilal Jain vs. State of Orissa and
another—Civil Appeal No. 1810 of
1971 decided on the 2nd May, 1977),
which indicates the reasons, ig repro-
duced below.

“The points raised in these ap-
peals undoubtedly involve the
determination of questions gas to
the constitutional validity of a
State law but they are so utterly
devoid of substance that Mr. Asoke
Sen and Mr. Gokhale who appear
for the appellants could say mothing
in support of tlheir conteniions
beyond barely stating them. Were
it not for the valiant, though wain,
attempt of Mr. Gobind Das e pur-
sue his points, the appeals weuld
have taken lesser time to dispose
of than for a Court of seven to as-
semble. Article 13(3)(a) of the
Constitution defines “Law” to in-
clude any Ordinance, Order, bye-
law, rule, regulation, notification
etc. having the force of law with
the result that seven Judges of this
Court may have to sit for deter-
mining and any every question as
to the constitutional validity of
even orders and notifications issued
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by the Government, which have
the force of law. A court which
has large arrears to contend with
has now to undertake an unneces-
sary burden by seven of its mem-
bers assembling to decide all sorts
of constitutional questions, no mat-
ter what their weight or worth.
It is hoped that art. 144A will en-
gage the prompt attention of the
Parliament so that it may, by
general consensus, be so amended
as to leave to the Court itself the
duty to decide how large a Bench
should decide any particular case.”
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Demilitarisation of Indian Ocean

5732. SHRIMAT] MRINAL GORE:
DR. BAPU KALDATY:

Will the Minister of LAW, JUS.
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether he had discussed the
problem of demilitarisation of Indian
Ocean with the leaders of the delega-
tions of U.SS.R. anq U.S.A. at the
recent U.N. Conference on Law aof
the Sea; and

(b) if so, the details of the dis-
cussion?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIR
(SHRI SHANTI BHUSHAN): (a
No, Sir.

(b) Does not arise.
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Pay of 'an Urdu Teacher in Gorakhpar
Fertlilizer

5738. SHRI HARIKESH BAHA-
DUR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether an Urdu Teacher of the
school of Gorakhpur Fertilizer Fac-
tory is paid in accordance with the
pay scale prescribed by the Govern.
ment of Uttar Pradesh and not in
accordance with the pay scale pres-
cribed by the said school for its other
teacher, if so, the reasons therefsr:
and

(b) the steps being taken by Gov-
ernment in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA!: (a) and
(b). Yes, The State Government re-
imburses the expenditure incurred on
the appointment of Urdu teacher ap-
pointed under the State Govern-
ment's scheme of three language for-
mula and therefore he is so far paid
in accordance with the pay scalcs of
the State Governmant prescribed for
such teachers and not according to
the pay scales of the FCI. The issue
raised is however, being further exa.
mined.
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Rise in Price of Transformer Oil

5735. SHRI G. Y. KRISHNAN- Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state whether there has
been a steep rise in the price of
transformer oil and whether the
Central Government propose to bring
down its price?

THE MINISTER OF PETROLEUM,
AND CHEMICALgs AND FERTILI-
ZERS (SHR] H. N. BAHUGUNA):
Transformer Oil (TO) is manufactur-
ed from Transformer Oil Base Stock
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(TOBS). The selling price of TOBS
is only determined by Government of
India from time to time. In March
1974 a surcharge of Rs. 3,000 per
tonn - was levied on TOBS consequent
on step increase in the price of crude
oil. As a result, price of TO also rose
considerably. There is at present no
proposal to reduce the price of TOBS.

Project Allowance for Railway Em-
ployees posted at Ankleshwar

5736. SHRI AHMED M. PATEL:
Will the Minister cf RAILWAYS be
pleased to state:

(a) whether it is g fact that Pro-
ject Allowance is being paid to the
employees of Ankleshwar to certain
categories just as Banks, P&T, ONGC
and CPWD eilc,;

(b) whether it is a fact that it is
not being paid to Railway employees;
and

(c) if so, the reasons therefor and
whether Government will consider to
pay them also?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No Project Allowance js being
paid to the staff of the P&T Depart-
ment. As regards grant of Project
Allowance to the staff of other De-
partments such as CPWD etc. infor-
mation is being collected and will be
placed on the Table of the Sabha.

(b) Yes.

(¢) Railway staff were working at
Ankleshwar even before the project
came into existence and are provided
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with reasonable facilities like hous~
ing, schools, medical facilities, etc.
and they are not deemed to qualify
for the Project Allowance as per the
guide-lines issued by the Ministry of
Finance on the subject.

Election in Rajkot Parliamentary
Constituency

5737. SHRI HITENDRA DESAI:
SHRI DHARAMSINHBHAI
PATEL:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas.
ed to state:

(a) the reasons for not holding the
election in Rajkot Parliamentary
Constituency in Gujarat along with
other bye.elections in the State; and

(b) whether it is true that a deci-
sion was already taken to hold elec-
tion, which was subsequently revoked?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Shri Keshubhai Savadashnai Patel, a
sitting member of the Gujarat Legis~
lative Assembly, had contested the
last general election to the I.ok Sabha
held in March, 1977 from 4-Rajkot
Parliamentary Constituency. He was
declared elected to the Lok Sabha on
20th March, 1977. The declaration of
the result of the election was pub-
lished in the Gazette of India on 28th
March, 1977. Under the Prohibition
of Simultaneous Membership Rules
1950, the seat in Parliament of a per-
son who is chosen a member both of
Parliament and of a House of the
Legislature of a State shall become
vacant unless he has previously resig-
ned his seat in the Legislature of such
State before the expiration of 14 days
from the date of publication in the
Gazette of the declaration of his
election. In the instant case, the
period expired on 11th April, 1977.
As Shri Keshubhai Savdasbhai Patel
did not resign his seat in the Gujarat
Legislative Assembly within the above
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date his seat in the Lok Sabha from
4-Rajkot Parliamentary constituency
became vacant.

In the meantime. another vacancy
of a seat in the Lok Sabha occurred
by the death of Shri S. B. Giri re-
turned from 39 Warangal Parliamen-
tary Constituency of Andhra Pradesh
on 23-4-T7.

On Tth May, 1977 the Election Com-
mission ordered a general revision of
the electoral rolls of all the Asscm-
bly constituencies in Andhra Pradesh,
including those comprised in 39-
Warangal Parliamentary Constituen-
cy. The object of thig revision was
to include in the electoral rolls all
persons who had attained the quali-
fying age on lst January, 1977. The
Commission has directed that the
revision should be completed by 30th
September, 1977. It is desirable that

Lok Sabha
Parliamentary

the bye-election to the
from  39-Warangal

Constituency is held after the revi.
sion of the electoral roll is completed.
decided
that both the existing vacancies in
the Lok Sabha, viz., one from 4.Raj-
kot Parliamentary

The Commission therefore

constituency 1In
Gujarat and the other from 39-Waran-
gal Parliamentary Constituency in
Andhra Pradesh might be held after
the revision of the electoral rolls is
completed. There are 41 vacancies in
the State Assemblies to which elec-
tions are not being immediately held.
These are in the States of Andhra
Pradesh, Assam, Karnstaka, Megha-
laya, Maharashtra, Manipur and Tri-
pura. Bye-elections are not being

held in these States as the vacancies
are of very short duration. Elections
are not being held in Nagaland which
is under President’s Rule.

(b) Under section 149 of the Re-
presentation of the People Act, 1951,
the date for calling a bye-election to
fill a vacancy in the House of the
People has to be decided and noti-
fied by the Election Commission. 1n
the case of both the vacancics in the
House of the Peorle referred to above,
the Commission has not issued any
notification calling the bye-elections
or appointing the dates for the vari-
ous stages of the elections. Conse-
quently the question of postponing the
bye-election in the Rajkot Parlia-
mentary Constituency does not arise.

Special trains to carry Delegates to
Railwaymen’s Mazdoor Conference

5738. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL-
WAYS be pleased to refer to the
answer given on the 5th July, 1977 to
Unstarred Question No. 2620 regard-
ing running of free trains for Rail-

waymen's Mazdoor Conference and
state:

(a) the approximate number of
delegates and/or passengers cleared
by each pair of special train, to and
from Madras; and

(b) the amount collected on ac-
count of fare charges from the dele-
gates and/or passengers, special
train-wise?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
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(a) and (b). The information is given
below:—

———

Special train from/to Ne.ef No. «f Fare
delegates. passengers ¢ .leciod
in rupees,
Guntakai-Royapuram . 2345
Royapuram-Guntakal 131§
Bangalcre-Royapuram . . 1435 5 9040
Royspuram-Bangalcre 1325
Msdurai-Tambaram . 880
Tambaram-Madurai . 1032
Tiruchchirappalli-Tambaram 1370
Tambaram-Tiruchchirappalli . . . 1072 ‘e .-
Olvakot-Royapuram . 2885 69 68308
Madras Beach-Olvakot 1080 .. ..

All the Delegates are reported to have travelled with their own privi-

lege passes.

Twenty Large Industrial Houses

5739. SHRI KISHORE LAL: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the names of the twenty large
industrial houses; and

(b) the capita] investment of each
one of them as on 1st April, 1967 and
as on lst April, 19777

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN:: (a)
and (b). In the light of the Revised
Industrial Licensing Policy announced
by the Government in February 1973,
undertakings which are registered
under Section 26 of the Monopolies

and Restrictive Trade Practices Act,
1969, and which by
together with interconnected under-
takings have total assets of Rs. 20
crores or more, thereby attracting the
provisiong of Section 20(a) of the Act.
industrial
houses. A statement is annexed show-

themselves or

are considered as large

ing the names of the top 20 houses
according to the value in 1974 of the
total tangible assets (which may be
said to reflect the capital investment)
of the undertakings registered from
each house upto 31.12-1976. The
value of assets in 189690 and 1874 are
also given. Complete information in
respect of the years subsequent to
1974 is not yet available. It has also
not been possible to compile informa-
tion for the year 1967.
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Statement
Names of the top 20 industrial houses referred to in the answer and theirtotalassets in
1969-and 1974.
Sl. No, Name of the House )
1969 1974
1. Tata , . . . . . 50558 739" 45
2. Birls ., . . . . . . . 418:49  720°36
3. Mafatlal . . : . . . . . . 16301 232'98
4. J.K.Singhania . § . . . , ; 8194  186'36
§. Thapar . . . . . . . . . 94's52 167°56
6. Bangur . B . . . 102° 48 16426
7. LCL . . . . . 124'59 160-9£
8. Scindia . . . . 70" 11 I151-33
9. Shri Ram . ) : . . . 1C9- 56 144°09
10. A.C.C. 12197 140° 96
11. Walchand ., F 5 . . 94°56 121- 84

12. Larsen& Tubro
13. Kirloskar

14. Macneill & Magcr
15. Khatau (Bombay)

16. Sarabhai
17. Kasturbhai Lalbbai
18. T.T.C. . . .

19. Mazhindra & Mahindra .
20. T.V.S.Iyengar . .

55°16 119°35
5723 113°28
8747 110*87e
5480 107+ 89
5249 10§21
64-58 100+ 55
- 6957 9988
8733 98- 10
. : ) . 38-33 94°26

*Doesnotinclude the assets of Binney Limited (Rs. 43 8 Cre resin 1974) which was formerly
in the group but is n. 1. nger intere nnected with this grovp,

Industrial Licences Issued to Southern
Petrochemicals Industries Company

5740. SHRI K. T. KOSALRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) whether the Southern Petro-
Chemicals Industries Company has
been given an Industrial licence to
produce fertilisers with naphtha as
feedstock:

(b) whether this naphtha is im-
ported, and if so, the value of the
imports since the Company went into
production;

(c¢) whether due to mismanagement,
this Company has not been able to
keep up its commitments in respect of
payments due top term lending by
fingncial institutions like the I.D.B.I.
I.CIC]I etc.;
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(d) the measures taken by Gov.
ernment to protect the interest of
its shareholders and lending institu-
tions; and

(e) whether Government propose
to enquire inte the mismanagement
of the affairs of the company and to
fix responsibility on the Chairman,
President, and Directorg of the Com-
pany who have brought about the
bankruptcy of the company for their
own persona] interests?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes.
Sir.

(b) Naphtha continues to be im-
ported to bridge the pgap between
demand and availability in the coun-
try. As the imported naphtha is not
meant for use in any particular plant
it is not possible to say whether
SPIC receives imported or indigenous

naphtha.

(c) to (e). The company claims to
be facing financial difficulty due to
various factors such as the high cost
of inputs at Tuticorin, low product
prices, limitations in production dur-
ing the initial years on account of
equipment problems etc.

On the basis of the recommenda-
tions of the Fertilizer Prices Com-
mittee, Government would take suit-
able measures in the necessary direc-
tion.

1974 ¥t ¥R gyaTe ¥ AT & AR W
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Life of Cooking Gas Cylinders

5742. SHRI K. SURYANARA-
YANA:
SHRI M. SATYANARAYANA
RAO:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the average life of a Cooking
Gas (IPG) Cylinder and Regulator
as ascertained from the Chief Inspec.
tor of Explosives, Government of
India;

(b) whether the Cooking Gas c¥-
linders manufactured and commission-
ed more than 10 years back are still
in circulation; and
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(c) the intervals at which the cy-
linders are inspected by the Depart-
ment of Explosives during the life
of the cylinders?

THE MINISTER OF PETROLEUM,
‘CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) to
(c). As per information received from
‘the Chief Controller of Explosives,
Nagpur, there is no fixed life of a
Clooking Gas (LPG) Cylinder. The
life of a cylinder depends upon hand-
ling, condition of shortage and use.
There are cylinders which are in ser-
vice upto a period of 20 years. The
average life of a Regulator is roughly
10 years. The life can be extended
by replacing damaged diaphragm or
‘Spring.

Under the Gas Cylinders Rules,
1940, the filler has to examine visual-
ly each and every cylinder at the
time of re-filling whether the cylin-
der is in a fit condition to be re-filled.
This examination is conducted as per
the guidelines laid down in a Code
of Practice drawn up by Indian Stan.
dards Institution. The cylinders are
tested as required under the said
Rules by water/mineral cil pressure
at an interval of 5 years, to ascertain
that there is no permanent deforma-
tion or leakage in the body cof the
cylinder, Officers of the Department
of Explosives during their visits to
filling factories ensure that such
visual exmination is carried out by
the fillers.

All cylinders are used only till such
time as these pass the prescribed
tests, irrespective of the date of
manufacture.
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More Accommodation ang Facilitieg to
Pasrengers ai Delhi

5745. SHRI MANORANJAN
BHAKTA: Will the Minister of RAIL-
WAYS be pleased to state:

fa) whether it is a fact thai the
railway stations of Delhi with the
present accommodation and facilities,
are not fit to cope with the increasing
passenger traffic; and

(b) if so, what measures are pro.
posed in the matter?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). While it is true that the two
mazin passenger terminals in Delhi,
namely. Delhi Jn. and New Delhi, are
working to capacity. certain steps have
been taken to increase the terminal
capacity for passenger traffic in Delhi
area as indicated below:

(i) A suYsidiary terminal has been
opened at Hazrat Nizamuddin and at
present 7 pairs of Mail/Express trains
are being handled at this station. This
has enabled introduction of certain
additional traing from anrd across Delhi
in the recent past,

(ii) Shifting of handling of coke,
fruit and cement traffic from New Delhi
station 10 Tughlakabad, Azadpur and
Shakurbastj respectively. This would
permit expansion of terminal facilities
at New Delhi further.

(iii) Provision of additional isiand
platform and allied terminal facilities
at New Delhi—Phase I.

(iv) To meet the long term require-
ments of passenger traffic, the question
of providing additional terminal facili-
ties at Delhi Junction and also shifting
cf handling of the entire goods traffic
from New Delhi to other suitable loca-
tion to permit further expansion of
New Delhi for handling of passenger
traffic is also under consideration.
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Companiég in which Large Industrial
Houses have Controlling Interest

5746. SHRI K. PRADHANI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

state:

(a) the total number of companies
in which the large Industria] Houses
have controiling interest: and

(b) the total value of the assets of
these companies ag showpn in their
balance sheets?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT! BHUSHAN): (a) In light of
the revised Industrial Licensing Policy
announced by the Government in Feb-
ruary, 1473, undertakings which by
themselves or together with their inter-
connec'ed undertakings have assets of
not less than Rs. 20 crores. thereby
attracting the provisions of Section 20
(a) of the Act, are considered as large
industrial houses. As on 31-12-76, 1040
such undertakings were registered
under Section 26 of the Monopolies and
Restrictive Trade Practices Act, 1969.

(b) The to:al value of assels of these
undertukings was of the order of Rs.
6950 crores in 1074,

Dropping Proposal fo-r Expansion of
Madras Refinery

5747. SHRI 8. G. MURUGIAYAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
Le pleased to state:

(a) whether Government have
dropped its proposal for the expan-
sion of Madras Refinery;

(b) whether a feasibility report was
preparcd regarding the expansion
programme of this refinery; and

(c) if so, the details thereof and
what are the reasons for dropping the
proposals?

P
THE MINISTER OfF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI H. N. BAHUGUNA): (a) and
(b). Yes, Sir.

(c) The feasibility Report prepared
for the expansion of Madras Refinery
comprised of—

(i) Fuel Expansion to 3.5 MTPA
crude capacity;

(i) Lube Section Expansion to
270,000 tonnes per year; and

(iii) Setting up of Wax Plant of
20,000 tonnes per year capa-
city.

The discovery of substantial quantity
of crude oil in the country, particularly
in the BomYay High area, has brought
in new dimensions in planning addi-
tional refining capacity, modifications
10 existing refining capacity; import of
crude; product availability and move-
ment. etc. Modifications/revamping re-
quired at various refineries for pro-
cessing Bombay High Crude have to
be considered before new refinery
capaci‘y can be decided upon. In view
of this the proposal for expansion of
Madras Refinery was not approved.
Howecever. the scope for setting up of a
Wax Plant of 15,000/20,000 tonnes/
year capacity is being considered.

Broag Gauge line from New Bongai-
gaop to Gauhati

5748. SHRIMATI RENUEKA DEVI
BARKATAKI: Will the Minister of
RAILLWAYS be pleased to state:

(a) what is thc progresg made in
the construction of the proposed broad
gauge line from New Bongaigaon to
Gauhati: and

(b) what is the reason for delay in
completing the work?

THE MINISTE OF RAILWAYS
(PROF. MIADHU DANDAVATE): (a)
Overall progress achieved upto end of
June, 1977 is 14 per cent.

(b) The delay is on account of limit-
ed availability of funds.
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Marketing of LP.G. Produced by
HP.C. and Caltex

5749. SHRI G. NARSIMHA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state;

(a) whether the Liquid Petroleum
Gas produced by the Hindustan Pe-
‘troleurmn Corporation and Caltex Qil
Refining Company is still marketed
through two or three sole concessio=
naires;

(b) whether Government wants to
eliminate  these intermediaries; it
so, when the agreements with the sole
:concessionaires expire; and

(¢) whether any, memorandum has

been presented to him by the Andhra
Pradesh Cooking Gag Dealers Asso-

-ciation and if so, what action is being
taken?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) Hin-
dustan Petroleum Corporation market
their production of cooking gas thruugh
two maln distributors except for a
small quantity marketed directly for
industrial consumers. M/s Caltex also
market cooking gas partly through a
network of disiributors engaged by
them directly and partly through two
main concessionaires.

(b) The twc agreements of HPCL
with their main distributors will expire
in September, 1977 and September,
1978 respectively. The two agreements
of M/s Caltex with their main con-
cessionaires are terminahkle by notice
©0f 12 months,

Steps are being taken to arrange the
marketing of LPG through the Public
Sector on the expiry of these agree-
ments,

AUGUST 2, 1977

Written Answers 116

(¢) The Andhra Pradesh Cooking
Gas Dealers Association have submitt-
ed a memorandum ‘which asks for a
revision in the commission to the retail
agents of LPG of Caltex. This matter
has also been looked into by the Oil
Prices Committee whose final report is
at present under examination of Gov-
ernment.
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Encouragement to use of Officlal
Language
|
5751. SHRI SUSHIL KUMAR
DHARA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the drives, for imple-
menting the use of the official lan-
guage of the Union (Hindi) at va-
rioug levels of Rail Administrations,
Zonal Railways and other units of the
Railways, is continuing or has shown
some slackness on the part of officers
and men at various levels since the
taking over of the rail administration
by the present Minister;

(b) what progress has been made
by the Zonal Railways, particularly
such of these as have their fields of
operation in areag mostly Hindi
speaking; and

(¢) in view of the fact that Rail-
ways are the commercial undertak-
ings having day to day dealings with
people, whether there is going to be
intensification of the programme in
the Zonal Railways and their divi-
sions etc. where people know or ac-
cept Hindi as medium for transactions
and business?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
There has been no slackness on the
part of officers and men at various
levels in the use of Hindi since the
taking over of the Railway Adminis-
tration by the present Railway Minis-
ter. Grealer emphasis is being given
to ensure that the various directives
regarding use of Official Language are
fully implemented.

(b) and (c). There has been a steady
progress in the use of Official Language
in Railway Offices located in Hindi-
Speaking areas. On North Eastern
Railway, target for use of Hindi to the
extent of 100 per cent has been fixed.
In the Hindi-speaking divisions of
Western Railway, which switched over
to Hindi in the Year 1976, the progress
is continuing steadily. Similar progress

is being maintained %y the Central
and Northern Railways. The other
Hindi speaking divisions such as
Katihar division of N.F, Railway,
Danapur and Dhanbad divisions of
Easiern Railway and Bilaspur division
of South Easiern Railway are also
making steady progress in the use of
Hindi,

Railwaxs have insiructions that Pass,
P.T.O.'s. Excess Fare Tickets, Blank
Paper Tickets should Le issued in Hindi
for stations located in Hindi speaking
areas. Similarly Railway Receipts can
be filled hy Railway staff in Devanagri
script (Hindi) when both the booking
and the destination stations are stitua=
ted in Hindi speaking areas and the
sender has executed the forwarding
notes in Hindi. Thus every exort is
being made to intensify the programme
for ‘he use of Hindi in Railway Offices
located in Hindi Speaking areas where
people know or accept Hindi as
medium for transactions and business.

Amraoti ang Khamgaon on Nagpur-
Bombay Trunk Route

5752. SHRI VASANT SATHE: Will
the Minister of RATLWAYS pleased to.
state:

(a) whether the question of bring-
ing Amraoti and Khamgaon (Central
Railway) on Nagpur Bombay trunk
route was considered by the Railway
Board;

(b) if so, full facts of the case; and

(c) action taken/proposed tp exa-
mine the feasibility of projects sepa--
rately for Amraoti and Khamgaon?

THE MINISTER OF RAILWAYS:
(PROF. MADHU DANDAVATE): (a)
to (¢): The proposal for bringing
Khamgaon on the main line was con-
sidered in the year 1946/1947 on the
request of the then Govt. of Central
Provinces and public respresentations.
The proposal was not considered justi=
fied ang no traffic survey has been
carried out for the diversion since-
then.
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A survey for bringing Amraoti sta-
tion on the main line has been includ-
ed in the Railway Budget for the year
1977.78 and the survey work will be
taken up shortly.

Fast Running Train from Amritsar to
Haridwar

5753. DR. BALDEV PRAKASH: Wil
the Minister of RAILWAYS be

pleased to state:

-

(a) whether Government are aware
of a demand in Punjab for a f{fast
Tunning direct train from Amritsar
to Haridwar;

(b) whether there is any proposal
to meet this demand; and

(c) if so, the time by which final
decision will be taken by Government?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
Yes.

(b) and (c. 349/350 passenger trains
are running between Amritsar-Hari-
dwar/Dehradun. Besides, through coa-
ches i.e one first class and one 2-tier
gleeper coach are running between
these two points by 6Dn/41Up-42Dn/
5Up and 50Dn/9Up-10Dn/49Up respec-
tively. The present traffic does not
justify running an additional train
between Amritsar and Haridwar.

Raijlway Employees inyolved in theft
Cases

§754. SHRI SUKHDEO PRASAD
YERMA . Will the Minister of RAIL~
WAYS be pleased to state the number
of Railway employees found involved
in the theft cases in the Railways,
zonewige during the year 1976-77 and
‘the action taken against such employ-

-@es?
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. THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
Zonewise  position is ag under:—

1. Cenral Railway.—222 railway
employees were found involved in
theft/pilferage cases during 1976/
77, Of which, 174 were prosecuted,
inquiry against 40 is pending, 8 were
reported for departmental action.

2. Eastern Railway.—157 railway
employees were found involved ip
theft pilferage cases during 1976-77.
Of which 111 were prosecuted and
others are under inquiry.

3. Northern Railway.—216 railway
employees were found involved in
theft pilferage caseg during 1976-77
of which 79 taken up departmental-
ly. 102 prosecuted. cases against 34
under inquiry and final report was
submiited against one.

4. North Eastern Railway.—168
railway employees were found in-
volved in theft/pilferage casesg dur-
ing 1976-77 & all were dealt with
under RP(UP) Act.

5. Northeast Frontier Railway.—
69 railway employees were found in-
volved in theft/pilferage cases dur-
ing 1976-77 out of which 53 are fac-
ing trial and 1 is facing departmen-
tal proceeding. Cases against others
under inquiry.

6. Southern Railway.— 188 rail-
way employees were found involved
in theft/pilferage cases during 1976-
77. Of which, 126 were dealt with
departmentally & 62 under the RP
(UP) Act.

7. South Central Railway.—131
railway emplowees were found in-
volved in theft/pilferage cases dur-
ing 1976-77 & wwere prosecuted.

8. South  Eastern Railway.—197
railway employees were found in-
volveq in theft/pilferage cases dur-
ing 1976-77. 7 persons were depart-
mentally punished, one was convic-
teq in Court of Law, cases .against
others are pending inquiry/trial/de-
partmental action.
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9. Western Railway—~— 48 railway
employges were found involved in
theft/pilferage cases during 1976-77
& were prosecuted.
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Expansion of Railway Network in
Orissa

5756. SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Orissa Government has
urged the Centre to expedite the
expansion of railway networks in the
State; and

(b) if so, the decision of the Gov=
ernment thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) Yes.

(b) Construction of a new railway
line from Jakhapura to  Banspani
has been approved and construction

of the first phase from Jakhapura to
Daitari is in progress,

Surveys for construction of the
following railway lines have been in-
cluded in this year’s budget:

(1) New broad gauge line from
Talcher to Sambalpur.

{2) New broad gauge line from
Koraput to Parvatipuram.

The foliowing surveys were madrc
in Orissa during the last five/sia
yvears:

(1) Talcher-Bimjagarh BG rail
link.

(2) Rupsa-Talband
from NG to BG.

(3) Jakhapura-Banspani BG rail
Enk.

Conversion

Termination of Train Services at
Sabarmati Station due to Closure of
Sabarmati Bridge

5757. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Sabarmati Rail-
way Bridge is closed on account of
the conversion of the metre-gauge into
the broad gauge;

(b) if so when was the said work
started and when will it be completed
and at what estimatied cost;

(¢c) whether the said closure has
resulted in termination of several
traing at Sabarmati Railway station
instead of at Ahmedabad Railway
station as earlier;

(d) if so, the full facts thereof; and

(e) the steps being taken to en-
sure the minimum possible inconve.
nience to daily commuters on these
lines?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Sabarmati Railway
bridge has not been closed on account
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of conversion of metre-gauge line to
broad-gauge. It is being rebullt on
safety considerations. The work
estimated to cost about Rs. 3 crores
was commenced in September, 1976
and is expected to be completed in
1980 subject to the availability of
funds.

{c) and (d). During the ceuszse of
rebuilding and regirdering, it becomes
necessary to block railway traffic for
short periods as a result of which
rescheduling or termination of few
trains at Sabarmati (which is the next
station) is found inescapable.

(e) Everv effort is being made by
the Railway to keep the period of line
blocks to the bare minimum, so that
there is least jnconvenience to com-
muters/passengers on account of re-
scheduling or termination of trains at
Sabarmati.

Sgpply of Items at Multi-Purpose
Distribation Centres

§758. SHRI S R. DAMANI: Wwill
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what are the items permitted
%0 be handledq by the multi-purpose
rural distribution centres;

{(b) the steps taken to ensure re.
gular supply of the items to the cen-
tres; and

«) what checks are enforceq to
emeswre that the persons manning the
opmtres do not indulge in profiteering?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIERS
(8HRI H. N, BAHUGUNA): (a) The
multi-purpose  distribution  centres
(M.PD.Cs) are selling some or all of
the following items: —

(i) Petroleum Products viz.,
Motor Spirit (Petrol), High
Speed Diesel Oil, Light Diesel
Oil, Kersosene Oil and Lubri-
caiis
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(ii) Agricultural inputg wviz., seeds,
fertilizers and pesticides.

(iii) Non-scheduled drugs and_
medicines, first-aid kits and
“Nirodh”.

(iv) Spares and accessories for
trucks, tractors and agricul-
tural implements,

(v) General merchandise like
postal stamps ‘Nutan” kero-
sene stoves, torches, torch
cells, cycle tyres and tubes
and controlled varieties of
cloth.

(vi) Groceries and edible oils.

(vii) Other services like Janata
Accident Insurance Policies.

(b) Petroleum Products, agricul-
tural inpu®s, drugs and controlied
varieties of cloth are mostly procured
through the manufacturing units in
the public sector, Other items are
purchased from the leading manufac-
turers/local reputed dealers. The oil
companies have set up a working
committee which attends to all
matters related to procurement of
commodities and their distribution to
the centres.

(c) The list of items available and
the selling prices thereof are display-
ed ‘'at the multi-purpose distribution
centres. The field staff of the oil com.
panies carry out periodic checks to
ensure that the MPDC dealers do not
indulge in profiteering.

Press (orrespondents takem to
Calcutta during May, 1917

5759. DR. BAPU KALDATY: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that a
team of Press Correspondents was
taken to Calcutta during the last
week of May 1977;

(b) if so, the names of the corres-
pondents and the papers they repre-
sented;
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[}
{c) whether a correspondent who
had no accreditation wag included in
the team; and

(d) if so, the reason therefor?

- S

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir.

(b) The mames of the correspond-
ents and the papers they represented
are as under:

Name of the Correspendent

Name of the paper.

1. Sh. Ashim Chowdhury
Sh. Girish Chandra

2]

3. Sh. S. K. Sangal

4. Sh. V.P. Naik

5. Sh. Anil Verma

6. Sh. B. R. Biswas ,
7. Sh. N. K. Trikha

8. Sh. Naz Ansari ,
9. Sh. Muhe .
10. Sh. R. Kulkarni,
11. Sh. A. N. Satwik . )

Indian Express
Financiz]l Express
Ecnemics Times
Gomantak, Panaji, G a.
Samachar (Hindi)
Samachar (Englich)
Navbharat Times.
Alijzmist (Urcu)

All India Radic,
Kesari, "o na,

Gavkari, Nesik.

(c) Yes, Sir,

(d) 20 invitations for the proposed
tour were issued to the Editors of k-
cal newspapers and the Chiefs of
Bureau, in New Delhi, of outstation
papers requesiing them to nhominate
their representatives, preferably those
covering the Railways, for the above
press party. 11 of them accepted the
invitation and nominated their repre-
sentatives. It was found that three
of the nominated correspondents were
not accredited. These,were Shri Gir-
ish Chandra of Financial Express, Shri
R. Kulkarni of Kesari and Shri Anil
Verma of Samachar (Hindi), The
papers/jagency were therefore appro-
ached to nominate accredited corres-
pondents. They, however, stated that
the nominated reprepentatives were
fully conversant with and had been
covering the Railways. They would,
therefore, be quite suitable to provide
an objective coverage.

1894 LS—s5.

- s e — e . . s

In the case of Shri R, Kulkarni the
Ministry was informed that he had
recently taken over as an authorised
correspondent of ‘Kesari' in Delhi and
had already applied for accreditation.
It may be added that he has since
received his temporary accredition.
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Amendment of the Advocates Act

5763. SHRI HARI VISHNU KA-
MATH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that during
the period of Emergency which com-
menced on 26-6-75, the Advocates
Act, 1961 was amended so as to re-
place the salutary principle of election
of Chairman of the Bar Council of
India and each of the State Bar Coun-
cil by the principle of nomination by
Government; ang

(b) if so, whether the gmendment
is proposed to be repealed and the
original provision for election
restored? s

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)*By
the Advocate (Amendmety Art, 1976,
which was enacted during the period
of Emergency, it was provided that
the Attorney-General shall be er-
officio Chairman of the Bar‘council of
India, gnd in the case of State Bar
Councils, the Advocate-General of the
State shall be the ex-officio Chajs,
man. In the case of Bar. Councils

™
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having jurisdiction over more than one
State, it was provided that the Advo-
cate-General of each of the States
shail be the Chairman by rotation for
a period of two years. In the case of
the Bar Council of Delhi, it was pro-
vided that an Advocate nominated by
the Central Government shall be the
Chairman for a period of two years.

(b) The Government is considering
the question of amending the Act with
a view to restoring the position as it
stood prior to the amendment made in
1976.

Dead lock over Agreement signed by
Indo-Burmah Petroleum Company

5764. SHRI DINEN BHATTACHA.
RYYA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that even
after signing of draft agreement by
the Management and Union, the final
long term settlement of Indo.Bur.
mah Petroleum Company is in a
deadlock for more than one year due
to its non-approval by the Bureau of

Public Enterprise and his Ministry,

and
(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(2) and (b). There has been some de-
lay in the clearance of the proposal
for Long Term Settlement covering
the labour staff of Budge Budge Ins-
tallaion of ¢he Indo-Burmah Petro-
Jeun Company Limited. The propo-
sal has since been cleared by Gov-
ernment..

Recensideration of cases of victimised
'Wonkers for partieipating in the
** "Prade ‘Unfen: Activities
5765. SHRI DINESH JOARDER:
Will the Minister of RAILWAYS be
pleased to state:.

(a) whether the Railway Board hes
started ‘reéofigidéring' the cases of the
workers who' were!victimised before

LR
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and after the 1974 Railway Strike, for
participating in the Trade Union acti-
vities and movements; and

(b) what is the Government's atti
tude towards the said victimised
workers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
() and (b). It was made clear In
the Railway Minister’s Budget Speech
that all dismissed and removed em-
ployees of May 1974 strike will be
reinstated, all bremk in service con-
doned, transfers annulled and all
such punitive action rectified. This
has been implemented.

AEAANi W BT ¥ agdiw aiwrie
& wiai ¥ gt g af @ e

5766. sy fotdy wax : 7a7 W
wa’rugaerﬁﬂw &3 fa :
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fex oy § ; A

(%) saas feadtgafagd i
IF R FTH F ¥9 ¥ 0¥ ek oA W
g g ?

Ter At (Mo Aw dawR) (%) &
(). ¥ gi, arwrT gEeT ARt ¥
AIEOTE a XK e & fwtor & frg
qEAO T &Y AFT § o o ofr o
o) o7 Y ¢ 1 1w Fode A wiw g A%
R & e g afearor & v & e
¥ fafreen foar m%‘m e e
weTal ¥ SreeEaaT FeTadT w o
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Smey for Railway I!u between

B787. SHRI M. SATYANARAYAN
RAQ: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the survey has been
completed on the proposed railway
line between Nizamabaqd and Fama-
gundam vig Karimnagar; and

(b) if so, whether the report of
the survey had been submitted and
what action has been taken in the
matter?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). Surveys for construction of a
broad gauge line from Ramagundam
to Nizamabad and Hasanparti Road to
Nizamabad via Karimnagar have re-
cently heen completed and the reports
are under examination.

Non-payment of minimwmm wages to
loaders at Maruadih Garharg Yards

5768. SHRI TARUN GOGOI: Will
the Minister of RAILWAYS bYe pleased
to state:

(a) whether it is a fact that loaders
at Maruadih Transhipment Yard,
North Eastern Railway ang those at
Garhara Transhipment Yard (NER)
are getfing lesser rate of wages than
prescribed by the Minimum Wages
Commission;

(b) whether the loaders at Marua-
dih who have been working for 5
years or ‘more have not been made
regular and they are getting lesser
amount of wages than they are en-
titleq for; and

(e) if so, what action Government
propose to do justice to them?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Goods handling work at Transhipment
Yards on the Railways is not a sche-
duled employment under the Minimum
Wages Act, 1948 and no minimum

wage rate has, therefore, been notified
by the Central Government in . respect
of the dabour .emplgyed .at Manduadih
(not Ma.ruadlhj Transhipment Yard on
the North  Eastern Railway. The ia.
bour-engaged at Garhara .  Tranship-
ment Yard who are employed depart-
mentally are paid at the revised scales
of Pay.

.(b) and (c). The transhipment work
at Manduadih is performed by the la-
bourers of erst-while Central Labour
Depot now Central Employment Ex-
change (Labour) Gorakhpur, and Qrga-
nisation of the Ministry of Labour,
New Delhi., These labourers are not
railway employees. They are. recruit-
ed by the Central Employment Ex-
change (Labour) for a period of ome
year and are repatriated after comple-
tion of cne year, as as such the ques-
tion of making them regular railway
employees does not arise. Ag per terms
and conditions of agreements with the
Central Employment Exchange, the
loaders are, at present, paid Rs. 6/-
per day and other facilities like kit
uniforms, cooking utensils, residential
accommodation, water and light, medi-
cal facilities are provided. Free passes
at the time of joining duty as also at
the time of repatriation, are also pro-
vided to them,

Catering system in Railway

5769. SHRI P. 5. RAMALINGAM:
Will the Minister of RAILWAYS be
pleased to state

(a) whether Government are aware
that catering system in Railways is
still not up to the mark as the !ood
supplied is unhygleni®T and

(b) the steps taken or proposed to
be taken in this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Every effort is being made to supply
clean and hygienic food. If specific-
complaints or suggestions are brought
to the notice of the Government, ap-
propriate action will be taken.



135 Written Answers

Ab) Railways have taken a number
of steps such as adoption of modern
culinary techniques, use of modern
kitchen gadgets and egquipmenis, sett-
ing up of base kitchens to provide
‘ready to-serve’ meals on traing pro-
curement of raw material and 1ngre-
dientg from standard sources to fur-
ther improve the quality of service and
food on the Railways. To ensure pre-
paration of food under hygiemic con
ditions base kitchens have been set up
as cooking cleaming and washing of
utensils 1n the cr d space of Din-
ing Carg i8 nol considered satisfactory
Strict instructiong have been given to
the Rallwavs in regard to proper wash-
ing and cleaning of crockery cutlery,
utensils etc and to mamtain hygienic
conditions 1n  the catering establish-
ments Checks and surprise inspeetions
are carried out regularly by Inspectors
and Officerg to ensure that these ins
tructions are ngudly adhered to Mo-
dern washing equipments ke Steriis
ers proper washing sinks with steam
cleaning arrangements are bemng Ppro-
gressively provided 1 static as well as
mobile umis At the big stations Where
catering actlvity 1s very brisk centra
lised wabhing arrangements are being
set up Railways give highest priomty
to cleanhness and hvgiene In the ca-
tering establishments and a very close
and constant watch 15 kept on this
aspect

Opening of Rallway line from
Arumdiangi ¢p Mansppurai

5770 SHRI V S BLANCHEZHIAN
Will the Minister of RAILWAYS be
‘plexsed to atate-

(a) whether Government are aware
of the atcessity of opeming a raffway
hne Mom Arundhangt 1o Mamapperal
80 as to provide much needed fecilities
e.:‘mummleln dhet erea;

(b) if so, the particulars of the
proposal if any, for construction of
the Line?

AUGUST 2, 1697
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THE MINISTBR OF RAILWAYS
(PROF MADHU DANDAVATE) (a)
and (b) There 18 no proposal under
consideration at present for construc-
tion of a line from Arundhang: to
Manapparai

fordfew gy ¥freew fafide, st w
firgr mar orretgw
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Completion of ' Nangal Dam-Talwara
 Railway Line

5772. SHRI RANJIT SINGH: Will
the Minister of RAILWAYS Y%e pleased
to state:

(a) whether the inauguration of
the railway line from Nangal Dam
to Talwara was performed by the
then Railway Minister at Amb (H.P.)
in December, 1074; if So, whether any
survey has been made;

(b) if so, how much expenditure
has been incurred upto March, 1977;

(¢c) whether during the Lok Sabha
March, 1977 elections, some tents of
the survey party were fixed between

Una to Amb and if so, who issued
such orders;

(d) when this railway line will be
completed and how much expenditure
will be involved for its completion;

(e) whether before inauguration in
December, 1974, Planning Commission
was consulted; and

(f) whether the RailWay Board
consider that for removing the eco-
nomic backwardness of this area and
in order to have second life of
defence, it is in the interest of the
country to immediately take up the

work of Nangal-Talwara for comple.
tion?

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE): (a)
Yes.

(b A Final Location Engineering
Survey has been completed recently
at an estimated cost of Rs. 9.48 lakhs.

(¢) The Final Location Engineering
Survey was in progress even during
the Lok Sabha Elections in March,
1977 and a tent had to be pitched at
Amb in connection with the above sur-
vey. Since the survey was in progress
no specific orders were required for
carrying out normal survey work.

(d) The project is estimated to cost
Rs. 22.47 crores. No decision has been
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taken so far about the construction of
the line and no target date can be
given at this stage for its completion.

(e) The Planning Commission were
approached in October, 1874 to com-
municate their approval for taking up
this work during 1974-75.

(f) Railways are keen to take up the
construction of new railway lines in
backward areas including Nangal Dam-
Talwara railway project but due to
severe constraint of resources it has
not been possible to take up its cons-
truction so far.

Committee to review the Companies
Act

5773. SHRI C, K. CHANDRAPPAN :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether a Committee has been
appointed to review the Lompanies
Act;

(b) whether Government have re-
ceived several representations in this
regard;

(c) if so, the details thereof;

(d) the composition of the said
committee; and

(e) the Government's reaction to
the representations received?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT! BHUSHAN): (a) Yes, Sir,

(b) and (c). Representations have
been received by the Government from
some institutions, organisations and
persons who are interested in the
matter. It has been urged, inter alia,
that on the Committee representations
may be given to minority shareholders,
public sector and small scale sector
industries etc.

(d) The Committee consists of one
Chairman and ten other Members. The
Statement is placed on the Table of
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ihe Houser The Chairman designate
has since resigned and the vacancy has
not yet bean filled.

(¢) The report of the Committee
would be recommendatory on which
Government will have to take deci-
sions. Hence, before the Committee
finalise their recommendations, oppor-
tunities would be given to Chambers
of Commerce, Associations of Share-
holders and other persoms, institutions
and organisationg who desire to give
evidence before the Committee. There-
fore, it is unlikely that any interest of
any group or organisation would be
ignored.

Statement
Chairman

1. Shri K S. Hegde, M.P. (Former
Judge of Supreme Court).

Members

2. Sbri R. D. Gattani, M.P. (Retired
Judge of Rajasthan High Court).

3. Shri Bedabrata Barua, M.P.

4, Shri F, S. Nariman, Senior Ad-
vucate, Supreme Court (former Addi-
tional Selicitor General of India).

5. Shri Santanu Desai, FCA, Presi-
dent Merchants Chamber of Commerce
Bombay (former President of the Ins-
titute of Chartered Accountants of
India).

6. Shri M. Srinivasa {Rao, FICWA,
Professional Accountant (former Pre-
sident of Institute of Cost and Works
Accountants of India and also a mem-
Yer of the Institute of Company Secre-
*aries of India).

7. Shri S. Ranganathan, M.P. (former
Comptroller and Auditor General cf
India).

8. Shri D. C. Kothari, Industrialist,
Madrag (former President of Federa-
tion of Indian Chamber of Commerce
and Industry and President, Asian
Chamber of Commerce).

AUGUST 2, 1077
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S: Siart Keshav MaMindra, Industris-
list, Bombay,

10. Shri K. P. Tripathi, Labour
Leader (former Minister of Assam).

Member-Secretary

11, shri K. K. Ray, Barrister-at-Law,
Secretary, Department of Company
Aftairs.

Investtesnt in Cochin Refineries

5774. SHRI O. V. ALAGESAN; Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) total amount invested in Cochin
Refinertes in capital assets;

(b) additions of capital assets made
during last three years;

(c) the names of the countries
from which these capital assets were
acquired; and

(d) the commission etc, if any,
earned by Indian nationals on these
purchases?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
iotal amount invested in capital assets
in Cochin Refineries Limited as on 31st
August, 1976 was Rs. 32.47 crores.

investments on

(b)y The additional
the last

capital assets made during
ihree years are as follows:

— - =

Asen 31t Avgut 19074 RS, 4° 10 creres.

Ason 318t August 1975 Rr. 0° §4 crores

Ason 315t August 1976 Rs. 058 or¢ res.

TOTAL Rs. §-22¢rvres.

(c) The capita]l assets were acquired
from USA. UK, Japsn, France, Cana-
da, Italy, Holland Deénmark and West
Germany.

(d) The total commission paid to va-
rious Indian companies who are agenis
of foreign suppliers . during the last
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three years on these purchases is as
follows:— :

CHrpirries frmamcist 'year Amoue
from Ist Sept. to 3138 Aug. Rs.
1979-74' 1,30:4%
1974475
1975-76 3,176
TOTAL : 1,33,670
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Representation about Imconvenience
to Female Passengers of Dombivli
in Local Trains

5776. SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Gov.
ernment have received a written re-
presentation of female passengers of
Dombivli (District Thana) of Maha-
rashtra in the month of June 1977
regarding their inconvenience in the
local trains; and

(b) what action have Government
taken or propose to take and when?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.

(b) Running of originating suburban
trains from Dombivli has not been
found feasible. Intensive drive has
been launched by the Ticket Checking
Staff to prevent the travel of Male
passengers and ‘off’ duty constables in
ladies compartments.

Evangelical Bodies of Foreign Origin
Registered in India

5777. SHRI K. MALLANNA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of evangelical
bodies of foreign origin registered in
India wunder the Indian Companies
Act;

(b) the extent of investment made
by each one of them in India; and

(c) the nature of their activities
as companies, including their trading
and manufacturing ones?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

SHANTI BHUSHAN): (a) As per the
latest available information, 15 bran-
ches of evangelical bodies of foreign
origin were registered in India under
Section 592 of the Companies Act, 1936.

(b) and (c). The information about
their investment in India, i.e. the value
of their assets in India and the nature
of their activities is given in the State-
ment laid on the Table of the Sabha,
[Placed in Library. See No. LT-8980/

77},

fowr (oAl & I ¥ e AW
IAET qET

5778. it W51 ®WTW QRW:  WT
™' wefr gg TN A Fr 4G
(%) w7 7g o= & f& 3w &

drore o Kot & g ¥ o gk &
vk nft g, & SoF w1 www §

AUGUST 2, 1977

Written Answers 144

(@) =T s N g e &
fora gwe #t fadwt & dom gaw

~(7) afe g, @ fred i ant
H AR AT 3y fead ot e
mﬁmwﬂwmwﬁﬁw
Bl & HIE g7 A @ W) wEw
fog feaft aaafo =g vt @ ?

W HA (o Ay yaR) (%)
W (&), oft 7@
() s €Y S=an

Demurrage charges in Kela Siding,
New Delhi

5779. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether it is a fact that amount
of demurrage charges accrued and
foregone during the period from
1-7-73 to 31-12-74 were more than
those accruedq and foregone during the
pedod from 1-7-74 to 30-8-71,
1.7-71 to 30-6.72 and 1-7-72 to
30-6-73 in Kela Siding, New Delhi
station; and

(b) it so, reasons for awarding
Rs. 500/- to those Parcel Staff who
worked in Kela Siding, New Delhi
during the period from 1-7-73 to
31-12.74 during the Railway Week,
19767

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The information is being collected and
will be laid on the Table of the
House.

(b) The award was for the good
work reported to have been done by
one of the Parcel Clerks ag a Luggage
Supervisor.



145  Written Answers SRAVANA 11, 1809 (SAKA) Written Answers 146

CLW Employees Punished for Collec-
tion of Subsckiption for Trade Union

5780. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether employees at CLW
have been punished, charge-sheeted
or placed under suspension for col-
lecting subscription for g registercd
trade union, the C.L.W. Labour
ITnion;

(b) whether Railway Service Con-
duct Rules, 1966 prohibit the Rail-
way employees to collect subscrip-
tion for trade unions registered under
T.U. Act, 1926; and

(c) if so, how the collections are
made for trade union in the Rail-
ways?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (¢). The information is being
collected and will be laid on ihe Table
of the Sabha.
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Newg Item Captioneg “Judge in
Ex-P. M's. Case Alleges Threat to
Life”

5782. SHRI R. K. MHALGI:

DR, VASANT KUMAR
PANDIT:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be p'eased
to state:

(a) whether Government's atten-
tion has been drawn to the news item
appearing in the Times of India,
dated July 18, 1977 under the caption
‘Judge in ex-P.M.s case alleges
threat to life’; and

(b) if so, the reaction of Govern=
ment thereon and what action is con-
templated against this unconstitu=
tional act?

THE MINISTER OF LAW, JUS1ICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir

(b) Government's attention has also
been drawn to Mr. Justice V. R. Krishna
Iyer’s letter to the Editor appearing in
the Times of India dated 19-7-1977 in
respect of the above news item. How-
ever, adequate arrangements exist for
the security of the Judges of the
Supreme Court.
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Appointment of Class IIl & IV Staff

’ mmmr."'m“' )

5783. SHR1 SUBHASH AHUJA: will
the Ministér of RAILWAYS be pleas-
-ed to state:

(a) the number of Class IV and III
staff appointed during the black days
-of emergency on Allahabad Division
by the Divisional Superintendent
under his own power and on the
instructions conveyed to him by the
then Minister of Railways’ Secre-
- tariat;

(b) whether it is a fact that mal-
practices were indulged in such
appointments on Allahabad Division
by certain staff in collusion with
Railway Officers who had confidential
instructions from the Railway Board
Secretariat to help such persons to
earn illegal money;

(c) whether the Government are
aware that the Divisiona] Superin-
tendent, Allahabad, played a vital
role during emergency to victimize
the workers; and

(d) it so, what action, is proposed to
be taken in the matter to fix up res-
ponsibility?

THE MINISTER OF RAILWAYE
(PROF., MADHU DANDAVATE):
(a) 198 persons were appointed as Suk-
stitutes in Class IV categories purely
on ad hoc basis on the instructions of
the then Ministers.

(b) and (c). No complaints have been
received.

(d) Does not arise.

Goods handling contracts

5784. SHRI R. L. P. VERMA: Will
the Minister of RAILWAYS be pleased
to refer to reply given to Unstarred
Question No. 2574 on the 5th July,
1977 regarding goods handling contracts
and state:

(a) what was the minimum wage
rate fixed by the Local authority

AUGUST 2, 1977
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and where it does mnot exist, what
market rate was faken into &én.
siderition by the Rute Pixing Com-
mittee while fixing rates for indi-
vidual itéms of work pertaining to
Goods handling coritracts at Allaha-
bad, Mirzapur, Naini, Juhj TPT,
Kanpur Central Goods Shed, Cooper-
ganj (MG), Tundla and Chunar;

(b) what were the other considera-
tion for fixing different rates for
similar items of work performed at
different points when the labour in-
volved in performing such operations
wag one and the same with marginal
difference in wage rate; and

(¢) whether the Government pro-
pose to bring down the abnormally
high and speculative rates by
either holding negotiations with the
Societies and terminating the contract
by taking recourse to the relevant
clause of the contract?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The Rate Fixing Committee had
taken into consideration the following
wage rates fixed by the Local authori-
ties:

Allahabad Rs. 6.50
Cooperganj Rs. 6.5
Mirzapur Rs. 5.50
Naini Rs. 5.50
Chunar Rs. 5.50
Tundla Rs. 5.50
Kanpur Central Goods

Shed Rs. 5.50
Juhi TPT) Rs. 5.30

(b) and (c¢). A Committee of three
Senior Scale Railway Officers negntiates
the rates with the Co-operative Socie-
ties, which takes into consideration the
gquantum of traffic, rates fixed for the
previous contract for various items, the
rates fixed for various items in respect
of other contracts in a particular area.
Abnormally high and speculative rates
are not fixed and action is taken on
merits in each case.
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Surprise checks mede by Sr. DCS.
i Allakiaball

5785. SHRI VINAYAK PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to refer to reply
given to Unstarred Question No. 2576
on 5-7-1977 regarding Parcel handling
work at Allahabad and state:

(a) the number of surprise checks
made by the Senior Divisional Com-
mercia] Superintendent ang Assistant
Commercial Superintendent sepa-
rately to find out whether the Society
was actually supplying 110 labourers
for Parcel Handling work on the
basis of which the monthly subsidy
was fixed by the Railway;

(b) whether in one of the surprise
visit to Parcel Office the Sr. D.CS.
found that the Society was not sup-
plying the specified strength and on
the basis of his report a fine of
Rs. 100 was imposed by the Compe-
tent Authority;

(c) whether Government are aware
that to give total count of 110 men
per day the Society was/is including
the names of labourers actually en-
gaged by Merchants of perishable
goods; and

(d) if so, action taken thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 4 surprise checks were made by
Senior Divisional Commercial Superin-
tendent and 6 by Assistant Commercial
Superintendent, Allahabad during the
period from January, 1976 to June,
1971. ' '

(b) On 14-9-1976 and 15-9-1976 dur-
ing the course of surprise checks by
the Sr. Divisional Commercial Superin-
tendent,” Allahabad, less number ot
labourers were found and as such a fine
of Rs. 100 each was imposed by the
Divisional Superififendetit for short
supply 6f labour buf the same subse-
quently waived off by Him on appeal
by the Sodléty on the grounds that there
was abnormal rain on these tWwo days

at Allababad and all traffic was dis-
located. In other surprise checks, no
irregularity was found in the working

of the Society,

(¢) No.
(d) Does not arise.

Award of Contract for Cycle Stand at
Kanpur at Lower Rate for 1974

5786. SHRI VINAYAK PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the decision to award
cycle stand contract at Kanpur
Centra] station on the basis of Tender
valuation of Rs. 1,28,000/. offered by
M/s. Raza & Co. during the year 1874
could not be taken by the Officers and
communicated to Contractors within
the scheduled time limit;

(b) the exact date from which the
successful tenderer was required to
start the work;

(c) what was the valuation en
which the then existing contractor
was allowed to operate the contract
and the actual period for which these
rates were operative;

(d) whether any demand was put
up before the then existing contractor
to pay increased licence fees on the
basis of increased rates received as
a result of tender; and

(e) if not, what gction Government
propose to take against the Officers/
Officials founq rsponsible for causing
financial loss to the Railways?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) ang (b), A decision was taken to
award ‘the cycle stand contract with
effect from 15-8-1974 to M/s Raza &
Co. at Kanpur Central railway station.
Since the contractor had submitted
incomplete documents, the Railway Ad-
ministration had to enter into corres-
pondenge to get the documenis com-
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pleted. The contractor took excessive
time in completing the documents and
finally backed out.

(c) The erstwhile contractor M/s
Vinai & Co. continued to operate the
contract from 15-8-1972 to 31-1-1977.
The annual value of the contract was
Rs. 37,000,

{d) No. The increased rates as a
result of the fresh tenders are not ap-
plicable to the erstwhile contractor.

(e) The earnest money in respect of
M/s Raza & Co. who were required to
work the contract in 1974 could not
.be forfeited as the scheduled time limit
for forfeiture of earnest money had
elapsed. The lapse is being taken up.

Delay in Inyiting Fresh Tender for
Cycle Stand at Eanpur during 1975

5787. SHRI VINAYAK PRASAD
YADAV: Will the Minister of RAIL-
“WAYS be pleased to state:

(a) the date from which the cycle
stand contract at Kanpur Central
Station wag awarded in favour of
M/s. Dinesh & Co. on the valuation
of Rs. 1,11,000/- as a result of open
tenders invited in the year 1975;

(b) whether the earnest money
deposited by the successful tenderer
was immediately forfeited as the Con-
tractor did not turn up to commence
the work from the stipulated time
and date mentioned in the confract
awarg letter;

(c) whether case of loss to Railway
revenue owing to failure on the part
of officers in delaying the calling of
tenders has been taken up by the
Audit Officer; and

(d) it so, who are the Officers/
Officials found responsible for this
loss tp railway revenue?

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE):
{a) The cycle stand contract at Kan.
pur Central Station was awarded In
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favour of M/s Dinesh & Co. on the
valuation of Rs. 1,11,000 with effect
from 15.5.1975,

(b) The contractor had insisted on
completion of certain engineering works
before starting the contract. Even after
the completion of these works, the con-
tractor did not start the work on one
plea or the other. As such his cun-
tract was cancelled and the earnest
money was forfeited in November,
1976.

(c) and (d). The matter was taken
up by Audit who were apprised of the
factual position.

Re-Examination of Demurrage State-
ment during 1974-75

5788. SHRI JAGDAMBI PARSAD
YADAV: Will the Minister of KAIL-
WAYS be pleased to state:

(a) the details of demurrage
charges raised against the Co-
operative Societies holding Goods
handling contracts at Allahabad,
Juhi TPT, Kanpur Central Goods
Shed, Tundla, Mirzapur and Naini
during the period January, 1974 to
May, 1977 year-wise separately;

(b) whether the CooOperative Socie-
ties disputed the correctness of de-
murrage charges raised against
them; and

Ac); whether recoveries of demur-
rage charges raiseq during the period
mentioned in part (a) above were
stayed in case of other Cooperative
Societies and Commercial and Ac-
counts Officers were deputed to re-
examine the demurrage statements
prepared by station staff as was done
in case of Naini Goods Shed, where
demurrage charges were correctly
raised by the staff during the year
1874 on the basis of station records?

THE MINISTER OF RAILWAYS
{(PROF. MADHU DANDAVATE):
(a) to (c). The information is being
collected and will be laid on the table
of the House.
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Complaints against Commercial Offi-
cerg of Allahabad Division (Northern
Rallway)

5789. SHRI SUBHASH AHUJA: will
the Minister of RAILWAYS be ;leased
to state:

(a) the details of complaints re-
ceived against the Commercial Offi-
.cers of the Allahabad Division re-
lating to corrupt practiceg indulged
by them during the periog January,
1975 to June, 1977;

(b) whether any case has been re-
gistered against them by the Vigi-
lance Organisation for detailed en-
quiry to fix up definite responsibility;
and '

(e) if so. in how many cases the
enquiries have hbeep completedq and
action taken thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU  DANDAVATE):

(a) "A statement showing the details of
8 complaints received against Gazetted
Officers (Commercial Deptt.) of Allah-
abad Division is attached.

(b} Yes, Sir. Out of the 8 complaints,
5 were taken up for detailed enquiry
by the Northern Railway Vigilance.
Two of the remaining cases being
anonymous/pseudonymous  were not
investigated as per Government in-.
structions and the third was not investi.
gated being vague and not susceptible
to fruitful investigation.

(c) Enquiries into all the five com-
plaints have been completed. Four of
these cases were closed in consultation
with Central Vigilance Commission as
the allegations remained unsubstantiat-
ed. The remaining case was closed by
the Ministry as the allegations per-
taining to a non-gazetted employee
were not substantiated. Central Vigil-
ance Commission was not consulted as
no Gazetted Officer was found involved.

Statement

Statement showing the details ¢ fc 'mplaints received against Gazetted Officers (Com-
mercial Deptt.)  Allahabad Division from 1-1-1975 to 30-6-1977

S.N>.  Nameofthe (fficer/desig-
naticn

Complzinants’ name

Allegaticnsin general

o —

1. Supdt, Kanpur Area, Kanpur & Sh. Babu Ram Garg, Lal The GoodsClerk Sh. Trivedi

Goods Clerk Shri Triveds

Bangla, Kanpur

is suspected to be friendly
with influential people like

SCA/Kanpur.
2. Sh.B.L.Agarwal,ACS Alla- Psedcnymous complaint for- Allegatic nsin generalo
habad warded by DS/Allehabad
3. hSl:: lcgl L.Bharti,DCS/Alla- Anopymous Allegatic nsin general.
aba
4. Sh.R.C.Sharma,Supdt., Youth Cengress, Kunpur  Comrupticn
Kanpir Area.

5. Sh.S.N.Mukerjee, ACS/ALD Sourceinformation frem
CBI

6. ShriS. N. Mukerjee, ACS/{
ALD

7. ShriB.L.Agarwal,ACS/ALD Sourceinformati-nfrom
Brard.

Waiver of demurrage char-
gesirregularly

Shri B. C. Mohiley, Alla-  Alleged malpractices
habad

Malpractices in reServation.

8. Shri S.D.Chand,DCS/ALD ShriN.P. Chowdhury, MP Alleged favouritism to J. K.

Industries

—



Contracts (Northern Rallway)

5790 SHRI SUBHASH AHUJA WwWill
the Minister of RAILWAYS be pleased
to state

(a) the traffic handled at Allahabad,
Mirzapur, Namm, Jumi TPT, Kanpur
Central Goods Shed and Tundla as
per individual itemg of Schedule of
Rates separately during the period
January, 1874 to May 1977 year-wise
by the Co-operative Societies holding
Goods handling contracts on Northern
Railway,

(b) whether Government ate
aware that the Cooperative Societies
manipulated certain items of schedule
in collusion with Railway Staff ag the
rales sanctioned under those items
weie abnormally high and specula-
tive, and

(¢) 1f so what stepg are proposed
to be taken in the matter to avoad
unintended payment to the Societies?

THF MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE,
(a) to (¢) The information 1s being
collected and will be laid on the Table
of the Sabha

Breach of agreement by Contractors
for Cycle Stand at Allahabad

5791 SHRI JAGDAMBI PRASAD
YADAV Will the Minuster of R\IL
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WAYS be pleased to refer to the reply
given to Unstarred Question No 2012
on 28 6 1877 regarding allotment of
cycle stand contract at Allahabad and
state

(a) the specific measurement gtven
in tender documents for gtorage of
Cycles/Scooters

(b) the extent to which encroach-
ment had/has been done by the
existing Contractors together with
date of encroachment and exact
charges calculated in terms of the
agreement,

(c) whether an Agreement was
executed by the Railway on Non-
judicial Stamp Paper embodying the
terms and conditions given m the
Tender Documents and the exact
date on which such an agreement
was executed, and

(d) whether Government are aware
that the Contractor 1s functioning in
specific breach of terms and conditions
of tenderg and such wiolations are
being shielded by the local authorities
for their personal gams?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(a) and (b) A statement 15 attached

(c) and (d) No agreement was ex
ecuted Since the contractor failed to
execute the agreement despite repeated
notices he has been served with a
notice for termination of contract

Statement
() The sp=c fi. measurement given in tender documents 1s as under —

(1) On Cityside
(n) Civil Laine side

) The wner arhm wdetal areqa under —

Area encroached

15 24M X 11 $BM
10 45M X 9 35M

Date from which  Eneroach-
encroached ment
charges

Ciul Line wide

City side

Rs
94 508Sq M 1-11 7610 6-1-77 B
J 557 16
169 98 , 7-11-7710 14-2-77
B8s, 111 to & 1-77
£S5 =3 n e 11234; 24
Do.  15-2-77todate.

——

NB From 7 1- _m 14 2 77=The stand on ¢ ty Ide was utilised by the Railway as C! rk

room for Kumbh Mela traffic
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Posts of Judges vacant in Bombay
High Court

5793. SHRI BAPUSAHEB PARULE.-
KAR: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be -
pleased to state:

(a) whether it is a fact that there
are six vacancies of High Court
Judges in Bombay High Court and if
so, since when;

(b) reasons for not appeinting these
High Court Judges so far; and

(c) when do Government propose
to make those appointments?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) A statement
is annexed.

(b) and (c). Proposals to fill up five
vacancies of Additional Judges are
being processed. Action to fill up the
remaining vacancies will be taken on
receipt of the proposal from the State
Authorities.

Statement

At present in the Bombay High Court,three posts of permanent judges and five posts of Addi-
tional Judges are vacant. The period since when these vacancies have arisen isindicated below:—

Additional Judges . . i 5

Permanent Judges . ' . 3

One vacancy from September 1976.
One vacancy from March, 1977.
One vacancy from April, 1977

One vacancy from July, 1975.
Two vacancies from January, 1976.
Two ‘fl_a_cg.l_'s‘ci es from June, 1977.

1884 LS—6
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More staff at booking windows at
Rehtak

5794. SHRI  BHAGWAT DAYAL
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that rail-
way officers gave assurance to Daily
Passengers Federation, Rohtak-Delhi
Section, at Rohtak to provide more
staff and booking windows to avoid
the rush; and

(b) if so, the action taken thereon?

THE MINISTER OF RAILWAYS
(PROF.  MADHU DANDAVATE):
(a) and (b). No such assurance was
given. However, Northern Railway are
examining the question of deployment
of additional personnel in the booking
office.

Late running of 370 DN Train

5795. SHRI BHAGWAT DAYAL
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the percentage punc-
tuality of 370 Down train during last
one year;

(b) number of complaints received
on late running of the train; and

(¢) steps proposed to be taken to
avoid late running and to improve
punctuality?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 72 per cent.

(b) No complaint has been received.

(¢) Close watch on the running of
this train by monitoring. is being kept
to improve its punctuality.

Annual Rent of Armenian Ghat
Shed No. 1

5796. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Ar-
menian Ghat Shed No. 1 of South
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Eastern Railway costs Rs. 15,000/~ as
rent per annum without any utility;
and

(b) if go, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The rent of the Armenian
Ghat Shed No. 1 is about Rs. 12,865
per antnum. This accommodation is
being paruy  utilised as Armenian
Ghat City goods booking office and a
proposal to open City Parcel Office at
this place is under active consideration.

Construction of overbridge at
Chidambaram in Tamil Nadu

5797. SHRI A. MURUGESAN: Wwill
the Minister of RAILWAYS be pleased
to state the present position regarding
the construction of a Railway over-
bridge at Chidambaram in ‘Tamil
Nadu?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
The Railway have at present no pro-
posal for the construction of an over-
bridge at Chidambaram. In September
1976, Government of Tamil Nadu was
asked by the Railway to consider and
sponsor the proposal, for the construc-
tion of a road overbridge, in rcplace-
ment of level crossing at km, 247/3
near Chidambaram railway s!.tion.
Reply from the State Government is
awaited. Further action in this connec-
tion can be taken only after s firm
proposal is sponsored by the State
Govt., together with an undertaking
to bear their share of cost as per ex-
tant rules.

Staff apprehensive of delay of re-
opening of Parcel Office
Esplanade, Calcutta

5798. SHRI SAMAR MUKHERIEE:
WwWill the Minister of RAILWAYS be
pleased to state whether the Govern-
ment are aware that staff are apprehen-
sive of their long distance transfer,
stoppage of promotions and other faci-
lities on the administrative indecision
to reopen Parcel Office in Calcutta to
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recoup the loss of revenue and to de-
clare the staff as surplus due to the
close 'down of Esplanade Parcel Office
of S. E, Railway?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
There are no chances for large scale
transfer and reduction in the oppor-
tunities for promotion of the staff due
to closure of the Esplanade Parcel office
as most of the staff are expected to be
absorbed in the Esplanade Booking &
which has

been expanded. Another proposal to

Reservation Office itself,

open a Parcel Office at Armenian Ghat,
Caleutta is under active consideration
where these stafl would be considered
for absorption

Closure of Esplanade Parcel Office in
Calcutts

. L] .

5799. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state the reasons for taking
decision leading to closure of Esplan-
ade Parcel Office in Calcutta of §. E.
Railway with effect from 10-5-1975 and
the consequences therefor?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
The Parcel Office at Esplanade, Cal-
cutta was closed to provide additional
accommodation for the Reservation &
Booking Office, which was extremely
congested, The Esplanade Booking &
Reservation Office is now functicning
exclusively for enquiry, booking and
reservation of passengers. Against 12
counters in 1875, and 22 now, 38 coun-
; ters will be provided ultimately. This

hag reduced the length of queues and
resulted in improved working and
better amenities to the travelling pub-
lic. For booking of parcels, errange-
ments have been made at other City
Booking Offices and at Howrgh Station.

Hawker Beggar Checkers in Bombay
Division (Gt_:ntral Railway)

5800. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state:

(a) how many hawker beggar
checkers are working in Bombay Divi.
sion of Central Railway;

(b) whether they are demanding
a revised pay-scale on par with qther
ticket checking staff since 1949;

(¢) whether the Railways hag deci-
ded to revise their gcales in 1966 but
the decision was not brought in force
on economy grounds;

(d) whether the National Railway
Mazdoor Union has recently re=
presented this matter to Government;
and

(e) if so, what is Government’s re-
action thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) 19,

(b) Yes, since 1964.

(¢) Due to financial stringency the
consideration of this guestion was de-
ferred in 1966. No decision was, there=
fore, taken in this regard at that time.

(d) Yes,

(e) The matler is under consicera-
tion.
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Steps taken to increase sale of Tie-
kets on Northern Railway

5801. SHRI BHARAT SINGH
CHC "THAN: Will the Minister of
RAJL WAYS be pleased to state:

(a) what was the increage in win-
dow sale of tickets on different Divi-
sions of the Northern Railway as a
result of concentrated checks organis-
ed by Commercial Officers to elimi-
nate ticketless travel during the period
April, 1975 to June, 1977;

(b) whether it is g fact that Allaha-
bag Division stood on the top in giv-
ing highest earnings by way of sale
of tickets during the above mention-
ed period;

(¢) whether sincere and hard work
done by the Senior Commercial
Officers of Allahabaq Division under
the guidance of Divisional Superinten-

AUGUST 2, 1977

Written Answers 164

dent hag been appreciated to encour-
age further improvements in the
earnings of the Railways; and

(d) what action Government pro-
pose ijo take typ increase the sale of
tickets on othey Divisions of Northern
Railway?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) A statement giving the informa-
tion dg attached.

(b) No.

(¢) and (d). The sustained and
continuous efforts made by staff and
officers of all the Divisions of Nor-
thern Railway to arrest the menace of
ticketless travel have resulted in the
progressive decline in ticketless travel
and substantial increase in the win-
dow earnings from sale of tickets,
The efforts of staff and officers are
commended from time to fime.

Statement

Eara'ng: from sale of tickets during the period 1-4-1975 to 30-6-1977 on different divisions

of Northern Railway are indicated below :—

(F'gures in thousand of rupees

From 1st
April, 1977

Division 1975-76  1976-77 to 30th
June, 1977

Allahabad 14,3564 16,9579  4,72,46
Bikancr 8199953 9,99,00 319,10
Delhi 28,56,43 31,66,00 9,50,25
Ferozepur 16,31,83  19,44,25 5:63,86
Jodhpur . 4,36,42  5,04,47 1,51,67
Lucknow . 15,38,47 18,26,18 5,10,05
Moradabad 11,72,03 13,08,48 3,84,97
ToTtAL 99,70,35 I1,14,44,17 33,52,36

MONTHLY AVERAGE .

8,30,86  9,53,68 II,17,45
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Demurrage Charges raised against
Private Parties

5802. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
RAILWAYS be pleaseq to state:

(a) the amount of demurrage charg-
es raised during the period April,
1975 to June 1977 against private
parties in Delhi, Moradabad, Allaha-
bad, Lucknow and Bikaner Division
of Northern Railway (Division-
wise separately) for wagons detain-
ed beyond the “free time” allowed by
Railways together with the amounts
foregone and actually realised from
traders Division-wise, separately;

(b) whether Senior DivisionaT Com-
mercial Officer of Allahabag Division
under the guidance of Divisional Sup-
erintendent took bold step in collec-
iion of demurrage charges from de-
faulting traders which resulted in
guick release of wagons at  goods
sheds; and

(c) whether Government propose to
take similar action to ensure quick
releases of wagons on othey Divisions
of the Northern Railway?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) to (c¢). The information is being
collected and will be laid on the Table
of the House.

Procession held by Managing Director
cum-Chairman and Genera] Manage*
F.C.I1, in support of Ex-Prime
Minister

5803. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state;

(a) whether on 12th July. 1975
during Emergency the Managing
Director-cum-Chairman of the F.C.L
and the General Manager, P&D Sindri
along with other officers made proces-
sion on the roag of Delhi and went to
the residence of Smt, Indira Gandhi
to extend their politica) support;

(b) whether this action is against
the established code for the officer;
and

(c) if so, what action Goverament
propose to take against such officers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI H. N. BAHUGUNA); (a) Ne,
Sir.
(b) and (¢). Do not arise,

Re-Instatement of Railwaymen be-
longing to Loco-Mechanica; Staff As-
sociation, Jhajha and Moghulsarai

5804. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that despite
an order tp reinstate all the victimis-
ed workmen of the Railway none of
the office bearers of Loco Mechanical
Staff Association, Jhajha and Moghul-
sarai removed from service, have been
taken in; and

(b) if so, the reasong therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The order was in res-
pect of the May 1974 strike and this
has been implemented.

Memorandum by Fertilizer Karkhana

Mazdoor Union Gorakhpur charges

against Shri K. S. L. Anand, General
Manager

5805. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the Memorandum of
Fertiliver Karkhana Mazdoor Union,
Gorakhpur on the 21-Point charges
against Shri K. S. L. Anand, General
Manager. F.C.I. Gorakhpur unit
dated 8-7-77 has been received by

; Government: and

i (b) if so. what action has been taken
¢ on cach point?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes.

(b) The allegafions are being veri-
fied by the F.CI :

Railway Stop between Ambona and
Kalubathan

5806. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the mass petition of
Pindrahat-Fatepur Panchayat asking
for a railway stop between Ambona
and Kalubathan station in Grand
Chord line in Dhanbad district (Eas-
tern Railway) forwarded by a Mem-
ber of Parliament on 13th July, 1977
has been received by the Government;
and

(b) if so, what action has been taken
on that?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) A representation for opening of a
new railway station between Kaluba-
than and Chota Ambona stations on
the Grand Chord Line in Asanso] Divi-
sion of "the Eastern Railway ond not
Dhanbad Division forwarded Lv &Shri
A. K. Roy. Member of Parliament hu3
been received.

(b) The roposal was examined in the
past and not found feasible from the
engineering as well as operating p.oints
of view. However, this matter is teing
examined once again.

N.B.C.C. appointeq Sub-Contractor for
M.T.P. (R) Calcutta

5807. SHRI RAM SAGAR: Will the
Minister of RAILWAYS be pleasel to
state:

(a) whether it is a fact that the
Nationa] Building Construction Cor-
poration Ltd. contractor for civil con-
tract of Section ‘10’ of the Metropoli-
tan Transport Project (Railways)
Calcutta has appointed a gub-contrac-
tor for the execution of the said con-
tract;
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(b) if so, the termg of appointment
of such sub-Contractor by N.B.C.C.
Ltd.;

(c¢) whether it is also a fact that
the NBCC Ltd. gid not indicate such
facts of appointment in their original
tender document; gnd

(d) the details of the sub-contractor,
whether it ig Indian or foreign com-
pany and the amounts of their re-
muneration ete.?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes. The N.B.C.C. have appointed
two sub-contractors for the diaphragm
wall construction part of the work-viz.,

M/s Rodio Hazarat and M/s M_ S. J.
Engineers.

(b) and (c), In their tender, the
N.B.C.C. had stated that they reserved
the right to employ specialised agen-
cise for any part (s) of the work. This
was agreed to while accepting the
tender on the condition that such sub-
confracting would be subject to the
approval of the M. T. P. (R) Adminiz-
tration without, in any way, diluting

‘the responsibility of the N.B.C.C. The

appointment of M/; Rodio Hazarat ard
M/s M. S. J. Engineers as sub-contrac-
tors is, therefore, covered by the arove
clause in the N.B.C.C. tender.

{d) Both sub-coniractors are Indian
firms though M/s Rodio Hazarat have
some foreign share holding. The terms
of remuneration between the NBCC
and their sub-contractors are not
known.

Submission of Returns of movable and
Immovable properties by High Court
Judges

5308. SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Judges of the High
Courts submit returng of their mov-
able and immovable properties every
year; and
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(b) if not, whether steps are being
taken for framing rules requiring
them to do s0?

THE .MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) No,
Sir,

(b) No, Sir.
Decision on granting Right to Recall

5809. SHRI R. V. SWAMINATHAN:
SHRI NIHAR LASKAR:

SHRI MUKHITIAR FINGH
MALIK: -

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have taken
any decision in regard to granting
right to the people to recall their
electeq representative before hig term
expires and whether the Constitution
ig proposed to be amendeq in this
regard:

(b) whethe; Government are con-
sidering to have a talk with the op-
position parties in this regard; and

(c) if so, what i; their reaction?

THE MINISTER OF LAW JUS.-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): ‘a) No
decision has been {aken in the matter.

(b) There is no such proposal at
present,

(¢) Does not arise,

Identification of Voters during
Elections

5810. SHR] R. V. SWAMINATHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are aware
that during the recent Assembly elec-
tions one voter voted twice or thrice
at a time in various States due to the
bad quality of ink used;

(b) if so, whether the Government
have examineq this;

(¢c) whether another reason for
voting twice was that there wag no
proper procedure for identification of
a voter; and

(d) if so, whether in view of this,
Government are considering to evolve
a new procedure by which voter can
be identified clearly before casting
hig vote?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) No
such incident as alleged has been
brought to the notice of the Election
Commission.

(b) Does not arise.

(c) No, Sir. Adequate instructions
have been issued regarding the pro-
cedure to be adopted o establish the
identity of voters.

(d7 Does not arise,

Inspection by General Manager
Eastern Rallway

5811. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that on
15th April, 1977 Shri E. J. Simoes,
now a Member Transportation, had in
hig capacity as General Manager,
Eastern Railway in the name of in-
specting Budge-Budge and Kalighat
Stations taken his family and en-
tourage for a lunch hosted by the
New Central Jute Mills;

(b) is it also a fact that the entire
party was taken for a joy ride on the
river in a launch for several hours;
and

(c) if =0, by whom?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Shri E. J. Simoes, then General
Manager, Eastern Railway, went on
an official inspection of Ballygunge-
Kalighat-Budge-Budge on 16-4-77
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(not 15-4-77). The authorities of the
New India Jute Mills at Budge-Budge
requested for discussion with the
General Manager and his party over a
lunch, which the General Manager
agreed to in the interest of business
promotion on behalf of the Eastern
‘Railway.

{b) and (c). After the conclusion
of inspection by General Manager and
his departure for office by road, some
members of the party went on a
launch trip arranged by one Shri
8. K. Ghosh, who had no official deal-
ings with the Railways.

Non-Observance of Holidays on ac-
count of Bakrid ang Muharram in
Fertilizers Factories

5812. SHRI HARIKESH BAHADUR:
‘Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the reasons for not observing
holidays on account of Bakrid and
Muharram in Gorakhpur Fertilizers
Factory and other Fertilizer Factories;
and

(b) the decision being taken in this
regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). The list of holidays being
observed in the various units of the
FCI is finalised in consultation with
the recognised unions and Industrial
Relations Committee to accommodate
atleast one festival of each minority
community. In Gorakhpur Fertilizer
Factory Id-ul-Fitre is being observed
as one of the holidays, In view of the
restricted number of holidays, it is not
possible to accommodate many festivals
of a particular community,

Fertilizer Factory at Ta'cher, Orissa
5813, SHRI  PABITRA MOHAN
PRADHAN: Will the Minister of

PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Fertilizer Factory-
management at Talcher in Orissa
State has given employment to per-
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sons or direct relations (sons, grand-
sons etc.) of those whose land has
been acquired for purposeg of the
factory work; and

(b) the number of persons who
prayed for or claimed service in the
Fertilizer Factory on the grounq that
their lands had been acquired for the
Fertilizer Factory purposes?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir. 81 persons from amongst
the families of oustees have been
given employment in Talcher Fertilizer
Factory. Besides, g few have been
given employment by Heavy Water
Project located in the premises of the
Fertilizer Factory.

(b) In November, 1972. District
Administration sent to the manage-
ment of the Fertilizer Factory at Tal-
cher a list of 111 oustees whose land
had been taken for plant and town-
ship. Subsequently in a survey con-
ducted by the FCI in November, 1974.
398 land holders claimed to be ous-
tees, but out of them, 109 applicants
were found eligible.

Ban on Import of Analgin, Niacina-
mide and Prednisolone

5814. DR, VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government have ban-
ned the import of (i) Analgin (ii)
Niacinamide and (iii) Prednisolone, if
so, since when; and

(b) if so, the value of each of the
above banned drug imported in the
last five years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Policy in regard to imports of Anal-
gin. Niacinamide and Prednisolone is
as follows:—

(i) ANALGIN

Canalised for jmport through State
Chemicals and Pharmaceuticals Cor-
poration of India Ltd. since 1970-71.
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(ii) NIACINAMIDE
Banned for import since 1967-69.

(iii) PREDNISOLONE

(1)'Elan.ned for import between
1867-68 to 1971-72 (both the years
inclusive).

(2) Imports allowed to actual users
on a restricted basis between 1972-73

Year

197273
1973-74
1974-75
1975-76
1976-77
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to 1975-76 (both the years inclusive).

(3) Canalised for import through
State Chemicals and Pharmaceuticals
Corporation of India Ltd. since
1976-717.

(b) The c.if, value of imports of
these drugs during the last five years
is as follows:—

Value (Rs. in lakhs)

Analgin Niacina-  Predniso-
mide lone
‘ N 5489 10-12 o-87
73°19 Nil. Nil.
7625 Nil. 3-98
68-19 Nil. 0-74
85 -85 Nil. 37-45

Financial Assistance to the Drug
Exporters to Import Essential Jtems

5815. SHRI G. Y. KRISHNAN: Will
1he Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
1o state:

(a) whether Government have
taken measures to extend financial
assistance to the drug exporters to
import such items in which there is
a shortfall in the production of
Indian Drugs and Pharmaceuticals
Limited; and

(b) if so, the details regarding the
items Government propose to import
to meet its requirement in the
country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
No, Sir.

(b) Does not arise. However, in
respect of following canalised bulk
drugs which are produced by IDPL,
imports are arranged to the extent of
gap between demand and indigenous

production through
and Pharmaceutica] Corporation of
India Limited. Imports planned for
the year 1977-78 are indicated against
each bulk drug.

State Chemicals

Sl.  Name «f the bulk Quantity plen-
N-~. drug ned for import
during 1977-78
(fisures in ton-
nes)
1. Streptomycin . . 60
2. Tetracvcline . 8o
3. Analgin . . 150
4. Phenobarbitone . 28
5. Vitamin B1 . 45
6. VitaminB2 . . 1§
7. Piperazine Hexchy-’
drate ., . . 100
8. Amidcpyrine . 55
9. Phalyl Sulpha-Thia-
zile - . . . 25

Impo:rts arranged by CPC for such
bulk drugs are handed <ver to IPDL for
distribution.
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Nameg of Multi-nationa} Companies in
India

5817. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the names and addresses of
multi-nationa] companieg in India who
have been manufacturing drugs and
medicines in India with the amount
of capital invested in each company;
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(b) the details of profit made by
each company in the last three years;

(¢) how much amount has been
remitted to foreign countries by each
company in the last three years; and

(d) what steps Government have
taken to put the ceiling on profit of
these companies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
to (c). A Statement furnishing the
requisite information is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT—892/77.]

(d) The prices of bulk drugs and
formulations are regulated under the
Drug (Prices Control) Order, 1970
and the maximum selling price are
fixed according to certain norms which
allow for a reasonable rate of return
on each item. It is also provided: in
the Drug (Prices Contro)) Order,
1970 that in case actual gross profit
on formulations before tax for any
particular year exceeds 15 per cent of
the sales turnover, the excess has to
be utilised with the prior approval
of Government on certain specific nur-
poses including R&D. The Committee
on Drugs and Pharmaceutical Indus-
try has made certain recommendations
in regard to ceiling on profits with
reference to the fixation of prices of
bulk drugs and formulations for all
drug manufacturing firms., These re-
commendations are under considera-
tion of Government and @ decision is
likely to be takepn soon.

Production of Life-saving Antibiotics

5818. SHRI SHANKERSINGHJI
VAGHELA:
SHRI PRADYUMAN BAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the extent to which the life
saving antibiotics are being produced
in the country; .

(b) the value and quantity of anti-
biotics being imported;
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(¢) whether there ig any proposal
to increase the indigenous production
of life saving antibiotics; and

(d) if so, the particulars thereof
and whether it ig proposed that India
should attain self-sufficiency in the
case of production of life saving anti-
biotics and if so, by when?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (2)
A Statement (Annexure-I) indicating
the name and quantity of important
antibioties produced in the country
during 1976-77 is laid on the Table of
the House. [Piaced in Library. See

No. LT—893/771.

(b) A Statement
indicating the name,

(Annexure-II)
quantity
and value of important antibiotics im-
ported during 1975-76 is laid on the
Table of the House. [Placed in Library.
See No. LT—893/77].

(¢) anad (d).
sufficiency in the field of antibiotic in-

The degree of self-

dustry is steadily increasing. Recently
Government have approved the expan-
sion schemes of two public gector
undertakinis iz, M/s.

Drugs

Indian
and Pharmaceuticals Limited
and M/s. H'ndustian Antibiotlics Limi-
teq for increasing their capacities in
the manufacture of certain antibiotics
like Penicillin, Tetracycline, Strepto-
mycin Sulphate etc. and for certain
new antibiotics like Cephaloridine,
Gentamycin Sulphate etc, Certain
schemes of Private Sector of drug in-
dustry for the manufacture of anti-

biotics have also been approved by the

Government. A statement indicating
the details of letters of intent/indus-

trial licenceg granted to varlous drug

manufacturing units for the manufac-
ture of antibiotic bulk drugs during
the last 2 yearg is attached (Annexure-
III).

!
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‘Memorandum by Southern Rallway
Apprentices Associafion

5820. SHRI R. V. SWAMINATHAN:
Will the Min:ister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
Southern Railway Apprentices  As.
sociation has presented a Memoran-
dum to the Southern Railway General
Manager urging him to take immediate
steps to absorb all railwayx appren-
tices;

(b) what are the main points rais-
‘ed by the emplovees; and

(c) what steps are being taken to
accept the points raised in the Memo-
randum?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
Yes.

(b) The Act Apprentices who have
completed their training wanted to be
absorbed as nnskilled labour.

(¢) There is a provision for filling
up 50 per cent of the vacancies of
Khalasis in Workshops by direct re-
cruitment from the open market. The
Act Apprentices are also eligible to
apply for such recruilment as and
when vacancies are notifieq frr direct
recruitment, :

‘Increase in Ticketless Travel in June
and July, 1977

5821. SHRI R, V. SWAMINATHAN:
Will the Minister of RAILWAYS he
pleased to state:

'a) whether during the monthy of
-Jure and July 1977 there was an
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increase in the number of ticketless
travellers on Indian Railways; and

(b) if so, how many such passer=
gers were arrested throughout the
country?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDLAVATE): (a)
Figures for the month of July, 1977
are not yet available. Iiowever, there
was no increase in the ticketless travel
on the Indian Railways during June,
1977 when compared {o June, 19876.

(b) During the month ={ June, 1477,
29.318 persons werz prosecuted for
irregular travel.

Book Stalls for Cooperative Societies

5822. SHRI RAMANAXND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether A!] India Book Stall
Employees Association and All India
Small Newspapers Editors Confer-
ence have urged the Government to
hand over the book stalls to coopera-
tive societies; and

(b) if so, the reaction of the Gov-
ernment thercon?

THE MINISTER Orf RAILWAYS
(PROF. MADHU DANDAVATE). (a)
A representation from Al India Rail-
way Bookstall Employees’ Union only
has been received requesiing the 'Gov-
ernment to hand over bookstalls to
bookstall workers, educateq unemploy-
ed or their cooperatives.

(b) As per present policy c¢f the Go-
vernment, all fresh allotrnents of book-
stalls will be made to individual un-
employed graduates within the age
group of 18 1o 30 years. their partner-
ships associations and ceoneratives at—

(ii) new stations which may be
present but where a btookstall may
be considered necessary:

(ii) new stations which may be
opened in future; ang
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(Hi) new plalforms added on or
after 1-1-1976 to existing stations,
even where there ig already a bcok-
stall contractor,

Attack on pacsengers and theft in
running trains

5823. SHRI M. KALYANASUND-

ARAM:
SHR] G. Y, KRISHNAN;
Will the Minister of RAILWAYS be
pleaseq to state:

(a) how many cases of attacks on
passengers and theft in running trains
were reported in the railways during
the last 6 months;

(b) the total number of persons
arrested in this connection during
that period; and

(c) whether such crimes are on the
increase of late?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (¢). The information is being col-
lecteg and will be laid on the Table of
the Sabha.

Consumers Gas Agency in Ankleshwar
City

5824. SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the names of the party which
is running consumerg Gas Agency in
Ankleshwar City in Baroach District
of Gujarat State;

(b) the number of new connections
registered with that agency upto
December, 1976;

(¢) the number of connections re-
leased during the year 1976;

(d) whether any instructiong have
been issued not to release new con-
nections and if so, the reasons there-
for; and

(e) whether Government will re-
consider tp release the new connec-
tions?

““THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) ONGC
Employees Co-oporative Credit Con-
sumers Society Limited is running
Indane Ges dealership in  Anklesh-
war.

(b) 1274 connec'ions,
(c) 901 connections,

(d) ang (e). Supplies of Indane gas
to the afcrementioned dealership are
cflected ex-Koyali Refinery, The pro-
duct ex-Koyali Refinery having been
committe; fully, the release of new
connections has becen restricted from
January, 1977 until the product avail-
ability position improves,

Collaboration in Setting ap of New
Fertilizer  Factories

5825. SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI~
ZERS be pleased to state:

(a) whether any new plantg will
be set ur with collaboration; and

(b) if so, with which country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b), There is no proposal to enter into
financial or technical collahoration for
setting up new fertilizer plants in the
public sector.

There is, however, a proposal for
foreign equity participation in the
Kakinada fertilizer project being set
up by M/s Nagarjuna Fertilizers Li-
mited. The details of the propcsal
have not been finalised so far.
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Employees/Staff Punished under
D. A. R,

5827. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) number of standarq forms No.
11 under D.AR. for minor penalties
issued to the Railway employees,
permanent and temporary from 1s{
June, 1974 to 31st May, 1977 and the
number of staff penalised, Zone-
Railway-wise;

(b) number of standard form No. 5
under D.A.R, for major penalties issu.
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ed to the Railway employees from 1st
June, 1974 to 313t May, 1977 and the
number of staff penalised Zone-
Railway-wise; and

(¢) number of staff removed from
service during the period of three
years from 1st June, 1974 to 31st May,
1977 under D.AR, Zone-wise infor-
mation?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c). Information is being collected
and will be placed on the table of the
Sabha.

Railway Guards Resort to Work to
Rule’

5828. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railway Guards
have decided to resort to ‘work to
rule’ against their demands including
implementation of 1974 agreement;
and

(b) if so, what are their other de.
mands and Government’'s r1eaction
thereto?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE). (&)
and (b). It is only from Press Reports
that it is understood that the All India
Guards Council, at its annual conven-
tion held on 28-6-1977  decided to
resort to  “work-to-rule” agitation, if
their demands are not conceded with-
in a month, but so far no communi-
cation/list of demands has been
received from the guards.
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afgfaow & wada ardt giagr q=re-
T qfeqg F7 TET FTE W IA
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FAAE * qdgew, fag=w quv
fratsm #1 %@ &f5} &1 & 7

X W (o GwR) : (7)
Y THgT FFET o7 T eI oUW
ferareor a7 g2 a3 7@ faar 9@

(@) a1 qevg =7 =@ few
FAFAYH 33277 928 ®IH 29 8 |
37 =i fafqy g=ET & 3%
FT g 23X ¥ wremw ¥ faar
AT & WIT TA FT ATTAR dE fa@
77 TET F wrfer % mrare 9% fAgti
F STAT 21 wer @uei qv fafaw
FAHT F TFAL ATZEAT EF 2 !
TET AT 1 JRAF-FIIAI & R
TSy F grare 9v wEfaw 6w
W17 § efw vRe R &
¥ ATZAW wrm WEl w9 g )

(W) ST FE

Amenities to M/s Banerjee Bros.

5831. SHRI R. L. P, VERMA: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether M/s. Banerjee Bros,
geodwill holder of M/s. A. H. Wheeler
& Co., pay a royalty of Rs. 24 thou-
sund per month by running 13 book-
stalls at Delhi Main Station, whereas
two contractors running four trulleys
for selling toys and other articles pay-
royalty of Rs. 6 thousand per month;

(b) whether M/s. Banerjee travel
at their will by utilizing 22 free
passes (for airconditioned First Class
and two tier sleeping berths) whereas
such facility is not available to toy
sta!l contractors; and

(¢) if replies to (a) and (b) above
be in the affirmative whether Govern-
ment propose to take action to remove
this irregularity and if so, by what
time?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
As per the terms and conditions of
contracts, hookstall contractors pay
royalty on the total sales turnover,
whereas contract for miscellaneous
articles is awarded by inviting tenders
and licence fee is fixed on the basis
of the tendered amount. M/s. A. H.
Wheeler and Co. have 5 bookstalls
at Delhi DMain station and they
paid royalty of Rs. 2335.83 on :nn aver-
age per month in the year 1976. There
are two miscellaneous articles ccntrac-
tors having two trolleys each at Delhi
Main Station and they are payving
licence fee of Rs. 1673 and Rs. 1500 on
average per month,

(b) As per terms and conditions of
the agreement, Northern Railway has
issued to M/s., A. H. Wheeler & Co.
7 First Class and 7 Second Class Card
Passes available only to seven diffe-
rent groups of stations where they
have their bookstalls. These passes
have been issued for supervision and
management of their bookstalls situ-
ated at 34 stations on Northern Rail-
way. No such passes have been
issued to miscellaneous articles con-
tractors as they have their contracts
only at Delhi Main station.

(c) As indicated in replies to parts
(a) and (b) of this Question, there
are no irregularities.
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Strike by Represeatatives of National
Union of 0.N.G.C. Employees

5832. SHRI NIHAR LASKAR:
SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the representatives of
National Union of the Oil and Natural
Gas Commission employees have
started a relay hunger strike at the
headquarters of the Commission in
support of their 9-Point charter of
demands; and

(b) if so, what are their demands
and the steps Government propose to
take to redress their grievances?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
National Union of ONGC employees,
Dehra Dun, started = relay hunger
strike from 5-7-77 in support of their
16 demands. ‘As a result of the bi-
partite negotiations between the
ONGC management and the Union,
the relay hunger strike was called
off on 28-7-19717.

(b) A Statement is laid on the
Table of the Sabha indicating the
demands of the Union as well as the
action taken/proposed to be taken
thereon.

Statement
S. Demands < f the Union Acticn taken/propcsed to be teken by the
G-vernment.
1 2 3

1 Immediate declaration of 20% bonus fcrthe The ONGC has already paid 134% bcnus

Year 1975-76 and prompt payment of

remaining 63%
1975-76.

b-nus frr the year

on the basis of the avgilsble surplus
as per the provisions of the Psyment
of Bonus Aect, 1956. The ONGC has
sent a proposal to the Govt., fer the
payment ~f bonus to its employees linked
to production/productivity as envisaged
under Section 31-A of the Payment of
Bonus Act. The Proposal is being exa-
mined by the Government.




289, Written Answers SRAVANA 11, 1809 (SAKA) Written Answers

190

No.}y

Demands of the Union

Action takenfproposed 10 e taken by the
Government.

2 Payment of Central D.A. and substitution A Memocrandum of Smkmcn:datcd?iig-a";‘.‘a

]

10

of Gentrrl D.A, formula instead of veni-
able Dearness Allowance a$ incorporated
in recent wage revition sertlement dated
25-9-76.1

revising the pay scales of Class

IV employees was Signed by the ONGC
Mansgement and the reccgnised Unicns,
This agreement included payment of
variable D.A. As such, the question of
substituti n ¢f Central D.A. formula
fcr the variable D.A. docs nct anise.

Immediate refund of mistaken recoveriss The ONGC had token up the matter with

of C.D.S. from 1-4-75 together with full
interest accrued thereon,

the Central Prevident Fund Commissioner
to refund the mistaken recoveries of
C.D.S. consequent upen revision of pay
scales of Class III and IV employees
w.e.f. 1-4-75 as per Memcrandum of
Settlement dated 25-9-76. The Central
Provident Fund Cormmissioner egreed
to the refund of these reccveries only
which were effected after the date of
Scttlement i.e, 25-0-76. Accordingly, ne-
cessary acti n has been taken by ONGC
to refund these mistaken recovenes.
However, as desired by the Union, the
matter for refund of recoveries irom
1-4-75 has ogain been taken up with the
Central Provident Fund authrities.

Tmmediate geant o 2:dditional House Build- Necessary instructions have alresdy been

ing Advance.
Immediate grant of Winter Allrwance to 7
the staff headquartered at Dehradun.

Immediate grant of Hill Allowance to
the employecs of the Commission head-

quartered at Dehra Dun, \

-

Immediate provisicn of all mandatory faci-

lities as provided under the Factories Act.

issued in this regard by ONGC Manage-
ment and the matter has been Settled.

The U,P. Govt, issued inStructions extending

the grant of Winter Allowance to State
Govt, employees posted at Stations like
Dehra Dun w.e.f. November 1975. Re-
garding the demand for Hill Allc wance,
the Union has not been able to give the
basis on which this was d>manded. The
Central Govt. also has not issued any
instructions for the grigt of such allo-
wance to the Central Govt. employees
Fnstcd at Dehra Dun., Consequently it
§ not possible to accede to this demand.

The demand of the Union is vague. All

effcrts are made by the ONGC to com-

ply with the provigirns of the Factories

Act. The matter can, however, be looked

i{}tq if specific points are cited by the
nion.

Immediate absorption of Apprentices train- The Apprentices Act 1961 does not impose

ned by ONGC in regular cadres in the
Commission and to follow this policy in
future also,

any obligation on the Employer to absorb
the apprentices after completion of thier
traimng.

Scheduled Caste/Tribes Roster be main- Most of the informaticn called for by the

tained properly and informiation called
for by the Union be furnished.

Encashment of leave be allowed to all the
workers.

This is an all India issue.

Unicn has been supplied by the ONGC
to the Union,

The Proposa
of the ONGC for intreduction of leave
encashment scheme has been received
and is being examined by the Govt,

—

—— e e,

1894 LS--T.
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S.' . Demands of the Union Action taken/propesed to be token by the
No., Government.
11 House Rent Allowance @20% instead of 7§ The rate of H.R.A. fixed by the
be paid at Dehra Dun as demanded by  Gowt, for its employees pn{icd “CS;g:.l
the Union earlier. Dun is 7§%. The Commission is psying

to its employees H.R.A. at the sime
rate. However, the proposal for enhanice-
ment of H.R.A. at Dehra Dun has been
considered by the ONGC and is being
referred to the Gowvt. for orders.

12 Purnish immediately list of all the cadres This has been done by the ONGC.

%ovcrecl by each cf the Revised Scales of
ay.

13 Seniordty of all the workers of 2ll Regions The cadres of all Class III & IV Tech. &

should be centralised as is being msin-
tained in the cese of Class I & Class II
officers and seniority of Northern Region
(now Central Region) and Off-shore
should not be bifurcated.

non-Tech., employces is decentralised.
The cadres of Class I & II cfficers is
centralised. No objecticn to such decen-
tralisation wes reised esrlier. Tle Ce-
mand for centralisaticn is therefoie te-
lated and the question if re-cpered at
this stage would lead to a lot of adminis-
trative difficultics as employees in other
units in India in other regions would also
be affected.

14 Guards posted at Magazines different prc- There is no merit in tke demird cf tke

jects be paid all allowances at par with
other field operational staff, and they mey
be rotated.

Unicn apd hence it is not possible o
accede to it.

15 The Drivers at Dehra Dun be paid extra The Drivers at Delhi are not being paid

duty allowance as is being paid to the
Drivers posted at ONGC «ffice Delhi and
they may be sent on tour by rotation and
be provided rest room facilities etc.

any extra duty allowsnce as elleged by
the Union. Drivers posted at Dehra Dun
are ncrmally sent on duty to Delhi en
rotaticn snd rest room facilities are aveil-
able there.

16 Recognised Unions be provided suitable Suit:ble instructicns have been issved by

accommodation for Union’s Office includ-
ing all the amenities for running office.

ONGC in this regard ¢n Jume 30, 1 '}1
granting monthly rental :ubsidy to the
recognised Unions.

HYTHT, ATHAT AT TANVER § JACE &

TR

5833. ¥To HGHT ATTIAO I8 :

&1 WWifeaw @ WA WX IJATE
HAY JE I FT FAT FGT (F ¢

(%) *reaT, THETEH TS

H 34 & FTeEm Ty FA & fag
FETT AT ¥ 9 T §T 4 ;

T

(@) s&mat a3 &figfa 2 @

(1) Tm A FT@EE F fad
a9 1973-74, 1974-75 HIT*
1975-76 ¥ =rua fear ofewr &
A @€ 7€ HiT

() TwmoER  SEE FTC@
FT IARA Fa [T gAT 97 WX 579
VT F9 T A0 AT A wrIEm
1 feafa & 7

¥ifeaw, wma Wit SATw aft "

(st Yoot wemwr W) : (%) AT
(@). *r@r, TAFEER WL qa_s
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# S¥es  wTOWTT ¥ e ¥ faw
wewrsg fedid GOt qaTT 1968-69
F srrey oY € oy | FowT A TR
A ararw f@TATST § FrataaT &
fag wraarf srow F@ & fag
ARAT 1969 ¥ fagra o § &zfa
2 & | QN of @ @ fa
FTHT AT HIAOTH ATgaE Tra<y
1971 ¥ oY f6q 7@ 9 1 FrgEn afe-
AT fagra W H I9ad 1972
T gymifad 1 T O 7 qT 1974
¥ qfgrmr & fao st &efa
& w49 |

(w) T= af@rS=m™ 9T §9 =47,
forerat gaa i arm ae, fafas

frator &1, fasmira swTe, A fasrfor
wTfe #71 sqg wfaw &, fea e & - —

(wrer = H)

I  YATEH JIAAL FIET

1973—~74 2487 2336 151

1974-75 2894 3070 331

1975—-76 2046 1902 689

(o) TwmEEw HIT =L 9T
g foaed gareT & T 1975 F
JATEA HTFH FAT AT, F ww wE/
A, 1978 F AT Y AT FT HTAT § |
ar & J9aAdl, 1979 % Frfofsas
IUTEA  FEAT ATCH FAT | HILET

afatrm w gaer ¥ fresat 1978
% geew g ffeng ar, T @
fer wroot & oftwr et v —
(1) @ifear daregs, aar
(ii) s@ a% A W=y FEA ¥
qf T & AT GWE FT
TEE ¥ weggs 7Y g1 ST
arfe srar § & gy
FIAT TIC, I¥ TF A&
F@T Ifaq wwaAT ™ 9,
@MY FIET 44 F 54
HTCFA FH $ AHIC 1979
% fa=re fagr @

®IAT JATE {AX €T WA T

5734. st fm e Wa: T
gg JaTH BT BT HGT F

(F) FIET 9T @47 F1 FA
YAATAT 507 F47 & AT Ig=; fagior
wafa #4q7 4Y :

(F) s9F 9T wggaw  feadr
Tfrsgm FrJTIR T AW 197778
# frat g g s FTNEEE ;

(7) @aa & 7 % T LT A
avrar g W afg gad famio ¥ A
@A ITT M T E ; WK

(%) ¥a&@ & =T A X THHr
JMEA qHAT 4T 1Ay 7

Rifeaw, wmw Wik IETE §A
(st Tt e g ¢ (%) ¥
(7). ®rar s gftsmn, fora st
AT H 118. 25 FUT T FT a0
®T HATT 4T, 7, 1974 ¥ siaqs
# fau wewfas £ T 47 1 TR 1978
¥ qui & #1 foia faar a1 1 af@iomy
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Zava Tfrd® 228,000 Wi z7 AT
F JoqreT Pl o fr qfewerar
qfegraAr e TS, 1977907 17. 91
FUTTA AT 19¥ 1977-78% g
qft@IFAr 9T 2. 96 FUT &9 7 for
* =y g Fr wrar & ofewar &
w1gfraan dfaq damaat 91 I9
Frota #r aefcrorar &1 qrHY Frafaas
T sy g wrarfa sfafam awar
T TUTqAT, qAAL WX TANEH {
gy 93w sTatagarde
2 gaal ¥ g9 F wAwat Fr wrfe
F quarq & fawe frar e @, &
FTo7 &ra7 AT o 97 gufac wean
4T § FTT ITCT T & 997 9T f391%
1979 & faar smoam |

Estimated Annual Income for Propos-
eqd Delhl-lluhnn-.!agdalpur Railway

Line
5835. SHRI NIRMAL CHANDRA
JAIN:
SHR]I BHAGIRATH BHAN-
WAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) the annual income estimated to
accrue from the proposed Delhi-
Rajhara-Jagdalpur (via Narayanpur
and Kodagaon) railway line which
will link Bombay-Howrah railway
line;

(b) the estimated outlay involved
therein; and

(¢) when will construction work
commence thereon and the time by
which it is likely to be completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). It has been revealed by
the survey reports that Dhalli-Raj-
hara-Jagdalpur line of length 234
Kms. will cost Rs. 46 crores and may
yield a return of 7.84 per cent (DCF)
with Steam traction and 7.97 per cent
(DCF) with Diesel t{raction. The
financia]l returns and other aspects
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of the reports are under exswination.
A decision regarding the construction
of this line will be taken after the
reports are examined gnd depending
upon the availability of $unds.

Shortage of Gas Cylinders

5836. SHRI G. M. BANATWALLA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether there is a shortage of
gas cylinders with the result that gas
produced in the country could not be
fully preserved ang utilised;

(b) whether the gag cylinders are
imported or manufactured in Indta
and

(c) which are the firms in India
manufacturing these cylinders and cn
what terms and what are their capa-
cities?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

(b) Gas cylinders are manufactured
indigenously.

(¢) Names of the firms manufactur-
ing gas cylinders along with their
maximum gannual production capaci-
ties are given below: —

Cylinder voar

1. Hydcrahad Allwyn,

HyJlcrabad ; . 42¢.nc0
2. Apecjry Structwy: js,

Calcurta . . 60,20
3. Indian Gas Cylindess,

Faridabad . . 12C.000
4. Hindustsn Gener2] In-

dustry, Dethi 132.000
5. Ambica Cylinders,

A hmedabad . . 363,000
6. Gancn Dunkerley, Bom-

bay . ) . . 120,200
7. Krsan Metals, Bem-

bay . . . . 300,000
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The terms for such supplies to the oil
companies vary from supplier to sup-
plier and place to place,

Sanetion of Gas Connections by 0il
India Limited

5837. SHRI G. M. BANATWALLA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the number of new Gas con-
nections sanctioned and allotted by
the Oil India Ltd. in Delhi since the
1st March, 1977;

(b) whether Government are aware
that new gas connections are not
strictly being allotted on first come
first served basis; and

(c) if so, efforts being made by
Government to streamline the allot-
ment procedure?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Domestic Gas connections in Delhj are
being allotted by the dealers of the
Indian Oil Corporation Limited (IOC)
and not OQil India Limited. IOC has
released 4031 new gas connections in
Delhj since 1st March, 1977.

(b) and (c). New connections are
issued by the dealers on a first-come-
first served basis from the waiting list
maintained by them subject to avail-
ability of the preduct. However, con-
nections on priority are also issued in
some cases on merit of such cases.

Piece Rateq workerg Employea for
Permanent work in Guntakal Shed

5838. SHRI P, RAJAGOPAL NAI-
DU: Wil] the Minister of RAILWAYS
be pleased to state:

(@) whether it is a fact that piece
Taled workers are employeq on per.
Manent nature of work in Guntakal
Railway transhipment shed;

(b) the year from which they are
Working; and
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(c) whether Governmment propose to
make them permanent?

THE MINISTER OF RAILWAYS:
(PROF. MADHU DANDAVATE): (a)
No. The transhipment work at the
Guntakal Transhipment Shed is car-
ried out by regular departmental Ha-
mals supplemented by labour engag-
ed on piece rate basis depending on
the volume of traffic.

(b) The system has been in force
since 1961.

(c) No. The piece-rated workers
are neither regular employees nor
casual labeurers. They are paid on
per wagon tonne basis commodity-
wise; weekly payment is being made
‘0o them for the quantum of goods
transhipped.

Steam Engines ontlived Life

5839. SHRT P. RAJAGOPAL NAIDU:
Will the Minister of RAILWAYS be

pleased to state: .

-

(a) the number of steam engines
outlived the range but still in use for
running the trains; and

(b) the number of failures reported
during the year 1876-T7 causing in-
convenience to the passengers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
There are 18 BG and 182 MG over-
aged steam locomotives still in use for
running passenger and goods trains on
Indian Railways.

(b) 8 BG and 25 MG locomotive fai-
lures on passenger trains were report-
ed during 1976-7T in respect of the
overaged locomotives,

Inquiry into Monopoly Trade Prac-
tices during 1976-77

5840. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government made a
reference to Monopolies and Restrie-
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tive Trade Practices Commission to
enquire into monopolistic trade prac-
tices during 1976-77; and

(b) if so, the action taken by the
Commission thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No Sir.

(b) Does not arise,

Level of Production at different
refinerieg

5841. SHRI K. PRADHANI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what are the details regarding
the Jlevel of production at different
public sector refineries and foreign-
owned refineries in the country, pro-
duct-wise, at present ang likely to
be around the end of the Fifth Plan;
and

(b) the actua] production, import
and demand of the main petroleum
products in the country at present
and the projected demand and sup-
ply position in 1978-797

THE MINISTER OQF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b), At present the only foreign own-
ed refinery in the country is the Assam
Oil Company at Digboi. The estimat-
ed crude runs at different refineries
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in the country during 1977.78 is glven
below:

Figures in
‘000
MTS)
1977-78
Assam Oil company . 530
Bharat Refineries Ltd, 4480
Hindustan Petroleum Cc.rpn. 2950
Caltex Oil Refining () Ltd. 1400
Gauhati Refinery 820
Barauni Qi! Refinerv 3250
Kvali Refinery. 4200
Cochin Refinery Ltd. 2900
Madras Refincries 2660
Haldia Refinery. 2210
Bongaigacn Refinery .
ToTAL 25400

The programme of crude runs at ¢.ffe-
rent refineries at the end of the Fifth
Plan i.e. 1978-79 has not yet beenm
drawn up,

The production of various petroleum
products depends upon the type ef
crude that would be available for pro-
cessing in the various refineries. How-
ever, a Statement indicating the esti-
mated demand, production and import
of ithe main petroleum products in the
country at present (1877-78) and it
1978-79 is attached.

Statement

(Figures in ‘000 M71C)

Mjor Products

Estimated Dzmand  Estimated Production Estimated Imports

for for for
1977-78 1978-79  1977-78 1978-79 1977-78  1978-79

Motor Spirit - 1355 1410 1355 1410 . -
Naphtha 2600 2931 2368 2675 232 3e0
Aviation Turbine Fucl 1040 1104 1040 1104 ..
Supzrior Kerosene Ol 3515 3722 2740 2825 815 950
High Speed Diesel Oil 7730 8264 7165 7804 610 550
Light Diesel Qil . 1145 1210 1145 1210 o A
Furnace Oil - . 6100 6913 5407 5683 693 123
(Including LSHS/HHS)

Bitumen - 935 1010 935 1012 o
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Damage to Rallway Property dwe to
Floeds and Other Calamities

" 5842. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the extent of damage caused
%0 railway property, zone-wise due to
floods and other natural calamities
during the last three years, year-wise;
and

(b) the amount gpent on the resto-
ration and repair of railway pro-
perty, zone-wise, during the above
period?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The extent of damage caused to rallway
property due to floods and other ratu-
ral calamities.

(Pigures in thousands of Rs.)

Railway 1974-75  1975-76 %'1976-77
Central . 1,85 4,74 6,73
Eastern . 93 11,38 1,85,40
Northern . 4,11 53,24 7,61
North Eastern . 9,00 65,45 33,85
Northeast . 54,57 13,56  [30,56
Frontier.

Southern . . 24 1,65 53,34
South Central 46 1,80 3,58
South Eastern . . 5,00 27,90 3,18
Western 8,54 74,29 2,20,83

ih) Amount spent on the ra;toration and repair of railway Property.

- —_—

(Figures in Thousands of Rupees)

1975-76

Railway 1974-75 1976-77
Central 1,85 4,74 6,73 .
Eastern 93 11,59 1,85,40
Northern . 10,55 1,10,23 17,49
North Eastern . 20,08 99,81 7,09
Northeast 54.57 13.56 30,56
Is:g?a?ltnf:n . 24 1,65 53,86
South Central 46 1,80 3,58
South Eastern . 5,00 27,90 3,18
Western . 8,54 1,07,78 477,83
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Rétiaming of Minto Briige

5843. $HRI SAMAR GUHA: WiN the
Minister of RAILWAYS be pleased to
state:

(a) whether Minto Bridge is pro-
posed to be renamed in memory of
great revolationary, Rash Behari
Bose, whp had his heasdguarters in
Delhi duting first World War and who
later formed the first I.N.A.; and

(b) if so, when such renaming

ceremony will be held?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
There is no such proposal

(b) Doeg not arise.

Implementation of M.R.T.P. Act

5844. SHRI SAMAR GUHA: Wiil the
Minister of LAW, JUSTICE AND COM.-
PANY AFFAIRS be pleased to stute:

(a) whether the Government have
taken measures during the years 1974-
75 to 1976-77 to implement the Act
passed for restricting monopoly
trade and business;

(b) if so, details about the facts
of such steps taken against different
trade, business and industrial houses;

(c) whether any such caseg are
still pending ynder that Act;

(EI) if so, facts thereabout:

(e) whether Monopolies and Res-
trictive Trade Practiceg Act also
applies to foreign companies in India;
and

(f) it so, facts thereof?

THE MINISTER OF LAW, .JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d). The
Monoplies and Restrictive Trade Prac-
tices Act, 1969 came into force from
1st June, 1970 and under Section 62 of
the said Act the Central Government
is enjoined to lay before both IHouses
of Parliament an annual report per-
taining to the execution of the provi-
siong uf the Act, The Steps taken by
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the Gobermment fo curd mesopoly
trade and ‘husiness' “‘with a'sdew to
achieving the objectives of the said
Act and the details of the oending
cases, are narrated in the five Statu-
tory Annual Reports for the Calendar
years 1971 to 1975 which have lready
been laid on the Table of the House.
The Annual Report for the calendar
year 1976 is under compilation.

(e) and (f). The Monopolies and
Restrictive Trade Practices Act 1989
applies to foreign companies operating
in India generally with regard to res-
trictive and monopolistic trade prac-
tices and with regard to prevention of
concentration of economic power to
the common detriment to such foreign
companies having undertakings falling
under Chapter III of the said Act.

Number of Chemicals Industrieg in.
India

5845. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be

pleased to state:

(a) number of chemical companies
operating in India and the break-up
of the figures of such companieg of
(i) Indian origin with Igdian capital
(ii) foreign affiliation with foreign
capitals;

(b) break-up of the figureg of
capitals working in such Indian and
foreign chemical companies;

(c) whether Government have any
plan to set up more industries in the
public sector; and

(d) if so, facts thereabout?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) There
are about 2,500 units in the country
engaged in the manufacture of drugs
and pharmaceuticals out of which there
are 58 units with foreign investment
of 26 per cent and above.

There are also 44 companies engaged
in the manufacture of technical grade



20§ ' VPtton Answers SRAVANA 11, 1809 (SAKA) Written Answers 206

pesticides and pesticidal formulation.
Out of these, 14 companies have fcreign
affiliation/foreign equity,

Information about the number of
fertilizer and other chemical companies
is being collected and will be laid on
the Table of the Sabha as early as
possible.

(b) The information is being collect-
ed and will be laid en the Table of
the Sabha as early as possible,

(¢) and (d). As part of the Fifth
Plan programme in the public sector,
Government have approved expan-
sions and/or new schemes in Indian
Drugs and Pharmaceuticals Ltd,
Hindustan Antibiotics Ltd, Hindus-
tan Insecticides Ltd., and Hindustan
Organic Chemicals Ltd.

A large-scale programme is already
under implementation for setting up
additional fertilizer capacity in
the public sector. The Government
also propose to take up for imple-
mentation four new fertilizer projects,
two each in 1977-78 and 1878-79.
Three of these projects are expected
to be in the public sector and the
fourth in the cooperative sector,

Violatiop of M.R.T.P. Act by Mono-
poly Houses

5846. SHRI N. SREEKANTAN NAIR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

-

(a) how many cases of enquiry are

pending  against the Monopoly
Houses for violating the MRTP Act;

(b) for how long these cases have
been pending and the reasons for the
delay;

(c) whether permission was given
for further facilities and concessions

including industrial licences while the
enquiry is In progress; and

(d) if so, the reasons thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The term
“Monopoly Houses” is not defined in
3pel], AnOINSRY pue SNjodouely ay)
Practices Act, 1969. For the purpose
of administration of the Act it is taken
to mean undertakings registered under
Section 26 of the Act with reference
to provisions of Section 20(a) thereof.
No cases of enquiries are pending
against such undertakings for violeting
the MRTP Act provisions for which
are laid down in Chapter VIII of the.
Act.

(b) to (d). Do not arise.

Plans for Coordination with Road
Transport

5847. SHRI SUKHENDRA SINGH:
Will the Minister of RAILWAYS be-
pleased to state:

(a) whether it is g fact that the.
Railways are gradually losing all high.
rated traffic to the road transport; and

(b) what are Railways’ plans to.
achieve coordination with the road
transport in order to avoid wasteful
competition?

THE MINISTER OF RAILWAYS.
(PROF. MADHU DANDAVATE): (a).
No.

(b) The need for formulating an
integrated National Transport Folicy
to avoid wasteful competition has been
engaging the attention of the Govern-
ment of India in the Ministry of Ship-
ping and Transport who are already
working out the details of the policy
in consultation wifh various Ministrieg
concerned, including the Ministry of
Railways.
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Wagons for Goods Traffic Clearance
in Madhya Pradesh

5848. SHRI SUKHENDRA SINGH:

Will the Minister of RAILWAYS be
Pleased to state:
(a) whether Government are

‘aware of the difficulties experienced
by Coal India in acquiring more
‘'wagons for its own use;

(b) whether the Railways have a
duty to promote goods traffic, es-
pecially in Madhya Pradesh and
Orissa, because mineral resources are
going to play an increasing part in
industria] development: and

(c) it so, whether Railway de-
partment has planned any new policy
for goods traffic clearance particular-
1y in the State of Madhya Pradesh?

THE MINISTER OF RAILWAYS
>ROF. MADHU DANDAVATE): (a)
Coal India is not facing any difficulties
in acquiring adequate wagons for its
use.

(b) and (c). As the major transport
‘agency of the country, it is Indian
‘Railway's function to meet all legiti-
mate transport demands, including de-
mands for transport of mineral traffic,
from any-where in the country. The
-existing rail transport capacity 1s ade-
quate to meet the existing demand in
the country including Madhya Pradesh,
and as such no new policy is under
consideration of the Government.

New Railway Division at Rangiya
(Assam)

5849. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the proposal tg estab-
lish a Railway division at Rangiya
‘(Assam) is still under the considera-
tion of Government; and

(b) if so, how long will it take to
implement the proposal?
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THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
No, not for the present.

(b) Does not arise.
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Drafting of Bills In Hindi

5856. SHRI SUSHIL KUMAR DHA-
RA: Will the Ministef of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) what are the difficulties 10
drafting Bills etc. in Hindi instead of
getting them translated after drafting
through the medium of English;

(b) whether Government proposé £
reverse the process by doing origin
drafting in Hindi and then getting
them translated into English; and
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]
(c) period of time by which there
will be complete switch over from
English to Hindi?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (o).
Under article 348 of the Constitution,
until Parliament by law otherwise pro-
vides. the authoritative tests of all Bills
to be introduced or amendments there-
to to be moved in either House of
Parliament, shall be in the English
language. No such law has been en-
acted by Parliament so far. Section
5(2) of the Official Languages Act,
1963, which has  been brought into
force with effect from 1st October 1976,
also provides that the authoritative
text in English of all Bills to be in-
troduced or amendments thereio io be
moeved in either House of Parliament
shall be accompanied by a tranclation
of the same in Hindi authorised 1 such
manner as may be prescribed by the
rules made under the Act. Therzfore,
until  parliamentary legislation is
enacted to provide for the introduction
of Bills in either House of Parliament
in English and Hindi, both versions be-
ing treated as authoritative texts, the
uestion of drafting the Bills in Hindi
will not arise.

Changes made in the Laws and Regu-
lations by the Former Government

5857. SHRI SUSHIL KUMAR DPHA-
RA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether any study has been
made of changes made in  various
lawg and regulations in addition to
amendments to the Constitution of
India during the regime of former
Government of India,;

(b) if so, whether the changes so
incorporated are of a nature which
do not fit in with the main objective
of the Constitution azg envisaged by
the origina] Constitution makers;

(¢) whether Government are con-
sidering to re-amend such of the laws.
as are repugnant to the Constituticn
or originally framed or do not enjoy.
popular support; and

(d) at what stage is the process and.
the time likely to be taken to com-
plete it?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL
SHANTI BHUSHAN): (a) No formal
study has yet been made in this re-
gard.

(b) Does not arise.

(c) and (d). The Prevention of Pub-
lication of Objectionable Matter Act,
1976, which was passed earlier has
been repealed and the Parliamentary
Proceedings (Protection of Publicatior)
Act, 1956, which was repealed has been
re-enacted. No other proposal in res-
pect of changes made in the various
laws and regulations referred 1o has
been received in this Ministry.

Wagon Shortage in Bhusaw2al Division

5858. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it ig a fact that there
is acute wagon shortage in Bhusawal
Division resulting in bottlenecks in.
transport of banana and other goods
from the region;

(b) if so, ful] facts about the pro-
blem; and 1

(¢) the steps taken/proposed to
meet the demand for wagong in the
Division?

THE MINISTER OF RAILWAYS-
(PROF. MADHU DANDAVATE): (a)
No.
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(b) Does not arise,

(c) No difficulty is anticipated in
meeting the full demand ot wagons for
movement of bananas from Bhusawal

Division.

Reintroduction of Trains cancelled on
Nagpur-Bombay Line

5859. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be 1l:ased
to state;

(a) whether Government have re-
ceived representation for reintroduc-
tion of passenger traing cancelled on
Nagpur-Bombay line;

(b) if so, details thereof and action
taken in the matter;

(¢) whether Government have also
receiveg representation for introduc-
tion of super fast train on Bombay—
Nagpur—Calcutta line; and

(d) the reaction of the Government
thereto?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE); (a)
Yes.

(b) At the time of introduction of
83/84 Maharashtra Express in Novem-
ber 1969, 381/382 Bhusawal-Nagar
passenger was cancelled due to lack of
‘spare  Iine capacity. Accordingly,
-83/84 Maharashtra Express has been
provided stoppages at many of the
stations where 381/382 Passengers was
scheduled to stop.

(¢) Yes.
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(d) The details. are being -worked
out and action as found feasible will
be taken.

Cases of Loss/Theft of Railway Pro-
perty on Centra] Railway

5860. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased

to state:

(a) the number of cases of loss/
theft of railway properties on Central
Railway reported during 1875-76 and
1976.77 and the amount involved;

(b) in how many cases the escort-
ing RPF Rakshaks/RPF Officers were
held responsible and removed from
service,

(c) total number of Rakshak/ RPF
Officer suspended/removed from the
service ang reinstated; and

(d) the number of cases in which
Rakshaks were removed from the ser-
vice for lapse on their part in pro-
tecting the loss of Railway Property
less than Rs. 500/- in value?,

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
During the year 1975-76, 6695 .ases of
loss/theft of Railway property (includ-
ing booked consignments) involving an
amount of Rs, 13,98,267 were reported,
whereas during 1976-77, the number of
such cases was 5077 which involved
an amount of Rs. 12,95,968.

(b) Year-wise position of the num-
ber of cases wherein the escorting
Railway Protection Force Rakshaks/
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OMicers were held

responsible and removed from service is as under:

1975-76

1976-77

Number of caie: whersin Number of Ra‘lway
Force
Protection Force Rakshaks/ Rakshaks/Officers re-
Officers were held respon- moved from service.

the e:corting Railway Protection

Number of cases Number of Railway
wherein the escort- Prot:ction Force
ing Railway Protec- Rakshaks/Officers re-
tion Force Rakshaks/ moved from service.

sible. Officers were held
responsible.
5 10 Rak<haks 6 8 Rakshaks

No Railway Protection Force Officer was h=ld responsible during the years 1975-76

and 1976-77.

{c) Year-wise posit'onis as under:

Number of R.P.F. Rakshaks/Officers.

Suspended Removed from service Reinstated
1975-76 1976-77 1975-76 1976-77 1975-76 1976-77
31 Rakshaks 39 Rakshaks 26 Rakshaks 20 Rakshaks 14 Rakshaks 25 Rakshaks

No Railway Protection Force Officer
was either suspended or removed from
service.

(d) During 1975-76 and 1976-77, th=
number of cases have been 15 and ¢
respectively  wherein the Rakshaks
were removed from  the service for
lapses on their part in prolecting the
loss of Railway  Property less than
Rs. 500 in value.

Decline jn Booking of Goods on
Railways

5861. SHRI SUKHDEQO PRASAD
VERMA: Will he Minister of RAIL-
WAYS be pleased to state:

(a) whether booking of goods in
the Railways have come down during
the year 1976-77 as compared to the
last year; and

(b) if so, whether Government have
taken into consideration the reasons
therefor?

1894 1L.S—8

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No,

(b) Does not arise.

Nationalisation of Fatwa-Islampur
Light Railway

5862. SHRI SUKHDEO FPRASAD

VERMA: Will the Minister of RAIL-
WAYS be pleased to state: ’

(a) whether a demand has been
made in a Memorandum submitted
recently for the nationalisation of the
Fatwa-Islampur Light Railway in the
Patna-Gaya region; and

(b) if so, the reactions of the Gov-
ernment thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes Sir.

(b) The Memorandum is at rresent
under examination.
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Number of Votes polled in State
Assemblies and Lok Sabha Elections

5863. SHRI SUKHDEQ PRASAD
TERMA: Wil] the Minister of 1.AW.
USTICE AND COMPANY AFFAIRS
‘e pleased to state:

(a) whether Government are aware
of the fact that the number of votes
polled in the recently held State As-
semblies elections have come down
considerably as compared to the Lok
Sabha elections held in the month of
March, 1977; and

(b) if so, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS {SHRI
SHANTI BHUSHAN): (a) The num-
her of votes polled in the Stale A:z-
sembly elections held recently wasz o
“ome extent smaller than the number
of votes polled in the Lok S:bha clec-
tions held in March. 1977, excent in
Jammu and Kashmir and Pondicherry.
where the number of votes polled was
larger than in the Lok Sabha clections.

‘b) This mighl be due to the fact
that the Assembly elections were held
in the month of June when the climate
was very hot and the issues involved
in the Lok Sabha clections concerned
the electorate much more than those

involved in elections to Legislative
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Parity in Fareg afig Freight from and
to Kalka—Simlg anq Pathankot—
Joginder Nagar

5864. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased

to siile:

fa) whether it is a fact that the
passenger fares and freight charges
from and to Kalka-Simla and Pathan-
kot to Joginder Nagar are higher than
those on the plains;

(b) if so, what are the reasons
therefor and what is the basis on
which this fare and freight are cal-

culated:

tey whether it is proposed to re-
duce the same in order to bring them

al par with those at the plains; and

{d) if not, what are the reasons

therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATEY: ()
Yos.

(b} The basis of frvight and faves
charged on these Sections js the sam®
as that charged on rest of the railway
system. Freight and fares on 1these

Sectionsg are, however, being levied o

Assemblies, inflated distance as indicated below:--
Name of the Section Inflation B
Coaching Goods
Kalka-Simla : ' + 3 times the actual distance 3 times the actual

excepting  Ist Class  fares

distance.

which are charged on 2 times
the actual distance.

Patha kot-Jogi- der Nagar
SLection

1% times the actual distance.

3 times the actual
distance.

p—
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(c) No.

(d) The cost of construction and
cost of operation of Railways in hilly
areas are higher than those gn the
plains.

Survey for Requirement of Railway
Lines in the Country

5865. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RAILWAYS
he pleased to state:

(a) whether any survey is being
contemplated by the Railways to work
out total requirement of railway lines
in the country;

(b) if so. what is total length of
railway lines in the country at pre.
sent; and

(c) steps proposed {o be taken to
connect all far-flung areas in the
country and what is the phased pro-
gramme 1o gchieve thig?

THE MINISTER OF RAIIL.WAYS
(PROF. MADHU DANDAVATE): (a)
to (c¢). The total route length of raii-
way lines in the country was 660,438
kilometres on 3lst March, 1976,

The Government have aecepled tne
recommendations of the Public Ac-
rounis Committee made in their 171:t
ind 191st Reporis that a comprehen
sive long term clear-cut plan for con
struction of new railway lines may b«
lormulated and the policy to be follow-
ed in this regard is under finalisaticn
m gonsultation with the concerned
Ministries. In the meantime, surveys
hive been carried out for a number
of new railway lines in all parts of
the cour try for which representations
hud heer received from the State G-
ernments. Members of Parliament and
Other institutions.

Delay in Completion of Bongaigaon
Refinery

7866. SHRI M. RAM GOPAL RED
DY: Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
LERS be pleased to state:

(a) whether completion of Bon-

Sigaon Refinery in Assam has been
nordinately delayed; and

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). There has been delay in the
complelion of Bongaigaon Refinery
for the following reasons;—

(i) Constraints of resources;

(i1) Change in the scope of work.
particularly the decision to set up a
grass-root Kerosene Treating Unit at
Bongaigaon instead of (transplanting
the existing unit from Barauni;

(i) Increas: in the scope of work
due 1o addition of ua coker and coke
calcination unit {o the refinery;

(iv) Failure of suppliers of equip
ment and machinery and construction
coniracliors to adhere to the contrac-
tuai schedules.

Cost on Electrification of Sabarmati-
Virar Railway Line

5867. PROF. P. G. MAVALANKAR:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether there was a project
for electrification betweep Sabarmati
and Virar and if so, whether it is
complelted and at what total cost;

(b) whether the Sabarmati Ahmeda-
bad Sector, comprising a very short
distance, is still not fully electrified
and if so. the reasons therefor;

(¢) whether the passengers and
goods traing already running between
Ahmedabad and Bombay are now
being progressively speeded up on
account of the electrification; and

(d) if so, broad details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes. -Electrification of track between
Virar and Ahmedabad has already
been completed at a total cost of
Rs. 35.33 crores.

(b) Yes. Traffic needs at present, do
noit merit electrification upto Sabar-
mati,
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(c) Yes,

(d) The passenger carrying trains
have been speeded up ranhging from 5
mihutes to 4.40 hours and the average
speed of goods train increased from
22.6 K.M. PH. in 1973-74 to 27.6 K.M.
P.H. in 1976-77.

Conyersion of Gandhidham—Bhuj
Metre Gauge line into Broad Gauge

5868. PROF. P. G. MAVALANKAR"
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the 57 Km. metre gauge line
between Gandhidham and Bhuj in
Kutch is causing considerable incon-
venience and de'ays to the passengers
on account of the slow speed of the
running trains and because of the
poor quality tracks, engines and coa-
ches, etc;

(b) it so, whether Government pro-
pose to convert the said line from
metre gauge to broad gauge and also
modernise it: and

(c) if so, when and how and at
what cost?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
Yes, Track Renewa] Works are al-
ready in progress to improve the con-
dition of Permanent Way.

(%) No decision has been taken so
far to take up the gauge conversion
at present.

(c¢) Does not arise.

waogT ¥ wfwag ae R aex fagr
w1 searw

5869. = wWENATAN AWE :
T W@ HAT ag q@IY W FAT FG
f& :

(%) so1 "Asw wAW F@EIT A
e, T, ATy I T ATTIR

AUGUST 2, 1977

Written Answers 228

& sfeagR a% Tt g faorr w1 g
NETA FHIT FHTT F §IT §; W

(@) afz &, a1 3§ ¢ wO
F1IATEr wr T 7

W HN (No ww dwad) : (%)
STOogT )

(@) sargai # s F wTC0
@ qfmdar &1 g5 w1 feage
e qE g |

Tear @y W frart @Al &
wremt 9T WY

5870. St WFNICAN  ATTE :
w1 ¥m g qg IAN FKY FAO K
fw :

(%) = wir wrforwge W
HTEA 9T AT T ST Py 22w
7T grfadY 1 g9 917 97 § =9 F
fan agi ALt £ gaear @ A 0

g

(=) =41 agi @&t w7 fasior e
fegr sranT

() #ar frardy €27 w1 w7 7
fagaAraor 7éf far o § waf® @
AEg § HqL g &1 & a1 A } W
afz gi, @1 ga% #q7 w0 §; AT

(q) 3¢ ®ww &1 fagdis
Fq fFar smom 7

o At (o Wy qwwR) : (F)
WX (W), T & W fEd
St & e ¢ gy A =
T &Y oy & | A, A gE ET
9% UF NefraTed ik oF sawrT A%
forT ¥ g wTWT 1409 wF G BT
o Jowey § 1 frard @0 9
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gifaaY & w™ & faw ow wdtemeaw
ooy § foawr fawar 560 FHa

g

T7a1 arre AT faard @wAr ax
fedY ot grg wA-I17 Ay Frfagt
afgwan gsa1 FAT: 170 WX 50 &
qR {Ard F 3@ @7 & fag A@
BIAITT T TqTT FHHT JEAT § AG]
T ] RBuAT F FTHH 9T 9% I914
FT w15 T€qrT ALY § |

() frardy ®€aa g7 fassdr ¥
sqaeqr AEY Y 74 § WY T § 3 A
9T fqaadT Fr sggeqr FA dFdT F19
Ft waT % ErFfa & owr

(9) ™ Igmymwat gaur  afafa
ETT AAARA Z1 A & qvd1q TH  FTAT
#1 W3 & faafo-Figwe § mfea w7
fagr smar & 1 wa W ®fafa frard
203 q faasft e F w17 w71 wAAEA
T 4T Fq T3 ®7 1 faqfo-wraww
# wifasr &7 faar soam
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Latitudes and Longitudes of Bombay
High and Bassein Ol Fields

5871. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed o state:

(a) the latitudes and longitudes of
the collection centres of principal off-
shore o0il wells presently known as
Bombay High and Bassein oil flelds;

(b) the shortest distance to the
Indian coast from this centre of oil
production;

(c) latitude and longitude of the
off-shore point from which it is pre-
sently proposed to bring oil to Uran
by a submarine sealed pipelines; and

(d) the lengths of submarine pipe-
line to the shortest distance of Indian
coast and the lengths of on-shore
pipelines upto the points of utilisation
of oil and gas and the estimated coat?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
Jatitudes and longitudes of the present
collecling centres at Bombay High and
North Bassein fields are:—

Laritudes Longitudes.

A Platform (Bombay High) - ‘ :

C Platform (Bombay High) *

Bassein BN-T - .

(b) This part of the Question is
"0l quite clear. However, the nearest
'oint from “A" platform (which will
‘.39 very close to the F Platform to be
‘“Nstructed from where oil and gas
Would be pumped into oil and gas sub-
Marine pipeline for transportation to

19 degrees 32 minu- 71 degrees 18 minu-
tes. Les.

I

71 degrees 20
minutes

19 degrees 35
minutes

19 degrees 19

71 degrees 59
minutes

minutes

the shore) to he Indian coast is Diu at
a distance of about 145 kilometres. In
case of the North Bassein collection
centre (BN-I), the nearest point to the
Indian coast is Bassein town at a dis-
tance of about 85 kilometres.
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(¢) The latitude and longitude of the
offshore point, piz. ‘F platform' from
which it is proposed to bring oil and
gas to Uran hy a sub-marine pipeline
are:

Latitude Longitude

F. Platform 19 degrees 71 degrees

32 minutes 8 minutes

(d) This part of the Question is
again not very clear. However. the
lengihs of the oil and gas sub marine
pireiines by the shortest distances to
the Indian coast. viz. Bombay Iligh-
Diu and North Bassein--Bassein town
would. if Jaid, be ahout 145 kilomelres
ang about 85 kilometres respectively.
The c¢ost of such pipelines has not been
worked out; however, on the basis of
estimates prepared for Bombay High—
Uran pipelines. the estimated cost of
the oil sub-marine pipeline is Rs. 53
lakhs per kilometre and that of the gas
sub-marine pipeline Rs. 45 lakhs per
kiinmetre,

The lengths of the oil and gas on
shore pipelines from Diju and Bassein
town upto the points of utilisation have
not been *worked out; hence. their esti-
mated cosl is not known.

New technology for Nitrogen
Fertilizer

5872. SHRI D. D. DESAI: Wil] the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to sfate:

(a) whether the R. & D, Section of
the Fertilizer Corporation of India
has developed or is in the process of
developing any new technology of
nitrogen fixing which promises to
cut fertilizer production costs sub-
stantially;

(b) if so, details thereof; and

(c) whether Government are aware
of any such technology being deve-
loped abroad?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 H. N. BAHUGUNA)- (a) No,
Sir,

(b) Does not anse,

() It is understood that this new
lechnology is being developed in the
U.K, and USA and is at present at 4
preliminary stage.

Plans io buy 0il from Indonesia

3873. SHRI D. D. DESAl: Wili the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS le pleas-
ed to state:

(a) whether Government have any
plans to buy oil from Indonesid which
is a big exporter of crude; and

(b) if so, details thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI 1. N. BAHUGUNA): (a) No.
Sir.

(v Does not arise.

Broad Gauge line for Hospet-Goa and
Hubli-Karwar

5874. SHRI D. B. CHANDRE
GOWDA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any assurance was
given by the former Minister re-
garding the items to be completed by
the Central Government like the
conversion of the Bangalore-Guntakal
line, the laying of broad gauge line
between Hospet-Goa, the laying of
Hubli-Karwar line which should be
attended to immediately; and

(b) if so, will the Government con-
sider it sympathetically and take
immediate action in this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b), No assurance appears 10
have been’given by the former Rail
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way Minister regarding the completion
of Bangalore-Guntakal gauge conver.
sion project and laying of “road gauge
lines from Hospet to Goa and from
Hubli to Karwar. However, the pOsi-
tion in respect of these projects is
indicated below:— '

(i) Bangalore-Guntakal Conwversion
tram MG to BG-—The work is already
in progress and the overall progress is
15 per cent, The project is targetted
in be completed by 1980 subject 1o
avatlability of funds.

(i) Hospet-Miraj Conrersion from
MG to BG—Survey for the conversion
of AMiraj-Lornda, Hospel-Murmagao and
Alnaver Dandeli sections from MG ta
B has been completed, In view of
the 1imited financial resources it is not
pronosed to 1ake up the project in Vih
Plan.

iy HubicKarwar BG line—A [resh
tppreisal of  the traflic prospects on
this section has been undertaken taking
into aeccount the latest developments,
el turther decision in regard to the
construction of this ling will he taken
diter the appraisal is completled.

WRAN-FIA-FAT & T 86 WY 4T
85 ¥TIA T AFA FT AFATH

5875. W AW WEAT: T
W G4 gZ qA9 F1 FAU FW F

(F) #11 g7F17 F1 fa=rT 86
T 4T 85 TMSIA  TITCHT-FAT-F AT
TS Yo qrfEgl &1 WTHeT, TSI,

AT, AT F A1 FATT AT 9EA0T &
A7

(@) afz gf, &t & a5 ?

@ At (o Wy dwaR) : ()
RLEE &1 A

(&) gwq gt ITar |

234

wraelt v ad qradt * A
afxmit

5876. 5 WA TWIX WA
| WHA ag q@a™ ¥ Far w4
f&

(%) Fa1 wigsr SFFIA (ITAYR,
TFEFTT) 7 3 qEL F1 " IA
T Tfa arEr Frger #7 oFEr F Al
H J7 737 49T 47 A6}

(@) afz &, ar #ar 39 foed
27 TATH & A1frad FF ¥ fAU
atfa sy g ST &Y o ?

T WAt (o Ay dead) :(7)
il

(@) &t adl | aarfe  aETEE
AT wifgw 78 & |

Import of Industrial Alcohol

5877, SIIRI 8. S, SOMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS bhe plea-
sed to stale;

(a) whether abolition of prohibi-
tion is largely responsible for the
shortage of industrial alcohol in the
country and whether Government
propose to import the same from

U.S.A. during the current year; and

(b) .if so, the quantity of industrial
alcohol proposed to be imported?

THE MINISTER OF PETROLEUM.
CHEMICALS AND  FERTILIZERS
(SHRI II. N. BAHUGUNA): (a) No,
Sir. No imports of industrial alcohol
are proposed from U.S.A. or any other
country during the current year.

(b) Does not arise.
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Revivai of the Slok Surgical Mnstru-
ments Unit of the ID.PL.

5878. SHRIMATI PARVATHI KRIS
HNAN: Wil the Minister of PETRO-
LEUM AND " THEMICALS AND
FERTILIZER be pleased to state:

(a) whether Government are
taking some measures to revive the
sick surgical instruments unit of the
Indian Drugs and Pharmaceuticals
Ltd. at Madras; and

(b) if so, the measures taken so far
in this direction?

THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Based on the recommendations of
lhe Indrajit Singh Committee, which
submitted itgs report in February, 1976,
an on-the spot assessment of the pro-
blems of the Surgical Instruments Plant
was made by the Team of Senior
Officers recenily. It is proposed as a
result to improve the working of the
Plant by diversification into the manu-
facture of other engineering items and
job orders from other public sector
undertakings. In addition, setting up
of a formulation unit within this com-
plex is also under active consideraticn
of the Government. The manufacture
of Surgical Instruments will be con-
tinued and, ag soon as the plant has
stabilised, it will be expanded.

Enforcement of Acts passed by
Parliament

5879. DR. BIJOY MONDAL: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) what is the number of Acts
passed by both the Houses of Parlia-
ment and assented to by the President
of India, which have not come into
force upto the end of June, 1977; and

{b) what are the reasons that the
Acts referred to in parg (a) above
had not been allowed to come into
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force upto this time and who are
the persons responsible for this delay?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

fegeam fafeanes fafds & mow
fRte® Frec [t Tar TAmn W

5880. & TA wasw fag: =
faamn  aar TamA WX IECE
HAY g IATH FY FI7 F4T

(%) 71 forpmam srafeeaTseE
fafres, feeeit & warw fRws 3
1976 ¥ 1.5 omw faeT wosRs
frFrar #¢ @l segT FwTET W9,

(@) #ar ag wamar smar § f*
FATTITOT 9T 40 AT T9q7 377 fan
AT AT T ATEAE § IFT qaey faRwE
F oF WY T AL AT 975

(7) 7|1 1 AT TIT FY AT
FreT FegaT W7 fawrer foar war ar;
g

(w) afg wrv (%) & (7) #
ITT G F &, AT TTHC FT 37 g
¥ @gq7 wEATEr # &7 fawe g ?

qatfeam, @A W gaew SN
(st ¥wad Ax wgm) : (F) @
() & adi

(9) wex T Izav |

Rigging in Lok Sabha Elections

5881. SHRI R. K. MHALGI: Will 1;19
Minister of LAW, JUSTICE AND COV-
PANY AFFAIRS be pleased to sta®

(a) whether the Congress Party h&’
written to the Government alleglﬂf
that there was rigging in the las
Lok Sabha elections;
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(b) if so, when did the Congress
Party make the allegation;

(¢) whether the Party has written
to Government during a period of
two months from the announcement
of election results: and

(d) if so, the reply of the Govern-
ment in regard to the said allegation
of the Congress Party?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a), (b) and (c).
Shri K. N. Joshi, Secretary All India
Congress Committee, New Delhi, had
written to the Eiection Commission
on 20-3-1977 that elections in ~ertain
polling stations of Amroha Parlia-
mentary Constituency Uttar Pradesh
were rigged and voters were inti-
midated and prevented from voting.

{d) A copy of the complaint was sen!
1o the Returming Officer for enguiry
and report, The report is still awaited.

Election Organiser of Congress
candidate not allowed to enter
Chittaranjan Township

5882, SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
authorities of the Chittaranjan Loco-
motive Works did not allow the Elec-
tion Organiser of a Congress candidate
to enter into Chittaranjan township
on 14-6-77 where about twenty
thousand voters were residing, during
the last Assembly elections;

(b) if so, is it not the denial of
democratic rights of free movement
to workerg of a candidate during the
Assembly elections; and

(c) whether Government is consi-
dering this matter seriously ang pro-
posing to set up an enquiry into these
administrative excesses during the
election time?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). The
Election Commission has been request-
ed to furnish a report in the matter.

(¢) The matter will be examined after
the report is received from the Elec-
tion Commission.

Rigging in Electiong to State
Assembljes

5883. SHR] K. LAKKAPPA.
DR, HENRY AUSTIN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
lo state:

(a) whether complaints have been
received by the Government gn large
scale rigging in the recent election to
the State Assemblies;

(b) whether it has been brought
to his notice that there has been large
scale rigging in the recent elections
to the Assemblies in West Bengal,
Madhya Pradesh, U.P. and Bihar;

(¢) if so, whether some specific in-
cidents were brought to the notice of
Government in Madhya Pradesh and
West Bengal;

(d) whether Government have en-
quired into these incidents; ang

(e) if so, the outcome of the en-
quiry?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c). The
Election Commission has been request-
ed to furnish the requisite information.

(d) The matter will be examined
after the informration is received from
the Election Commission.

(e) Does not arise.
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Communication from Former Chief
Justice of Madras High Court

5884. SHRI P. THIAGARAJAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that a
communication from the former
Chief Justice of Madras High Court
was sent through the Minister of
Energy; and

(b) if so, the nature of the commu-
nication and action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes. Sir.

(h A former Chief Justice of Madras
High Court wrote to tke Union Minis-
ter for Energy. enclosir.g a copy of his
memorandum to the Prime DMinister
and requested that the same may he
given due consideration. In his memo-
randum, the former Chief Justice had
alleged that the investigations under-
taken by the CBI against him were
politicaliy motivated and that the order
<anctioning only provisional pension
was not according to law. MHe had
requested that these matters may be
expeditiously dealt ‘with. The matter
is being examined,

daafre aar 48T wAgA 4™ &
faame Wt frafea

5885. WY WWA fag wafar:
sq1 fafw, =ama sk seqAY wW@ HAT
Tg FATH FT FO F F

(%) #a1 ag 7= § f& AFarfT
a7 gEErg wegEw qEqW ¥ fAEeT
¥ qz #Y fagfa famm fey fasmom #
oY sTaza-Ta wfaa @ @t 7
gec) & fam #1 7E 94T,
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College at Mughalsarai

5886, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) how was the establishment of a
college at Mughalsarai justified;

(b) whether the Railway Minister’s
attention has been drawn to article in
Ananda Bazar Patrika dated 13-5-

1877;
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(¢) whether the Financial Adviser
of the Eastern Railway Mr, Godwin
Rose had remarked that because the
{Minister was interested, the justifi-
ability of the expenses should not be
questioned; and

(d) if so, action taken thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
I view of large concentration of Rail-
way employees at Mughalsarai and in-
adeguale higher educational facilities
at this station. it was decided to up-
grade the existing inter college up to
the degree standard.

(b) Yes.
(¢) No.
(1) Does not arise.

Divisional Organisation at Mughal-
saraj
5887 SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS be
pleased to stale;

(a) whether there is a proposal in
contemplation of Railway Ministry to
set up new Divisional Organisation at
Mughalsarai which was sponsored by
the former Railway Minister in the
face of serious gbjections from junior
officers;

(b) whether this was made possi-
ble by Mr. Semoes, the then General
Manager, Eastern Railway by trunc-
ating a number of existing divisions;
and

(¢) whether there is any precedence
of similar nature?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
As directed Yy the Railway Board ir
June 1975, the [Eastern Railway review-
ed the workload on Danapur Division

with a view 1o affording it relief and
then sent a proposal in September 1975
for creation of a new divisional head-
quarters at Mughalsarai. This proposal
was accepted by the Railway Board in
April. 1976. Prior to this a Sub.Divi-
sion at Mughalsarai had been formed
in 1974 with Deputy Divisional Super-
intendent incharge to afford relief to
Divisional Superintendent, Danapur.

(b) The division has beepn formeﬂ
miiinly by alloiting 1he portions of
Danapur Division which were already
broadly managed by Mughalsarai Sub-
Civision. Some consequential jurisdie-
tional adjustments necessitated on
cnerational and administrative grounds
were also maaue in Dhanbad and
Howrah Divisions of Eastern Railway.
Adra Division of South Eastern Rail-
way and Allahabad Division of North-
ern Railway. The Railway Board had
askerd the Eastern Railway to review
the workload on Danapur Division and
atford it _necessary relief.

{¢) Yes. A full-fiedged Division was
created al Dhanbad in 1963.

Closure of Refinery in Visakhapatnam
for want of Crude

5888, SHRI JYOTIRMOQOY BOSU:
Wili the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased (o stale:

(a) whether the public sector re-
finery in Visakhapatnam has been
forced 1o close down for want of
crude; and

(b) if so, steps taken by Govern-
ment?



243 Written Answers

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. During the month of July, 1977,
Caltex Qil Refining (India) Limited at
Visakhapatnam had 1{p resort to an
unscheduled shut.down on account of
delay in the receipt of crude.

(b) Crude was delivered to the Re-
finery after a few days and the Re-
finery has since come back on stream.
No shortage of petroleum products in
the area fed “y the Refinery has been
felt because of the said shut-down.

ITAYT WY wgwaraTe & arw afy
wWTET WA

5889. Sl Wi EWIT TN :
T W@ FAY qg q@ Fr FOT F4q
fr -

(¥) w1 WY § wFHITATZ AF
I ATAT ATE IIAGT AQT ATGGIA
YT F7E A F FT qET WIEATHT
s & Ararfeag &A@ & fqo = e
T q7; WX

(@) @ fawmr @ = 9@
faat &1 gfqar # fao afa mer a1
T AT FT @R 7

W Wit (Mo 7Y wAR) : (F)
o, &
(@) arfufeas gfee & wifera

T @ AT g W fpwma qa
grenfafadsmagT F s
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REPORTS UNDER MONOPOLIES AND RES-
TRICTIVE TRADE PRACTICES ACT, 1969

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, I beg to
lay on the Table—

(1) A copy each of the following
Reports of the Monopolies and
Restrictive Trade Practices
Commission under section 62
of the Monopolies and Restric-
tive Trade Practices Act,
1969 : —

(i) Report (Hindi version) under
section 21(3) (b) of the said
Act in the case of M/s. India
Pistons Limited, Madras and
the Order dated the 21st
June, 1975 of the Central
Government thereon.

(ii) Report (Hindi version) under
section 22(3)(b) of the said
Act in  the <case of M/s.
Philips India Limited. Bom-
bay and the Order dated the
5th July. 1975 of the Central
Government thereon.

(iil) Report (Hindi version) under
section 21(3)(b) of the said
Act in the case of M/s. Atul
Products Limited, Ahmeda-
bad and the Order dated
the 31st Octlober, 1975 of the
Ceniral Government thereon,

(iv) Report (Hindi version) under
section 22(3)(b) of the said
Act in the case of M/s. Anil
Starch Products Limited,
Ahmedabad and the Order
dated the 9th January, 1976
of the Central Government
thereon,

(v) Report (Hindi version) wunder
section 21(3)(b) of the said
Act on the proposal of M/s.
Philips India Limited, Bom-
bay for effecting substantial
expansion in the manufac-
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. ture of General Lighting
Service Lamps and Fluores-
cent Tube Lamps and the
Order dated the 3rd May,
1976 of the Central Govern-
ment thereon.

(vi) Report (Hindi and English
versions) under section 21(3)
(b) of the said Act in the
case of M/s. Gabriel India
Limited, Bombay for effect-
ing substantial expansion in
the manufacture of shock
absorbers ang the Order
dated the 27th November,
1976 of the Central] Govern-
ment thereon.

(vii) Report under section 22(3)(b)
of the said Act in the case
of M/s. WIMCO Limited.
Bombay for establishment of
a new undertaking for ma-
nufacture of industrial ex-
plosives and the Order
dateq the 28th February,
1977 of the Central Gov-
ernment thereon,

(viiiy Report under section 22(3)(b)
of the said Act in the case
of M/s. Indian Explosives
Limited, Calcutta for estab-
lishment of a new under-
taking for manufacture of
commercial blasting explo-
sives and the Order dated
the 28th February, 1977 of
the Central Government
thereon.

(ix) Report under section 22(3)(b)
of the said Act in the case
of M/s. Maharaja Shree
Umaid ,Mills Limited, Pali
Marwar (Rajasthan) for
establishment of a new
undertaking for manufac-
ture of industrial explosives
and accessories and the
Order dated the 28th Feb-
ruary, 1977 of the Central
Government thereon.

(2) A statement (Hindi and English
versions) explaining the rea-
siong for not laying simultane-
ously the Hindi versions of
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the Reports and the Orders of
the Central Government there-
on mentioned at items (1)
(vii) to (ix) above.

[Placed in Library. See No. LT—-
886/771.

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY THE MINISTER

OF LAW ABOUT ALLEGED INTERFERENCE

WITH JUDICIARY BY TWO KARNATAKA
MIiINISTERS

SHR1 VAYALAR RAVI (Chirayin-
kil): Sir, I call the attention of the
Minister of Law, Justice and Com-
pany Affairs to the following urgent
matter of public importance and I
request that he may make a state-
ment thereon:

“The reported statement made by
him naming Shrimati Eva Vaz and
Shri K. D. Naiker as the two Kar-
nataka Ministers who sought to in-
fluence and interfere with judiciary
and the reported denial of this by
the Karnataka Ministers”.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Speaker, Sir, in April 1977, the Chief
Justice of Karnataka High Court at
a Reference, while paying a tribute
to Shri D. Noronha, a retired Judge
of the Karnataka High Court who had
died, stated that in a criminal case
pending in the High Court, one or
more Ministers had approached the
Judges before whom the case had
been posted for hearing. The Chief
Justice thereupon asked Justice No-
ronha if he would hear the case eveén
if pressures were brought by Minis-
ters. Justice Noronha agreed and after
deciding the case told the Chief Jus-
tice that he had been approached by
a Minister.
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[Shri Shanti Bhushan|

During the course of the discussion
following the Calling Attention Notice
tableq by Shri Vayalar Ravi and
others on 16th June, 1977, a desire
had been expressed in this House that
the names of the Ministers who werc
alleged to have interfered with tho
administration of justice should be
disclosed. I had given the assurance
that if Members so desired, 1 would
obtain and furnish the name<s to th:
House. 1 obtained the information
from the Chief Justice of Karnataka
High Court and, in response to a
question that had in the meantime
been asked in the Rajya Sabha, dis-
closed them in that House,

I am now giving the Information
as furnished to me by the Chief Jus-
tice of Karnataka High Court for thc
benefit of the Members of this House.

Eight persons had been (ommitted
to the Court of Sessions, Belgaum, a-
a result of an incident on 19-3-1973.
in which one Nagappa was wavlaid
and assaulted by a group of persons
Nagappa died after the Police Patil
had recorded his dying declaration
During the pendency of the Session.
case (No, 30 of 1974), Napawwa
mother of the deceased Nagappa, filed
a private complaint under section 20
Cr. P.C. arraying iwo mOre persons
as accused. One of the two was Shri
V. 8. Koujalagi, Minister cf State 1n
the Karnataka Government. The
Magistrate recorded the statement of
the complainant and examined some
witnesses. Arguments were heerd and
the case was posted for orders on
16-10-1973. In the meanwhile the
Magistrate was transferred on 11-10-
1973 and relieved of his charge on
15-10-1973. The successor Magistratue
made an order directing an enquiry
into the complaint by the Superinten-
dent of Police under section 202 Cr.
P.C. This order of the Magistrate
was challenged by the complainant
bfore the High Court in Criminal
Revision Petition No. 665/73. The
revision petition was posted for hear-
ing before a succession of judges, one
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of whom directed that the inatter be

posted before some other Bench and

told the Chief Justice, on confidential

enquiry being made, that some Minis-

ter had talked to him about the case.

Thereafter, the matter was posted
before Shri Justice D. Noronha. The
State gsupported the stand of thc
accused. Justice Noronha allowed the
complainant's revision petition by his
order dated 16-12-1974, remitting thc
case to the Magistrate with the direc-
tion to proceed with the case accord-
ing to law and to examine other wit-
nesses, if any, himself. In his judg-
ment, Shri Justice Norcnha made the
following observations:

“Within the sacred precincts of
the Court Hall, politics and influen-
¢c have no entry......

Shri Justice Noronha later disclosed
to the Chief Justice the name of the
Minister who had tried to influence
him in the decision of the case.

On receipt of the record of the casc
from the High Court, the Magistrate.
after hearing arguments, made an
order directing the issue of summons
to accused Nos. 9 & 10 i.e. Shri V. S.
Kouja'agi and Shri Kotra Shetty.
This order was challenged before the
High Court in Criminal Petitions
Nos. 50 and 51 of 1975, They were
admitted by Shri Justice Noronha
and subsequently listed before ano-
ther Judge who quashed the ¢rder of
the Magistrate. The Supreme Court.
on appeal, set aside the order of the
High Court observing that they had
not found any error of law commit-
ted by the Magistrate and that the
High Court in quashing his order had
completely failed to consider the
limited scope of an enquiry under
section 202.

The Chief Justice, Karnataka High
Court later disclosed the names of the
Ministers of Karnataka who had triec?
1o influence the Judges as being Shri
D. K. Naicker and Smt. Eva Vaz.
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This information was disclosed to
" the Rajya Sabha on 25-7-1977. There-
after, according to press rcports, the
two Ministers have denied having in-
terfered with the administration of
justice.

SHRI VAYALAR RAVI: It is a
grave matter and when this matter
came up in Parliament we made it
quite clear that my party had no in-
tention whatever to shield anybody
who tried to interferc with the func-
tioning of an independent judiciary.
The problem is that two ministers
whose names were mentioned deny
that they had interfered in any way.
Unfortunately Justice Noronha is no
more. That is the problem.

AN HON. MEMBER: That has sol-
ved the problem.

SHRI VAYALAR RAVT: Unfortun-
nately the Chief Justice revealed this
only after Justice Noronha's death.
The ministers whose names had bcen
mentioned had denied this allegation.
1 do not know what the truth is. The
Ministers function as part «{ the exe-
cutive and the judiciary is indepen-
dent of the executive. May I know
from the hon, Minister what he pro-
posed to do. Through the Supreme
Court is he going to take up the mat-
ter so that truth could be found out?

SHRI SHANT[ BHUSHAN: I am
conscious of the problem which has
been raised by the hon. Member: Jus-
tice Noronha is no more. In fact the
occasion for the Chief Justice to make
a reference to this matter arose like
this. It is customary when a judge
dies to make a reference to him;
and a reference was being made by
the members of the bar and it was a
tribute paid by the Chief Justice to
the memory of that great justice
Noronha who had refused to be aflec-
lod by way pressure applied on him.
It was only in that connection he said
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that he was a very independent judge
and in corroboration of this fact he
said that they could find from the
judgment of Justice Noronha in which
he himself had said that in the pre-
cints of the Court politics and influ-
ence have no place, He had no in-
tention to defame any particular
minister; he was not referring to the
names of ministers. It was only when
a controversy was raised and in thc
Karnataka legislature some kind of
speeches were made, some corres-
pondence was read out and a demand
was made that the names should be
disclosed. Then he said that he would
disclose the names if the Law Minis-
ter wanted it. Since there was a
demand, when this question came ug,
that the names should be disclosed, 1
said that 1 shall try to get the names
if the members so desired. I ascer-
tained the names and disclused them,

The point raised b¥ the hon. Mem-
ber is whether something can be done
to go into this question and make an
enquiry. All I can say is that when
such pressure was heing put on any
judge, it was open to the High Court
to issue notice of conlempt against
any person howsoever high and mighty
he or she might be. In this case the
High Court would have had jurisdic-
tion to make all the enquiries -and
come to whatever canclusion it wan-
ted and it could itself take action.
That having not been done at that
stage, I do not see how any enquiry
could be made now or whether it
would be proper to make any enquiry
by any other authority.
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RE. NOTICE UNDER RULE 377

SHRI] JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
I have given notice under rule 377
and that has to be read with rule 9
on page 199 of the Rules of procedure
on the joint sitting communication.
1 wanted to bring before the House
whether we could rend a message to
Rajya Sabha to draw its attention and
to sit in judgement on the lines as
it was done in case of Shri Mudgal
in 1951, In fhis context, 1 would
like to draw the attention of the
House to the ruling given by the for-
mer Speaker, Mr. Sanjiva Reddi that
the conduct as revealad in the natio-
nal press, after the raid was conduct-
ed in the premises nf Shri Bansi Lal,
erstwhile Defence Minister and a
former Chief Minister has been un-
becoming of a person holding a poli-
tical status of that type. Therefore,
by these actions, -we all stand con-
demned more or less unless he gets
a clearance. I have said in that let-
ter that the matter be sent to Rajya
Sabha for constituting a committee of
fifteen Members jn which this House
should also be associated so that they
can proceed against the particular
person, make an enquiry and submit
a report to both the Houses so that
Leaders of both the Houses could rsit
in judgement and see as to what Shri
Bansi Lal has done making misuse of
his position as Defence Minister, Chief
Minister and other political positions
that he has held and is still holding.

MR, SPEAKER: I have gone through
the whole thing. I do not want 1o
raise a controversy between this
House and the other House. So far
as the conduct of the Members of
each House is concerned, the House
itself is .the fullest authority. I do
mot propose to make any reference to
the other House, If any Member is
interested, he may raise it in the other
House because no controversy should
ever arise between Lok Sabha and
Rajya Sebha.
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SHRI JYOTIRMOY BOSU: Sir,
whatever you have said in your wis-
dom is quite relevant. I have never
said that this House should sit in
judgement on the conduct of the
Member. I have only said, let this
House convey a message to the other
House,

MR. SPEAKER: ] have said that I

am not sending any message to the
other House.

SHRI JYOTIRMOY BOSU: Let this
House convey g message to the other
House that the conduct of the parti-
cular person has come under cloud
and therefore they should constitute
a committee on the same lines as it
was done in case of Mudgal in 1951.
Let the committee give its finding
and let both the Houses sit in judge-
ment because our prestige is involved
in this. Therefore, we cannot be
silent spectators. After all this is a
supreme national body, elected body.
We cannot sit eyes closed in this mat-
ter. Hence, 1 would request you to
reconsider your decision,

MR. SPEAKER: I am not reconsi-
dering the decision. My decision is
final.

SHRI VASANT SATHE (Akola):
I would like to say that about 40
harijans and tribals are being detain-
ed at the point of a gun. One of them
is a woman who is pregnant. I have
given notice today under Rule 377, 1
do not understand why even such a
serious matter....

MR. SPEAKER: 1If that is so, 1
shall examine the matter. If it is
necessary, I will allow it after exa-
mination.

SHRI VASANT SATHE: Sir, it is
a serious matter. Harijans and Adhi-
vasis are being detained at the point

of a gun in Kurukshetra.
[ 3

MR. SPEAKER: Shri K. S. Chavda.
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12:19 hrs.
MATTERS UNDER RULE 877

(i) DAMAGE TO RAarmLwAaYs AND ROADS
IN GUJARAT DUE T0o HEAVY RAINS

SHRI K. S. CHAVDA (Patan): Mr.
Speaker, Sir, Under Rule 377, I wishto
bring to the notice of this hon, House
angd the Government a serious situation
that has arisen in my constituency
due to unprecedented rain this year:
not only in my constituency but also
in the constituency of my friend Shri
Motibhai Chaudhary. Generally, the
average annual rain fall in this area
is 20 to 25 inches, but this time, in
two days 26th—27th June and 25th—
27th July it rained more than 65 in-
ches in this area. Several bridges of
the Railways and the Roadways were
washed away. About 25000 huts and
houses have collapsed in my constitu-
ency. Sami Taluk is completely cut
off. Harij, Patan and Chanasma
Taluks are also in the same condition.
The railway services on branci: lines,
Mahesana, Patan and Kakosi; Mahe-
sana. Ramuj and Harij; Becharaji,
Chanasma and in othzr sections have
been suspendeq since 29th June, 1977
and uptill now ihey have no' resum-
ed the services. So. 1 would request
the Railway Minister who is here, to
ask the Railway Administration to
work on war-footing, so that the ser-
vices which are suspendcd are resum-
ed as early as possible. I also request
the government to extend all possible
help, particularly financial help, 10
the State of Gujarat so that the relief
work can be taken up immediately.

(ii) REPORTED INCIDENT OF GANGSTER=
1sM 1IN Punsas University CAMPUS,
CHANDIGARH

Mo AHLT IH™ (WATEL): FLI-
w3 qwrx gfrafadt fvaa & o azav
wfea g§ ¥ IaAT [T §F HIIF €417
o ST WEAT £ 1 € IZT X TEWIT
qzAT & WIT AT UT WET F qET
ATE 29 § 1 7g agX & qHATF AT
3 | fao¥ HATAT FT T a7 TS I
B A% ¥ oF i 1 AT
1894 LS—9.
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qr@erar fow & W wEw ¥
whifrafor o9 & warar g
W F 3aF W= TfEw g Iy
0 Y q<% § T a7 #< f2aT |
foz agt e 55 g sEwr & R
q%E & 7z 7 w@ard § odft § Iy
FTqF FT AT ArEAT § W ag
aga &r gwivgqet ara ¢

“Giving details of the incident,
one of the victimg told Samachar
that eight students were talking in
a cubicle on the ground floor of the
hostel at 9.30 p.m. when there was
a knock on the back door. Two of
the students peeped through the
window and seeing the ‘intruders’
fled through the front door. The
remaining decided to face the in=-
truders and opened the door.
He said, the intruders, who smelt
of liquor, entered the room and
quickly bolted the two doors.
Ordering the boys to strip and obey
their commands, they then perpe-
trated ‘unnatural acts’. When the
students resisted, they were beaten.
The orgy continued for more than
an hour.”

TF 92 aF gg 99 14T @7 AT HE
AZAAT IT ATHI F1 A Tg=TE TE |
Fgr & AT ISz My aTay o &
T IATA QT | IH FAT F argy
ar foavgy W ST "I Y F O qwTAr
TEd 13 | UF U2 F 1T IFIA @A
@ | IT TEL AT aTATAT J gATH
WA ¥ IZTqg F 5 w9 w2 aw
F1E FET A A 9w T g ¥ 2§
7T |

¥ 937 & eqrA ¥ 4§ ATA ATAT
q1gar § Wk gru fw g Ay W
SHIT F TZAHI FT qFA F fAQ
e wriard AT wfgd ag a1 ATH

‘&7 gleew a1 | agl X «sfEal #

greee WY § 1 gE a7 F7 AR W A
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[ a5%7 T7TH]
WZAT ¥Z FHAr 4 TH WIAT ¥ Tg
fasgr wrw g awar & f& agi & @
& 9 T AT F' WO FIATAT ALY
g 97 aF w=T ¥ & faw gu A &
T T ®YE T AT IITR T
qT I T IFTT FI AATAF AT §
T FHAT ] | T TS WY TZT TTEHT
g TEF! G F TF TG AUfgy
o Tqez  yreaTas AT ATfEgd @Ew
71 o f< gt 9 ar 3w & fad) o) wrar
¥ QFr Fr§ gzAa7 g2 g T Srer |

(iii) OvrcomE oF CHIEF MINISTERS’
CONFERENCE

SHR] K. MALLANNA (Chitra-
durga): Sir, the Chief Ministers’ Con-
ference was held on 30th and 3l1st
July last month. There are numerous
problems in the country like soaring
prices, activities of hoarders and
smugglers who are responsible for in-
flation and soaring prices and econc-
mic subversions. Atrocities cn
Harijans are very much on the in-
crease in the country, Anti-social
elements are very active in the coun-
try. Public distribution methods, in-
crease of production and availability
of essential commodities, protection
of minorities and particularlv Hari-
jans—these are the problems which
are haunting the minds of the people.
The problem of relationship between
the Centre and the States is also there.
There are problems facing the coun-
try after the new situation has deve-
loped, namely, different parties with
different ideologies and thinking have
formed governments in  different
States. In West Bengal, it is CPM
Government. In Tamil Nadu it is
AIJADMK government. In Punjab it
is Akali Dal government. In States
like Karnataka, Maharashtra, Kerala
and Andhra Pradesh it is the Con-
gress government. In other States
there is Janata Government. I want
to know whether there is unanimity
among the States and the Centre in
approaching and golving these natio-
nal problems.
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I request the hon. Prime Minister to
make a statement on what the out--
come of this Conference is.

(iv) FrooD sITuaTION IN WEST BENGAL
AND OTHER STATES

SHRI SAMAR GUHA (Contai):
Sir, 1 want to draw the attention of
the hon. Minister concerned, perhaps
the Minister of Agriculture, to the
alarming reports that have appeared
in the press gnd also broadcast on
the radio this morning regarding the
flood situation developing in different
parts of the country, particularly in
West Bengal. It has been said on the
radio this morning that even army
has been deployed for douing rescue
work for the people who are maroon-
ed in different areas. Thousands of
people are now marooned in different
areas, The crops in many areas are
said to have becn damaged and the
communications particularlv in the
rural areas are being dislocated in
many places. Particularly, in the
district of Midnapore from where I
come, the situation is verv serious.
On earlier occasions there had been
floods in these areas. The Minister
himself used to come out to make a
statement. I would request you to
communicate to the Minister—the
Minister of Agriculture is not here
now—to make a statement on the
floor of the House regarding the flood
situation in different parts of the
country, particularly in West Bengal,
so that, as the House is very much
concerned about it, the Members may
know what are the measures that
have been taken for giving relief and
help to the flood-affected people in
different areas. Could I expect a state-
ment from the hon, Minister regard-
ing this?

MR. SPEAKER: The proceedings
will go to him. I am not giving any
direction now.

SHRI SAMAR GUHA: Sir, in ear-
lier cases the hon. Minister used to
make a statement.
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MR. SPEAKER: He is not here, It
i§ for him....

SHRI SAMAR GUHA: Almost every
year there have been floods in the
country and from the past records,.I
recollect that the Minister used to
make a statement.

MR. SPEAKER: There have been
statements under Rule 377 also.

SHRI SAMAR GUHA: The hon.
Speaker used to communicate to the
hon. Minister concerned to make a

statement.
MR. SPEAKER: The proceedings
will go to him.

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, T am on a point
of order. I have been finding for the
last couple of days that a number of
matters under Rule 377 have been
accepted by you, permitting some of
us to express our feelings and views
on urgent and important matters af-
fecting the whole country for which
primarily the Government of India is
responsible. That is perfectly within
our right. My point of order is this
that I find that quite a few topics are
being expressed which have no rele-
vance to urgency or a bearing of an
all-India character and vet they come
under Rule 377, I nead your guidance
as to whether topics assume impor-
tance on State-wise basis as well.

MR. SPEAKER: It is not like that.

PROF P. G. MAVALANKAR: And
secondly, you gave permission to my
friend, Mr. Mallanna, to raise a point
with regard to the Conference of
Chief Ministers. The Chief Ministers’
Conference has been taking place
periodically in this country for the
last 30 years. If Parliament is in
Session, then I should have thought
that the Prime Minister himself would
come to the House and explained to
the House what has happened.

MR. SPEAKER: There is no point
of order in this.
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PROF. P. G, MAVALANKAR: But
your permitting him now makes the
thing very interesting. If the Prime
Minister were now to make a state-
ment in response to a Member’s

query....

SHRI N. SREEKANTAN NAIR
(Quilon): In the Opposition?

PROF. P. G. MAVALANKAR: Not
in the Opposition, but any Member.
My point is that it would be very
strange that the Prime Minister of
the country and the Leader of the
House comes to this hon. House only
after his attention is drawn by cne
individual Member. My submissior
under this point of order is that a’
least in such matters when the Hous"
is in Session, and an important deve-
lopment takes place outside the Par-
liament but in the country, let the
Government come Sun moto with a
statement rather than your permit-
ting one of us to raise an issue &nd
then the Minister comes by way of
an answer. :

MR. SPEAKER: There is no point
of order.

PROF. P. G. MAVALANKAR: I
want a direction on that point.

MR. SPEAKER: There is no roint
of order.

(v) Froop Havoc IN BANASKANTHA
(GUIARAT)

sy \Er qE WMo wed
(FATHEFTST) : Teqe wReT, AR fratwA
g3 & Tui ot TIg o1y ¥ wAF qFIT
FY X A FT AT g g€ ¥ 9AEY
I AAAT Fed  FT eqra @rgar

PROF. P. G. MAVALANKAR: We
must be guided by you, Sir,

MR. SPEAKER: I cannot preclude
any Member from asking it. It is for
the Minister either to make a state=
ment, or for the Members to request
him to make a statement.
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PROF. P. G. MAVALANKAR: How

do you give permission, Sir?

ot WY W wTCo Wt : Wy
wsrR g, AR faatea sa § wrdr
e A F IAZ ¥ WX A1 HA A
IAE ¥ 93T THrT AT gria g &, foraay
g & Ay 9317 FTEA ArFIQA
FETE

¥R frafer ®a & 15 g9 Aag
Ayt G g AfFT g7 Iz I AF
fea 7 26 AATE F1 27 57 Fwigi &,
gAY a1 wrs g foad s wwg
WqZ I qIF 2 T §, AT F TAA
Faararaf g, WI AR FF & faor
oz Y Ay § g werw faear §
FEAl F WA FT AR W AN,
O F 77T & FIE, 997 q0fT AT
A FN AT ) ANA F AT A H
O AT AT AL | TF AT H
FATATT qIfTw F F L’ FHA A
g g wag-wrz T @AT # IS
g § W owar ogr af @
#rT qrd JNF AT A 75 Z
A%z qIE AW 3,3 AT 4,4 fHz
qrt 9T A F qrF T7T FT A
| FT AT T AT E 4 wArzfoai
FY A9 grfa Wy 3% &1 AFI 99 A%
IF

4,5 fa7 Zv a1 & AfFa =A@
40,50 T 17 Z fR9% 7578 AAY A7
qEY ZY W 1 WAT F oI AT
gl aF AG 9T A% 1 g A
¥ IZI qELWU IAT | AZ AT WA
#37 ofcar aads 7 AT a3 A
T TTZIN FT AN ¥ A1 FIT AT 797

! ¥F JE F 7@l I FOH w¥IT
WTATTAI R |
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VT Tl ¥) ITE T WAF THTC
®Y AIT TEAT FT &4 AW @ ¥
afsr nowa w7 ada dar § fv &<
AT £D T FS wTafer 777 7T et g
¢ zafoe N samRT ¥ SavaEr EEEar
FEIT TIETT T A1 J &) %, ATEFT
arfa® dgEar, T@  ¥TA HIRAWE
wrl & fod oo & e qg=Tg ongn
€ AHT AT oo AT E |

SHR] SOMNATH CHATTERJEE
(Jadavpur): I am on a point of order
about the jute crisis in the jute mills
of West Bengal Thousands of
workers are being retrenched. I have
given a Calling Attention notice, This
is very important. The Commerce
Minister has gone to Calcutla.

MR. SPEAKER. I will consider it
and give time.

o JwER (Zafa) @ weaw wgeT,
gn 7 w1 fagst fear § e &
T 97 71T AR % seq Arfaay A
W frasTfaar § 1 aa & Iy A
FIFTIT FAAT JTAIT FEAT AT GV R
AfFTFT AT AL E | gwIF AL ¥
HIHIT § TTEIHTO AT § | T9 ATHS
FTAXT F37 F{ATT & | FALT AT
q I8 7T FASED 7E 1T 2 AT agqd
g1 AT 1wy FAA gAar & faaga
gfrmazafaqa Ffar 22 w1 97
Z2 %, I99 qrEl-Ar@l dn geared
g, arfes 9a% qa g7 faarzgrand |
¥ g fAags § & ae & qoq &
faw 29z FreEw aATT FTX |

MR. SPEAKER: It will be consl=
dered by the Business Advisory Com-
mittee; it is coming before it.

SHRI CHITTA BASU (Barasat): In
this connection, quite a large number
of Members have written to you. Wé
are even prepared to sit beyond 6 p.m
some day, so that we can discuss the
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ssue of bonus; and the government
should have the benefit of our views.

PROF. P. G. MAVALANKAR: 1
have also written to you on this point.

SHRI CHITTA BASU:. 1 again
repeat that the Ministry of Labour
and Parliamentary Affairs is ignhoring
the Parliament. ]t is your right, Sir,
to see that Parliament is not ignored.
(Interruption) It is not only a question
concerning that Ministry. It is also
your function, Sir, because +we the
Members of this House feel that
but tnis

sovereignty is veing

Parliament is sovereign;
Parliament's _
ignored. They are making a public
statement that they will make an an-
nouncement outside Parliament.
Therefore, it is my earnest appeal to
you that you should exercise your
right and see that Parliament has got

its right to get this issue discussed.

MR. SPEAKER: It is a matter be-
fore the Business Advisory Commit-
tee.

12.35 hrs.

RESOLUTION RE. CONSTITUTION
OF RAILWAY CONVENTION COM-
MITTEE
THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): Mr.
Speaker, with your permission_ I
would move both the Resolutions for
consideration together, because they

are related to the same subject.

I beg to move:

“That this House do resolve that
a Parliamentary Committtee comnsist-
ing of 12 members of this House, to
be nominated by the Speaker, be ap-
Pointed to review the rate of divi-
dend wihch ig at present payable by
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the Railway Undertaking to General
Revenues as well as other ancillary
matters in conncetion with the Rail-
way Finance vis-a-vis the General
Finance and make recommendutions
thereon.”

“That this House do recommend
to Rajya Sabha to agree *o associate
6 members from Rajya Sabha with
the Parliamentary Committee to
Jreview the rate of dividend which is
at present payable by the Railway
Undertaking to General Revenues 2§
well as other ancillary matters in
connection with the Railwvay Finance
vis-a-vis the Genergl Finance and
make recommendations thereon and
to communicaie the names of the
members so appointed to this House.”

This is a simple non-controversial re-
solution. The only purpose of this
Committee is to recommend the rate of
payment of dividend on the wvarious
amounts that we draw from -the
General Revenue for the capital re-
quirements of the various projects of
the Railways. I do not think there is
any controversy. Therefors, I do not
want to make any observations. Only
one hon. Member "has moved an
amendment,

MR. SPEAKER: He ig not present in
the House. He has just authorised
somebody to move it and it has been
received late. But, on that techni-
cality. I would not have over-ruled it.
But the amendment is not 3 major one.
He wants the number to be changed
from “6 members” to “7 members”.
He is not present and his requisitiom
was receiveq late.
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PROF. MADHU DANDAVATE. 1
comimend the Resolutions.

MR SPEAKER: I will put them to
the vote of the House. The giestion
is:

“That thig House do resoive that a
Parliamentary Committee consist-
ing of 12 members of this House,
to be nominated by the Speaker, be
appointed to review the rute of
dividend which is at present payable
by the Railway Underlaking to
Gene:al Revenues ag  well as other
ancillary matters in connection with
the Raiiway Finance vis-a-vis the
General Finance and make recom-
mendations therecn.”

“That this House do recornmend
to Rajya Sabha to agree to associate
6 members from Rajya Sabha with
tpe Parliamentary Ccmmittee to rve-
view the rate of dividend which is
at present payable by the Railway
Undertaking to General Hevenues as
wel]l as other ancillary matters in
connection with the Railwayv Finance
ris-a-vis the General Finance and
make recommendations thereon and
to communicate the nares of the
members so appointed to this
House.”

The motion was adopted.

MR. SPEAKER: We will now take
up the Finance Bill

SHRI KISHORE LAL (East Delhi):
Sir, 1 want to make one observation.
Yesterday when I took coffee in the
Central Hall and when the change
was given to me, it included one 25
paisa coin, a quarter rupee with the
head of King George Sixth. Now the
old rupees-notes are not legal tender
but these coins still continue to be
legal tender even 30 years ofter inde-
pendence. I hope the Finance Minis-
ter will take this into consideration.

12.39 hrs,
FINANCE (NO. 2) BILL, 1977

(Amendments recommended by Rajva
Sabha)

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): I beg to move*:

“({a) that the following amend-
ments recommended by Rajya
Sabha in the Bill to give eflect to
the financial proposals of the Central
Government for the financial year
1977-78, be taken into considera-
tion:—

Clause 3

(1) That at page o. clause 3 be
omitted.

Clause 13

(2) That at pages 10-11, clause
15 be omitted.

Clause 15

(3) That at page 12, aftzr line
29 the following be inserted
namely : —

“(iii) the amalgamzted com-
pany absorbs in full the stafl
and labour borne cn the rollg of
the amalgamating company at
the time of amalgamation.”

Clause 20

(4) That at page 16, clause 20 be
omitted.

Clause 21

(5) That at pages 16-17, clause
21 be omitted,
THE THIRD SCHEDULE

(6) That at page 45.—
(i) line 15, the btrackets
figures and letters “(3) (i), (3)(i1"
be omitted; and

(ii) lines 17—19, the words “Four
rupees and sixty palise per
thousand.”, “one rupee and sixty
paise per thousand” be omitted.

—

*Moved with the recommendation ofthe President.
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(b) that the recommendations
made by Rajya Sabha be rejected.”

May I point out to the Members of
‘this House that the six amendments to
:the Bill which the Rajya S.bha has
recommended to us for consideration
are by no meang new ideas or new
concepts? Hon. Members will re-
collect that similar amendments were
moved in this very House at the time
of the clause by clause consideration
of the Bill. These amendments were
extensively discussed and after cdue
consideration this hon, Hause rejected
the amendments and passed the Fi-
nance Bill. I do not know whcther I
should offer any comments at 1ilis
stage.

MR. SPEAKER.: It is up to you.

SHRI H. M. PATEL: Th> first two
amendments recommended by the
Rajya Sabha are in respect of the pro-
visions of the Finance Bill relating to
capital gains taxation, They propose
to amend Clauses 3 ana 13. 1 would
like to reiterate what [ have already
stated in both the Houses that my
intention is to introduce cerlain
changes in the capital gains taxation
which will stimulate the growth of in-
vestment, which will transfer invest-
ments from unproductive tc productive
uses and which will consequently
generate production, competition,
abundance of goods and lowering of
prices. All this is intended for the
benefit of the common man. At pre-
sent, capital gains arsing from  the
transfer of a capital asset held by a
taxpayer for more than sixty months
are treated as long terma capital gains
and charged to tax on a concessional
basis. An undulv long hkolding period.
however, inhibits investment. Indi-
vidual investors hesitate to subscribe
to new shares which they have to hold
for five years in order to avoid taxa-
tion of capital gains as ocdinary in-
come. A long holding period also
affects mobility as individual investors,
tompanies and financial institutions
have to wait long before changing
their investments. In a developing
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country where we have to encourage
savings and investment in productive
assets, this is not desirable.

Prior to 1973, the holding period was
only twenty-four months. The Finance
Act, 1973, raised the holding period
from twenty-four months to sixty
months, This amendment was spon~
sored by the previous Government in
pursuance of the recommendation by
the Wanchoo Committee that the short
period of 24 months “encourages
speculative deals instead of promoting
capital formation and contribution to a
healthy growth of the economy”. I
do not think that the holding period
of three years would encourage specu-
lative deals. As is well known, specu-
lators believe in quick transfers and,
therefore, hold their investments for
very short periods. The preposed re-
duction in the holding por.od is really
intended to help the ordinary investor
to re-arrange his investment portfolio
from time to time, which in turn will
improve mobility and cavital forma-
tion. which are conducive to the growth
of the national economy.

The present structure of rapital gaing
taxation stands in the way of adequate
mobility of investible resources and
perpetuate investment in lcw priority
and even sterile assets. Clause 13 of
the Bill seeks to exemp: long-term
capital gains if the sale proceeds aris-
ing from the transfer of a capital asset
are invested or deposited within six
months in specified priority assets. My
purpose in providing this exemption
is mainly to help channalise invest-
ment from unproductive assets into
preferred or productive assets, such
as Government securities, units in the
Unit Trust of India, bank deposits and
shares in widely-held companies.
Investment of the sale rroceeds of
capital assets in these preferred assets
will undoubtedly be conducive to the
growth of the country’s econoray.

I would also like to mention that,
under the existing provisions of the
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Income-tax Act, capital ggins arising
from the transfer of certain types of
assets are exempted from tax if the
capital gaing are re-invested in the
same types of assets. For instance,
capital gains arising from the sale of
a residential house are exempted to
the extent the capital gaing are ytilised
for acquiring another house for
residential purposes. Similarly, capi-
tal gains arising from the sale of agri-
cultural land are exempted from tax
to the extent that they are utilised for
acquiring new agricultural land. The
provision in the Bi'l seeks to extend
this principle to investment in speci-
fled assets. It is, however, relevant to
note that whereas the existing piovi-
sion requires only the re-investment
of capital gains, the provision in the
Bill is more stringent in as much as
it requires the taxpayer to re-invest
the entire sale proceeds arising from
the transfer in specfied priority assets.

The third recommendalion made by
the Rajya Sabha relates to Clause 15
of the Bill. The Rajva S~tha has
recommended the addition of a new
condition in the proposed provision for
carry. forward and set.off of accuirqu-
lated loss and unabsorbed depreciation
in approved cases ¢f amalgamaiion.
The condition recommended is that the
proposed concession will ha avuilable
only if “the amatgamated company
absorbs in full the staffl ani labour
borne on the rolls of the amalgamating
company at the time of amalgamation.”

Sir, the members of the Opposition
in the House and the members of the
majority in the Rajya Sabha have in
suggesting this amendment attempted
to pose as the oprotectors of the
working classes. They are seeking
mischievously to create the impression
that it is the intenton of this Govern-
ment to displace the workers of sick
units and to create the further impres-
sion that it is they who desire to pro-
tect the interests of such workers. I
cannot imagine, Sir, a greater iravesty
of the truth. Why have I made this
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suggestion at all, Sir, We are all

aware . that in our economy,
and once again may I repeagt that.
it was an economy buil{ up by our
friends in the Opposition, there has
appeared time and again the grave
malady of sicknessg in industry. This:
sickness has been due often to the
wrong policies followed by the previous
Government and in Some cases due
to down-right mismanagement. Gov-
ernment recognises that it is our
bounden duty to see that such sick
units do not collapse and wind up be-
cause we realise our responsibility
towards the working classes and we
cannnt afford a =zituation where they
will be thrown on the streets. We be-
lieve, however, Sir, that the responsi-
bility for reviving rick units should not
entirely and solely fall on the backs of
the taxpavers. I 7an See no reasnn
whv successful and prosperous busi-
ness should not share this responsibi-
lity with us. It is our prime intention.
therefore, that where sick units are
taken over by the State or by private
companies, the interests of the work-
ing classes must and will be protected
I have given this assurance in both
Houses. The Bill provides adequate
safeguards to ensure this. The pro-
posed tax concession will only be avai-
lakle where the amalgamated comn-
pany furnishes a certificate from the
specified authoritv to the effect that
adequate steps have bheen taken ‘¥
that company for the rehabilitation or
revival of the business of the amalga-
mating company. I do nnt conceive
of a situtation whers such revival is
possible with the removal of the
workers in the ~minpany. I have ex-
amined the past cases where Govern-
ment itself has taken nver sick units.
While protecting the interes's of the
workers, Government itself has gone
in for rationalication measures and it
has not hesitated to remove from the
company staff memters, particularly
the managerial staff. who were them-
selves resnensible for the state of
affairs of the ~ompany. Surely, it iS
not the intention of this hon. House
that those who were regponsible for the
sad fate of the company should receive
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our protection. I would like to reiterate
that Government will ensure that the
specified authority will fully take .n-
to consideration the interesls of the
working classes and will not permit
these tax concessions unless it is satis-
fled that the main purpose of the
amalgamation is actually served.

Clause 20 of the Bill seeks to ex-
empt closely-held companies which are
mainly engaged in industrial activity
from the requirements of compulsory
distribution of divilends uptg the
statutory percentage of their clistri-
butable income. As a logiral caorcllary
to this proposal, clause 21 of the Bill
seeks to exempt closely-held companies
which are partly engaged in indus-
trial activity from the obligation to
distribute dividends in relation te the
profits attributable to their industrial
activity. The Rajya Sabha has re-
commended the deletion of bath these
clauses. I had explained the rationale
of this proposal in cetsil in my reply
io the debate on the Finance Bill in
the two Houses. I would like to reite-
rate that the need fcr a provisicn re-
quiring closely-held companies to dis-
tribute a specified precentage of their
profits “arises when the 1ates of cor-
poration tax are substantially lower
than the maximum marginal rate of
personal taxation. In this situation,
tax-payers may like to avoid paying
fax at a higher rate by using compa-
nies as a cover for their personal
business. However, when the rates of
corporation tax ars neariy as high as
the maximum rate of personal taxa-
tion, as is the positiorn nnw not much
advantage is gained by onerating
through closely-held companies.

The growth of monopolies
tountry has been built up
holding companies. And
ctompanies have not been
from the requirement of compulsory
distribution of dividends. In the in-
terest of industrial growth and deve-
lopment and maximising production,
I have proposed this exemption only
in the case of industrial companies,

in this
largely by
holding
exempted
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leaving the other categories of closely-
held companies, such as trading com-
panies of investment companies, within
the purview of this provision. There
is, therefore, no merit in the criticism
made by certain hon. Members that
the proposed exemption will encourage:
monopoly control over industry.

These proposals have also been cri-
ticised on the ground that industria-
lists will be able to avoid payment of
income-tax by capitalising their undis-
tributed profits into bonus shares. This
criticism ignores the fact that the con-
version of undistributed profits into
bonus shares will ensure that these
profits are not frittered away for per-
sonal consumption, but are perma-
nenily ploughed back in business. The
criticism does not also take note of
the fact that capital gains arising on
the sale of such bonus shares will be
chargea®ble to income-tax in the hands
of the share-holders. 1 would further
like to invite the aftention of the hon.
Members to the fact that the Wanchoo
Committee, and before that, Shri
Bhoothalingam, as the One-man Com-
mittee on the Rationalisation and Sim-
plification of the Tax Structure, had
recommended the deletion of this pro-
vision from the statute. I have, how.
ever, not gone that far and have
merely proposed exemption of indus-
trial companies from the requirement
of compulsory distribution of divi-
dends,

Let me once agajn reiterate, Sir,
with all the emphasis which I can
command that the growth of monopoly
houses, the growth of big business, the
growth of multi-nationals have not
been the creation of the Janata Gov-
ernment. If the distinguished mem-
bers of the Opposition concede that
these institutions are evil institutions,
they must bear full responsibility for
having created such evil in our coun-
try. It shall be my duty and the duty
of my colleagues in the Janata Govern-
ment to ensure that productive assets
in our country whomsoever they may
belong to—public sector or private sec-
tor—will be used fully, fruitfully and
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-effectively so that the common man
can benefit by abundance of goods Sy
truer competition and consequently by
easy availability and lower prices. All
the proposals which I have made in
the Finance Bill in respect of direct
taxes and which were endorsed by this
House are designed to achieve this
objective,

May I now turn io the two amend-
ments recommended by the Rajya
Sabha in respect of indirect taxes?
Both these amendments seek to with-
draw the increasej basic excise du'y
in respect of “idis. whether machine-
made or hand-made.” Once again, Sir,
an extraordinary claim is heing made
by the majority in the Rajya S‘abha
and by friends in the Opposition—
extraordinary beczuse it is for frem
credible—that in suggesting  this
amendment, they are speaking on be-
half of the common man, It was not
the Janata Government which first
introduced the excise duty on hand-
made bidies. This was one in the 1975
Budge: when imposition of Re. 1 per
thousangd bidis was then proposed by
the Finance Minister who now sits in
the House as a distinguished member
of the Opposition. If it was the view
of my Congress friends that a duty on
bidic was a terrible blow against the
common man, what promoted them to
introduce such a duty? Why were they
sitting silent on behalf of the com-
mon man when the duty was intro-
duced? What have I done, Mr.
Speaker, Sir? 1 accepted as a
starting premise that a duty on
bidis was reasonable and ratio-
nal, a premise which apparently
wag found justifiable by the then Con-
gress Government. All that I have
suggested is that the duty should be
moderately raised. The real issue
before this House, the issue on which
it is necessary for us to ponder care-
fully ang take a well-considered de-
cision is—can it be considered that
bidis are an essential and normal item
of consumption of common man. It is
very difficult for me, Sir, or for the
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Janata Government to accept this pro-
position. We cannot with a clear
conscience tell our people that we
would like to encourage the smoking
habit amongst common people i our
country, There is ample evidence
given by eminent medical men that
smoking as a habit is injurious to
health. It is for this reason that we
have insisted that manufacturers
of cigarettes should put a speci-
fic warning to this effect so that

L4

the consumers are protected, I do not

know what ideag the members of the
Opposition or the majority in the
Rajva Sabha have about what are the
essential requirements of the common
men, The idea of the members of the
Janata Party is thyt the itemgs such as
food, clething. public health and sani-
tation and education—these alone can
lezitimately be regarded as essential.
This is what we would like to provide
for the common man. We cannot
under gny circumstances sacrifice these
genuine needs of the common man 1o
what is admittedly a habit forming
iand undesirable item of consump-
tion,

Many Members have expressed the
view that the increase iny the duty on
bidis would ruin the bidi industry.
There is no evidence at all to support
this,. When the duty wag first levied
in 1975 there was no threat to the
bidi industry, On the contrary the
producticy; and consumption of bidis
seems to have gone up. I may also
invite your attention to the specific

steps which we have taken to protect -

unbranded bidis and hand-made bidis.
The levy is restricted to brandeq bidi
only and unbranded hand-made bidis
continue to remain exempt from whole
of the duty. Hand-made bidis are
being protected against machine-
made bidis and since it is hand-made
bidis which provide employment to a
large number of people, we have taken
care to see that the interests of em-
ployment are not affected. Some Mem-
bers made the most extranordinary
statement that we have acted in
tavour of cigarette smokers ag against
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bidj smokers. They have evidently no
knowledge at all about the incidence
of tavation on cigarettes and bidis.
With my proposal, the total incidence
on the ex-factory price of bidis will be
only 14 per cent and the increase will
be only 1 paise for every 10 bidis.
The icidence of taxation on cigarettes
is really enormous. It already ranges
from 150 per cent in case of the
cheaper variety of cigarettes to 370
per cent in the case of more expensive
varieties, Even so, I have made pro-
vision for stepping up these already
high duties by another 7 per cent on
cicarettes so that the party Wwhich
existed before is not disturbed. May
I also give the Memberg the figures of
the collection on bidis andg cigarettes,
The tota] collection on bidis even with
the current amendment would be of
the order of Rs. 4.5 crores. As against
this. the collections of excise duty on
cigarettes is of the order of Rs. 404.35
crores,

I am =sure, thercfore, that wiser
that the true
interests of the common man will be
borne in mind ang that the House will
not accept those amendments suggest-
ed to ug by the Rajya Sabha,

cour.sels will nrevail,

MR. SPEAKER: Motion moved,-

“(a) that the following amend-
ments recommended by Rajya Sabha
in the Bill to give effcet to the
financial proposals of the Central
Governmenit for the financial year
1977-78, be taken into considera-
tion: —

Clause 3

(1) That at page 5, clause 3 be
omitted,
Clause 13

(2) That at pages 10-11, clause 13
‘be omitted.
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Clause 15

(3) That at page 12, after line 29,
the following be inserted, namely:—

“(iii) the amalgamated company
absorbs in full the staff and labour
borne on the rolls of the amalga-
mating company at the time of
amalgamation.”

Clause 20

(4) That at page 16, clause 20 be
omitted,

Clause 21

(5) That at pages 16-17, clause 21
be cmitted.

THE THIRD SCHEDULE
(6 That at page 45—

(i) line 1%, the brackets, figures
and letters “(3) (i), (3) (i1)” be
omitted; ang

(ii) line 17-19, the words “Four
rupees and sixty paise per thou-
sand.”, “One rupee and sixty paise
rer thousand” be omitted.

(b) that the recommendations
made by Rajya Sabha be rejected.”
After the lunch hour, the Leader of
the Opposition will speak. The House
stands adjourned.

13,00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

——

The Lok Sabha reassembled after
Lunch at two minutes past Fourteen
of the Clock,

[MR. SPEAKER in the Chairl

FINANCE (NO. 2) BILL, 1977—contd.

(Amendments recommended by Rejva
Sabha)

SHRI YESHWANTRAO CHAVAN
(Satara); Mr. Speaker, Sir, I am par-
ticipating in the discussion on the
motion moved by the hou, Finance
Minister, and I must say that, per-
sonally, I am not surprised to gee the
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motion because I wag expecting some
Such move on the part of the Govern-
ment. That is why I am getting cou-
firmed in my fears that Government
does not really need any cooperation
from the Opposition. I wag hoping
agaiust hope that, perhaps, they woulq
be keen to get cooperation from us at
least on issues ang matters which are
not of political nature but issues and
matters in which the people’s interests
are involved; at least we expected
that on these 1they would think
it is necessary that they should con-
sider all the serious views that we
are expressing on this side. If at all
they wanted to discuss any issues,
possibly this was the ocecasion when
they could have said “Well, here is a
view expressed. not by an mdividual
Member but a view expressed by a
Chamber of Parliament, a House of
Parliament.” And this House of
Parliament namely Rajya Sabha is a
very important House, I shoulg say.
The Constitutional position regarding
the supremacy of Lok Sabha in the
matter of money Bills, I am quite
aware of; I need not be told about
that Constitutional position. We cer-
tainly kuow the Constituticna] posi-
tion and we can also resort to the
Constitutional methods. But that
certainly would lead to unnecessary
confrontation which we do not want.
The Rajya Sabha, as contemplated
under the Indiap Constitution, cannot
be compared to any other upper
Ch&mber ir_] any other CGnStituti{Jn in
the world, This is g very important
and essential feature of the federal
structure of our Constitution. The
Janatg Government, particularly, has
declared to the wide world that they
would like to go along the most Cons-
titutional lines and would like to
follow democratic methods, not tech-
nically but in its essence, that it is a
Government by consultation, it js a
Government by coatinuous dialogue
etc. If that ig so, then the importance
of the Rajya Sabha must not be under-
estimated. The Rajya Sabha essen-
tially represents all the States. It
may be an indirectly elected House,
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but it is elected on the basis of States’
representation ang the views express-
ed by the Rajya Sabha therefore, are
important. If, because you have a
large number of Members here you
say ‘no, we reject it then we can
also since we have a large number of
Members there, choose right occasion
and reject your view. 1 expected that
since this is the view of the Rajya
Sabha, we would sit down here aund
discuss what are the issues involved.
This complete disregard for the recom=
mendations of the Rajya Sabha is com-
plete disregard for the view express-
ed by a very important House of
Parliament. This is, really speaking,
rejecting the views of the States of
the country. We must take mto ac-
count that this js a most important
political aspect. If you want to make
everything a Party issue, you can do
so; I cannot take any objection to it.
(Interruption).

Another point I wanted to make was
that I have seen this attitude more
than once. When we raised the ques-
tion of Compulsory Deposit Scheme in
this House, we were told No, we do
not waut to consijder it, we will cer-
tainly fight it out.’ But what happened
ultimately? You made a stalement
afterwards, coming tp this House or
that House, that you have reconsider=
ed the matter. What were the factors
which made you reconsider? The
only factor you had to take into ac-
count was your position in the Rajya
Sabha. It was hypocritical to come
here and say that you reconsidereqd the
issue on its merits and came to con-
trary decision. It would have been
more straightforward of you had you
come angd tolq us ‘Well, we accept the
position’. But that js exactly what is
lackinng, But yet we are told ‘we
want to give cooperation and want to
take cooperation.’ Thig ig not the way
to do that. The manner in which this
Motion has been brought just shows
that you do not care for opposite views
and that what you think about the
issue is that since you have got a
majority in the Lok Sabha you can
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certainly do whatever you think is
right, You are entitled to do that: I
cannot bbject to it. It js your right
to do so, but let us not forget that we
have also this right,

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE): I
think he has cogently argued his case.

SHRI YESHWANTRAQ CHAVAN:
I know his arguments, Prof, Danda-
vate. You wil] hear cogent arguments
from our side also.

Coming to the amendment itself, he
tried to give cogent arguments, which
have been repeated for centuries to-
gether, ahout the capital gains tax.
At least you, Prof. Dandavate, as a
socialist, know what exactly is capital
gains tax. There are many social fac-
tors which go into making the capital
gains. Capital gain is not necessarily
the result of any efficiency. In most
of the cases there is a social factor
which creates capital gains. For ex-
ample. if there is a piece of land and
some Municipality or Development
Corporaticry, makes ap investment of
crores of rupees and the value of the
land goes on increasing, there will be
capital gains, In inflationary times
when prices are increasing, certainly
without making any effort, if you
possess or own a thing after a few
vears its value goes up. This is un-
earned income, Prof. Dandavate. You
hsve certainly every right to talk
about socialism. but [ can also share
something with you. What is capital
gain? Capital gain is unearneq in-
come and it is the fundamental policy
of any socialist country or any Gov-
ernment which hag to consider the
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well-being of the people and which is
against concentration of wealth m a
few hands to see that no concessions
are given in the case of capital
gains. If you do not accept this basic
thing, what jg the point in telling me
that he has given cogent reasons?
Capitalists argue their case in a much
more sophisticated manner and cogent
manner. Cogent argument is not neces-
sarily a convincing or valid argument.
Capita] gaing is something unsocial in
& sense; it is an unearned income and
any concession to the unearned income
must never he accepted, and, therefore,
this was an essential point for us, We
heve many differences with you on
many aspects of the budget, but we
have not made every issue an issue to
argue with You; we have chosen only
three or four issues. selective issues.
First is the capital gains tax; I have
given our major argument about it.
Secend is the closely held companies.
The hon. Minister was taking advant-
age of the Wanchoo Commission and
was arguing cogentiy about the capital
gains tax. On the basis of the Wan-
c:00 Commission, we hag taken cer-
tain steps; I was instrumental in
taking those steps. He uses thre same
Wanchoo Commission when it suits
him and he rejects it where it does
not suit him. Is it a cogent reason
for this matter?

Let us come to the closely held
companies. What are these com-
panies? These are family concerns.
I do not want to name these. It would
be giving them unnecessary advertise-
ment., In giving these concessions to
these companies, we feel that we will
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be making a mistake. The hon, Min-
ister says that there is no pcssibility
of speculation; he also argued about
possibilities of better investment and
productive myvestment. These are the
things which are normally branded
about to justifying anything that one
does about the taxation, This ig the
simplest thing that anybody can say
that thig is somethiig for proper in-
vestment for productive purposes. I
would say that any concession given
to the closely held companies indicates
definitely—let me make this charge, I
am not making this charge against any
individual, I am making a charge
against the party—and brings out the
characteristics of your party. These
two thingg are indicative thrat though
this party consists of preogressive ele-
ments and other types of e¢lements,
it is ‘the domination of reac-
tionary elements. ... (Interruptions).

=t Etx watg fag (wash)
oTq TIse FaTsd, fEw wrowg 2 F 7

Y quaracy R 0 fyg &
faeqz gz amT 3 1, FEATH A

St WA fasy (zArETaTe): AW

QI TN § AAAT qET F1 3G G E |

A gmEeaTw W 0 g
frfges &7 ara wTdr &, FAwE< ST,
gt AT AT ST IAR § |

These are the two things which in-
dicate what type of philosophy, what
type of politica] ideology, what type
of political programme, and what type
of economic policy this party tries to
follow. If you think it is a charge, it
is a charge ang if you do not think so,
it is not a charge, but according to
me this is the correct appreciation of
your party’'s characteristics.

Now, 1 come to the sick industrial
units. 1 would personally like to say
more about it because I have got a
little more experience about it as I
was one of the Chief Ministers &; this
country who starteq treating this sick
industry in Bombay as early as 1857,
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nearly 20 years ago. He says, ‘This is
because of your wrong policy.d” 1
would like to say what those wrong
policies are. In the industries, parti-
cularly, the textile and jute industries,
the machinery was not properly main-
tained by the industrialists. There was
no proper investment made at proper
time on them. They have taken ad-
vantage of the speculation in the raw
material that js used in this jndustry.
Therefore, all the profits that could
be taken out of it, was completely
taken out of it. It was exhausted com-
pletely when it became sick. They
said that they wanted to close it down
....(Interruptions) Yes, they milcheq
the cow. You can say that. (Inter-
ruptions). Somebody would like to
call it 3 buffalo. I am not for it. The
main point is that this wag not as a
result of our government's policy. It
was the result of policies tendeney and
mentality of the private ownership.
These are the typical results of private
ownership. They want to take as
much profits out of it ang kill the cow
or the buffalo that gives the milk and
the result was that hundreds and
thousands of workers were thrown on
the streets. At that time there was
an opportunity....

SHRI DINEN BHATTACHARYA
(Serampore): It started from your
time.

SHRI YESHWANTRAO CHAVAN:
Not in the Centre. 1 tried to do in
Maharashtra in 1957. At that time we
had consulted a great economist, Dr.
Gadgil about it and in consultation
with him we had evolved a methed
and handed it over to some other pri-
vate bul efficient management who had
some experience. It was the Narsingh-
girji Mill in Sholapur about which you
all kncw. The man improved the
working but under the compulsions of
the law and the Constitution we had
to return the mill back to the old own-
er. After two years it came back 10
the same position. Sp it became a sick
patient and it became a matter of tak-
ing a sick patient, improving him an¢
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handing him over back to “e again
exploited and become sick again. Na-
turally, therefore, it was necessaiy
for the government to make certain
departures or take certain new initia-
tives and take over the mills, because
il was necessary to have modernisa-
tion and that certain new investments
had to be made. That was very useful
and socially very important investment
because in the sick industry there are
two aspects of which one is produc-

- tion and the other is ihe employment.

Here what you are doing is that you
are allowing one company to amal-
gamate into another. If you see the
actual working of it, it is only allow-
ing accounts of one company to be
amalgamated into another so that he
can take all the advantage urder the
taxation laws and completely disregard

the manpower that was emploved be-’

fore. 1f you are very clear about it
and you are saying very cogently
that ycu are particular about the em-
ployment aspect of it. then why don't
you accent our amendments? They
are very simple amendments. Why
are you ashamed of accepling it? You
are cayving more and more, that ‘We
are commitied to the employment of
the people.” If you mean it then we
want a legal commiiment on your part.
But you do not want to accept our
amendments because you do not mean
it....(Interruptions) I am talking of
hon, Member Mr. Sonu Singh Patil. He
and I come from the same State. He
and I beionged to the same Party then
and he and I had to fght the same
fight of one such textile mill in his
own home town. He remembers that.
This is essentially a point of employ-
ment. If you are very keen about it
and if yvou are really very sincere
aboul it, please accept the amend-
ments.

One of the observations that was
made Yy the Finance Minister was
that we are doing it to pose as if we
are the protectors of the people.
Well, if we are not posing, then
you are posing, If we pose, you should

also pese. What is wrong about it?
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Trying to take a position and serving-
the people and honestly meaning that
is the business of a political party.
What is wrong about it? It is the
business of g political party. Political
parties are meant for t{hat. They
should not merely pose it, they should
act on it. That is why we are insist-
ing on these amendments. We are
testing your sincerity.

I 5m mentioning the issues. We are
not merely trying that in technical
sense of pressing. We are not merely
pressing the amendments, We are
pressing impcrtant issues and we want
to have your reaction from you on
them.

What a hypocratic moral lecture the
Government has been giving that they
were against smoking, etc! We have
heard these sermons long before. The
ether day when the Finance Minister
was speaking last time when the Fin-
ance Bill was passed. his colleague
Shr; Biju Painaik got up and said that
he had been smoking for more than
fifty vears and he is still healthy. I am
not quoting Biiu Patnaik only. I also
smoked for forty years and nothing
wrong has happened tc me up till now.
I have stopped smoking now. This is
because of my choice and not because
of taxes. Please do not take that mo-
ra] posec,

I also find another {fashion of this
Government. When anything wrong is
pointed out, the reply comes—every-
thing wrong had been done by ‘you and
now we are tryving to improve this way.
How long this will sustain you, my
friends? This may be for one
month, two months, three months,
until State Legislature elections, Cor-
poration Elections, Metropolitan Elec-
tions, for now that you have them.
How long more? India’s problems are
very serious problems. I would request
you on this occasion again....

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): At
least thirty years more,
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SHRI YESHWANTRAO CHAVAN:
You are counting too .much on Indian
people. Indian people are very wise.
They find out things very quickly.

SHRI KANWAR LAL GUPTA (Delhi
~8Sadar): You know jt now.

Y QAT WRIT . AT FY
TAYTZ AT 0., (swEAW) L.
g g, T@w . faw awt 3v 5w
wad g IR AT gWw oW oW
1w ot 99 F A §, gw W 1
FCHC 2 g A Tl A3 €, fway
FAGIAATT AR AS T ...
(smxem) . ... . § &€ o9 g aar
AT TE F7 T E | F W17 FT AATZ
TEE |

I am not abusing you.
cising you.

I am not criti-
I am giving you very Se-
rious acdvice, Indian economic prob-
lems, Indian social problems, Indian
poiitical problems are very complex
problems and merely telling the sche-
dule that we wiil do it in four years
and another thing in five years is not
enough. I om sometimes surprised, 1
must honestly confess that—it is rather
a very innocent sort of position, but
somebcdy coming and telling us that
India’s unemployment problem can be
solved within ten years. 1 must say
that it is very unfortunate thing for
the people of India that such empty
provisions are made,

Hon. Firance Minister asked me
what bidi has to do with the common
man. Shii Ravindra Varma can tell
him that while working out the cost
of living index of the working class,
this smokiag is one of the important
things tak.n into consideration. 1t is
one of the items in the basket. It is
considered to be essential from that
point of v ew.

Another important consideration is
nature and character of bidi industry.
Those '‘who know about the nature
_and character of bidi industry will see
- that large number of people in the
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rural areas, particularly, the house
wives are employed in that industry.
This sort of distinction of branded and
non-branded bidis,-—cogently argued,
only shows that this is going to »e
exploited by the bidi industrywallahs
and they have already started exploit-
ing the small man. Lakhs of people
are working in this industry. You
tell us on one hand, that you want to
create employment opportunities. But
you act otherwise. Please rectify it?

SHRI DINEN BHATTACHARYYA:
Five years bark we advised them not
to impese any tax on hidis,

SHRI YESHWANTRAQ CHAVAN:
My friend, I do not consider your
voice an independent voice. Your voice
is independent perhaps in Calcutta
only. but not in Delhi, I am telling

you. (Interruptions)

AN IION. MEMBER: In Maharash-
tra also.

SHRI YVESHWANTRAO CHAVAN:

In West Bengzal, ves: in Maharashtra,
ves: but not in Delhi. Let your polit-
burenu reconsicler the whole position.
So. Sir. “when we say bidi, it is not
smoking as such that we refer to, It is
again the case of the small man who
works hard, He does require certain
relaxation. It is the case of the small
mzan zngd his housewife who work hard
in a remnte vil'age-house that matters
most. Therefore we are raising these
issues. Closely.held companies. capital
gains tax. unemployment in sick mills,
small man involved in the employent
in the bidi industry. These are all the
basic iseies, vou are supposed to take
a view ahout. Here is the ather House
which in its wisdom and coolness ap-
pliad its mind quietly and made certain
recommendations back to this honour-
able House. We should have taken
them more seriously instead of merely
and lightly moving a motion that you
reject them, This is a rejection like
that of an emperor. You are very cons-
cious of the power of strength in this
House. Well, Sir, we have taken note
of what vou think and what you aré
Whether this is accepted or not accept-

i~
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ed, {:he people will ultimately judge on
the ta:is of merits. I am sure you will
regre! what you are doing today.

1429 hrs,

[MR, DEPUTY-SPEAKER in the Chair]

SHRI SOMNATH CHATTERJEE
(Jadavpur): I wish thaf the Leader of
the Opposition had not chosen to give
any sermons to us. I repudiate the in-
sinuation made by the Leader of the
Opposition which he perfectly knows,
is not correct. I am sure that he knows
that it is not correct. He hag tried to
explain in his own way the support
which we had given to the Janata par-
ty in spite of our basic differences. We
said this. So long as they fight against
authori‘arianism against anti-demo-
cratic principles and policies which
were followed Yy the previous Govern-
ment, so Iong as they are for the res-
toration of civil liberties and political
rights and democratic rights in  this
country, we will support them; and we
wil] conlinue to support them jf their
policies are based on these principles
and are on proper lines.

We have, of course, reserved our
right to oppose any proposal which, ac-
cording to us, does not benefit the peo-
ple, That is why we shall make our
position clear with regard to the re-
recommendations which have come
from the Rajya Sabha.

It was very interesting to hear from
the leader of the Opposition about his
vast experience in administration, mi-
nisterial responsibility and all that
which have got this country to this po-
sition under their Government. I said
on an earlier occasion that I found
many crocodiles on that side shedding
tears. But, to-day, I find that the cro-
codiles have become bigger and bigger
in size, This is the position. Today
We do not hear any longer the
slogan of ‘garibi hatao’ the 20-
Point Programme. (Interruptions); we
are supposed to have lost our voice in
Delhi to Mr. Patel, Mr, Dandavate and
Mr. Desai—but what was your voice
during those 20 months' times, Mr.
1894 LS—10
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Chavan? You and your party mem-
bers were only indulging in tali bajao.

., That was the performance of the mem-

bers of the Congress Party. You have
denigraded the people of this country;
you have decimated the democratic
rights of the people and Parliamentary
Institution in this country. The people
have cut you now to size. This is your
present position. Therefore, this could
have been good if Mr. Chavan, leader
of the Opposition instead of indulging
in this sort of thing, had tried to con-
trol his own party. I do not know how
many desparate groups are inside their
party? (Interruptions). And as the
result of their policies now Mr. Chavan
is to-day sitting on the other side
adorning the House.

I personally admired him when he
was the Finahce Minister, External
Affairs Minister and the Home Minis-
ter, But to-day, I find that that his
performance was a great disappoint-
ment  because he had to say many
things which he himself does not be-
lieve, I appreciate that position,

May I now come to the topic? I am
provoked to say all this because of his,
if I may be excused for using that ex-
pression, lecture to us. So far, I have
said that, our party is concerned, it
does not have any illusion about what
the country’s futureis going to bpe? We
shall cooperate with the ruling party
and we sincerely believe in that. That
is why in West Bengal even though we
know that we are the biggest and larg-
est single party, we wanted to have
their cooperation. In West Bengal, in
their wisdom, the people exercised
their choice for us. We have not re-
jected the cooperation from the Cen-
tre—from the Janata Party. We have
sought ihe cooperation of the Centre.
That is because we have to build up
the country and we have to rejuvenate
this country from the ashes to which
this Congress Party has brought it. (In-
terruptions) In this great task of na-
tion building, we shall cooperate 80
long as they have the support of. the
people. (Interruptions) Therefore, Sir,
I woud have very much liked if the
Congress Party had not taken up the
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pose of injured innocence. This Was
the only party which had carried on a
calculated and sustained attack on the
people not only in the political sphere,
not only against their democratic
rights but also against their economic
rights. To-day, seventy per cent of our
people, thankg to Mr. Chavan and his
so-called progressive policies, iwenty-
point programme, garibi hatao etc. are
below the poverty line. What are the
suggestions given by the Congress
Party?

Let us not fight over those things.
So far as the recommendations are
concerned, we believe that Rajya Sa-
bha also has its rights: our Constitu-
tion gives them the richt to make re-
commendations, With regard, to finan-
cial proposals, our Constitution gives a
predominant position to the Lok Sa%ha
because it is the directly elected House
of the People of this country. There-
fore, that overriding position is given
to the Lok Sabha and, it is for the Lok
Sabha either to accept or to reject the
recommendations. But certainly Rajya
Sabha has got the authority under the
Constitution {0 make recommendations
and today we know that Mr. Chavan's
party in Rajya Sabha—I am not mak-
ing any aspersions as such—has be-
come suddenly very much concerned
about the poor people and about cer-
tain tax proposals in the Finance Bill
and they have chosen to make recom-
mendations. But we did not find this
concern when the 42nd Constitution
Amendment Bill came. We did not see
that concern when the Bonus Amend-
ment Bill came. We did not see that
concern when MISA was introduced
and passed, We did not see that con-
cern 'when Emergency was approved—
a spurious and fake Emergency was
thrust on the people of this country
and to justify that, make-believe situa-
tions were created in this country with
20-point programme and so on.

Sir, Rajya Sabha Members are sup-
posed to be more mature and more
~wise but where was that wisdom when
‘the people of this country were being
bulldozed for the sake of one family
and today they are giving us sermons
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about peoples’ rights and government's
duties. Instead of them indulging in
gimmicks, let us join hands to see as
to how to make this country proceed
along the right lines for the “enefit of
the common people 'who have not got
the advantage of Independence or
Freedom of this country that has been
monopolised by a handful of people.

Sir, today 80 per cent of our popu-
lation in rural areas neither have true
economic freedom not true political
freedom. Let us try to do something
for those people in the country and let
us not indulge in theoretical discourses
or about the so-called right of the
Opposition sitting here. May I make
our party’s position clear regarding
these rccommendations? With regard
to the capital gains and with regard to
the closely held eompanies Mr, Chavan,
the hon'ble Leader of the Opposilion,
tried 1o place it on principle bt I wish
on principle you could decide every
question of taxation, I would have
liked that the indirect taxation should
be minimised as much as possible, The
direct taxation should be increased.
The rich people who can bear greater
burden should be subjected to greater
incidence of taxation. I would have liked
the entire taxation structure in this
country to be altered and we have in-
dicated our oYjective during the debate
on the Finance Bill. Unfortunately.
Sir, we find that somehow the ghost
of the Congress party remains still ope-
rating in the corridors of the Finance
Ministry. We have to get rid of that.
The same status quo attitude is there.
We do not find anything about the land
reforms and about providing the neces-
sities to the common people of this
country, There is nothing about how
to contain the price rige and how to
reduce the menace of unemployment.
These are ithe aspects on which we
have stressed and made our submis-
sions. 1 do not wish to repeat that. No
doubt, the capita] gains represent un-
earned income but we have to find out
as to what the changes are which are
against the common people of
country. So far as the closaly
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companies are concerned, the proposals
that hale been made, will they go
against the common people of this
country? We have not been able to
find that out. Mr, Chavan—the ex-
perienced legislator as he is—has not
gone into the details of it because he
would not be able to make out a case.
So far as those aspects are concerned
we are not going to accept the recom-
mendations and will leave it to the
Congress party to fight out the same
with the Janata party. But so far as
two other aspects are concerned, we
have our own views. One is: what will
be the consequence of amalgamation?
If the proposal with regard to the
amalgamation resulis in  reviving sick
units, we shall be very hanpy because
it would crecate more job potential,
more pecple will be employed. Those
people who, as a result of the policy
of the Congress Parly and the danger.
ous state of the sick units, have heen
thrown out their joh, should be teken
back. What we want is a statutory re-
cognition, T am happy to know zbout
the assurances given hy the hon. Fi-
nance Minister in the Rajyva Sabha. I
was going through the debate of the
Rajva Sabha. He has given an assurance
ard here also he has given an assur-
ance to that we are not aceept
your assurance, we ale saying ‘ves',
you mean this. Tet us hope. but vou
have to take the pcople along with you.
You are making provisions for giving
tax concessions f{or taking over the
sick units,. Why don’t you do away
with the misgivings in the minds of
the people? Later on if you come and
say well so much amount is the loss.
which they are pgoing to suffer, that
will not help and therefore, out of the
workmen contingent of 5000 you L-ve
to reduce it to 3,000, Let us take the
assurance which he has given, But
will you honour those assurances? 1
wish you had made it clear to the staft
and the officials.

SHRI H. M. PATEL; 1 did make it
clear that there was a specified autho-
rity which was to accept the proposal
of amalgamtaion in the manner in
which it had to be carried out and that
specified authority would see to it that
this particular assurance was fulfilled.
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SHRI SOMNATH CHATTERJEE:
Now, that clarification helps us. I am
very thankful to him. But Where are
the guidelines for that specified autho-
rity> You have to lay down those
guidelines either in the staute or
somewhere else, If you have those
guidelines to enable the specified au-
thority or the tax assessing authority
to go into the matter, it will help us.
But where is the statutory protection
for this? On this we have our misgiv-
ings, we have our difficulties. There
are doubts in the minds of the peo-
ple ang on this at least they have, for
a change, made a good recommenda-
tinn. They have made this change.
(Interruptions)

SHRI VASANT SATHE (Akola): At
least you accept this.

SHRI SOMNATH CHATTERJEE: So
far as bidis are concerned, here in the
Finance Bill what relief have you
given to the poor people? In the last
Budget, an assurance for the lowering
of the wrice level was given., But
nothing has happened, on the other
hand, it has increased, There is no
provision made as to providing em-
ployment as such. There is no reduc-
{ion made in the level of indirect taxes;
on ihe other hand you have increased
general excise duty from one per cent
1o 2 per cent. whick is going to be
heavy on the common man. There-
{ore, Sir. it is not a case Whether
smoking is good for health or not, I
am almost a chain smoker; look at my
health. Mr, Biju Patnaik has also gof
this habit, but I think it has mnot
afTected his health. I hope it has not.

Now, regarding prohibition, every-
body knows that it is a social evil, T8
is a health hazard. In many cases we
hear that there are deaths due to illicit
distillation and all that. I do not know
if you can at all bring in prohibition.

Now coming back to the increase in
the excise on bidis, you may say it is
the minimal, that is, one paise per 10.
But this attitude you have to change.
Do not give a feeling to the people of
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&
[Shri Somnath Chatterjee]

this country that this Government is
against the common people. Apart from
the economic consequences, it will be
the bidi workers who are going to be
affected whether you admit it or not.
It ig going to affect. It may be a rupee
or even fifty paise. Those who earn
about Rs. 100 or Rs. 200 or Rs. 300, even
they are not able to bear it. What A,
B or C or X in a better and happier
position, is8 able to Year cannot be
compared with what the ordinary peo-
ple could bear. If a person could affcrd
he would switch over to cigarette,
because he cannot afford to smoke ci-
garette, he smokes biri. I do not know
the distinctions of branded and non.
branded but willy-nilly you are going
to affect that also, The hon. Finance
Minister sayg that Rs 65 crores will
be realised; out of that Mr. Chavan's
contribution is Rs. 34 crores. A subs-
tantial contribution has been made by
Mr., Chavan and his party. Why are
you following them in this respect?”
You could have better examples to fol-
low. Do not follow Mr. Chavan and
his party so far ag biri is concerned,
because they have not looked after the
common people; please do not emulate
their “ad examples. Therefore, I
appea]l to you with all sincerity. We are
not objective for the sake of objection.
Our attitude is clear. We say that this
provision will not benefit the common
people and we do not want government
to lose credibility with the people, You
accept these two proposals and that
will show that you are open to re-
thinking and you take into considera-
tion different viewpoints. For some
reason or other they have chosen to
make one or two good recommenda-
tions and we should accept them. On
other issues we are mnot with them
about the other taxation proposals of
the Finance Minister. But so far as
these two proposals are concerned, I

wgain appeal to Shri Patel to give
second thought to it.
SHRI R VENKATARAMAN

‘(Madras South): The Leader of the
Opposition has very ably and clearly
stated that the recommendations of the
Raja Subha have considerable weight
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and that the matter could have been
discussed between the Finance Minister
and the Leader of the Opposition
before actually bringing forward the
present motion to reject those recom-
mendations. In view of the support
which has been given by Mr. Somnath
Chatterjee and the support which is
not expressed but felt in the other side
of the House, I am quite sure it would
have been a very good precedent had
the Finance Minister discussed this
matter with the Leader of the Opposi-
tion and come to some agreement with
regard to those recommendations. But
he has chosen to present arguments and
defend the position he has taken and
it becomes necessary for us to examine
the validity of those arguments and see
how far they are acceptable and cor.
rect. I will not go into political poly-
mics but shall confine myself to the
proposals which are before the House
and examine them from purely
economic point of view, The four
proposals which are now before
us fall into two categories. One
category is that relating to the
concessions which are given to un-
deserving well-to-do classes: the other
category affecting the poorer classes.
Those which affect the poorer classes
are those relating to the employment
of labour and the levy of duty on bidi
and those which give concessions to
the undeserving classes are those which
deal with capital gains and the closely
held companies. The Finance Mimster
said that showing concessions to the
capital gains will not affect the com-
mon man. I take it that any loss of
revenue, any concession given which
leads to loss of revenue affects ulti-
mately the poor man, the common man
of this country because you are nol
flush with money, you are not having
a surplus budget. In fact you have
to make up the loss by levying tax on
butter and bidi.

Therefore, if you give any conces-
sion which denudes the treasury cf its
revenue resources, you will have to
examine whether it is worth giving
whether it is necessary to give #nd
whether it will bring any benefit to the
community or society.
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As tlie hon. Leader of the Opposition
has clearly stated, you know what zre
capital gains, Capital gains/are got
by people who have not contributed to
the increase a man buying a property,
by a mere force of social circumstances
gets a high income out of it when he
sells; man holding some property by
virtue of inflation gets a large amount
of money when he sells it. Why uot the
community or the society share it?
Is it a new concept? Is it anything
which is radical, which is suggested
for the first time? All over the -vurld.
capital gains taxes have been |evied
and it is considered as well as accepted
to be an appropriate and an equitable
tax. It is based on the same princirle
as progressive taxation. When a mnan
getls an income for which he was not
made any contribution, when a man
out of circumstances arising out of
either inflation or other social causes
gets an increment in the wvalue, the
society is entitled to share it because
it is the society which has contributed.
Why and on what principle should we
give up a source of revenue and then
levy tax on the poor people for the
purpose of compensating the loss,
which we incur by this? If a man tuys
a property and makes an improvement
and then gets an  increased value,
under the present law, he is entitled to
deduct that amount which he spent on
the improvement of the property and
it is not calculated and taken as capi-
tal gains.

Therefore, it is only the unearned
increment, it is only the income for
which one has contributed nothing that
is taxed. It is totally improper in the
present context of world opinion to
allow capital gains to escape taxation.

Then in clause 3, he has stated, it is
enough if you hold these capital sssets
only for three years. If you hold it
for three years, as the Wanchoo Com-
mittee pointed out, short term capital
8aing are more constantly changing
from one investment to  another end
lead to speculation. As my leader said,
When it suits the Finance Minister, he
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quotes the scripture. When it does
not he just gives the go-by to it.

Here the Wanchoo Committee has
pointed out that in various countries,
in Finland, in Norway, it is ten yeurs,
five years and it is always held that
the long term  capital gains alone
should be exempt from taxation and
anything less than five years is never
considered to be a long term capital
gain. By foregoing this revenue, I do
not know exactly how much he will
lose, but by the combined effect of
clauses 3 and 13, the Government of
India will lose almost all the revenue
by way of capital gains tax, becauss
the moment a person gets capital
gains, he can invest it in any other
asset specified in the schedule like
bank investment, unit trust or .hares.
Most of the people who make copital
gains are business tycoons or 1ndus-
trialists. They go on changing their
shares once in three years. They keep
them for three years and evade tax
for ever. Therefore, you will lose the
tax for ever. By way of reinvestment
I wonder how much will come to the
society, because most of the capital
which is invested in banks, shares and
equities will continue to be in one
equity or the other. So far as macro-
economics is concerned, it does not
matter in which equity it is held. It
is only a matter of concern to the in-
dividual that it is held in one equity
or the other. So far as the country is
concerned, it does not make any
difference. If you say that by changing
the investments, you will add to the
wealth of the country or to the benefits
of society, I am afraid it is totally
erroneous. Therefore, I submit for the
very kind consideration of the Finance
Minister that unlesg he reconciles him-
self to completely losing the revenue
from this head and writing off from
the Income-tax Act that section which
deals with capital gains tax, he will
do well to re-consider it, because it 1s
easy for any person to re-invest in
shares or equities or deposit or unit
trust, hold it for three years and sell
it away. This is a loop hole which
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will deprive the State of all the re-
venue,

So far as closely held companies are
concerned, the Finance Minister said
that there is no loss to the society.
Here again I have to challenge that
statement. As I said earlier, any
measure which gives up revenue to a
State or country which does not have
a surplus, which has to make up the
deficit by levying further taxes pro-
bably on consumption goods by way
of indirect taxation, necessarily when
it gives up a tax which it can get from
the affluent section, it affects the
society and poor people, Closely held
companies are those held by a lew
families, a few relatives. Actually it is
nothing more than a partnership. It
is a legal evasion. If it were partaer-
ship, the income-tax authorities can
tax the total profits of the partnership
in the hands of the partners. There-
fore, the entire profit becomes taxable
and revenue will not be lost. But in
the case of closely held companies, if
they do not distribute the cmount
which is statutorily distributable anc
hold it back, the company pays cnly
corporapon tax: it does not pay any
tax on the dividends received by the
shareholders in their hands. Anybody
knows that when a company makes
profit the company pays corporation
tax and the dividends in the hands of
.the shareholders are again taxed to
income-tax., But when the zompany
does not distribute the dividends and
holds it back, that amount of income-
tax which would be payable or the
dividend by a shareholder who receives
.the dividend is lost to the exchequer.
As I said earlier when I was moving
the same amendment, when this
amount is held back and accumulated,
the accumulated amount is distributed
as bonus shares in three or four years
and on bonus shares, there is no tox.
The Minister said, when the bonus
share is sold, they will again pay capi-
tal gains tax. No, Sir. Combined with
the present clauses 3 and 13, if they
sell these bonus shares and invest the
amnnnt in equities or invest in the
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Unit Trust or invest it in a dJdeposit
for three years, they will escape the
tax. It is not correct. I ask the Finance
Minister to explain how he says it will
pay tax. It will not pay tax because the
moment they get the bonus shares,
they can sell them to others and invest
the sale proceeds in one of the specified
items thereby completely avoiding and
evading the tax. Some time 1 will
put the question to the Finance Minis-
ter also asking him to give details of
the loss of revenue on account of these
two items and you will see that it is
a sizeable item. The people who
sell these bonus shares are not fools.
They will certainly invest the nroceeds
in specified items in clause 13 and they
will immediately escape the tax. There-
forc. on both the counts we will lose.
We lose the income-tax on the dividend
not distributed, we lose the tax when
it is distributed as a bonus share and
when it is sold and they make capital
gains they will invest it in other equi-
ties for three years and again we lose
the tax. Is it proper for the Govern-
ment to forgo the revenue when we
are not, as I said, having a surplus
budget?

15 hrs.

The next point is about labour. The
reason why labour insisted on Govern-
ment taking over the sick units is not
to protect the industrialists, but it is
to protect the workers working in those
factories They are lingering between
starvation and life. They are just
lingering on. If a facfory is closed.
people will lose their jobs and Low
can they be protected unless the com-
pany which amalgamates them says
that it will take all those labour and
the staff employed? Now, the Finance
Minister said that the staff includes
management, some of the people in t'he
top echelons and we want to rationalis®
those. You know the definition of staff
Labour is a certain category u2de
the Industrial Disputes Act, staff ¥
a ceriain category of the Industria

ersons . whor
workers Act and the D celont
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to a third category and the amendment
only says ‘staff and labour’, that is,
only those who come within the classifi-
cation of staff ag deflned and labour
as defined. If they are management,
nobody sheds a tear for them. They
can rationalise them and send them
away because they are people with
qualifications, they can find employ-
ment elsewhere. So far as the siaff,
which means persons who are Jefinad
under the Industrial Disputes Acl :s
workmen, as people employed as
clerks, supervisors and so on are con-
cerned, they are to be protected. If
the Finance Minister says that he will
give an unhdertaking that the iabour
employed will be taken care of , what
prevents him now, I ask, from making
it a statutory obligation? Verbal pro-
mises made on the floor of the Ilouse
do not have the force of a statule. They
cannot be enforced in a court of law,
Thal is why we are asking for a statu-
tory protection and not a mere verhbal
.assurance,

Lastly, my  friend Mr. Somnath
Chatterjee and everybody else have
spoken about the bidi. Only one thing
I want to say. I have been myself the
President of bidi labour association.

PROF. MADHU DANDAVATE: So,
you are acquainted with it.

SHRI R. VENKATARAMAN: I donot
smoke, but I have been the President
of a Union. I know how many people
are living, how many thousands snd
thousands of workers are living on
this. I will now tell you the amount of
evasion that will take place as a re.
sult of this. You say that only branded
bidis will be taxed. Many people who
have branded items will distribute
them to the other people and say this
is non-branded and then evade the tax.
This has happened earlier. I once tried
to bring a law about the bidi workers;
and when I said that these Dbidi
workers will be governed hy the
Factory Act, they merely distributed
tobacco to their houses and said that
they were not factory workers. ™an’s
ingenuity to evade tax is far ureater
than that of any Finance Minister
that India has produced. What I am
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worried about is that the employees in
the organized sector will lose, ¢nd
-exploitation of labour in unorganised
sector will take place. Everybody will
suffer, As a consequence, you will find
that this will come back to you. As a
result of this, there will be evasion,
loss of revenue, unemployment and
exploitation of labour. People will
complain that workers in the branded
items will be dismissed; and they will
say that those in the non-branded items
will be taken and they will be given
wages; which are very low, i.e. sweateqd
wages; and a series of consequences
will follow as a result of this. ‘The
best thing that youcandois atleastto
accept the {four recommendations
which the Rajya Sabha has made, «nd
earn a very good name for yourself.

ot waT Awrw aew ¢ (et ®2) ¢
IUTEAE ST, ATV HIZH gHIL qTiaaTHE
F a3 w=8 fedzx § ok aga &8
qrHefaT §—ag & Araar g1 AT
FT ITFT AT AA F I AH QAT
T fF ITHT WA Faw oF Qifafera
W T | IUH! GAFL [F a7 frwr
g5 1 9FM Fgr f§ Swar  ardd
AT Weg AT A f WrEar €
& gwmar § fom g ¥ ST
qEt 7 faoed & @rg adtaF FEE
fFaT 8, ST faw ¥ ATt F W
Fgr 5 sariz ANwT #RS § A9 €
q ga= IgH a7 947 fomr, ®EH F
T F AR A gHA W99 TF AT, g
g SN & q # o o9d OF w@q
TR & 9 i oY ¥ @R afew #
guzar g Tregafa & a1k § AN agd
grafefas ford a1 9og & st
forearer femra =g g e o ardf
g qg faa s, faoag & @9
fra 0, ama-da #F F F@O0
T 2, FIE T OF qTE I AG
HCAT ATEAY & | AfF gEET G A
7t & fe Forg aeg & w9 faver 7 &g
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[« ®a< "™ TA) IF! T HIA qY g A% g9T A Wy §
T fear $Q@ I W w9 Wi §1% FWT ST FF TEY qTAT 0L L

1967 FT IHAT UX % Iq wawa
gwT aa < foar W w9 #awq
gwt aF B1e faam, gw a1 weE T
I[A@ T, QIO ATEST WY A, ATIRY
Tq FT FIAT WY FGT Afhq W19 CET
wa gafay & M €@ W F3 9N
g qTU & A F 1 T4 T8 g gwar
g TR Al "aw g feria amw
T g gFar 2 1 s fewdw
Q% FE a7 g a1 al qr Wy
T T & T A QI | [
¥ fewda ure stfaaT w1 g araHt
2-qg T A WOHT AEAT qSAT |
wafay ag s f wred gl ag aw
afi wrt gafae g s araa T
®ET IEA AT gH AGSHT UT & FF
G FT AGA—F FEWAT § g FgA
@A § wafcefw g Ak m g
T qATEA § TFIIE AL FQ & |

St o WA T (WEgaE A
T AT 99X O qF qH, I
g |

S $ATATH A TF I SFA
ag w41 f& Tow @wT #r Y A g,
X ToaaT ¥ Y fawrfar 1 § a8
WIS TR I ARG
&R AE FTAT AGY | TG W HIAT
IME 9T TP a2 Afaw< w1 qO37 §
RN frAFawT | STFagEAF T
& Ag FAT AR | AfFragEgm i
Uy gwr & fewfeat sva Ay
¥ a1 & feqia F@T -8 SgAT
ot 3% g & | faam § Sw s w
w5 wfas &T 77 & | & qwwar §
faurs Y w9 qW ¥ ST A &
orgig faq & at & fagw & 7y
straar @ fe arwaw woer faerfor
THGIT F1 WOl g, S TG T

gg @ faurr & fawfamsy & a9
W7 ¢ | XfFT 17 T ¥ FY AT
%) TOGEAT § qEAET, Fr g w7
I & Fgarar, 7 fggut w1 qEe-
AL ¥ TEITAT-TE FTH Q9 & @
g1 & mod Fgw g § fr g
3T FTH &I AT Iq FQ |
X I § AFAT FAT (& Frw qnr
wEAQU ¥ AT ST AW ATATU &
7g 3% AgT & | § <ogior AgE |
¥ @A Argal g-99 ug faw
W% GWT A QU ¥ & Uo7 g9l A
wo faar wtx T5w qar & g w1 FTAr
a1 =7 g e |91 F1 feafre @
=W FI ofTaTaT F AqE |

S qEEAAT® WM . FIE)-
TWA HT 0T AL FT WG § FEEREAT
¥ @ dar g1 AfFa I wor &=
# ag w1 a1 f& w0 wgEw &1 @@
FLG ¢ WA FI AT 1Y FTAAIT HAT
aifgr €

SIFI AWM AN : WY A Tg
w1 g—afe goa o auT & Fersen
®Y FE qAAT A A ST AT &7 fEw-
fomd ghm | Feg atgE Ww aWT
%Y WIA FT TS FUT FTAT § 97 §
AT AW AT BTEA-H faw A qwr & arw
fear afz Trog qT 99 #Y afl wEy
& ¥ ay ag Y waar fw ag e awT F
feafomd &1 afew wro 7 oY ffeao=
TATET § IW & war< 4g feafonE @
TFT L I ITF AUA AfaF ¢ &
A =g FT AT AR AU vfaw g
W A AT Har | AfwT wrw Ay SAwar
¥ QT F A g % fF agh
6-7 §TH TZA £B AT LT HFT WA
forraft it wror feedfaces ) g1 &
IT & ArAANT F7 wfrpre W oifod
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e Hfng-ag 3% @ g | A
maAy fastt g § f wrsr <row awr w v
AT § I & TR A 37 faare WA
¥ JELT § | WA A W KT IZAS
g W WIS qATT g I F q@
1980 ¥ TATT ZIT TF AT STar Ivey
FT IGAT A | AT T A KT G
frar =X g9 g a0F A0 AT A
AT HTT AT T T FFATT A 9T
faare FTawd &1 ag 7€ A€ 7rq AGY
2 qg aY AT FTET @ & Tgd WI #1197 4
fear 1 42at afaarw gmas afe
TATT FZWT  agl grar  ar @«
F A ® @ AfwT Ag
FL QT | FE W FEAT WA
qF ST QAT qT6 9 FX gH A9 &
4g 979 TE & AT | WY F qOF HH
Y ag wfFT & A =t £ qrer I7q3-
AT § Fg AT U AT &1 FwfaT
FEfF T amF T F A A
FIHTT T G147 =7fgy fF g &1 QA
FT &Y 1 TH TIT FI§ GATT AL AT
Tl &, ATHT § 9 A€ FEI-HST AW
ANF TWT FT HIZAAT F F TE FH
TAT F34 &, for@ &1 To7 qWT I AT
'®, T LT FT HAqT 98 ¢ % s awr @
T, afew W &7 G5 FAT FwaT B
WIIATHY HT WY TIRTAT FLA & |

IO JrEA X WafagT w A7
T, frew | ardl § AT9 FHTHAR
TIE FTRE | I gH A9 A I
A § v 9 faee A7 2w & II9 FQ@
% A wgY w7 Rfyew A7 a9 a7 WA-
" gerq &1 & qoAT wTEaT §-
9 AT Grgaeg fafaes ¥, 99 I
WX FY§ FHTT 47 FIY I9aT § AR
W& 0F 9 ¥ 9T qg A8 @A
M glre e &, Y 9@ ¥ o A few
TR Erar @7, 37 B w9 A Q@ Aw@ X
T T e fagr a7 ?
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o TUArA TA W WTT WY
aow A g, FAT AR I, IN AT
wre dzgfaT A gw ¥ AN FHA 0w
fFar qr—mre @Y SraT W 33T 39
%1 75 Af9T, IT & I arqg FfAT )

St ®AT AW qx ¢ AN 97 F A
qZ AT FEr g—ATST ATE HYWH
F ATEH FAT ATOET | K N wg @E
ag 3% @ R ATY Ta & | A1 NfHe—
AT & 979 FIE TFT §, AT HAC AT
I AFH &1 499 § A OF o *
HaL GO WHTT @O A § a1 Sfved
a7 S facg are € 1

o TAATX W ;g A I8
AT A AR A

ot A< AT e : WY FAR ITw
T |

IS 7RG, ¥ @ @ T4
ATAT —O T T 9 W7
T AT YT, ATHT 39T A T HT T
T oY 9w ¥ el = Ak @ma
TR ® TF JA4qr F4r fo@, |y g
qA-H0E T HH TG 4T 7

WS ST WY QY qrw wga & &
qeAT gt § fe e avr 1976 ®
uTT & 4T 547 | doq dvw o ST
qT, I9 1. 927 FT AW A fFvaaw %
fear | g A7q 3 FY €W I QAT
AT AT A A agraT QT | WU A
39 ¥t agT 7 < faar a1 | gwlag
grafasw #7979 Ffag o T6
g qrEf &1 dar a5 @ & F ag
gimfasy #F a1 Fet § Afew TS
gy FY AfEr T T 37 7 1Q9 H;
&1 g2t faar | ag wdEl w Afar ?
FT GATAT § WX 9w @rer Wi} fawew
I &7 g7 frwrer ¢ wot A9t § v
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[#r FaT T q%a]
T § | Fiaw gl ¥ qE 30 I #Y
wgHr & | XA A AT ¥ oF gaTw
qer a7 fF frex 7 o=l § o w19 &
fan fasrva gred« &, 97 & faw qdzw
a3 | = wrfer qvwr ¥ 20 fawr faoraw
ETIaw Fr faer F ar M ITH fFavT &
§3T 9T ¥ 0T 73, fRe & qdew
¥ AT g1 ¢, fFet F g g g W
Pt & a1 FT FF AW
FT AATAATS § 7 WA 1974 & 1977
% & Wiws fog og, @Y ¥ faama &
g 727 E fF e g g 2
TR I A A EHT & | FAar aqref
A T AT F AT AIHT FATE
aTgaerE fFar 8

There is a complete commitment,
our commitment js total.

TIT ZH ATIH FTAT FI TAT FTH HL,
A &9 qIF F [IF T AMGF IF A4,
afer modr g4 & faowy & fag
TAAET AZT AATEA, §H G FT TA7 7GY
NEX, W ATATT F AT T AGY
Fat 9 rEl gt §1 gl
¥ T A F | HIX H JTqT H
HATIATHT HT T T FIT § A FT7qv
gragwea far I , a1 gw gt 43
wTdR 7R a7 TE 7 fw $Et F A
M TS AT FAT 98, IZ TAFL . ...

faw foem & are § I=gror AT A
qgT T Fg1 | Iz qgT qFAAIAq
¢ 7R FUF I FT GFAT A8 TR
fe 47 el § faw L IT A FA A,
IT ) 72F 1 AR 97 7 fya = faw
T 3 Q@ IF F I7E AN I9 faA
&1 3 Y ) wrfER, wE faew &1 T
gNT | FUTT TIT T F97, FITIAT F1
? fegm &1 §9% TET & Gvw FTWEEEI
qrsRka g o fasiaiatoa &
wT TadNT ¥ 99 w1 ¥ famr | W\
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Tadiz A A oW @ g fE
Wr faw frer gRlY, S8 i & afr 1~
& qawar § f5 gl s qoeT A
W ATt ¥ OF agd a3 geEEe
fear & f &1 for el &) e Y
T ) Z I W FEA F oA T A
g 1% FIT9g o 99 ¥ f9U 39
Feawra faer sk 98 a9 fae o= @
O Ffeww 1 g F@ &

IuTemsr Agrew, & o Afas
T FEAT STEaT AfeA 19 F A H
I FTT FET AT & fF e "EE 9%
S AEY FwAr Anfgw, § o AT g
f& 78 am aifen dfew w97 34
FIT TIF 5T F ATHEAT gl & WX IF
1 gW 21, 1 A ofr Sfwfae wrgatan
qg T /YT S 1T & WTT @A F4
f& ot efefae wreafaw Y @ T2 &%
HTTHT qX TAETZ W SFG AT & | TH
q a1 wq udr F9 g 1 wore Sfwfae !
®EATET F1 FW FEAT &, AfF g
S g, &7 F% qTC OEY =AW FE!
qedft & 1 W9 FEa & fF Sy wEW
A& qgraT AP AifF T ¥ IT &
ITH ag WTAH, AfHT TogT FIE, AT
Y wrza= fafaeet @ &, oo & et
Afafedrs a6 aEE & Fwd HqIA
saTa # Fg1s § | gafaq & ag Fg
f§ TAar aret # g ¥ T @
GrEa  fafaees X gz & dn ¥
Ty FT @1 & o Hwfae wEAlT
F9 Y F7 1, 3T FY F1iwTw ¥ ¥ 1 FEA
ag Y Frfew & & f ey o 79
¥ T &) WK T¥ a<g ¥ aTHi Y A
F1 wrfrew # g

Y aEeq a3 ; waw 9T A AT
&Y, 91T o w1 3 qma v |

ot wag ore qear ;WAL WA T
s a wa@, N wEY 6w A
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% aHeTs et | gwE wifow A §
e faeT qur ®Y asstw 7 & gEleg
AR WqE 9T SqUET S A AT |
HEI FEI a1 W WIYH! THANSE HC &
Ty € 1 & w=gor @rgw A fawaw
fearar argat § f& swar ardf s
®I TH FET AGT IIZAT | gW ATEA
EfFamfran @ 1gmaeafFam
THIFZTAAT FTH FL | WITHT FHHAA
it g9 F1gd & WX AT W1 918d @ |
e gw ag &< T1gq & fF o gu
qifafaar g ITH! @ W T BT | IART
BIT T § T AT § | G TF @
AT AT AT gW 0 FA o U
ATz fAgT oo ) 39 g & Aigan
z f 33 qg 77 Sfdaw =g 7=gm
ATEE W & a1 AST Z1T |

SHRI M. N, GOVINDAN NAIR
{Trivandrum}): 8ir, I am not interested
in the wordy war of politics. Secondly,
1 do not want to enter into a discus-
sion about the role of the Rajya Sabha
and the Lok Sabha 5 per our Con-
stitution. The problem before the
House is that the Finance Bill which
was accepted by this House, has heen
refurned by the Rajva Sabha with rer-
lain modifications, Now, regarding
those amendments which they have
made, let us have a dispassionate look.
Even when this question was discussed
here, many people from the ruling
party spoke in favour of these re-
commendations.

I start with bidi. That question was
discussed here. It was not only the
people from the opposition but people
beloning to the ruling party also
very vehemently and sirongly opposed
it. Our friends from the Marxist Party
_also very strongly stated that the tax
on bidi should be avoided. Now the
Congress has a majority in Rejya
Sabha. They have expressed them-
selveg in favour of it. Are we to stand
on prestige? Or are we to accept the
reasonable amendment they  have
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made? Are the arguments put forward
by the hon. Finance Minister—his

eloguent speech on the injurious affect
of bidi, quoting doctors-convincing?
Now, I warn you against doctors
because today there is a report in the
press that some doctor has stated that
gas should not be wused because it
affects your heart, It is said that gobar
gas is better. I am not an expert to
say whether that is right or wrong.
For how many years are the people
using gas? Are you going to ban the
use of gas?

Then, the day before yesterday,
another report came on chicken-eating.
All gentlemen should take care. Ac-
cording to that advicz, your masculinity
will go. Therefore, you should not
depend on these stupid reports, Here
is Mr. Biju Patnaik, a chain smoker,
who stands as a challange to the state-
ment of the doctors. I am also a
smoker. According to doctors, the life
is shortened by smoking. If that is
calculated, I must be dead years ago.
So, please don't bring in these doctors
in the picture.

AN HON. MEMBER: What about Mr.
Raj Narain?

SHRI M. N. GOVINDAN NAIR: One
of the most intelligent things that
the Janata leadership has done is to
make him a Minister.

A HON. MEMBER: An entertainer.

SHRI M. N. GOVINDAN NAIR: It
ig not only for our entertainment. He
comes ‘only once in a week for one
hour. Supposing he were an ordinary
Member, could any business be trans-
acted here? You must think them.
Don't mention the name of Mr. Raj
Narain too often. That one hour is
very entertaining. That is enough.

Now, coming back to the question of
bidis, the Finance Minister was very
much surprised to hear that cigarette
lobby is behind this move. If he does
not know, he should know as the
Finance Minister, as to what would be
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the implication of this move and who
are the parties that will get interested
in it. The cigarette lobby is very much
interested in seeing that the bidi price
goes up. Therefore, I think, at least on
this account, you should make a con-
cession. They have made four ecom-
mendations, In Mahabharata, a ques-
tion was posed by Lord Krishna, “Will
yYou not at all give even one hcuse
to the Pandavas?”. Instead of speading
your time on arguments about Rujya
Sabha and Lok Sabha, will heavens
fall if one recommendation of Rajya
Sabha is accepted? I do not want to
repeat all the arguments that were
brought forward in favour of this
amendment. I say, that it will adversely
affect the industry. All those matters,
Mr. Venkataraman who is not very
enthusiastic in making accusations but
who studies problems has presented the
case very well. Can't you accept it?
Why should Mr. Patel be so firm that
he will not budge an inch? I would
appeal to him to accept that amend-
ment.

There is one more amendment which
he can accept regarding the sick in-
dustrial units, You have already :.cep-
ted the principle that workers should
be protected—including staff. The
managerial persons should go. You
yourself had said that you had g.ven
that assurance in Rajya Sabha, you
have given the assurance here not only
now even earlier also., Why ~an you
put it in the statute? Then what will
happen if you accept these two umend.
ments? I am not going to support the
other points. But it would be a very good
gesture if these two amendments are
accepted. I say these two amendments.
One is the bidi which affects the com-
mon man; secondly, the workers whom
you really want to protect—I take
your own words—you give them
statutory protection.

Who is going to read what assuran.
ces you have given in the Parliament?
When the Constitution was discu
here, if you go through the roceches
of the framers of the Constitution, you
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will find that they talked many things.
Do we go by that or do we go hy what
is written in the Constitution?

AN HON. MEMBER: Mr. Kamath is
here, who is the Father of the con-
stitution.

SHRI M. N. GOVINDAN NAIR:
Father or grand-Father, I do not know.
Whatever it is, as long as Parliament
is here, Mr. Kamath will have a place
of his own. Our point of discussion is
something else. ] am suggesling a
compromise. If you accept these two
amendments, then no one will feel that
vou have surrendered to the Rajya
Sabha: there is no question of surren-
der and all that,"What I suggest is that
you accept these two simple amend-
ments. If you do it, it will be a very
good gesture on the part of the Lok
Sabha that when they (Rajya Sabha)
sent{ some amendments, we did rot to-
tally reject them but accepted some of
them. More than that, the workers in
the sick units will feel very much con-
soled, if you accept that amendment.
The ordinary man in the country wil
be very happy, Mr. Patel, if you accept
the amendment on bidi. I hope you will
do it.

SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy-Speaker, Sir,
thank you for giving me this oppor-
tunity and I will be very brief in this
discussion. At the outset, I would like
to bring to the notice of this hon.
House one instance about my colleague
and hon. friend who was in the As-
sembly in 1967 in Madras. A similar
incident took place there wherein the
Legislative Assembly passed the
Finance Bill sent it to the Council If
I am not wrong, I think the hon. Mem-
ber Mr. Venkataraman was in the
Upper House as the leader leading the
Congress Party therein. I think, at
that time, the Congress Party was very
generous. I do agree with the hon.
‘Members speaking from the Janata
Party side and of course from the
Ruling Party and stating that the:
verdict of the people is very
much reflected in this  House—
because we are directly elected
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by the people—that is the Lok Sabha
5o, -the Elders (Rajya Sabha) must
respect it. But you may put a question
that this Idouse is mostly of elders
whereas there, they are young people
as Members. So, there cannot re any
physical or age verification. But I do
not argee on that. But for all constitu-
tional purposes, that is considered to
he the eldest House and this is suppo-
sed to be the young House. But I am
yuite young and many of us are young.

In Madras, they differed on many
fssues raised by the then DMK Party
led by the great and revered Anna.
They accepted the Bill and voted it
and sent it back to the Assembly. I
do not understand why the Congress
Party—of course, they have expressed
their unwillingness or difference un ihe
Finance Bill—voted it down and rent
1t for reconsideration by this ["cuse.
But 1 would, at the same time, say,
that if Elders say something, we must
learn to respect it. T say this with
utmost sincerily and seriousness. This
is u matter, as my learned frienu and
~.oider, Shri Govindan Nair, has suid.
1 which. we thought, the Janala Furty
would concede 1o the Janata's feelings
heewuse the Janata in this country.
mijorify of the people in this courntry.
smoke hidis, 1 thought, the Jarata
Party  would have the heart for the
tanata aned consider il. My friend bas
vlaced it before the Finance Mimster

<uxi v thai the Finance Minister would
secony very popular with the people
tf he removed this duty on  hidi.
Of course, it ix 4 difficult job.

DOur Prime Ainister was  once  the
Finunce Minister and he had said this
at that time -1 remember; I had read
11 in the papcers-—that ‘to be a Finance
Minister i« a difficult job because he
wili become most unpopular’. Bni last
lime when we met the Foreign /4 nis-
ler of Japan, he said that he was the
Finance Minister and that was the
reason why he had Iwen sent lo Ex-
ternal Affairs. I told him that he would
never become unpopular in the out-
side world; he would become very
popular. Therefore, it is not a question
of becoming popular or unpopular. My
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friend has placed the matter in _ a
subtle way—he hag asked them to con-
sider it with a certain amount of ges-
ture and take the people intg confi-
dence to march towards progress,

Removing this duty, my friend on
the other side argued, would create a
big deficit—to the extent of Rs. 45
crores or so. It is not a correct argu-
ment. The majority of the people in
this country are poor, and they cannot
afford and they should not feel this
burden of taxation on them. Of course,
I do not smoke bidi; I smoke very
costly cigarettes. That is a different
matter. If you remove this duty on
bidi and show this concession to item,
the people on the whole will feal very
happy and they will say: ‘Here is the
Janata Government which has con-
sidered our feelings' and they will
cive their support for all progressive
measures, where you have to he very
narsh. When you come to the question
ol faxation, you have to be harsh. I
have studied economics; I know, it is
very difficult for a Finance Minister for
Government to be very lenient on the
question of tax; it is an essential item
in a developing country like ours. So,
I would appeal to the Finance Minis-
ter {o reconsider these items—not only
the question of bidi but also the ques-
tion to amalgamation of companies
whore also the workers have to be
taken care of. Whenever the problem
of workers is touched, many of us are
very eloquent: whenever the rquestion
o’ Scheduled Castes and Scheduled
T-ihes comes up, many of us are very
elnyuent. But when it is' a question of
aciion, 1 am afraid, it is left to the
administration, it is for the adminis
tration to do.

On behalf of the All India Anna
DMK, I would say that I am :n full
agreement with Mr. Govindan Nair
as far as bidi is concerned—though
it is not one of our policies to smoke
bidis—because it touches the janata
whom the present Government very
happily and every now and then—and
many times in Hindi which [ do not
follow— say that they represent. Of
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course, I follow at least the word
‘janata’, and I hope that the Janata
Government will do this for the
janata for the people,

I would like to make another appeal
We will not be pressing every item
included in the motion. I request
you, Sir, to have the voting item-wise
because we will differ on two issues—
on the question of bidi and also on the
question of amalgamation of ccm-
panies.

1 remember how the hon. Member,
Mr. Venkataraman, acted in the Le-
gislative Council in 1967— of which
year we are very proud because we
dislodged the Congress for the first
time in Tamil Nady and we continue
to keep the power in Tamil Nadu in
our hands, in the hands of Anna and
his descendants in Tumil Nadu. I hope,
the same gesture will be shown by
them here also; I say ‘gesture’, not
‘compromise’. At least on the ques-
tion of bidi and the other item also
the feeling of the janata should be
considered,

SHRI CHITTA BASU (Barasat):
Sir, I do not propose to make a long
speech as he does not deserve that.

So far as the rocommendations made
by the Rajya Sabha are concerned, I
have promiseq earlier that I will not
join issue. But I want to auote cer-
tain statements ma:le by the Prime
Minister which have appeared in the
press today. The Prime Minister has
said:

“The important point is that we
should not give up our right in the
Lok Sabha.”

This statement is unfortunate, coming
as it does from the Prime Minister,
the Leader of the House. I do
not know what he means by the
‘right’ of the T.ok Sabha, and how the
right of the Lok Sabha will be lost it
the Lok Sabha, in its wisdom, can
accept some of the recommendations
of the Rajyq Sabha (which is also a
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part of Parliament) made in their wis.
dom. By accepting any of the re-
commendations of the Rajya Sabha,
we do not lose any of the rights con-
ferreq on us by the Constitution of
our country. Therefore, the Prime
Minister's statement at this stage is
very unfortnate,

Now, coming to the amendments, I
pleag for two of the rocmmendations
made by the Rajya Sabha. One is
regarding ‘amalgamation’ and the other
is regarding the bidi workers, Argu-
ments have been advanced by many on
this side and I therefore only want to
take up the argumenis advanced by
that side, particularly by the Finance
Minister. ITe has s0il in the course
of his speech that with rcgard to
Amalgamation he has all the sympathy
for the workers but that, when there
is a eonnstitutional provision of this
nature, he cannnt get riil of ths mem-
bers of the staff whom he has to get
rig of in the interests of amalgama-
ting the units. This argument is not
justified. If you will allow me to say
so, it is frivolous. If you really want
that workers’ employment iz to be
guaranteed anq thnat is the purpose
of the amalgzamation, then, if you
find there are certain erring officers
or people for whose fauls the industrial
unit fell sick, youa can take cure of
them by other measures which are in
hands of the Government.

Another uargument was regarding
bidis-~that if they accept this recom-
mendation the deficit will rise by
Rs. 34 crores. Yes, the deficit will rise
by Rs. 34 crores, why can it not be co-
vered by taxation on the corporate
sector? Can it not be realiseq by
other means of taxation which will fall
on the richer sections of the society?
(I have some suggestions in this re-
gard). Why should you make the
poor bidi workers or the bidi industry
bear the burden of the tax, especidly
when you have brought about a ple-
thora of concessions to the big capi-
talists and monopolists of the country?
I can catalogue a few of them—the
financial proposals propose to raise the
rate  of investment allowance; the
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financial jproposals include tax reduc-
Jdon for donations to charity and
changes in the excise and customs
tariff and concessions for encouraging
rural industry by the big capitalists. In
this way, many concessiong have been
given to the big men, but you hesitate
to give the smallest amount of con-
cession to the poor people—and that
also, in the name of fighting or elimi-
nating deficit financing. Thig is not
correct. I would therefore suggest. as
.a measure of compromise ang as a
token of deference to the wishes of
this House and those of the Rajya
Sabha ihat the Government should
reconsider the whole issue and
accept at least two of the six
amendments made by the Rajya
Sabha. That will be in the fitness
of things; that will be 3 token of de-
ference to the wishes of the people:
no question of losing any right of the
Lok Sabha ig involved. That would
push up the morale of the people and
it will also brighten the image ¢* the
Janata Government in the cyes of
the janata.

|t awEr fag (Fifmmge)
IITEAET HZIZT, AT HIgT & AT A
qd qF WT A1T AT @ §—

T AT AT FEY THR-gat ¥ wifEA
ATEY T4 | F47 @16 [HAFT 4 |

gfrar Wi & 1969 F Fgr a1 fF gw
difer gFf #31, wifs w3 FHg
% foaqw feoawds ¥, § @ g
%, o= faw wnifgg | 9T € | smae
F1 fiferr gEf 1 s, afeT s
qwiR g8, fve & o119 &1 g Qv 4n?
1971 ¥ 51 & fese gonfat o,
AT AT §1F F arav[g i qw
T TH FY 6 AT FW F o TEIA W
gy TG A A B Ao 7Y g
T & FreaEY 9T I AY | wgA R
& wifsat &1 @fe grm, a1 @l <
T AT 1 cATET & WY S AT A, Syt
¥, I Y Y Y a7 ¥ T | 77 HR-
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R ¥ T fr ¥ g g & fwe
@ & o fr g TeE s ik
<& 1 & goar §—ifaa gaf s
& fair wq %) frg & JwT 91 ?

T § AT F—FET L9 H
gfzr ardy & wgr a—3 d@ifaw gw
TEY FT qF, HifF 39 § TS FOAL-
FIFA §, ATURTE AT TFTHT T T
T § TS FICAPA &, AT gH
FARIm T gan a5 ¥
gAyTfRfae gY A, e gHr F=ar—
Y T | oWTAT, 9% ¥ dew i
& 92 T, &gT AGY | § A TqAl F
far AF &, wrAse 3 Hig W/ S,
¥fFe 5% o ——fagar 771 47 FT
FT THTAT 9T, A1 g€ FL 1000 FUT
¥ FIC T AT | LT FT 37 FAT FT
THTAT 97, AT 3 FT 1100 FUT &
FALC T AAT | HTT TR —— AT A
frr wg & OFY aq 7 £ 1 T FEA
g——FaT qrEf FaT 3 ? & quAr g—I
w1 ¥ ? fog Fa1 w9 & qrq fow T
At srafas g1 w8 | gfewm A frm g
a1 srafag g1 1€ | SuTems waey, A
FY T2 EAMT—FTT § FAF GEF A
qeFe ot | Tt qfeaw 9 F OF
fafreex ¥, SER Fgr—sw ffae §
UF AAHT Go TATGT AT AGE FT 8,
39 FY I frare & & fawa Sf97
1 e ffso—dfsa sa a=
Ag® A wUAT AR EEETR # fawr qr
fF fro s feggoar RE AT
N Frardy & faas FHFA R £
Tgt ¥ Afeew o & fafreca wer e
Tg 0 A9gA 39 § § faswrer ofod
JETT g A 9 FY qUE F IR
W A AT FT G W @ AT
wfier it ¥ wed e ford g I
T % 39 fraw ¥ & g faa
anfE I T T FEW R )
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= g ¥ oF dEt A—A
iy, St gfeawr Tt & ofy ¥ 1 I
qgt a4 e 41 fF S 1 qremdy @)
afea gfzr T ¥ g ofa F gw Fa
¥, A I TgF I FIATAT qT, FA
®< feam, fax WY 7 o 43 ), 59 @
T, AfFT AT gt aar 2Ry
|19 gATR §T9 9T U, TATY 7
FTIE AT AT 1 A FFA LA A AGH
NI F A A A |

arT Fga £ fF gw F W g9
qr | IFT FAT qT—ae & AT A7,
91 F g F97C 7R I F I AR ATF
W 420 FTA IET 1 T F d3F AT A
R A FE—aT 420 NATH AT AT ZAH
AT, FfFT JEN F i aF J79 6w @
& | 2 3 Fgr—i, fo®w 7 531, Az W
WY 7% 31 ATTAY | OF HIT STATH TATIT
mi—az S #4r qr—fga-dz
grama, foa & SO # g9 g72 F I
ATT | §HT qTEF TleqTAT W, AT A
Fr gfaw Fg7 s g wE, AT TEAT S
AT qZT 9T 77, AT TATHR A AW
F1 I TEIET TGT | FF AT AW
qA ST TE E, 99 F TH ATH 9%
F% 1@ wqAT @H FRAT AT | WA AR
AT 39 orgd #1 2 fzr I, A @
WEL GAGCA 3T AR & | WA T AW
Tt X AT FT @AW & 9 FA &,
afFT 3w a5 foet 7 fewmra 760 @
f& srarsr 32T 9% 0

TATH F FEHTL JAT—AFTAT I,
TR AT Fogfaer aref & ar9 faeay,
Iq I TA FEfaer qQUel I A FET
f& T g gk FA9T NAfgr F-—
o 9w ¥t & frey T @t
Qg ¥ & shwor fag, ¥
TAT |E §, WA S el F §
A w@ srifer § YR W wEE ¥
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freer T2, & Qe § 1 gEfig
g St TT F W AT WK
sifer #1 wget § o wefre
Tramf § 1| oo AgE wrw
aT, HRfTE S ar 9% gar T
P FH ¥ GRA T | q AT LG
T@ o7 §ofaew qr1 & groey
T3 fF 7 F gt o & oY
WA ¥, fMRTAT, TF A
¥ g Fr oqar g

MR. DEPUTY-SPEAKER: You are
not talking on the amendments, Yru
better wind up your speech.

W wwE fag oS % AT
Hqrofez AT 91 SH & off TR AR-
T Y| AL Y Ugy T9F
AT T =A1q FY oqreAt I AT A W
IAHT TAT A€ FW A, A HARC
T FqEA a1 fEamFar @ { M
oA T ¥ AIAF AQUfT AT TAE |

MR, DEPUTY SPEAKER: Now
you please wind up. Your time is

over. I said five minutes but you have

taken 10 minutes. :

e e fag @ 9 I
qEa IRWMAIW T g war
R q@Rdaram Jy  dar fered
@ Y S HEHe G
T AR g ot ad wd
3 ga A df Y I wFTW A A TG
Tgr 41 6 Y TWAT HTEE T
TaEr § WYOHTS g7 9T ¥ At waal
§ | @ Tg AgE awd §, @ IR
gaT wESTINE 1. ().

sft qwto TreivaTe Tyt (oA
a): TS § | WA
s %, ga ¥ Arqaaw o ®
wega vz war & o
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MR. DEFUTY-SPEAKER: Now
1 will call the next speaker. Mr.
Reddy, you please take your seat, I
do not wish any magazine being tos-
sed like that in the House.

et ¥ fag: q@ a7 TR
T | T TS ATAAU AT F ATH
faar &

IR WG : HTIET TTEH AH
oy ¢ wwaey @ §1 W9
T q5 FTEY ArfE gE w1E A

oY qTo HATo ATFAFT |

PROF. P. G. MAVALANKAR
(Gandhinagar): It is quite evident
that we have been caught in a very
unusual situation when the Finance
Minister has brought a second Finance
Bill because the first Bill has recom-
mendations attached to it by the
other House.

The Leader of the Opposition and
some other people in the House Parti-
cularly on the Ogposition Benches
have spoken about the role of the
Rajya Sabha. and they have also re-
frained and 1 think, rightly so, from
passing any comments, much less cri-
ticisms, about the role of the Rajya
Sabha. We all respect the constitu-
tional position that we have a bicame-
ral legislature, We all accept the fact
that we have a federal set up. We all
accept that the Rajya Sabha is an
honourable House which represents
the interests of the States. We also
accept that the Rajya Sabha has a
right to pass, reject and amend the
various pieces of legislation that come
from the Lok Sabha.

The question is not all this, The
question is something very different.
The question is: whether the second
Chamber in our federal structure, in
our parliamentary set up, can use its
temporary, special and vast majority
to oust......
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AN HON. MEMBER: It is not tem-
porary...... (Interruptions)

SHRI SHEO NARAIN (Basti):
Certainly you are temporary .. ..
{(Interruptions). They are not going
to listen to the learned professor. Is
this the way?

PROF, P. G. MAVALANKAR:
The majority of the Congress Party in
the Rajya Sabha in March, 1977 and its
majority in July-August 1977 is diffe-
rent. 'The majortiy has been reduced.
There have been political changes in
the country. My point is whether
the temporary special vast majority
that the Congress Party in the Upper
House enjoys ........

SHRI YESHWANTRAO CHAVAN:
What do you mean by ‘“emporary
special majority’? Do you think that
yours is a permanent majority here?

PROF. P. G. MAVALANKAR: My
esteemed friend the Leader of the Op-
position should bear with me for three
minutes more. Let me come to the
concluding part. I am not at all as-
suming that the majority of the

Janata Party in this House is a
permanent one, 1 hope now . ....
(Interruptions).

My point is that the raajority that
the Congress Party has in the Upper
House is for g temporary period cof
time. And I repeat, our Constitu-
tion is enjoining a federal siruc‘ure
with the Parliamentary set up based
on the Westminster mode] where
the Lower House elected directly by
the people is responsible to the peo-
ple, exclusively ang entirely in all
financial matters. That Censtitu-
tional position, I respectfully sub-
mit, should have been kept intact
by my friends in the Congress
Party who happen to be temporeri-
ly in the majority in the Upper
House. They have not done that.
They have every right to use their
majority. against all other pieces of
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legislations, excluding of course Bud-
get and excluding also the roney
Bills as certified by the hon, Speaker.
Why do I say this? I know if the
second Chamber agreeg with the
first, it is superfluous. If it does
not agree it becomes obnoxious. But
we do not want both the Chambers
to go co-equal.

In all democracie there is ulti
mately, I use the word ‘ultimately’,
one Chamber which prevails cvver the
other and the chamber wich prevails
over the other is this Chamber— the
Lok Sabha because it is directly
elected by the people e .
(Interruptions).

This is the first time in our coun-
try's Parliamentary history that the
Government have been facing an ex-
traordinary situation of a good maje-
rity in this House but a good opposi-
tion numerically in the other House.
Therefore, my point is (interruptions).

SHR] A. BALA PAJANOR: What
is this? My friend is making a re-
ference to the other flouse. That is a
different House. We consider it as
the Council of Mtates, When we say
bad majority or gosi majority, they
are independent in their domain,

MR. DEPUTY-SPEAKER: He is
only referring to the numbers.

PROF. P. G. MAVALANKAR 1|
said good numerically.

SHRI. A, BALA PAJANOR: How
is it taken for granted that there is
a temporary majority? Supposing
there is defection in Gujarat and
some other place, unless you pass
the Defection Bill we cannot he cer-
tain that majority will change.

MR. DEPUTY-SPEAKER: Mr.
Bala Pajanor, there is no aspersion.
He was only talking about the size

of the Opposition.
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PROF. P. G. MAVALANKAR:
Having adopted the Parliamentary
model of Westminster, Executive
Government is responsible to the
Lower House and financial power s
vestied here. All I am suggesting is
this. 1 would have liked iy esteemed
friend the Leader of the Opposition and
his Party members to use their mujority
in the other House in a way that they
make the upper chamber better in
terms of improving legislation and
other things. But, Sir, they used it
for the political purpose of puiting the
government into difficulties. While
he was talking todav, his performance
was really very attractive and I en-
joyed it, He has a great art of Par-
liamentary wits and I give him marks
for that. But let ug not forget that
he was t1e Finance Minister when the
country for thirty years saw the lar-
gest taxation in one single year. Now
he has come out with support for poor
people, 8ir, I am also for the pour
people. I want the bidi tax to go.
I want that workers' interests should
be safeguarded. We woulg have liked
the Finance Minister to agree to our
proposition at the earlier stage. If
they had agreed, Government would
not have found themselves in this
situation now.

16.00 hrs.

Lastly I do agree with my esteemed
friend, the Leader nf the Opposition
about the need for a proper govern-
ment attitude. I say this in all
humility. I am only an individual,
and sp 1 say, in all humility.
Let the Government not shov "t
this particular occasion that
they have majority. Let them not
show an attitude which they them-
selves condemneq sitting here earlier
on the Oppasition benches, namely,
the arrogance of power! Moreover, the
absence of emotional ang political
cohesion and the absence of economic
programme on the part of the Janata
Government must also go. Further,
there must be the determination to
get themselves free from the domina-
tion of bureaucracy. If on these three
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things they will yot learn their les-
sons they will also not be in a majo-
rity for long! But I want to conclude
by saying that this debate has shown
that 'we must respect the popular will,
that we must show an. attitude of
being pro-people and not just having
the name of the Janata Party.

The hon. Prime Minister gnd the
hon. Finance Minister told us about
bidi and cigarette. I don't smoke hitli
although occasionally I smoke cigar-
rette but I am not a habitual smoker.
But this moral lesson ‘Don’h smoke,
it is bad for vour health’ is all right
for a classroom Jecture, but not for
Parliament. This is not a proper way
of defending a wrong tax. Mahatma
Gandhi was opposed to salt tax. Why?
Salt was a symbolic item, it was used
and consumed by everyone., Bidj is
something which js found in almost
every hearth and home in the whole
country and therefore this tax on bidi
is something which will make the
people feel that although the Janata
Government  is good in many other
ways at least on thig their attitude is
not good and that is why I have te
oppose it.

THE MINISTER CF FINANCE
AND REVENUE AND BANKING
(SHRI H, M. PATEL): Imus! contess
to a considerable ‘unount  of Cdicap-
pointed af ‘he way the distinouished
Leader of the Opp»sitian spok>,

He had very little of subsiance to
say against what I had put forward
except this that what I said only
brought cut the reactionary aspect of
the Janata Party and he wanted to
say, by pointing out to my collegues
sitting on my right, ‘Look’ you are
socialists. You would understand my
language.’

I do not know why the hon. Leader
of the Opposition does not still realise
that this is one party? (Interruptions)
I saw Mr. Chavan was very much an-
noyed when there was some interrup-
tion to him, I thought he might listen
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to what I say. We cannot agree to
this because you are not accustomed
to honesty. (Interruptions) The hon.
Leader of the Opposition smiles, He
was talking about that, but, when his
party supported the tax on biri, was
there no common man? At that time
there was no question of any of the
arguments that are now being urged
against the imposition of further ad-
dition to the tax. Why? Why is he not
honest enough to say that this is some-
thing which he haq done against the
Common man? To-day he is free to
say what he like. There was a period
when he did not have that freedom.
I am not concerned with that. (Lnter-
ruptions).

Mr. Deputy-Speaker, Sir, 1 am not
interested in pointing out that the
recommendations of the Rajva Sabha
may be rejected. We are rejecting
them because they are not sound on
merits. I am told or lectured about
economics elementary principles that
capital gains, unearnz=d income e'c.
etc. You yourself pointed out vari-
ous things and said that that was not
good. Shri Venkataraman is here
for whom I have great regard. What
does he say? He says that if capital
gain is exempted it will cnly mean
not advantage but a great deal of
loss. ] have pointed out repeatedly
that the object is to see t1hat funds
which are tied up and not u<ed be-
come investible funds.. Surzly. that
is a valid point o consider. Theie
may be some losg in revenuc. But,
that is more than adequately ccm-
pensated by the advantages gained
by the additional investible furd:z that
become available. These are econo-
mic arguments on the basis of which
I consider these proposals which we
have put forward in the budget as
sound necessary.

My hon. friend, Shri Chatlerjee
said that the right thing really should
be this that the country’s main source
of income shoulg be direct taxes and
not indirect taxes. I agree with him.
But, a poor country is not in a posi-
tion to adopt that. Nevertheless, for
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the first time, in many years, it is in
this budget that the direct tax
brought in more money than the in-
direct taxes. Rs. 99 crores was from
the direct taxes and a much smaller
amount was from indirect taxes and,
yet, my hon, friend on the cppnsite
side says that it is against the poor
and not against the 1ich. It ig the
rich who have been taxed more and
not the poor. The gurcharge on in-
come taX has been increased. For
the sake of argument, it is easy to
say that some levy is not gund. It is
no argument; I do nst want to 1t.duige
in such things. But, 1 do maintain
that this is a solid and cogent argu-
ment. I also say that it is not so
simple to give uprevenue and increase
the deficit. Deficit financing is bad.
It will curse inflationary pressures
and lead to increase in prices. Here
I am making an cffort to see that the
deficit financing is kept down to the
minimum.

AN HON. MEMBER: Why don"t
youy tax the rich?

SHRI B. M. PATEL: If you do not
want to see reason then I cannot
help. I can only argue rationally
but I cannot try and meet irrational
agreements. I think, Mr, Deputy
Speaker, Sir, there is no doubt at all
that these recommeadations should
not have come after this House had
passed this Bill and I would strongly
commend that this House accapts the
Bil]l in the form in which it had pass-
ed before it went to Rajya Sabha
which means reject the recommenda-
tions of the Rajya Sabha. (Interrup-
tions).

SHR] VASANT SATHE:. Are the
poor your only source of revenue?

SHRI H. M, PATEL: The hon'ble
Member's anxiety for the poor has
only appeared now. It was not wisi-
ble a few months ago. When I was
on that side and asked that this must
be done in the interests of the poor
my suggestion was steam-rollered and
you did not care. Who are you to
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speak now? It s only monstrous”
hypocrisy.

MR. DEPUTY-SPEAKER: The

question is:

“(a) that the following amend-
ments recommended by Rajya Sabha
in the Bill to give cffect to the
financial proposals of the Central
Government for the financial year

1977-78, be taken into considera-
tion: —
Clause 3
(1) That at page 5, clause 3 be
omitted,

Clause 13
12) That at pages 10-11, clause 13
be omitted.
Clause 15
(3) That at page 12, after line 29,
the following be inserted, namely: —

*(iii) the amalgamated compa-
ny absorbs in full the staff and
labour borne on the rolls of the
amalgamating company at the
time of amalgamation.”

Clause 20

(4) That at page 16, clause 20 be
omitted.

Clause 21

(5) That at pages 16-17,
21 be omitted.

THE THIRD SCHEDULE
(6) That at page 45—

clause

(i, linz 15, the hrackets, figures

and letters “(6) (i), (3):i)" Dbe
omitted; and
(ii) lines 17—19, the words

“Four rupees and sixty paise per
thousand.”, “One rupee and sixty
. paise per thousand” be omitted.

The motion was adopted.

R. DEPUTY-SPEAKER : I
w¢ take up clause by clause voting.
e question is:

“Clause 3

(1) That at page 5, clause 3 be
omitted.

Now, |
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SHR] VASANT SATHE: Are you
going to, put it to vote?

. MR. DEPUTY-SPEAKER : They
have asked for division. That is why
I am going to put it to vote. (Inter-
ruptions) There is no clarification re-
quired. The division is on. Please take
your seat.

SHRI HARI VISHNU KAMATH
(Hoshangabad) : Sir, I am on a point
of order, There are two motions here.
One is item 6(a) which reads as fol-
lows:

“(a) that the following amend-
ments recommended by Rajya
Sabha in the Bill to give effcct to
the financial proposals of thz Cen-
tral Government for the financial
year 1977-78, be taken into conside-
ration:-”

Are they at the consideration stage?
Are jtems (1) and 2y at the con-
sideration stage, or are they put sepa-
rately afier the consideration
motion has been carried?

MR. DEPUTY_SPEAKER: That has
been put to the vote of the Housc.
It was already put to the vote.

SHRI HARI VISHNU KAMATH:
Item 6(b) says ‘“that the recommen-
dations made by Rajya Sabha be
rejected.”

MR. DEPUTY-SPEAKER : It is not
put to the vpte like that. Now, that
question i

- Clause 3
“(1) That at page 5, claufe B be
omitted”.
The Lok Sabha divided: -

Division No. 10] AYES

Ahmed Hussain, Shri
Alluri, Shri Subhash Chandra Bose

Austin, Dr. Henry

Avari, Shri Gev. M.
Badri Narayan, Shri A. R.

 Balakrishniah, Shri T.
Barua, Shri Bedabrata

[16.27 hrs.
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Barve, Shri J. C.

Basu, Shri Dhirendraunath
Bonde, Shrj Nanasahib

Charan Narzary, Shri

Chavan, Shri Yeshwantrao

Chettri, Shri K. B.

Choudhari, Shri K. B.

Choudhury, Shrimati Rashida Haque
Deo, Shri V. Kishore Chandra S.
Desai, Shri D. D,

Desai, Shri Hitendra

Doley, Shri L. K.

Engti, Shri Biren

Faleiro, Shri Eduardo
Gamit, Shri Chhitubhai
Gawai, Shri D. G.

Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Jawade, Shri Shridhar Rao
Jeyalakshmi, Shrimati V.
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Karan Singh, Dr,

Khan, Shri Ismail Hossain
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnappa, Shri M. V,
Lakkappa, Shri K.
Laskar, Shri Nihar

Magar, Shri Annasaheb
Mallanna, Shri K.

Mathew, Shri George
Meduri, Shri Nageswara Rao
Mirdha, Shri Nathu Ram
Murugaiyan, Shri S. G.
Naidu, Shri P. Rajagopal
Narayana, Shri K. S.

Pai, Shri T. A.

Parvati Devi, Shrimati
Patel, Shri Dwarikadas
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Patil, Shri S. B.

Patil, Shri Vijaykumar
Poojary, Shri Janardhana
Rachaiah, Shri B.

Rajan, Shri K. A.

Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.
Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Shri M. Satyanarayan
Rao, Shri P. Ankineedu Prasada
Ravi, Shri Vayalar

Reddy, Shri G. Narsimha
Reddy, Shri K. Obul

Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.

Roy. Shri Saugata

Sangma, Shri P. A.

Sathe, Shri Vasant

Sayeed, Shri P. M.

Seyid Muhammed, Dr. V. A.
Shankar Dev, Shri
Shankaranand, Shri B.
Shinde, Shri Annasaheb P.
Shrangare, Shri T. S.
Somasundaram, Shri S, D.
Stephen, Shri C. M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarao
Thomas, Shri Skariah
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Unnikrighnan, Shri K. P.
Venkataraman, Shri R.
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Agarwal, Shri Satish

Aghan Singh, Shri

Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.

Bagri, Shri Mani Ram
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balbir Singh, Chowdhry
Baldev Prakash, Dr.

Barrow, Shri A. E. T.
Bashir Ahmad, Shri

Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhary, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chunder, Dr. Pratap Chandia
Dandavate, Prof. Madhu
Danve, Shri Pundalik Hari
Das, Shri S. S.

Dasgupta, Shri K. N.

Dawn, Shri Raj Krishna
Desai, Shri Morarji

Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digal, Shri Sribatcha
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

328
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Gattapi, Shri R. D,

Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Gulshar, Shri Dhanna Singh
Gupta, Shri Kanpwar Lal
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hukam Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jasrotha, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kamble, Shri B. C.

Xapoor, Shri L. L.

Kar, Shri Sarat
Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh

Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Manmud Al
Khan, Shri Mohd. Shamsul Hasan
Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri R. L.

Kushwaha, Shri Nam Narosh
Lalji Bhai, Shri

Machhand, Shri Raghubir Singh
Mahala, Shri K. L.
Mahale, Shri Harishankar

Mahi Lal, Shri
Malhotra, Shri Vijay Mumar

Malik, Shri Mukhtiar Singh
slallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mankar, Shri Laxman Rao
Manohar Lal, Shri

Meerza, Shri Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govindram
Mishra, Shri Janeshwar
Mondal, Dr. Bijoy

Multan Singh, Chaudhary
Nahar, Shri Bijoy Singh
Nathwani, Shri Narendra P.
Negi, Shri T. S.

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad

Pandit, Dr, Vasant Kumar
Parmaj Lal, Shri
Paswan, Shri Ram YVilas
Patel, Shri H, M.

Patel, Km. Maniben Vallabhbhai
Patil, Shri Chandrakant
Patil, Shri Sonu Singh
Patnaik, Shri Biju

Phirangi Prasad, Shri
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shrij
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar

Rai, Shri Shiv Ram

Rajda, Shri Ratansinh

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Choudhary
Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri
Ramapati Singh, Shri
Ramjiwan Singh, Shri

Rao, Shri Raje Vishveshvar
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri

Rodriques, Shri Rudolph
Saeed Murtaza, Shri
Sahoo, Shri Ainthu

Saini, Shri Manohar Lal
Samantasinhar, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R, P.

Sarda, Shri S, K.

Sarkar, Shri Sakti Xumar
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shenti Devi, Shrimati
Sharma, Shri Yagya Datt
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Shastri, Shri Bhanu Kumar
Sheo Narain, Shri

Sher Singh, Prof.

Sikander Bakht, Shri
Singh, Dr. B, N.

Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri Satyendra Narayan
Somani, Shri S. S.

Suman, Shri Ramji Lal
Suraj Bhan, Shri

Surendra Bikram, Shri
Talwandi, Shri Jagdev Singh

Tej Pratap Singh, Shri
Tiwari, Shri Brij Bhushan

Tiwary, Shri D. N,

Tohra, Shri G. S.

Tripathi, Shri Madhav Prasad
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Shri Brij Lal

Varma, Skri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh

Yadav, Shri Ramji Lal
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvender Dutt, Shri

MR. DEPUTY-SPEAKER : The re-
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MR. DEPUTY.SPEAKER : Now we
take up amendment to clause 18. The
question is:

Clause 13

“(2) That at pages 10-11, clause
13 be omitted.”
The Lok Sabha divided:

Division No. 11| [16.24 hrs.

AYES

Ahmed Hussain, Shri

Alluri, Shri Subhash Chandra Bose
Austin, Dr. Henry

Avari, Shri Gev M.

Badri Narayan, Shri A, R.
Balakrishniah, Shri T.

Barua, Shri Bedabrata

Barve, Shri J. C,

Basu, Shri Dhirendranath

Bonde, Shri Nanasahib

Chavan, Shri Yeshwantrao
Chettri, Shri K. B.

Choudhari, Shri K. B.
Choudhury, Shrimati Rashida Haque
Dabhi, Shri Ajitsinh

Deo, Shri V. Kishore Chandra S.
Desa., Shri D. D.

Desai, Shri Hitendra

Devarajan, Shri B.

Doley, Shri L. K.

sult* of the division is: Ayes—86: Engti, Shri Biren

Noes—164.
The motion was negatived,

Gamit, Shri Chhitubhai
Gode, Shri Santoshrao

*The following Members also re corded their votes:
AYES: Sarvshri K, Chikkalin gaiah, Darur Pullaiah, Ajitsinh

Dabhi, V. M. Sudheeran, A.

Bala Pajanor, and P, V. Narasimha Rao.

NOES: Sarvshri Shri Kumari Ananthan, Purna Sinha, Dr. Ramji
Singh, Sarvshri Ram Awdhesh Singh, Raghavji, Bapusaheb Parule-
kar, Yashwant Borole, Rasheed Masood, Zulfiquarulla, Mangal Deo,
Dr. Bapu Kaldaty, Sarvshri Jawala Prasad Kureel, Ram Kinkar, Mohd.
Hayat Ali, Dr. Rothuama and Shri Shrikrishna Singh.
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Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Jawade, Shri Shridhar Rao
Jeyalakshmi, Shrimati V.
Kadam, Shri B, P.
Kadannappalli, Shri Ramachandran
Karan Singh, Dr.

Khan, Shri Ismail Hossain
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnappa, Shri M. V.
Lakkappa, Shri K.

Laskar, Shri Nihar

Magar, Shri Annasaheb
Mallanna, Shri K.

Mathew, Shri George
Meduri. Shri Nageshwara Rao
Mirdha, Shri Nathu Ram
Murugaiyan, Shri S. G.
Naidu, Shri P. Rajagopal
Narayana, Shri K. S.

Pai, Shri T. A.
Parvati Devi, Shrimati

Patel, Shri Dwarikadas

Patil, Shri S, B.

Patil, Shri Vijaykumar

Poojary, Shri Janardhanha
Pullaiah, Shri Darur

Rachaiah, Shri B.

Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Shri M. Satyanarayan
Rao, Shri P. Ankineedu Prasada
Rao, Shri P. V. Narasimha

Ravi, Shri Vayalar

Reddy. Shri G. Narsimha
Reddy Shri K, Obul
Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.
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Roy, Shri Saugata
Sangma, Shri P. A.

Sathe, Shri Vasant

Sayeed, Shri P, M.

Seyid Muhammed, Dr. V. A,
Shankar Dev, Shri
Shankaranand, Shri B.
Shinde, Shri Annasaheb P,
Shrangare, Shri T. S.
Stephen, Shri C. M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarao
Thomas, Shri Skariah
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Unnikrishnan, Shri K. P.
Venkataraman, Shri R.

NOES
Agarwal, Shri Satish
Aghan Singh, Shri
Alhaj, Shri M. A. Hannan
Aminr Prof. R. K,
Ananthan. Shri Kumari
Anbalagay, Shri P,
Bagri, Shri Mani Ram
Bairagi Shri Jena
Bal, Shri Pradyumna
Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barrow, Shri A. E. T.
Bashir Ahmad, Shri
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Borole, Shri Yeshwant

Chand Ram, Shri
Chandan Singh, Shri B
Charan Narzary, Shri

Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhary, Shri Rudra Sen
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Khan, Shri Mohd. Shamsul Hasan

Chauhan, Shri Nawab Singh
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Danve, Shri Pundalik Hari
Das, Shri S. S.

Dasgupta, Shri K. N.

Dawn, Shri Raj Kishna
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digal, Shri Sribatcha
Digvijov Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Gowda. Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hukam Ram, Shri

Jain, Shri Kacharulal Hemruj
Jain. Shri Kalyan

Jasrotha, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kailash Prakash, Shri
Kaldaty, Dr. Bapu

Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut
Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh

Khan, Shri Kanwar Mahmud Ali

Kishore Lal, Shri

Krishan Kant, Shrt

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Lalji Bhai, Shri

Machhand, Shri Raghubir Singh

Mahala, Shri K. L.

Mahi Lal, Shri

Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Meerza, Shri Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govindram
Mishra, Shri Janeshwar
Mondal, Dr. Bijoy

Multan Singh, Chaudhary
Nahar, Shri Bijov Singh
Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Negi, Shri T, S.

Pandey. Shri Ambika Prasad
Pandit, Dr. Vasant Kumar
Parmai Lal Shri

Parulekar, Shri Bapusaheb

Patel, Shri H M.

Patel, Km. Maniben Vallabhbhai

Patil, Shri Chandrakant
Patil, Shri Sonu Singh
Patnaik, Shri Biju
Phirangi Prasad, Shri
Pradhan, Shri Gananath
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Pradhan, Shri Pabitra Mohan Shastri, Sh.ri Bha.nu Kumar
Raghavendra Singh, Shri Sheo Narain, Shri
Raghavji, Shri Sher Singh, Prof.
Rahi Shri Ram Lal Shrikrishna Singh, Shri
Rai, 'Shri Gauri Shankar Sikander Bakht, Shri
Rajda, Shri Ratansinh Singh, Dr. B. N.
Ram: Awadhesh Singh, Shri Sinha, Shri C. M.
Ram Dhan, Shri Sinha, Shri Purna
Ram Gopal Singh, Choudhary Sinha, Shri Satyendra Narayan
Ram Murti, Shri Somani, Shri S. S,
Ram Sagar, Shri R Suman, Shri Ramji Lal
Ramachandran, Shr. P. Suraj Bhan, Shri
Ramdas Singh, Shri Surendra Bikram, Shri

Tej Pratap Singh, Shri

Ramapati Singh, Shri
Ramji Singh Dr. Tiwary, Shri D. N. [

Tohra Shri G. S. ]
Tyagi. Shri Om Prakash
Ugrasen, Shri

Varma, Shri Brij Lal

Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh
Yadav, Shri Ramji Lal
Yadav, Shri Vinayak Prasad

Yadava, Shri Roop Nath Singh

Yadvender Dutt, Shri
Sarkar. Shri Sakti Kumar Zulfiquarulla, Shri

Sarsonia, Shri Shiv Narain MR. DEPUTY-SPEAKER: The re-
Satapathy, Shri Devendra sult* of the division is: Ayes 85; Noes.

Shah, Shri Surath Bahadur 17; _ Neouti
Shaiza, Shrimati Rano M, fie imotlon wds Negutive

Shanti Devi Shrimati AN HON, MEMBER: Are we follow-

] ing the correct procedure...(Inter-
Sharma, Shri Yagya Datt Tuptionsg)

Ramjiwan Singh, Shri

Rao, Shri Raje Vishveshvar
Rashiq Masood, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodriques, Shri Rudolph
Saeed Murtaza, Shri

Sai, Shri Narhari Prasad
Saini, Shri Manohar Lal
Samantasinhar, Shri Padmracharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri S. K.

*The following  Members alsorecoded their votes:

AYES: Sarvshri S, D, Somasundaram, K. Chikkalingaiah, V. M. Sudhee-
Tan and A. Bala Pajanor.

NOES: Sarvshri Ram Vilas Pasw an, Raghunath Singh Verma, Mahmud
Hassan Khan, Jagdev Singh Talwandi, Laxmi Narayan Nayak, Madhav Prasad
Tripathi, Brij Bhushan Harishankar Mahale, Tiwary, Chandra Pal Singh, Gulam
Mohammad Khan, Ram Charan, Aintho Sahoo, Ram Kinkar, D. Amat Mohd.
Hayat Ali, and Shrimati Shandravati.
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MR. DEPUTY-SPEAKER: We gre
following the correct procedure.
Those members whose machines do
not work or those members who have
not voted correctly, those corrections
will be carried out. Persons in charge
of this work will be coming to you and
taking the corrections that you want
{0 make. So, we go to the next
amendment.

The question 1s:

“(3) That at page 12, after line
29 the following be inserted, name-
lyi—

‘(ii) the amalgamated com-
pany absorbs in full the staff and
labour borne on the rolls of the
amalgamating company at the
time of amalgamation.'

The Lok Sabha divided
Division No. 12 AYES [16.30 hrs.
Ahmed Hussain, Shri
Alluri, Shri Subhash Chandra Bose
Arunachalam, shri V.

Austin, Dr. Henry

Avari, Shri Gev M,

‘Badri Narayan, Shri A. R.
Balakrishniah, Shri T.

Barman. Shri Palas,

Barua, Shri Bedabrata.

Barve, Shri J. C.

Basu, Shri Dhirendranath
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bonde, Shri Nanasahib

Burande. Shri Gangadhar Appa
Chavan, Shri Yeshwantrao
Chettri, Shri K. B.
Chikkalingiah, Shri K.

Choudhari, Shri K. B.
Choudhury, Shrimati Rashida Haque
Dabhi, Shri Ajitsinh

‘Deo, Shri V. Kishore Chandra S.
Desai, Shri D. D.

Desai, Shri Hitendra

Devarajan, Shri B.

Dhondge, Shri Keshavrao
Doley, Shri L. K.
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Engti, Shri Biren

Faleiro, Shri Eduardo
Gamit, Shri Chhitubhai
Gawai, Shri D. G.

George, Shri A, C.

Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Jawade, Shri Shridhar Rao
Jyalakshmi, Shrimati V.
Joarder, Shri Dinesh
Kadam, Shri 3. P.
Kadannappalli, Shri Ramachandran
Karan Singh, Dr.

Khaan, Shri Ismail Hossaln
Koi'yan, Shri P. K.
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathi
Krishnappa, Shri M. V.
Kunhambu, Shri K.
Lahanu Shidava,. 8hri
Lakkappa, Shri K,

Laskar, Shri Nihar
Mahata, Shri C R.
Mallanna, Shri K.

Mathew, Shri George
Meduri, Shri Nageswara Rao
Mirdha, Shri Nathu Ram
Modak, Shri Bijoy
Mukherjee, Shri Samar
Murthy, Shri K, K.
Murugaivan, Shri 8. G.
Naidu, Shri P. Rajagopal
Nair, Shri M. N, Govindan
Narayana, Shri K, S.

Pai, Shri T. A.

Pajanor, Shri A, Bala
Parvatj Devi, Shrimati
Patel, Shri Dwarikadas
Patil, Shri D. B.
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ratil, Shri 8. B.

Patil, Shri Vijaykumar
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pullaiah, Shri Darur
Rachaiah, Shri B.

Rajan, Shri K. A.

Raju, Shri P. V. G.
Ramalingam, Shri N, Kudanthai
Ramamurthy, Shri K.
Rangnekar, Shrimati Ahilya P,
Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Shri M, Satyanarayan
Rao, Shri P. Ankineedu Prasada
Rao, Shri P. V. Narasimha
Ravi, Shri Vayalar

Reddy, Shri G. Narsimha
Reddy, Shri K. Obul
Reddy, Shri M. Ram Gopgl
Reddy, Shri S. R.

Roy, Shri A, K.

Roy, Dr. Saradish

Roy, Shri Saugata

Saha, Shri A, K.

Saha, Shri Gadadhar

Sait, Shri Ebrahim Sulaiman
Sangma, Shri P. A.

Sathe, Shri Vasant

Sayeed, Shri P. M.

Seyid Muhammed, Dr. V. A,
Shankar Dev, Shri
Shankaranand, Shri B,
Shinde, Shri Annasaheb P.
Shrangare, Shri T. S.
Somasundaram, Shri S, D.
Stephen, Shri C, M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarao
Thomgs, Shri Skariah

Thorat, Shri Bhausaheb
Tirkey, Shri Pius
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Tulgiram, Shri V.
Unnikrishnan, Shri K. P.
Venkataraman, Shri R.
NOES

Agarwal, Shri Satish
Aghan Singh, Shri

Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Ananthan, Shri Kumari
Anbalagan, Shri P.

Bagri Shri Mani Ram
Bairagi, Shri Jena

Bal, Shri Pradyumng
Balbir Singh, Chowdhry
Baldey Prakash, Dr.
Barrow, Shri A. E. T.
Bashir Ahmad, Shri
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Charan Narzary, Shri,
Charan Singh, Chaudhuri
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath:
Chaudhary, Shri Motibhai R.
Chaudhary, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.

Chhetri Shri Chhatra Bahadur
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Danve, Shri Pundalik Hari.
Das, Shri S. S.

Dasgupta, Shri K, N.

Dawn, Shri Raj Krishnat
Desai, Shri Morarji

34z
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Deshmukh, Shri Nanaji
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Shri
‘Ganga Singh, Shri

‘Gattani, Shri R. D.

‘"Gowda, Shri S. Nanjesha
'Goyal, Shri Krishna Kumar
‘Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hukam Ram, Shri

-Jain, Shri Kacharulal Hemraj
Jain, Shri Kalvan

Jasrotha, Shri Baldev Singh
-Joshi, Dr. Murli Manohar
Kailash Prakash, Shri
Klakady. Shri Sambhajirao
Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Mahmud Ali
Khan, Shri Mohd. Shamsu]l Hasan
Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Kureel, Shri R. L,
Kushwaha, Shri Ram Naresh
Lalji Bhai, Shri

Machhand, Shri Raghubir Singh
Mahala, Shri K. L,

Mahi Lal, Shri

Malhotra, Shri Vijay Kumar
Malik, Sbri Mukhtiar Singh
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Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Meerza, Shri Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mondal, Dr. Bijoy

Multan Singh, Chaudhary
Nahar, Shri Bijoy Singh
Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Negi, Shri T. S,

Pandey, Shri Ambika Prasad
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhai
Patil, Shri Chandrakant
Patil, Shri Sonu Singh
Patnaik, Shri Biju

Phirangi Prasad. Shri
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri ’
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar

Rajda, Shri Ratansinh

Ram Awadhesh Singh, Shri
Ram Chgran, Shri

Ram Dhan, Shri

Ram Gopal Singh, Choudhary
Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri
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Ramapati Singh, Shri
Ramji Singh, Dr.
Ramjiwan Singh, Shri
Rao, Shri Raje Vishveshvar
Rashid Masood, Shri
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodriques, Shri Rudolph
Saeed Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shri Narhari Prasad
Saini, Shri Manohar Lal
Samantasinhar, Shri Padmacharan
Saran, Shri Daulat Ram

Sarda, Shri S. K.

Sarkar, Shri Sakti Kumar
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Shaiza, Shrimati Rano M.
Shanti Devi, Shrimati

Sharma, Shri Yagyva Datt
Shastri, Shri Bhanu Kumar
Sheo Narain, Shri

Sher Singh, Prof.

Shrikrishna Singh, Shri
Sikander Bakht, Shri

Singh, Dr. B, N.

Sinha, Shri C. M,

Sinha, Shri Purna

Sinha, Shri Satyendra Narayan
Somani, Shri S. S.

Suman, Shri Ramji Lal

Suraj Bhan, Shri

Surendra Bikram, Shri
Talwandi, Shri Jagdev gingh
Tej Pratap Singh, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

SRAVANA i1, 1899 (SAKA)
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Tohra, Shri G. S,
Tyagi, Shri Om Prakash
Ugrasen, Shri
Verma, Shri Brij Lal
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri Raghunath Singn
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh
Yadav, Shri Ramji Lal
Yadava, Shri Roop Nath Singh
Yadvender Dutt, Shri
Zulfiquarulla, Shri

MR. DEPUTY-SPEZAKER: Subject tc

correction, the result of the division is:
Ayes—117: Noes—I178.

The motion wus megatived.

MR. DEPUTY-SPEAKER: The (ues-
tion is:

“Clause 20

*(4) That at page 16, clause 20 be
omitted.”

The Lok Sabha divided

Division Neo. 131 AYES [16.33 hrs
Ahmed Hussain, Shri

Ailuri., Shri Subhash Chandra Bose
Arunachalam, Shri M.

Austin, Dr. Henry

Avari, Shri Gev M.

Badri Narayan, Shri A. R.
Balakrishniah, Shri T.

Barua, Shri Bedabrata

Barve, Shri J. C.

*The following Members also recorded their votes:
AYES: Sarvshri Chitta Basu, :3hagat Ram, and V. M. Sudheeran.

NOES: Sarvshri R, P. Sarangi,Vinayak Prasad Yadav, Shiv Ram Kal
Mahmud Hasan Khan, H. L. Patwary Govindram Miri, Harichankar Manale,

Sureth Bahadur Shah, Jagennath Sharma and Sribatcha Digal.
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Basu, Shri Dhirendranath
Bonde, Shri Nanasahid
Chavan, Shri Yeshwantrao
Chettri, Shri B.
Chikkalingiah, Shri K,
Choaudhari, Shri K. B,
Choudhury, Shrimati Rashida Haque
Dabhi, Shri Ajitsinh

Deo, Shri V. Kishore Chandra S.
Desai, Shri D. D.

Desai Shri Hitendra
Devarajan, Shri B.

Engti, Shri Biren

Gamit, Shri Chhitubhai
George, Shri A. C,

Gode, Shri Santoshrao
Gogai, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Jeyalakshmi, Shrimati V.
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Karan Singh. Dr.

Khan, Shri Ismail Hossain
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar
Kosalram, Shri K. T,
Krishnappa, Shri M. V.
Kunhambu, Shri K.
Lakkappa, Shri K.

Laskar, Shri Nihar

Magar, Shri Annasaheb
Mallanna, Shri K,
Mathew, Shrl George
Meduri, Shri Nageswara Rao
Mirdha, Shri Nathu Ram
Murugaiyan, Shri S. G.
Naidu, Shri P. Rajagopal
Narayana, Shri K. S.

Pai, Sari T. A.

Parvati Devi, Shrimati
Patel, Sh1i Dwarikadas
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Patil, Suri S, B.

Patil, Shri Vijaykumar
Poojary, Shri Janardhana
Pullaiah, Shri Darur

Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabai Anand:
Rao, Shri J. Rameshwar
Rao. Shri Jagannath

Rao, Shri M. Satyanarayan
Rao, Shri P. Ankineedu Prasada
Rao, Shri P. V. Narasimha
Ravi, Shri Vayalar
Reddy, Shri G. Narsimha
Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.

Roy. Shri Saugata

Sangma, Shri P, A.

Sathe, Shri Vasant

Sayeed, Shri P. M.

Seyid Muhammed, Dr. V. A.
Shankar Dev, Shri
Shankaranand, Shri B.
Shinde, Shri Annasaheb P.
Shrangare, Shri T, S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarae
Thomas, Shri Skariah
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Unnikrishnan, Shri K, P.
Venkataraman, Shri R.

= NOES
Agarwal, Shri Satish
Aghan Singh, Shri

Alhaj, Shri M. A. Hannan
Amat, Shri D,

Ananthan, Shri Kumari
Anbalagan, Shri P.

Bagri, Shrl Mani Ram
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Bairagi, Shri Jena

Bal, Shri Pradyumna

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barrow, Shri A. E. T.
Bateshwar Hemram, Shri
Berwa, 8hri Ram Kanwar
Bhanwar, Shri Bhagirath
Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Charan Singh, Chaudhri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motithai R.
Chaudhary, Shri Rudra Sen
Chauhan, Shri Nuwab Singh
Chavda, Shri K. S.
Chhetri, Suri Chhatra Bahadur
Chunder, Dr. Pratap Chandra
Dandavate., Prof. Madhu
Danve, Shri Pundalik Hari
Desgupta, Shri K. N,

Dawn, Shri Raj Krishna
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digal, Shri Sribatcha
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutta, Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shn

Gattani, Shri R. D.
Girjanandan Singh, Shri
Goyal, Shri Krishna Kumar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
1894 L.8.—12
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Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hukam Ram. Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jasrotha, Shri Baldev Singh
Joshi, Dr, Murli Manohar
Kailash Prakash, Shri
Kaldaty, Dr. Bapu

Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Mahmud Ali
Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Kureel, Shri R. L,
Kushwaha, Shri Ram Naresh
Lalji Bhai, Shri

Mahala, Shri K. L.
, Mahi Lal, Shn

Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Meerze, Shri Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govindram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy

Multan Singh, Chaudhary

Nahar, Shri Bijoy Singh

350
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Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Negi, Shri T. S.

Pandey, Shri Ambika Prasad
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhal
Patil, Shri Chandrakant
Patil, Shri Sonu Singh
Patnaik, Shri Biju

Patwary, Shri H. L.
Phirangi Prasad, Shn
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Reghavendra Singh, Shri
Raghaviji. Shri

Rahi, Shri Ram Lal
R.;?Shri Gauri Shankar
Rai, Shri Shiv Ram
Rajda, Shri Ratansinh

Ram Awadhesh Singh, Shri
Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Choudhary
Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri
Ramapati Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri

Rao, Shri Raje Vishveshvar
Rashid Masood, Shri
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodriques, Shri Rudolph
Saeed Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shri Narhari Prasad
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Saini, Shri Manohar Lal
Samantasinhar, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P,

Sarda. Shri 8. K.

Sarkar, Shri Sakti Kumar
Sarsonia. Shri Shiv Narain
Satapathy. Shri Devendra
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shanti Devi, Shrimati
Sharma, Shri Yagva Datt
Shastri. Shri Bhanu Kumar
Sheo Narain, Shri

Sher Singh, Prof.

Shrikrishna Singh, Shri
Sikander Bakht, Shri

Singh, Dr. B. N,

Sinhg, Shri C. M.

Sinha, Shri Purna

Sinha, Shri Satyendra Narayan
Somani, Shri S. S,

Suman, Shri Ramji Lal

Suraj Bhan. Shri

Talwandi, Shri Jagdev Singh
Tej Pratap Singh, Shr
Tiwari, Shri Brij Bhushgn
Tiwary, Shri D. N.

Tohra, Sh-i G. S.

Tripathi, Shri Madhay Prasad
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Shri Brij Lal

Varma, Shri Ravindra

Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain

Yadav, Shri Narsingh
Yadav, Shri Ramji Lal
Yadav, Shri Vinayak Prasad
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Yadava, Shri Roop Nath Singh
Yadvender Dutt, Shri
Zulfiquarulla, Shri

MR. DEPUTY-SPEAKER: Subject
to correction, the result® of the divi-
sion js Ayes 87, Noeg 181.

The motion was negatived,

MR. DEPUTY-SPEAKER: The
question is:

“Clause 21

“(5) That at pages 16-17, clause
21 be omitted”

The Lok Sabhg divided:

Division No. 14] AYES [16.35 hrs,
Ahmed Hussain, Shri

Alluri, Shri Subhash Chandra Bose _

Austin, Dr. Henry

Avari, Shri Gev M.

Bagri, Shri Mani Ram
Balakrishniah, Shri T.

Barua, Shri Bedabrata

Barve, Shrij J. C.

Basu, Shri Dhirendranath
Bonde, Shri Nanasahib

Chavan, Shri Yeshwantrao
Chettri, Shri K. B.

Chikkalingiah, Shri K.
Choudhari, Shri K. B,
Choudhury, Shrimatj Rashida Haque
Dco, Shri V. Kishore Chandra S,
Desai, Shri Hitendra
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Devarajan, Shri B.

Doley, Shri L. K.

Engti, Shri Biren

Faleiro, Shri Eduardo
Gamit, Shri Chhitubhai
George, Shri A, C.

Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Jawade, Shri Shridhar Rao
Jeyalakshmi, Shrimati V.
Kadam, Shri B. P,
Kadannappalli, Shri Ramachandran
Karan Singh, Dr.

Khan, Shri Ismail Hossain
Kolur, Shrj Rajshekhar
Kosalram, Shri K. T.
Krishnappa, Shri M, V.
Kunhambu, Shri K.
Lakkappa, Shri K.
Laskar, Shri Nihar
Magar, Shri Amaiasaheb
Mallanna, Shri K.
Mathew, Shri George
Meduri, Shri Nageswara Rao
Mirdha, Shri Nathu Ram
Murthy, Shri K. K.

Naidu, Shri P. Rajagopal
Narayana, Shri K. S.
Parvatj Devi, Shrimati
Patel, shri Dwarikadas
Patil, Shri S B.

Patil, Shri Vijaykumar
Poojary, Shrij Janardhana
Pullaiah, Shri Darur

*The following Mcmbers

also recorded their votes:

AYES: Shri Shridhar Rap Jawadeand Shri K. Obul Reddy.
NOES: Sarvshri Bashir Ahmed, S. S. Das, Mahmud Hasan Khan, Prof.

R. K. Amin, Raghubir
Najesha Gowda, Mohd. Samsul Hasan
Sharma and Charan Narzary.

Singh Machhand, Harishankar Mahale, S.
Khan, Surendra Bikram, Jagannath
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Rachaiah, Shrj B.

Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K,

Rao, Shrimati B, Radhabai Ananda
Rao, Shri J. Rameshwar
Rao, Shri Jaganuath

Rao, Shri M, Satyanarayan
Rao, Shri P. Ankineedu Prasada
Rao, Shri P. V. Narasimha
Ravi, Shrj Vayalar

Reddy, Shri G. Narsimha
Reddy, Shri K. Obul

Reddy, Shri M, Ram Gopal
Reddy, Shri S. R.

Roy, Shri A, K.

Roy, Shri Saugata

Sangma, Shri P. A.

Sathe, Shri Vasant

Sayeed, Shri P. M.

Seyid Muhammed, Dr, V, A
Shankar Dev, Shri
Shankaranand, Shri B.
Shir:de, Shri Annasaheb P,
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarao
Thomas, Shri Skariah
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Unnikrishnan, Shri K. P.
Venkataramas,, Shri R.

NOES

Agarwal, Shri Satish
Aghan Singh, Shri
Amat, Shri D.

Amin, Prof, R. K.
Ananthan, Shri Kumari
Anbalagan, Shrj P.
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Bagri, Shri Mani Ram
Bairagi, Shri Jena

Bal, Shri Pradyumtna

Balbir Singh, Chowdhry
Baldev Prakash, Dr.

Bashir Ahmad, Shri
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shrij Bhagirath
Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chang Ram, Shri

Chandan Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Charayy Narzary, Shri
Charan Singh, Chaudhuri
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhaj R.
Chaudhary, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.

Chhetri, Shri Chhatrg Bahadur
Chunder, Dr, Pratap Chandra
Dandavate, Prof, Madhu
Dasgupta, Shri K. N.

Dawn, Sari Raj Krishna
Desaij, Shri Morarji

Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Siragh
Digal, Shri Sribatcha
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Gulshan, Shri Dhanna Singh
Gupta, shri Kanwar Lal
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Harikesh Bahadur, Shri

Hazari, Shri Ram Sewak
Hukam Ram, Shri

Jain, Shrij Kacharulal Hemraj
Jain, Shri Kalyan

Jasrotha, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kailash Prakash, Shri

Kaldaty, Dr. Bapu

Kamble, Shri B, C.

Kapoor, Shri L L.

Kar. Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Mahmud Ali

Khan, Shri Mohd. Shamsul Hasan

Kishore Lal. Shri

Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Kureel, shri R. L.
Kushwaha, Shri Ram Naresh
Machhand, Shri Raghubir Singh
Mahala, Shri K, L.

Mahi Lal, Shri

Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Simgh
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Meerza, Shri Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R, K.

Miri, Shri Govindram

Mishra, Shri Janeshwar
Mishra, Shrij Shyamuandan
Multan Singh, Chaudhary
Nahar, Shri Bijoy Singh
Nathunj Ram, Shri
Nathwani, Shri Narendra P.

Negi, Shri T. S.

Pandey, Shri Ambika Prasad
Pandit, Dr. Vasant Kumar
Parmai Lal Shri

Parulekar, Shri Bapusahieb
Paswan, Shri Ram Vilag
Patel, Shri H. M.

Patel, Km, Maniben Vallabhbhai
Patil, Shri Chandrakant

" Patil, Shri Sonu Singh

Patnaik, Shri Biju

Patwary, Shri H. L.
Phirangi Prasad, Shri
Pradhan, Shir Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghaviji, Shri

Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar

Rai, Shri Shiv Ram

Rajda, Shri Ratansinh

Ram Awadhesh Singh, Shri
Ram Charan, Shri

Ram Dhan, Shrj

Ram Gopal Singh, Choudhary
Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri

Ramapati Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri

Rao, Shri Raje Vishveshvar
Rashid Masood, Shri
Rathor, Dr. Bhagwan Dass
Ravindrg Pratap Singh, Shri
Rodriques, Shri Rudolph
Saeed Murtaza, Shri

Sahoo, Shri Amathu

Sai, Shri Narhari Prasad
Saini, Shri Manohs~ Lal
Samantasinhar, Sk, Padmacharan
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Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarkar, Shri Saktj Kumar
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shaatj Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Sheg Narain, Shrj

Sher Singh, Prof,
Shrikrishna Singh. Shri
Sikander Bakht, Shri

Singh, Dr. B. N.

Sinha, Shri C, M.

Sinha, Shri Puma

Sinha, Shri Satyendra Narayan
Somani, Shri S, S.

Suman, Shri Ramji Lai
Suraj Bhan, Shri

Surendra Bikram, Shri
Talwandi, Shri Jagdev Singh
Tej Pratap Singh, Shri
Tiwari, Shri Brij Bhushan
Tiwary, Shri D, N,

Tohra, Shri G. S.

Tripathi, Shri Madhav Prasad
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Shri Brij Lal
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri Raghunath Singh

Verma Shri Sukhdeg Prasad
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Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh
Yadav, Shri Ramji Lai
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvender Dutt; Shri
Zulfiquarulla, Shri
MR. DEPUTY-SPEAKER: Subject

to correction, the result* of the divi-
sion is: Ayes 88; Noes—179.

The motion was negatived.
MR. DEPUTY-SPEAKER: The
question is:
THE THIRD SCHEDULE
“(6) That at page 45—

(1) line 15, the brackets, figures
and letters “(3) (i), (3)(ii)" be
omitted; and

(ii) lines 17—19, the words
“Four rupees and sixty paise per
thousand.”, “One rupee and sixty
paise per thousand be omitted.”

The Lok Sabha divided:

Division No. 15 AYES 16.38 hrs.

Ahmed Hussain, Shri

Alluri, Shri Subhash Chandra Bose
Arunachalam, Shri V.

Austin, Dr. Henry

Badrj Narayan, Shri A. R.
Balakrishniah, Shri T.

Barman, Shri Palas

Barua, Shri Bedabrata

Barrow, Shri A. E. T.
Rarve, Shri J. C.

*The following Members

also recorded their votes:

AYES: Sarvshri Dajiba Desaj and Ajitsinh Dabhi

NOES: Sarvashri Lalji Bhai, S. S. Das, Mahmud Hasan Khan, Hari-
shankar Mahale, Pundalik Hari Danwe, S. K. Sarda, M.A. Hannan
Alhaj, Mohd, Hayat Ali and Dr. Bijoy Mondal



361 Finance (No. 2)

3

Basu{ Shri Chitta

Basu, Shri Dhirendranath
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bonde, Shri Nanasahib

Burande, Shri Gangadhar Appa
Chavan, Shri Yeshwantrao
Chettri, Shri K. B.

Choudhari, Shri K. B.
Choudhury. Shrimati Rashida Haque
Dabhi, Shri Ajitsinh

Deo, Shri V. Kishore Chandra S.
Desai, Shri D. D.

Desai, Shri Hitendra
Devarajan. Shri B.

Dhondge, Shri Keshavrao

Doley, Shri L. K.

Engti, Shri Biren

Faleiro, Shri Eduarde

Gamit, Shri Chhitubhai

George, Shri A. C.

Gode, Shri Santoshrao

Gogoi, Shri Tarun

Gomango, Shri Giridhar

Gopal, Shri K.

Goswami, Shrimali Bibha Ghosh
Gotkhinde, Shri Annasaheb
Jawade, Sari Shridhar Rao
Jeyalakshmi. Shrimati V.
Joarder, Shri Dinesh

Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Karan Singh, Dr.

Kasar, Shri Amrut

Khan, Shri Tsmail Hossain
Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.

Krishnan, Shrimatj Parvathi
Krishnappa. Shri M. V.
Kunhambu, Shri K.

Lahanu Shidava, Shri
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Lakkappa, Shri K.

Laskar, Shri Nihar

Magar, Shri Annasaheb
Mahata, Shri C. R.

Malianna, Shri K.

Mathew, Shri George

Meduri, Shri Nageshwara Rao
Mirdha, Shri Nathu Ram
Modak, Shri Bijoy
Mukherjee, Shri Samar
Murthy, Shri K. K.
Murugaiyan, Shri S. G.

Naidu, Shri P. Rajagopal
Nair, Shri M. N. Govindan
Narayana, Shri K. S.

Pai, Shri T. A.

Pajanor, Shri A. Bala

Parvati Devi, Shrimati

Patel, Shri Dwarikadag

Patil, Shri D. B.

Patil, Shri S. B.

Patil, Shri Vijaykumar
Poojary. Shri Jarardhana
Pradhan, Shri Amar Roy
Putlaiah, Shri Darur
Rachaiah. Shr) B.

Rajan. Shri K. A.

Raju. Shri P. V. G.
Ramalingam, Shri N, Kundanthai
Ramamurthy, Shri K.
Pangnekar, Shrimati Ahilya P.
Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao. Shri Jagannath

Rao, Shri M. Satyanarayan
Rao, Shri P. Ankineedu Prasada
Rao, Shri P. V. Narasimha
Ravi, Shri Vayalar

Reddy, Shri G. Narsimha
Reddy, Shri K. Obul

Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.
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Roy, Shri A. K.
Roy, Dr. Saradish
Roy, Shri Saugata
Saha, Shri A. K.
Saha, Shri Gadadhar

Sait, Shri Ebrahim Sulaimapn

Sangma, Shri P. A.
Sathe, Shri Vasant
Sayeed, Shri P. M.

Seyid Muhammed, Dr. V. A.

Shankar Dev, Shri
Shankaranand, Shri B.
Sharngare, Shrj T. S.

Somasundaram, Shr; S. D.

Stephen, Shri C. M.
Sudheeran, Shri V. M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarao
Thomes, Shri Skariah
Thorat, Shri Bhausaheb
Tirkey, Shri Pius
Tulsiram, Shrj V.
Unnikrishnan, Shri K. P.
Venkataraman, Shri R.

NOES

Agarwal, Shri Satish
Aghan Singh, Shri

Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Ananthan, Shri Kumari
Anbalagan, Shri P,
Bairagi, Shri Jena

Bal, Shri Pradyumna
Balbir Singh, Chowdhry
Baldev Prakash, Dr,
Bashir Ahmad, Shri
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Borole, Shri Yeshwant
Chakravarty, Prof. Dilip
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Chand Ram, Shri

Chandan Singh, Shri
Chandravati, Shrimati

Charan Narzary, Shri

Charan Singh, Chaudhuri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhrary, Shri Motibhai R.
Chaudhary, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda. Shri K. 8.

Chhetri, Shri Chhatra Bahadur
Chunder. Dr. Pratap Chandra
Dandvate. Prof. Madhu

.Danve, Shri Pundalik Hari

Das, Shri S. S,

Dasgupta, Shri K. N,

Dawn. Shri Raj Krishna
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Dhara, Shri Sushil Kumar
Dhiilon. Shri Iqbal Singh
Digal. Shri Sritatcha
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Huka'm Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jasrotha, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kamble, Shri B. C.
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Kapoo¥, Suri L. L.
Kar, Shri Sarat
Kaushik, Shri Purushottam

Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kanwar Mahmud Ali
Khan, Shri Mohd. Shamsul Hasan
Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.

Kushwaha, Shri Ram Naresh
Mahala, Shri K. L.

Mahj Lal, Shri

Malhotra, Shri Vijaya Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Meerza, Shri Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govindram

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohd. Hayat All, Shri
Mondal, Dr. Bijoy

Multan Singh, Chaudhary
Nahar, Shri Bijoy Singh
Nathuni Ram, Shri

Nathwani, Shri Narendra P.
Negi, Shri T. S.

Pandev, Shri Ambika Prasad
Pandit, Dr. Vasant Kumar

Parmai Lal Shri

Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas

Patel, Shri H, M.

Patel, Km. Maniben Vallabhbhai

Patel, Shri Meetha Lal
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Patil, Shri Chandrakant
Patil, Shri Sonu Singh
Patnaik, Shri Biju

Patwary, Shri H. L.
Phirangi Prasad, Shri
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Rai, Shri Shiv Ram

Rajda, Shri Ratansinh

Ram Awadhesh Singh, Shri
Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Choudhary
Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh Shri
Ramapatj Singh, Shri
Ramji Singh, Dr.

Ramjiwan Singh, Shri
Rashid Masood, Shri
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrique, Shri Rudolph
Rothuama, Dr. R.

Saeeq Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shri Narhari Prasad
Saini, Shri Manohar Lal
Samantasinhar, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarkar, Shri Sakti Kumar
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shanti Devi, Shrimati

Sharma, Shri Jagannath
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Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Sheo Narain, Shri

Sher Singh, Prof.
Shrikrishna Singh. Shri
Sikander Bakht, Shri

Singh, Dr. B. N.

Sinha, Shri C. M.

Sinha, Shri Purna

Sinha, Shri Satyendra Narayan
Somani, Shri S. S.

Suman, Shri Ramji Lal

Suraj Bhan, Shri

Surendra Bikram, Shri
Talwandi, Shri Jagdev Singh
Tej Pratap Singh, Shri
Tiwari, Shri Brij Bhushan
Tiwary. Shri D. N.

Tohra, Shri G. S.

Tripathi, Shri Madhav Prasad
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Shrj Brij La!

Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasagq
Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh

Yadav, Shri Ramji Lal

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvender Dutt, Shri
Zulfiquarulla, Shri
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MR. DEPUTY.SPEAKER: Subject
to correction, the result® of the divi-
sion is: Ayes 118, Noes 179.

The motion was negatived,

MR. DEPUTY-SPEAKER: The
question is:

“(b) that the recommendations
made by Rajva Sabha be rejected.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we
take up the next item of business.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, T am on a point of order.
It relates to reporting. It is under
rule 376 i.e. ‘point of order during -he
interval between two items of busi-
ness'. 1 am raising it in the matter
of reporting the proceedings of this
House. I want a clarificatict from
you.

Here, on the 28th cof last month,
i.e. during last week, there was a
Half-an-Hour Discussion on the
Vijava Bank and it relating fo one of
the answers given to this House. One
of the hon. Members of the House Mr.
Lakkappa, raised a discussion on
Vijaya Bank; and drew the attention
of the Minister as well 3¢ of the
House to the many corrupt praclices
of the chairman of the bank; and
with documentary evidence, he could
establish a case. And it has been
reported—and very well reported. It
has been reported in the Proceedings
also. I do not want to quote from
the report, as to what happened.

MR. DEPUTY-SPEAKER: Please
come to the point of order.

*The following Members aiso recorded their votes:

AYES: Prof. P. G.Mavalankar,
Annasaheb P. Shinde.

Sarvashri Bhagat Ram, Gev. M. Avari and

NOES: Sarvashri Lalji Bhai, Kailash Prakash, Ram Deo Singh, Raghubir Singh
Machhand, Harishankar Mahale, Raje Veshveshvar Rao, Chandra Pal
Sing4h. 8. K. Sarda, Ram Lal Rahi. Gauri Shankar Rai and Dr. Bapu

Kaldaty.
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SHRI VAYALAR RAVI: It is very

clear from all those proceedings re-

corded here. The whole case of the,

functioning of the Vijaya Bank has
been brought forward; and Mr. Unni-
krishnan, it is very clear, has quoted
from the documents; and he made the
Minister concede that 'new things
have come to his notice.

Next day, the newspapers have car-
ried the report given by Samachar.
I quote:

“The Finance Minster, Mr. H. M.
Patel. announced in the Lok Sabha
todav the government's decision to
enquire into the working of the
Vijaya Bank.”

On the second day, there is a correc-
tion given. It is also from Samachar.
I am making two points. In the cor-
rection it is stated:

“It had been erroneously report-
ed that Mr, Patel anrounced the
Government's decision to enquire
into the working of the Vijaya
Bank.”

Now about the proceedings.
las: paragraph it says:

In the

“The wvarious points that have
been made, the various information
which I now possess regarding the
Vijaya Bank does convince me and
does satisfy me that it is necesssary
to go into all the facts relating to
the Vijaya Bank. This is what I
propose to do.”

This is what the hon. Minister said
here, The meaning of the word
‘probe’, according to the dictionary
used in Parliament, is simple. ‘Probe’
means “examine thoroughly”. The
first report uses the word ‘probe’.
The second report says that the
Minister has said that he will go into
all the facts that have come to him.

Who has given this correction?
Who wag the authority? Who has got
the authority to make a correction in
the report of what happened in the
House? Js it the Speaker or the
Depute Speaker who has the autho-
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rity, or is it the Secretary? Who
made the correction? A report has
been made that it was ‘erroneously
reported’. What is ‘erroneous’, who
has got the authority to correct any
report? Was it done by the Minis-
ter? If so, the Minister can clarify.

MR. DEPUTY-SPEAKER: 1 think
the Minister will take note of this.
We cannot debate on this. We are.
now proceeding with the discussion
of the Reports on Scheduled Castes.

16.45 hrs.

MOTION RE: TWENTIETH, TWEN-
TY-FIRST AND TWENTY.SEC-
OND REPORTS OF THE COM-

MISSIONER OF SCHEDULED
CASTES AND SCHEDULED
TRIBES—contd.

oY P 3 ATITTOr AT (TYIAT) ¢

IUTETH HEIRT & & gg qar @rAviE
gfom alT sfearfadi 9T o wear-
91T a9 § T F wiEgT AT @R
Aefeai § 97 #1ogw agY fauama
g | zoa foo fggrara &7 o avi-suereay
E agmoudr 2 1 FAY gEofy
Fgarar a1 & fagrT & I9= Fie w1t
ATT W IWH foe F w0 aga A
Fegmmmaa g ofew ¥
et R geAr agm o1 & s
wraT g & aaTH o weAr v @
ararfos €7 # @1 ar fow frer«r
®r gl ag e @i @
afeqr & 1969-70H fagrT U &
g o & ®vwyR T #, wfk-
Fifgd F QAAEAFEGIFR I AUH
%f fammmar 1 fedtaw E e
N AT IR TN AT AR A AT
IT F TG FTIFE IFE F AAH
¥ §% femraar | SO ERd AT
AT QYA ! I fagrr W
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[ 71 g% &1 arTgn qiEa)

qg STAYR FT € F1§ AIHAT 7€ TG
@ 1 WEFTE AT ITA AR
faz 7T ¥\ ®WRIAT F qIH AT
fegr mar 1+ fwT 37 WAl ® T
FT W # &% fear  war
1969—70 H 37 48 WIAT WIT 4T |
gr & agt, fm for smyorawrEe
feafa &1 argqur 2T & 9T few
agaqr far § wAgT 9@ F
AT A FAH A JAT AT I
qOTAT & FR AT F A9 A I
g fom sk Tw " ITFTAR
fear 1 TA ST ARGl F FIT AOAAT
I, T F FIT MAT FAT
ag fm @ qrom e feafa
M W@ 9 I fam *wY "zt
g
zafe 3 ars T & 73 oF
mufas swq & 1 WA AT IH
Y #FPAE Fgfar gwmfz-
aifgal #Y g@a T ogAGE &Y,
ST g g Tgar g fF Faw
FED AFfa §ag, uafa §
F|oR  H, 9eEA ¥ gl F0g
I¥ aF T Afearfaa w9k
gAY 7y Ifad cqmq aff &7 a=
JIF AT FT GATATT  AE EUT
TIEE TAFA X A9 IT 7 A4
A § W1 3IF 9T oY gy 1w
a3y L AFgTARA £ & omq
AFAX A FET IATAT 97 fF BIE F7374
¥ foq Wz fargud NawadHrer
FH T | HfFT ww w7 gEQ
NFY T dra T H ogqy S0y 7
WY 71 AT /I w1z e ave Ag
fax fada ot & adf fayr  qdg
R F Aff fax Afer wgd Ao
fag & frq 77 @gras & & s
ar f& 7 & 17 ¥ fagder zu g
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I AW o FT AT A arigarEy
. Al ¥y 0 oA wgow &
AT ¥ WY I FT IAFE FW FT FTAA
TAT | HAX WY AF T ATEIUATE HT
#Taw I AT FTAA qv fow F
Tqq AN F mwar  wifeawnr W
3.93 wfgwa g fraf | wif-
arfaql & fac ma ¥ g fFa
qra qegz g faadt arfen Sfss
974 A0 § Wrag @ e fam
*F freaiwgras 7« saFr am
SEUATAT | AZE W & K147 A g1 {5
gl guIA Ao W wara g qw
T4 S0 H W AF ArAF G qT O
g9 WE AT A8 1wz AT A
A qeIA A 1 A fEe e
ghema  =x mfzarfagt 1 aro 3@
§ SAFTATHATE ! AGAITF AT
dra #= & sar fwar ?

Fagwgarargar g fremdwm &
#IX ¥ WIT  FOT-sgaEqT F1 fAETAT
qgy & S X JFFT T o@T
fergema Hoamfa O & @ @
fergmam & wrfa-sqaear 387 & @
& qearTgar g fe arw aF fggeama
§ amfas wifa &1 @ ]/
ar A fx frax Sa3a § ¥ g fasan.
& | I oA §@r F7 ardt woA ¥ SR
srfa & s & fag dare gg &7
g ®GT | wET g VT B |
A€ FARAT FA TG FT ATT TS
wAqT 7T agt gfewa Mz wifgarfaal
F AU-TH K1 7 gfeaa /T
sfearfagt &t gaear 1 qETa™ AEY
grr | afrmmo Az & fe mEF A
¥ 0 -zgEegqr A2 A weAW@A
faarg #r sggear FTA 9 | OF
ara fear qar it gg 5@ W@ FT
gwia T & f& & oF qe 9 g8t
wraq fwar . st gad AR 9%
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qfed dg® ¥ woAT & Fr gAY
faarg frar  &fsx 9w & am 93
fer=ame & oF wWraar  #Y IWERT AAT
AR 9 F ATH 9T W 9T wrEe famr
war | & qedr Jrgar g fF wa as 1%
IAEIW g9 qrar & ! fagmrAe A
foqg amarfas  wifa 1 Iaere fFar
g1 fag qmifas wifa F1 arv-a-
Az wyegdr afzar 9 #i faa
gratfa®s  wifa #1 a0 AT AR
gratfas qfegda 7@ amer St A
fear v Far =9 I F fac darT

g?

# o FF° H1ZA A FZAT ATRAT
g f*zfa s aifeafagt &
A H o gaT FrE AT AMF L1 qrag
TAE W " oHIS oWt g o &
wox cferor & wrzal A FFAT ATEAT
g F Arsh wiar & a7 97 afao
¥ AT FAT FAE T HFOF
afem ot wrea &1 gea A¥w E 1 A%
w173, 3IAFawd g ghema wfz-
AT HAAATWIST FT FZF FAT
fegor wrea F A1 AWSAT wTRT FA
BT A Fr ofeq ATy & Afwa

IAT W & gy W &fd ¥ a9
T3 gfema  wifearay sfe s 7@

1Ad ¥ gafaq I #1 Nmar Ffsa
WAl & ) HIGT WIAT ¥ wEdw Sy
gAR Ffaw arg Fwrd § F oww
3 843 F gfewa wrizarfast
WA FETATIRT & ATH 3T F 28 #Y
¥qA | FTAF T IT F ¢ F AGY
WHA TT T T FAY AT 74 77 987 |
7 faizad fe F A ara w5 I
W giF @19 | FAYafga are A
"o TAMCATATE  wT Sy
FHUF 7T F AT q0FT gAT AT
WA wic afad #1 ag wwEr qr
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/T T F = FTHAT ATET AT Al
gE 9t | & w9 § wgAr II@gAT g
fg 9 wdwrr o ghoa arfe-
Fifaat &1 fawra FEATATED & ar
THIW Y AFAY WIGT FT FIET FIAT |
IT F AIIWIAT F ATHT &N IART
grmar &1 argeve  fafewa grAr
Tifgr 1+ FfFxs w§ aF g«
T HATST @ aw aF gfeew sfe-
argr ag TE FF TES )

gaTR WY o fro WTE0 & WL §,
1 Fgfee gt e 3fear @
fogsr & segfaee ardf ome ofear
Fgar g, 99 & wig gfow arfe-
arfagl FTaga A FdE 1 K wEAT
gJgar § & wrr & sHa d gforr
gifeardt F1 @ A& &G 1 AT
garT wag< 1 fagw & 39 fagm@
¥ mada  gfoA sTfaTEr w9 AT
AZ @A | TW AN H AFAATT W
FTATY ¥ A FL AT qF W@ A9 F
HEFTT g4 gU & | @O aTh ghea
grfeattaat & g1 omar ¢ fF gw gEdt
F AT FOEAX FT FEAT FA,
gfaaifar & fasdy a7 Wt @R
stag faemit ) 3 gETT T FT AT
qFEAT AG T qHA | THOQ
& guaAar § g S A HAEL AT
fagre 2 agawag & IT T FIIA
#7 fagta &1 afg o7 £1 #O1 q@gm@T §
ar 39 & fau g9 &1 faue #3989
X g | zAw fauoEws § fF
AF WA, T3 47 L HA R
NAFT ¥ F7 g8 T g,
mrfzardy, foed =, wfgami o
g% aTiaE geqaegs] 1 AT ISAN

qrAAT umeme W, faew
fra qrer ¥ | o gfem wrfearEy
gEwe F1 I agr & g faEw



375 SC. &ST.

[ &% 37 aroaw awza]
¥ 912 fo i # fou Mifeq 7= #1F a9
vt @ fred T w1 ow o faga
fear T ar | SfFF s~ AT
¥ ourw FEA g a9 a9w T8
qBT gUT | THY A § AN
Tl A & gfeew sfeam
R Agraaar | zET gF fage
¥ favafagem %1 gar ¥ &€ gfom
Hrfgar weaaE TE a9 |y o)
A dew g e fuew a1
wrel # gfom  sfeafaal & f&o
To N1 A g g gfe afe-
arfgal #7 #Fa« Gt fzar mr g o
AT THT FqA IIT FEA & FTH Y
g g )

YAT GSF F HAATG qG€qd TR
t 5 zgfom aifeafaat « =
FT gATATT A dndr draww g F
gg urawaE F fzar oo fe s
AFA # Fa9 I T qrgtAFAr &
IF A F gAAE faag T
wR @ FEAA aq I17 =R
g &1 M F fram oy AT S
wrgidE faag #9495 g
AFa  qEaa sfEs a4 g9z oo
AqT § 7 AF Z W W WY IH
I E @ FI A ATHRA AT IH
TG F1 FE FACAOUS  FTAA HTEAT
At w1 faig frmramaar ) wY
1 YA g adE ¥ IwE fawy
foraT FTIAT | F TG & T FgAT TIRAT
g e mamfessm awd frew
2w & fygq o woAfas = §
ST F qqa fom F grar 7 7
FTAG § w9 g o1 T, o 37T
W, MIAAT AT A7 3qT &
wRk § FfFT 3@ 9t F1 Aqw
YgeIw ® Ol § w@r 1 Fuwd
ggr Wgar g 5 @@ Awm
foad gai®d w@m wfgn? @R
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NI § ,d SN rfaat wga FE,
S % gw ¥ g @A g,
safay wedfa ¥ za  «) fafea
WA [ Ogrm , ¥ Fed &
aew g f& &t @ wsdfaw
qEt FY N Fa-Afafa aadr g, wdm
gfafa avat &, s afafy e 2,
aw afafqaadrd, w= awmw Fafeny
¥ gfewat, srfeafagi,  wfegsmsd,
T-THEIHT &1 FAAFH 100 H 7 60
™ AT EO, GOFAH TA R
fau gfer 71, @ Fragma ar

16.55 hrs.

[SHRI M. SATYANARAYAN RAO in the
Chair].

fom awq & fagre faus awr 1
qeer gr, ¥ freelt =Y dGY A, 0%
T[T gEA-9ud faeet oAy | AE-aar
& w3z # & oF afa Y, awafe
H—=2To FFAIHT FT | A oA
qrfaai & q@T —aqamt |, ag qfa ar
FE @ & 7 IAAMI F FH—HF
g I qrEwT FAAHT | HY Fg—
a4, =1 qfa Y HAAT AF AWT AT
FTEIN g, graugfaam #rfeara
¢ mafargdr @ — fergeam
& gfewat, sifrafagy, fows a &
s, mifad a7 F FATL,  AEqEEET,
W AR Irgd g1 5w 7 qverd oy
% g1, a1 gfaurT €t fFara #§ gt
fon mazsfrast 1 @ g afF7
S dF FH AR AT 97 JEETA FoAT
qEl g0, aF aF gz qfaarT F) fFaa
faegm agrT 8, fRavi g, @ 3%
%% faaa arar A€ & 1 zafar aF
AT 9T Feal FU, HF AT 91
Fo0f FT HAFAT F, TTEHTL T F5A0
FO AT TG GTHIL T FeAT  FOR
A FAT IR fgAREET 139 a:.”r
WA fasst 9@ s awdr 3,
TF FT AT AT G & qwAT € |
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| ,

M & o v 33 go &, s
7g @t w & fr s o
iy waig guwT &, | 9@ AQ
I3 § A w N B oz ko mar g,
gfom gt orfeafagt v ofax &
g qq@r AT qzEr g . R
Wt 37 W wEme  Ad  faeen
g e WY ww A I
Az A4 gA TR IW Y
g FA aFT AT & WY g ;EHY
I Ffag Symsw E@ &1 zaAfed
afg 3w F woga T SRS &1, 3
FT TER FRAF1 A1 Heqotay faae
¥ T FAT 9391, FeASiAa faarg
FT FTAT FJAAT AT, FIFTL AHA
& oo g faamg smawas @t
STfgw | GET AT g & qO SHaedT
FT ATH grEm,  Sraar fwedr, Sq
T | OFT AE FIN, ¥ I

g

¥ quar T --37 gf@m,

ArfgaaY, g@ g AW, FeIEEad] /i

fees zu =t F fqUC w9 @1 FRAT
qga 7 @, AL, " A,
UF WITHY oF T g}
gfmt 3 uF WEHT & ox TR
ferm— s 1w & & gfw Ak
gifearfaal ar "AwET  FT oAHTAA
g1 @ FET 9T FF
q3 F——garv Ay FA STrAT ary 43
§ —3gY &1 47T FAFET FAAT §
THo GYo FAFT 3, IEN F ATdT 919
/o fto @AX I, Hal TJAA & | &IY-
=T A FATAAIC IS AR E

“FIT-ATT ®ATS, AT FTIW ARG
AT dq # AAq KW FIaT ?
7r 7 fafza g a T 7 oAw
w9 nfaat Tofas gfeesior & aaa
t wefe & gfeesv & woga E—
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T wfrt & grai F fegema A
gar ¥z DA & ) W= aw
§7 anfaqt  Fgdl § aww «qr
Ffza wh, 07 gfem o arfeam
# 3w faew o mer A &
S FT WAT W I A § ) AT
wifaat F A H O YW I
B ATfa & Frat & T A1 AT
3T F AGFTT AT AN, A9 FEL
AT FT 99 FT HA AFIT FAT
ag e g auf #1 Fw W@ E,
FATT AW T *1g 2 | TH F7T (A2
¢ Farewr fag gt & ) ww
gfemt o mfzrarfaat & R am
& | AR Y FIH 99 a1 A4S E, TG
@ UyAlfas @zagm g 1 afg
oY 3w & f97 F9 & ARy §
afz @ & faot ¥ 37 ¥ fa¥ge R
g TN EB EATHT TTH 1AL | HSTAT
THt ¥ £8 TEATHT  FIW AN 3,
afFT Far Y FIUAFT T WA
AT 2 7 EIMFIAZ AT @TE
—sa ®1E JardaT gar g, 9O IERr
FET FaTed ¥, I A QAT FQ E,
I &I AT IEAT g, ATEA IT H
T F AR IFFT AT wCO
AT FTR At S|l g, 99 #
fagrat #1 wraaT AR 39 qX qeAr
AU FTH TEIWA g | Tg
T mar fagy # faevgar R} &
FAF AT AT ATAS & — HEIEAT
T FY TF, AT T qE K AE,
eqrdY faasmeg #1 59 afFT 39 "1g1-
g&qT & 7% f9gT 9% T9 1 99 TG
FIG 8 | AATeT graraw Tw 7 o afose
F FET IT qT FIA U IFF FT q9
X fear ar | &fFw g ® maElE
qEAIaH A FEATT gU AT F A BIE
Tt @ et wr oA et w T
QT $gR FLT F HEWE FT
gg @ fear ar 1 FgTE AW 1
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[#1 g®a 7 TXEW A7)
grfaas@r 5 ——afz o Fr gy
argy g, afz fggmam &7 SewTe
IrgT Y, AT3T gfewar # fa3, =fz-
arfaat & far, feg2an Famm # fa7,
afgardi & fa1, fzgeam & waw
giftws  seraersr & Ay gt #,
AT A, qFIA W, qFAIfq A,
FW ¥ KA 100 H F 6079
gdaa 31 afages 7 10077
60 FTE I AT FHIT T FIAA FT
#faass 1 T TR AT FT
17.00 hrs.

ot gfaggza & oF 7 wrfEarE
T E | Fqear g fF 30
AR & A FAF A797 H g7 0F ¥
gar wrrdy 74t faar S st
qAT FAX ATAE F oF v zfraw
H& FA4 ATAF wEw; g fmAr ) a7
7Y ? f® o svsfraw uw w5AT 4
F1a7 & afg-gzx FAfF am & vy
FgrAq g ¢ FETATSTAEAT FETATST
qgAT agr g AT A7 WE qwAdr
JUATIT TOH A FT FITF IHT § 7Al
gar fear war i arEt wr 4F12T FATAT
qr AT IT FT 34T f7AT WX FET AT
FE JUzgs I ATA@A TR AN T
a7 fzar | zafae & 5z ®ga1 TEAr
Z & smaFsaqEaEF AT |
7B A gizwai g wifzarfaan & fag
Y fEar mar S F@ES TAQ
EHT AT FAAFT TF A FT FOAT A
qeqey a1 farar  arfs 39 & A9
T gfvasti w41z 7 g% FEgAr
Tgar § fr swdrgmow S
®|IF AT g M 3T F1 F gfvaa
T AAAT ) TA 30ATALF WAL
oF oY gfeaa &1 I AT F AAT7 AL
FRar &y fargzara &1 soF & o
&% aF W sfraedy w1370 FAUL
G faar S fggea F 0 Ae-
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gIx 7 whgfas frad 1 g aw
w1 frem ®war i Faw A
FT JOAT | X AT g7 Svgar qr fw
NG T Ry s sH AT WA 9
¥ oF geaatdrs  faarg A7 @70
AT OF HIZAT TF AL FT - FAT
FATA | AT FF JT FT IH TAELAT FT
FANETA E0T | AFA F Fag weiaanm
faarg 1 graess £ gl 17, Fr awe T
F T FATNA T AFATE 1 T FZAT
F1zA1 g f§  wta ax g sfq saaeqrm,
FZ T sgEYT TQAY, [T AT FIT
qferds A S AT AG & WA
@t gaae fagay = fs g
gfraat o wrfearfaat 1wdr Fzar
HMZT | 3H AW ETAAAT F AT FT
fgegrarm & fazar g faw 3
ZATC AMAT R AT & AAE =47
@r 2 1 IF I SAIAAT FT ATTHT
g it =T srfradfaar v war
g ATA G AN AU FEATE

¥ J |77 ¥ Aama £ 937 faang
g § M fFaaFia7 337 fzar
37 F AT qZ AAT AT FAT  &AC
HT 37 T F FM-=qITAT &1 wlzar-
wz F13 afwzgardiIdwrTr F7
fgrgeara & @emw Zr A |

TT oTeIT & ATH H AU FAT
g |

amafa aqm@ . AwT I3 HIS!
qIAM FIA F AfFA WA FEAT
afeFa Zim #idE srT FgA &9
T E | A AT FA BIAT

A qrFQ g (FEE)
qarafqs wgor & wiwgw §ad d
@eAFE FET WIT FIYEE  FIEeA °
FAMAL FIATT 1970 & 1974 TF
#r feftet R %P wewrwr # AT
wx wifgx s Ffarad g fae™
ot el ¥ wAkw @l A
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£ Foitd 8 o3 w Frare i e |
FIA-qTT & T/ T AT qeqrar giesay
F A9 AT AT A1 W@ AT HT N
W vasrfavramogga &
FFamwl A faeare dfwar § 1 A zw
art A wfas a Awage fas gaq
Fgm f&  gw aWt 1 faw T A
guegmt 9 fa=T £3&F g & qurgTa
FT AT JAMWM  FE@T  ATEY
qfE |1 9T FAEFIM AW
gifntrr F fAz ur 8%

# z7 foe g # Ao wifeez-
qQuAY FT ATH 334 A7 AT RIAT AN
afFq g@Fram f& Sg@ar 34
¥ fadt @ng ot fedr @A A A
am Tgl faen @ @ oAy
ufr qar @gr faarfagt &1 dg-
gee I1eEd A9 F79 1 AT WA
g gFQad @9 avqga agd g1
A TETE F1 @A 1967 HIgH! 1T
W A3A  HaArsad fadt qaE #%
T A AW F1 I dIY A AL
qAYd HIEW  FAF qFAT AT A @ |
#1 aran fg o faey &1 e 59
aF AT TEET AR FHmE A
1§ fore T a7 @ a1 O
g 1 aeg AwEm Ar A 2 fE
Tgr@d 1 famadl ot dfaer
1960-61 F I FfawA 3\ foie &
Aatfas fFft  zam w1 dgges fa@r
qifyT #33 F fau = qaf &1 e
FEO  q@ETAAr g qr |
®r F@r & | afew @ FHIEAE
g AR felt 7 R (FW A
GEXC T A S 3 S

A7 1972-73 M f@e § aWET
R {A-AEEE gEsw w1 9%
aar @ fSw R %9 gEE & §
1973-74 %1 foRk # wfaw
1894 LS—15
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fFar 7@ § 1 qR £® Q@ A g
g & s 7 FedR FqEER
IFETT  FIEW g § wiAS fhan
™ g wfFa g@ frawm § & oagh
9T S g F T ATZATRIEE ]
"9 AW F WA AW gem fw
A" F AT AT AW F
@ & gmr aw frar wNE
g & 9T & AW § ST
arar & 1§ # & wigwa< @ Fr
sffast &1 @raq wT aFf@l ]
qEaT g WX IIEmgl o qerw
FOF g ¥ G WM qUgEd
g g shugIdrawa gfew
a®g ¥ R AR fgmEw &
TFT HWI FFTEA L AfFA
A AMAAT F 1 ATHEF rzew WY
qeAm Far fgwr mr g 0 #¥
gar 2 f& #ei & et 6
FF@EE &1 Wgges gizd wifuq
ffe A Fr FI@ 99 wWr § AW
™ FIFIX A W1 IAEFT  qWGT
fear 8 1 afk ot AR awE
F19ggrT grzew Mfgq fear @
gFar @ Al dEr & A9 WK
SHT grssd AFar AT fEAr g
fe ife saa) d3gee IR &
HEIT A AGER  W@IATCL K TAT
AR TF@E  FI A3Fes  gEed
e 917 & fasre A g afew #
IH T QTAR gwda & g
afsn wa ag fa=e f@ awifeat 1
WY Weges sy wifwd  fEan
amAr arfge arfs dere & @ &
@t "m F oagt & Genfart w
CURE o Ot D B 12
ARIIED G’*{Tﬁ aﬁ‘r T FoNT AT
fgw , foam, wer wm@r @ 9%y
g fog & @ famea ¥

f qeiw ¥ agadrafus e &
wrfo Qo QHo # WA TF WA
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[ At et 39y |
qF & qIH oW oq@r §
feaigs & s71q 37 A58 & qfersa
AT @ T agrar E fagg
F §8iftqe F ava @1 9 T
g fa7 Hsawm s= ¥ wmarfam
wifaa &1 fama & s
Fasi ¥ wgfeat F fae fas @
wad @ f@d & I gfaaw
# Wt @1 W feadwa 2 afwa
q4 qJE WA ITIC AAT AT
2

#¥ ag¥ 33T Ffaoa  F frgE
®f fas fear 3 fag & mafaw
fraY zTF #1 w3rw nfwar grfew
FE &0 F7 ¥ F7 907 ITAFATHI
FOQU FAT AL FAGT A4T Z |

(1) 39 g% & faarfqar &
STET ATIIZ A T133°F F1 ZMAT,
(2) ag zamwr sfad a3 *1
grar  =rfey,

(3) 38z F1 ATFT *
fagra 7 wrer fawzr gar g,
T

(4) 37 3% FAMATAT I
fearga & ardy fzeat F AT F Y
qifa® IOT § FIEN FAT FT 94T
FTET |

AT FAT07 A f7qiE F AgArfas
afz qg WX wEEFATd  fEAY
FATH H QY A1q qUoATIA & weTA
dfggra F o793 wIgA ¥ weaaa
3Iq AR &1 w3gee ofear gifaq
FX g¥a 21 Afear Fzdgar av
Fafready ag 7@ 2 f& zwrv FeAR
g F Y A F FICW AT
wfaagra #1498 fgqm Fgr 97 AT AN
2 zaxfao arar g FHRT &
gfqars & gmaT FIA 39y a1 @Y
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Y wezgfa & FTedT I &Y
ggRfq A geir | gAY T wER-
frerdt 3 f& sa Y fordt A,
feg & aga # wEw @, @k
T G F AT A g
A@ET ¥ I§ A mwegwqd  dar #
X w7 feat @ & fag wg
FTHTT 1 ggafa 1 a1 I
T 39 & i< foar 1 g @ F
7g wgqq fear f& @g@ & Fa
qER A FOAT FFw F faa gdww
#aia fear s @ 1 dan fe agrE
¥ oFFg FFY 9T qEG qAG I AWM
1 AFT ARIAT Graqar fq@d
%o Taa wia w4 faaw =
gr 7 fas gafse sFwar o
FF ITq FIET F AEF ATAS
gl gFY ¥ gfz 38 9@ F1 §9GF
AA F A4 IFAT W AN AT
wfgm Fad g |FFar g 1 AR
34 WA HYATA 929 T HEA
B OACTAT |

¥ qTER ¥ AU 77 T
q37g 2 fF =gre =1 weges ofan
gifag 737 | dar F & fa%
FT If1 g f& faq I~ zEw-
FAAT &1 wsgFe  ofar  Aifew
FX % fal g1 a®d & T@ Wt
A7A QW FL@ g1 afr qFq
Zr ar &I &1 wux dfqumw ®
Aotgd w4 F fAg Ty w7 aifw
Fz1A F1 Wggey wfan difeq fFan
AT FH, T AZ Al TG FGEL TH
arg & f77 wodr qgafa 3 2 foEq
A gTEre Wy @) dfaam &

T WA T Fraiq dIQTG B WIGEE

ofzar Fifaq 731 FTA70 FIaF | R
ez 2 % W@ g AT Al
a7 frae FEN AW AR § Tl
FE —m Jdr afs WEE
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& &t WY 7% mEEw vt e SR
W & ar) e F1 @ a7
T FUITFT AT femr am @r &

ﬂ'-\' ﬁu m (ngﬁ-ﬂ) :
gwfs oY, A¥ges Frew W W3-
gee Frgaq sfawR F1 forld o
agi gw 941 ST g & 1 99 fwrd
T qIIW WAL fAFrAr ATy A1 YA
gfag & gk fqar & &1 @y
feer & s® fwre & =mafas o
T § a1 IAH FE SEET AL
faer 1 foaar foear =ifen ga%
feerm & aga 7 31 W W #
UIIET  FWIH F FaA 14 9IIEE
am 93 fad ¥, AR seuwdEe uq-
fad agf 21 WsEes IS &
mag 11 qvAz awm q-fAg g,
w¥x 89 qvAZ qz-faa@ agt ¥
T8 AU §vFR F1 A ami F
foerr g sarzr S FAr srfgo

%% fadl 7 sawtara faqrg sar
FEr AT a G Fer & | fow Fm@Id
d @g TT F3T &, IF A qVT T
f& 3q1 § o97 F=F a1 FTHT F
wrdt fedr wegeT e ofwEr ¥
F ¥ fag Ja & 7 & gmaar
g f& 3 dar Al F& | A aA
ar agr T F@ &, dfF I W
HAA T FF Fr FoAg & F1i foowr
gt fadear & | AT WAWEAT 34
aa 18 fr wadwe A AR FT
frer &Y @mfag sqaerm F+3 AR
3% e YoM & fae sfeq glaud

-
Tl

gfgfas & wisegd & Fa« 9T
ot wefaat @AY § ST & AW
AT syt gam WfgQ) FF A% FTOH
X #T g §, gEL @m dr 98
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FA T TG qFQ &, AITeT  FELH
F AWM & A TW 5@ F wfaw
g W FR FTANE er ¥ IF
F faar srar & Ffew FOE Aw,
Z o IY H 3T W qeHew aga
B oww | FE aF W AT T
ant = sfafrfam 48 & awacd)

qUT MIYeT IEEH w7 AT
FIETT FEe To Ugo FT qarer
qE FTR & g Ifeds glaa wHo
gr forgoe RO F grRa oA 8,
AT FZf AT 9 FEET IF g WA
qed & fa Fa7 WT & foar A #1§
FH4Z7 O 9% OEELE, oW T A
F4T A, WY BT FAT QAT
2 wmrfz | 4¥@z o Ay WA@Y
FEt fagr ST & ogm A AT R
fs dggee awzm & ¢ ASHI
T woAY arfa o ads, g AT
FEAYEA # 43 o7 3 foeae @t
TWyR AT Iam g g f®
ASges H7T F AR ¥ AW AR
g, g oW | AT FrE safEd
dra¢ frmaa & &7 T § v g,
ar 3% ¥ w@F ¥ 90 "wFa Twy
fastar & | waT 7€ o 9¥ w=E
Z o A7 & A1 arg Hag wEw 934
a7 fF 3z gfeem &, ¥ &1 @A
# fou wgew fog 9@ € | A AT
far & =@ 7€ 2

# wgges wiw #AR ATIE
IEX F OFAST F o9 | F oIES
eE & &7 § 97 @rar a &
T dga @ gl 9 AR
frgm & #12 9w« Ag &
W & | Y3 AITFE AE F ATHI
a asfeal @1 fhsy "R W
gaririz & fau q@a g ar ge%
ag ¥ &% § & F 3T § AR A
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AT AT IAW F AqE AW qE F
Iq AT AT 3q & AE F§ I W
asqes TR F T A FI3e
ad fmm owr 1 feT 3w S
HEEz IT §C 9T A7 ¥ g
qofima 7ME & W 947 9HIaA
FWRAX T A E 1 IWF WA
WIATS FEE &1 €T T gAY Aq7A
ar afefeds & ¢ maEEz @
I3 F ) dar FE oz qv & &
qwr fag ot & grdar FEm &
TE ¥ TAATAN WY F]A | qgT A

dz &, WY WSUFE IR w Aie-
z % @ ¥ s Arge fom 7
HQET TATITHES TH ITMZ 9T
i ¥ =% am afzfede

qdr St @ wnrfma EH
WY TEATAIr &7 |

# wa F/A F G A QT
g1 Iq 339 F1 UF (AATH IAT AFAT
ATz # fasriz 4 ® w3 wifen
g€ W gw a3zl wgar 39 F1aT
7wz f& 418 WrE TA@EE H
gw 4 3t HEdr @ ¥ uF weyee
FrEZ WX UF  JIAFT TIEEA
F 1 IX O FAE H R
qrEAT 97 91 IT H & OF £ ArqAT
qr 1 FET 1 a1 & SrAar @ oar
fr g weges @sec &7 a1 fEA
FTeC B 91 | IF FAS ¥ [AET

Té
R
1

AUGUST 2, 1977

Commissioners’ Reports (M) 388

7 frezz foomr - a9 ggam) X
#3T fF ga ¥ uw deger sz o
TF WIAET IIRA T AW ¥ av
¥ =g fr fee 1 dgges gmma
T 94 &gy § ! a1 I=N famw w5y
& J1ar a1 IH FY Favar fx oag
MEIET ITEF FT & WX 7g I&A
feag @2 oY faar a1 1\ &1 AR
#31 f& 7z @sges g v av §
T AT I AT A X AW TAUG
774 %1 %z farr fF gw 7 mw Agges
FEZ AT OF [YAeT Frgd W
TAIFTT AT & | THY qTE AT WY
gn wafaml ¥ wu ogw § 2@t fF
Tt fewrdma &1 Fer & oqg qu A€
foar ma1 2 1 g 7 F% wzEiE™
¥ gz wgddzr F grfege ¥ 24T,
TdNz we gfear &F &1 TwiEwd
famr wm & 37 9T § A owAA AR
F74E 1 FAIT Fr ATE 7 A«
qer AT 2 A1 § 7z 7 &7 2 f+
grr 7 faaar gy faar @ g9 &1
TAT F [T WX TA FT QI FLA
afsa w3 f&v azi g7 F90 TF
AT Zar  q7ar faar | qm A
fagar faar stv 3 g & fqar
dar qg @r d&r g @ o1 &
gz g g fx #Fadr Wy gzF el
2 YT gmT Wt ggw wd §
aifeae WY 2@y ¥ f& ag FAEr
At =T oy, fE&T gAY Wy |
zafan § @@l 1 WIT FHE KT
THTE &7 24 & | Afewwr wwre A
WY 3§ awz Fr I g & faw ¥
i # &1 ugw we fwar

g7 & nF qug ¥ A @
argar g fow & ax # zw fuqed
# & 1 99T waw ¥ mfwwmEe §
fagz ®1€ uF wia §, agt o geaT
ds® &1 Ty ¥ TIWw F FW
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qTEaT AT WX AYE ¥ AT g
FLANfART FI wrg w77 § oF &
3% wrg f¥ar wAr | 7@ HTOEY
fagre & & 1 fage & mgzar fa&
¥ uF wa H—ag WY fer dF g
T gfesm =fgamdl Fr Fm F&F
AR AT F GTHA, W W1E, qT
AT 959 @F A, ATX I @AE
AL, IART TG FTF IAX {FHemw #y
FATAT TAT | T ATE & WAAIT
FIE IAH WA FWA ZAT ¥ AN
At w@Wr 2 1 ag ox faamw § %
TadRz Wis gfsar Aqr Wi &
A&7 Al ¥G ATE ¥ HATAA WM
fazry & feady feegedy & W@ 3
A tewsy FXHTT 9@ IgF W OER
arqey ¥ §9 fwar an)

awmafa A, ger wfagi & qra=a
q, IHT 9IN F AT 95T Al
TUEK rrzyz 37 2 Afs  cqawere
PR ® @ & IT H ATTE! 93ET
AATAT ATgAT 5 ) AE M AT A 31
GIEALC I T

“IAT RZIW § 95 FaAl, A1 TN
Frw gt Ty §  gfeadt
77 HFIAT & qaraTd &
LI ;g FF gT  wg fw
TFaafsx FAFaT  qrEl qIET WY
IZATR FA &1 qANfad  TIT
Ty g1 IgA wg fw¥ ¥ ¥®
o SAar @@ &Y gIere &
AW AIA ¥ qd w2 A "

gzl qv & oF ag A «qmEr
SEAT g1 7 97 F wArar |1 WA
¥ gEIT T K& gIAd €I §
g wfF go Mo F ey wAY J
I¥ g ® Rene frar @ wafag
% 3% gargor ¥|AT WTEAT F 1 28
TG & WA ¥ g BT §

‘ot ¥ gheaw gaws W &N

AN, FIAATA! q1A7 & Wi g
TAIT JEAIHT TT § Tq SHATC Y
359 a9 & B M 7 oF g
qaF I AT AT gEAT FT &Y
TqT IAF I WA FY qAN FT
fear 1”

TR gwr ¥ aamfr Wk,
X YT W I0gOr FAT Agan g -

"gfeadi #r wfn G

I TEGAT qarT  gfemgy,
agEr warn, oo ¥ ¥ 39
gl ® §9 awg ogy wivew &
wfe &t wf 4 dfem ot aw
gifux gfuwfal 7 Sof v
&Y AR T & IawT s faqr,
F& wiafeqt & 922 W afog Fw
qg2 T FA FI GIN0T FIAAE,
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. awrafe wQve ;w7 w1 Afgm
v W gEOTwma fyewa gE
w1

17.30 hrs.

HALF" AN HOUR DISCUSSION

CLosURE OF RicE MiLLs IN KALAHANDI,
ORIssA

SHR)Y. P. K. DEO (Kalahandi): It
is the compulsion of my conscience
and the determination of the Janata
Government to root out corruption by
accepting the principle of my non-
officia] Lokpal Bil] and the assurance
given to this House by the hon, Home
Ministey that the Government IL.ok-
pal Billl will find its place in the
statute Book of the country, has em-
boldened me to bring to the notice of
the House and focus to the world a
stinking skeleton in the cupboard in
vy District, the nefarious activities

— — . —

(HAH DIS)

of some rice mill owners, stockists
and purchasing agents who have been
playing with the life of the people.

Kalahandi District is the second
surplus District in the State of
Orissa so far as the procurement of
rice is concerned. This district wit-
nessed two worst famines of the
century—one in 1985 and another in
1974. No doubt, there was dgpught,
but the intensity of the situation was
aggravated by the faully procurement
policy and the activities of the un.
scrupulous sick mill owners. So, 1
would call it a man-made famine.
They owe to the tune of Rs, 241
crores—Rs. 1.69 crores to the Orissa
Government and Rs. 71 lakhs to ihe
Food Corporation of India in which
Sr. Igbal Singh was the Chairman.
He has been sacked, we all know
about it. There was discussion in the
House. Some of the defaulters are-—

Shri Ramaviar Agrawa'a Walcot of Jutagarh
S'wri Krisamlal Agirwata Walc 1 ~f Keiinga

Rs.
Rs.

To the State Govt. F.C.I.

—_—— -

35,64,000 & «dd Rs. 3 lakk & odd
16,21,000 & odd

2,
3. Seri Kibsan Raj

4. Shri Kishore Bhanu

5. Shri Ram Bhagat Agarwala
6. Shri Prahalad Rai Aga-wala

In all there are 32 sharks who have
been caught in the net. They are the

established  adulterators, hoarders,
black marketeers, smugglers and
social offenders. They have been

smuggling rice from the surplus
Kalahandi to the Raipur District where
there #s a big industrial complex at
Bhilai. This is at the border of the
Western Food Zone and Kalahandi is
in the Eastern Food Zone. By smug-
gling, they have been minting money
all these years. All along they have
remained the blué-eyed boys of the
government whichever parly came to
power. They were in the undivided

Rs. 30,7%,000 & «dd
Rs.  9,00,000

Rs. 34,71,000

Rs. 21,82,000

Congress, then by th> Swatantra
Party and when the Supply portfolio
was taken by the Janata—Congress
they became members of the Janata—
Congress, then, Utkal Congress, then
Indira Congress and now, they are
the members of the Janata Party.
They have not only corrupted the
government from top to bottom, but
even officials of the Supply Depart-
ment of the Government of Orissa ar¢
in their payrolls. Even a petty civil
supplies officer or inspectors’ mar-
riage functions are attended by them
with costly presents, There is one
infamous “MAMU” or mama whose
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name I don’'t know. He is very well
known in Bhubaneswar gnd he is a
go-between betwecen them and the
big shots.

Even during the President’s rule
they had free access to Raj Bhavan.
Even when Shri B, D. Jatti, then
Governor of Orissa, visited Kalahandi
district, he went out of his scheduled
programme to have tea in Kisanlal of
Kesing’s house and had a closed.door
meeting.

Sir, even emergency could not touch
them. Mr., K. B. Verma, IAS, Col-
lector of Kalahandi, arrested Rama-
watar Agrawala under MISA. But he
managed to come out of jail. At the
intervention of Jagaanath Patnaik,
Congresg Deputy Minister, this Mr.
K. B. Verma was transferred and
Ramawatar Agrawala, thg MISA dete-
nue, was made ‘A’ class PWD con-
tractor and he was given as a reward
the contract of a minor irrigation pro-
ject of Rs. 30 lakhs. In the execution
of this project there is too much of
hanky-panky.

Sir, Shri Kisanlal of Kesinga has
taken a house and opencd an office
in Bhubaneswar and he hgas started
intensive lobbying, entertaining big
shots with three ‘Ws'

Sir, during the cmergcncy  these
Rama and Krishna lead the proces-
sion organised by the congress gov-
trnment with the banner—Emergency
Zindubad and Indira Gandhi Zindabad.

Now they are close to the Janata
gm‘l}’ and they have started tom-
‘lomming that Ranjit Mahanty, Barris-
ter and Kamini Patnaik, Advocate,
holding their brief, looking after their
tases and working as retainers, will
be employed as Tribunal and they are
Loing to give an award where not
only Rs, 2} crores will be written
0'_7 but they will get a compensation
“' unother Rs. 23 crores from the

Overnment. From these premises

YU may draw your own conclusions.

Sir, when there was famine in
Udlahandn when the stocks were
®ified, in the stocks only bags of

paddy husks could be found in place
of rice. There was acute distress sale.
People started selling utensils and
other things. These people purchased
gold from the poor people at Rs. 50
per tola of gold and they wused to
weigh it by hand, saying ‘this is one
tola’ ‘this is half tola’ and all that.
They were all along playing with the
lives of the poor people of the district.

As the mills are elosed now the
purchasing and milling MYoeence is
given to only 5 or 6 mills and they
can hardly cope with the magnitude
of the procurement in the district.
This is the 2nd largest district so far’
as procurement of rice is {:Oncemed

Sir, in the last harvest the poor cul-
tivators had to part with their stocks
at much lower price than the Gov-
ernment's procurement rate. They-
did not have any holding capacity.:
They did not have any bargaining
power. Now, when there is-a lean
season, the price of rice has been ris-
ing at a fantastic rate. It is beyond.
the purchasing power of the poer peo-
ple because of this faulty procurement
policy. These have to be changed.
In the case of dues to be realised
from poor cultivators, if Rs. 140 or
Rs., 200 has been pending wilth any
cullivator, as loan from the Govern-
ment or from the Cooperatives, this
is what happened. I have seen it with
my own eyes as to how certificate
case proceedings were initiated and
how the poor cultivator's utensils,
cattle and plough were being auc-
tioned at fantastically low rates but
these sharks used to go scot-free,

The Chief Minister of Orissa, for
whose administrative experience I
have the highest regard, had the Sup-
ply Department as his favourite
department. All along he kept the
Supply Department under him. 1
hope that he will take very stern
action in this regard,

I have no faith in the officials ef
the Civil Supplies Department of
Orissa. So, the C.B.I, at the Centre,
should take up the investigation and
realise Rs. 2.5 crores and that should
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be spent on some irrigation projects
in Kglahandi which is chronically
drought-affected district.

1 suggest that Indra Stage II Pro-
ject in Khariar a chronically drought-
affected area which has been held up
for clearance from the C.W.P.C.
because there is no provision for
water reservoir which is estimated to
cost 2 crores more, for that, this Rs. 2
crores and odd should be earmarked.
1 hope that this will serve the purpose,

In this crusade against corruption,
this is an acid test of the Janata Gov-
ernment and I hope that the Govern-
ment will not hesitate to wield their
sword but root out the corruption as
has been well-stated in their mani-
festo. Rajaji often quoted that the
mosquito problem cannot be tackled
only by killing one or two mosquitcs.
This can be tackled at the breeding
source where the mosquito breeds.
If you put phenyle or some DDT, you
can stop the mosquito problem. The
corruption has completely corroded
the moral filbre of this country and,
if that has to be tackled, then the
licence quota permit raj and mono-
poly procurement policy adopted in
Orissa has to be stopped.

I believe that the Minister will give
a serious thought to it. | have done
my duty. I have yet to see the re-
sults,

With these remarks, I conclude.

MR. CHAIRMAN: Will you reply
to him? Or shall I call Shri Lakkap-
pa? He is not here, Mr. Pradhan.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Sir, the Central
Government and the State Govern-
ment dues amount to Rs. 2,41,32,668.18
paise. Government should be extreme-
ly cautious enough. Not only, that.
I want to know whether Government
will direct the C.BI, to probe into
the matter or not. This is my first
question.

My seeond question is: If the Gov-
ernment have not yet asked the CB.I.
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to probe into it, when are they think-
ing to direct the C.B.I. to probe into
it?

Besides, I know when 1 was the
Deputy Chief Minister 1 was very
strict about it and ] have, on my own,
made an inquiry into that. It is true
as was stated by the hon. Member
from that district that these people
who were defaulters are now hob-
nobbing with this party or that party
whoever comes to power in that State.
Whosoever comes to power, they try to
hobnob with that party and the cau-
cus of the party and they are also in
touch with the Central Government
administration to whichever party that
administration may helong.

Under the circumstances, it is hoped
that the Minister will take immediate
steps by asking the C.BI., if they
have not done it already, to probe
into the matter and bring the wrong-
doer to book and inflict a severe pun-
ishment on them. Why have the
Government not yet taken steps to
black.list the wrong doers and defaul-
ters? Let the Government do so now.

SHRI GIRIDHAR GOMANGO:
(Koraput): Mr, Chairman, Sir, this
is a very important question. There
are other districts also which are
surplus in production. When crores
of rupees are involved in the matter.
The agents to purchase the paddy arc
defaulters, and they did not care repay
the money or the paddy {o the FCI or
the State Government. I think il
would be very difficult not only for
the Kalahandi district but also to thc
whole of the Orissa State, Sir, in this
question not only :money is involved
but also a number of other factors
are involved. They are the agents 10
purchase the paddy but when party
is changing they are also changing
with them and it seems, ag if, theY
are purchasing the parties and not the
paddy. They are cunning fellows
and serious action should be taken
against them by this Government—
FCI is a Government of India coP”

cern—and ~fhe State Governmen!



397 Closure of Rice

should take firm action not only in
this district faut also in other districts,
The action should be taken not only
against these offenders but also against
other offenders related to this matter.

ot ggda(Zafman) : gwnfa o,
¥ Q@ AEaT g

ayafa wdAm : @H @1 AT
f W 7 med amw fro ok
HqFT AH TG B

oY IUAA : ATH A AT WX
qga ¥ 7 @ A1 A @I P oIAH
qT FT FOFT GYFT FAT ATOET

awefa w2a . aw A mET
feewomra & ot &t aiw 33 § fow
IR F FATAT (AT

WM Mg gN™ (FFAEYY)
gumafa o, A T FgEAE 9o Fo
23w wArg  qfaa  gEs guaE
a1 W@ ¥, IF[ avA g fao
wa fHaar s9ar 3T ¥ S AW
¥ IO ATy £ Az AY F T FFm,
afFa I¥FT T AT AFHITHZ FET
¢ 39 A femay Y497 qz W
XY & T FJ@TAT ATEAT £ | &9 H
w A, TATH AT HIT UFo Hle
wrie * aftv ¥ wEITAZ ¥ £
A fegm & agd 8@ § @R &4
g ot gEU Y w®w ¥ g
A dAr § A @wre #r foOr
H fear 237 § & gwd z@ar @R
¢ faar & sl SE* wg 9T
JrEl TET ¥ wid & 1 FraTgisr
for & & W@ oEes 9
2' ®QO% ¥ wgTeT wE@T  &F™l
g1 Yza¥ w=ry wwman s ogwar @
qrY &z [# feaar v aFmar o
AT fREAT G & qaT A 2
a1 I 9T AFH AT , IAF) GO
1894 LS—14.
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fear 9T g, ¥fEa s aw N

FEAEr A & F faares ag €

T wew fF oag @ oA 9
qgw f& g, afea zaar e g &
W1 Wl FIHEIC T @ IqH ag q

faomr @ & 9T e fFEw qm

F1 oao g OTET E WAL IEH!
A T @ A fEEE @ F
MA 4 T qET 7 AT AT L
Tz fagen o orfedt # gu
T Fuir, g7 as ag feaEl &
1 ggraar @l &7 qEar ) fEEE
AW A1 Iw qa F9A B, IW OFT I
Fzfezgm q3w ®r FAAT B AA
¥ w3 F7 fegwm &7 =Sifgn g zw
g fFAAl #1 %6 T@ faqar 2
71 wAee frFiee g 5 @ &1
quAT grEmTEz afat 1 3F 3T
atfzu, arfs feaet &1 &rE 2 s o

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA}): I am
thankful to Mr. P. X. Deo for raising
this half-an-hour discussion on this
issue and enabled the House to go
into the procurement policy adopted
in Orissa. While deciding the price
and procurement policy for each mar-
keting season, the Government of
India has been leaving it to the State
Governments to adopt the procure-
ment system best suited to them. In
Orissa, the system adopted by the
Orissa Government has been the sys-
tem of monopoly procurement. Ac-
cording to the monopoly procurcment
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system, private traders are not allow-
ed to enter into the market. Only
purchase-cum-milling agents are al-
lowed to procure the paddy on behalf
of the procuring agents. In Orissa,
mainly, the procuring agency has
been the State Government and far
some time the FCI also was the pro-
curing agent. But the FCI has gone
out of the picture. They had stopped
‘working there after 1974.75. The
system which was followed according
io the FCI was not very efficient.
The Government had been writing to
the Orissa Government that this sys-
tem should be changed and miller's
levy shouid be imposed. As has begen
the practice in some States, millers
levy and also producers’ levy have
been the best system which has been
adopted. This has been working suc.
cessfully also there. What has been
done in  Orissa? These persons, as
stated by Mr. Deo, are probably in-
fluential and they had been influential
even in their own days and now it is
alleged that they are now doing it
with the knowledge of the party. 1
do not know whether this is a fact.
But it appears that they had indulged
in this during the previous regime,
particularly in that area, in Orissa.
I am just now hearing from Mr. Deo
that one person Mr. Ram Avtar Agar-
wal was being arrested under MISA
and subsequently some influential
person interfered in this affair and he
could not be arrested under MISA.
A person who misappropriated more
than Rs. 30.0 lakhs could not be
arrested. He evaded errest in those
days.

Now, ‘hese purchase-cum-milling
agents have purchased the entire
paddy which arrived in the market.
They get about 70 to 90 p.c. advance
from the procuring agency against
that paddy. They have to give the
rice to these procuring agency after
milling, at the price fixed by the pro-
curing agency. They have been opera-
ting in two directions. Some of them

(HAH DIS)

have not been giving the rice which
they have to give to the proeuring
agents. They have been selling that
rice in the market or, as was suggest-
ed by the hon. Member, probably
they are taking the rice to the border
districts for smugglipg the same to
the other States. So they were not
giving the whole gquantity of rice to
the proéuring agency. Sometimes
they have not returned the amount
that was advanced to them againgt
the rice. That is why there are huyge
outstandings against these 32 parties.
I have given the list which my friend
hag just now referred. According to
the list, 32 parties in that area are in
arrears.

SHRI UGRASEN: What is the total
arrears?

SHRI SURJIT SINGH BARNALA:
Rs.1.69 crores due to the State Gov-
ernment and Rs. 71.71 lakhs due to
the FCI. This is over a period of
many years. FCI has started pro-
ceedings against them according to
the agreements. 24 parties are in
arrears so far as the FCI is concern-
ed and they have initiated proceedings
against them according to the condi-
tions of the agreements. Arbitration
proceedings have been started against
15 parties: 8 civil suits have been ins-
tituted and nine criminal cases have
been registered against defaulting
parties. We have tried to elicit in-
formation from the State Govern-
ment ag to the action they are tak.
ing and we have not received full
information. We have been informed
that action is being taken for realis-
ing the amounts.

s

A greater part of the arrears is due
to the State Government of Orissa
and they are within their rights to
deal with them in any manner they
like. They could get prosecutions or
decrees because those persons might
have been contravening the feod
laws and so they could do all that.
As I mentioned, the FCI have launch-
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ed arbitration and other proceedings
and they are trying to realise the
amounts, . This amount includes actual
amount due plus penalty and interest
on that; approximately the actual
amount is 50 per cent and the penalty
and interest are about 50 per cent,

SHRI PADMACHARAN SAMANT-
SINHAR (Puri): Why has not the
Central Government directed the
State Government to collect the
arrears from the defaulting parties?

SHRI SURJIT SINGH BRRNALA:
It is the function of the State Gov-
ernment and they can deal with the
defaulters.

SHRI P, K. DEO: Full amount
should be realised and the monopoly
procurement should be put an end to.

SHRI SURJIT SINGH BARNALA:
We have advised them.

SHRI PABITRA MOHAN PRA-
DHAN: The amount outstanding is
large: Rs. 2,41,32731 and 18 paise. [t
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is all public money. Why not the

Central Government take interest in

that? Why should the Central Gov-

ernment depend upon the State Gov-

ernment?

SHR] SURJIT SINGH BARNALA:
If we just have 4 look at the total
transactions of procurement, they run
for hundreds of crores; that is the
total “procurement being made in the
State. Out of hundreds of crores of
rupees transactions, this amount is
due today. I had answered giving all
the facts to the question of Shri P. K.
Deo. ;
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18.00 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock on Wednesday,
August 3, 1977/Sravang 12, 1899
(Saka).
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